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LOK SABHA DEB~TES 

LOKSABHA 

Tuesday, December 8, 19871Agrahayana 
17, 1909 (Saka) 

The La/( Sabha met at Eleven of the Clock 

[MR. SPEAKER IN THE CHAIRj 

ORAL ANS\VERS TO QUESTIONS 

[ Trans/ation] 

Labourers engaged on Contract Basis 
In N.P.C.C. 

against vacant posts in the regular category 
of employees. N·PCC do not have employ ... 
ees of semi-regular category. The total 
monthly expenditure incurred by. NPCC in 
engaging these persons is about Rs. 
45,000/ .. 

[ Trans/ation] 

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, we appreciate the work done by NPCC 
w~hin the country and outside the country, 
but the point is that I have not received reply 
to my satisfaction. I had asked the question 
from Shri VaSant Sathe, the socialist, but it 
seems that the socialist in him is asleeD. 

SHRIMATI SUSHILA ROHTAGI: You 
*456. SHRI HARISH RAWAT: Will ths awaken it. 

Minister of ENERGY be pleased to state= 

(a) whether .the major portion of the 
work for the regular and the semi-regular 
employees in the National Projects Con-
struction Corporation is being got done by 
labourers 'engaged on contract basis; and 

(b) if so, the total expenditure incurred 
bytheN.P.C.C.everyyearontheworkbeing 
done on contract basis? 

[Eng/ish] 

fHE MINISTER )F STATE IN THE 
DEPI\RT~~ENTOF P< )WER IN THc·f\4INIS· 
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHA'l AGI): (a) and (b) The major portion 
of the work is being executed by the regular 
emplo'lees of the NPCC. NPCC h$lve en-
gaged, pending recruitment, about 40 per-
sons on adhoc basis, to perform work 

MR. SPEAKER: Shri Rawat knows him 
inside out. 

SHRI HARISH RAWAT: It is because I 
10ve him very much. 

My question was whether NPCC gets 
all the work dORe by labourers on contract 
basis or through piece-meal workers. If so, 
what is their percentage and the total expen-
diture incurred thereon? But my entire ques-
tion has been side-tracked and the reply is 
that 40 persons have been appointed on ad 
hoc basis. I had not expected this reply. I 
therefore, seek your protection and would 
like to submit that you ask the hone Minister 
to reply to my question in to to. 

I would also like to know the total value 
order in hand with NPCC at present and the 
-number of regular and semi-regular emplol: 
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_ ~ngaged therein I~ with thola an-
PD*J on contract basis. Has NPCC .-ned 
profl ever ~ it has got work done tr,the 
labourers on contrl£t basis? lao. how much 
profit has it eamed? 

SHRlMAn SUSHILA ROHTAGI: I 
thank the hone Mambai for appreciating . 
NPCC. Besides. I am fully confidert that he 
has beep successful in awakening our con-
science and we shall repty from the socialis-
tic point of view. So far as \¥ark on contract 
basis is concerned, It is within the caling of 
50%. At present, it is 5.2%. So we are not 
violating any rule. 

The value order in hand as on 31 st 
March is Rs. 30.690 lakhs. Weliave these 
figures at the moment. 

SHRI HARISH RAWAT: On the one 
hand, work in NPCC has increased, while on 
the other hand, the skilled and unskilled 
workers working there during this period 
have been retrenched. I want to know from 
the hone Minister th, j~tification of this re-
trenchment when tt{e WOrk of th~ corporation 
is increasing? In which department of NPCC 
has this retrenchment been done? Ma-
chines are lying idle as a result thereof. Is the 
NPCC lending those machines to the con-
tractors on lease basis? What steps are 
being taken to abolish this system? 

SH~'~~AT' SUSHllA R()HTAGI: Sir, it 
is an uphIll tat;k. But retrenchment is being 
done because NPCC s1i11 hac; a Slnplus Staff 
of 4t10 ~mploVges. First thosl? untts were 
givsrt ;} chance who had approximately two 
thousand persons surplus. 570 persons 
were offered oth9~ opportunities. 'Seventy 
persons who have qualified have not been 
appointed. 500 such persons who have not 
opted for it have been retrenched. Now 480 
employees are surplus. At tM moment 40 
paeI8 aralyingvcant. Recruitrnentt~these 
poetB has started •• wi be oompIIte"" a 
month or two Md...., ....... ai.1 

.. be flied up' . 

(Englsh] 
\ 

SHRI NARAYAN CMOUBE¥: Sir, 
tFCC is a very I'restiglou. organization. 
This is a public sector organizatIOn. LaII 
year, Stri vasarit Sathe him ... had rushed 
to meat tbe organized labour. along with Mr. 
Kumaram.ng.1am a1d myself, and had 
saned out an agreement that there shaD nOt 
be any retrenchment, t'here shall be no sub-
letting of jobs, and that all the machines 
would be maintained by the departmental 
labour. Is the Government aware that the . , 
new Chairman - I do not want to mention his 
name - has bean continuously violating the 
terms of agreement, that the workers had-
brought these things to the notice of the 
Gover~ment, and that 600 workers are sit-
ting in dhama in front of the NPCC's offICe at 
Delhi? Is the Govemment aware of these , -
things? If so, what is Government going to do 
to arneliora to the difficulties of the workers -
which are increasing - despite their repeat-
edly approaching Government of India 
through Shri Vasant Sathe and the lady 
Minister also? 

SHRIMATI SUSHILA ROHATAGJ: 
According to the information that we have, 
NPCC says that they are not sub-letting; 
and, therefore, they are not violating any of 
the rules, regulations or anything ..... 

SHRI NARAYAN CHOUBEY: H is not 
violation of the rules, but violation of the 
agreement. Has the agreement been vio-
lated, or not? 

SHRIMATI SUSHILA ROHATAGI: 
According to the information that we have 
collected - and' have had several discus-
sions with them - they say they are not 
violating any oftha rules, guidelines ordirec-
tions. 

SHRI NARAY~ CHOUBEY: Why 
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THE MINISTER OF ENERGY (SHRI
VASANT SATHE): A year back, when there
was this problem and some trade union
leaders came to me, I hadintervened with
the management and the trade union, and.
sorted out the matter. But this is a question
of management. After all, no activity can be
carried on economically, and we want our
public sector units to work econom ically, and
this has been a criticism from this House, viz.
that the public sector units are not working
economically, and are not viable. (Interrup-
tions)

5 Oral Answers

don't you call a meeting~.

(Interruptions)

PROF. MADHU DANDAVATE: Those
who violate rarely admit that they are violat-
ing.

SHRI BASUDEB ACHARIA: Inspite of
the assurance given by Shri Vasant Sathe to
the delegation led by a Member of Rajya
Sabha, Shri Sukhomal Sen that no worker
will be retrenched, 600 workers have been
retrenched so far; and many more workers
will be retrenched-about 1060 are in the
list. So, when there is work,and when Gov-
ernment is goingt"rr;~ruit more workers i.e.
more employee; '-'.' .nore people, why have
Government resorted to this retrenchment;
why have they retrenched 600 workers who
are regular, and not muster-roll workers,
who are highly skilled workers; why these
regular workers who have, been working
since 18 or 20 years ....

MG. SPE,1\KER: Why are you repeat-
ino?

SHP' BASUOr.:S 'ACH;\,~I}\: Why h,W8
they 0('(;'1 r=tronchcd by th,) man8(jemont of
NPCC? Mr. Satho, you should reply, It was
you who Gave the assurance.

THE MINISTER OF ENERGY (SHRI
I VASANT SATHE): A year back; when there
,~ was this problem and some trade' union

leaders came to me, I had intervened with
the management and the trade union, and
. sorted out the matter. Butthis is a question
of management. After all, no activity can be
carried on economically,. and We want our
public sector units to work economically, and
this has been a criticism from this House, viz.

,that the public sector units are not wo.r:king .
r economically. and are not viable.

(Interruptions)

SHRI .' BASUDEB ACHARIA: Why
should there be retrenchment?'

DR. DATIA SAMANT: It is because of
. your administration.

SHRI VASANT SATHE: There are two
reasons. One'is too much surplus staff. It is
a reality.' (Interruptions). It, is a- question of
r.eality. And seccnd'isthe question of man-
agement.1 am willing to accept if a charge is
made, and if you have any evidence or proof
of mismanagement. 'we will look to it. but if
there is an evidence of surplus staff or sur-
plus parsons, I cannot ask any public sector
undertaking under my Ministry or under the
Governm 8nt to carry on with the surplus staff
and continue to lose public money,

( Interruptions)

SHRI BASUDEB ACHARIA: What
about your assurance? Why'didyou give
that assurance?

( Interruptions)

SHRI VASANT SATHE: I have never
given such-arrassurance. I have'nevergiven
such an assurance that people will not be
retrenched. I' categorically deny that any
assurance was given that no surplus staff
will be retrenched.
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(Interruptions) 
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-MR. SPEld<ER~ Mr. Sathe, have you 
taken adim ag" those paopte who en-
gaged superffuous staff? In' the first in-
stance, why should 1118Y employ? It creates 
difficult1es. 

(Interruptions) 

SHRI VASANT SATHE: It is like this. 
The earlier management, because there 
was extra work, had engaged extra people. 
So, we cannot say that the management 
which succeeds also must carry on perma-
nently. That is the real sickness., the reason 
for sickness. 

.. (/ntenvptions) 

MR SPEAKER: It IS an nght 

SHAI "AS ANT SATHE: As far as these 
40 JObs are concerned, r>nly those persons 
-who were there, they will be glvAn the first 
opportunity 

SHAt NARAYAN CHOUBEY: They 
have been retrenched, you know. 

MR. SPEAKER: Shri K.P. Singh 090. 

SHRI K.P. SINGH oeo: If I have heara 
the han. Minister correctly, he said that there 
are. only 40 vacancies and there are no 
piece-meal workers. Here is a Diary, 1987 
Diary of the NPCC which say that there are 
33,000 piece-meal workers apart from 6,000 
regular employess. 

[Eng/ish] 

So, I would like to know the correct 
position. 

(Intenvptions) 

SHRI K.P. SINGH bEO: this is the 

diary of 1987. I do not know whether this II 
correct ortha hone Minister. raply Is totted. 

[ Translation] 

SHRI VASAtlT SATHE: Total work· 
force 18'5484, out of which 3604 are work-
men. From where have these 33000 come? 

SHRI VASANT SATHf:: The figures 
given to me are these. t do not know about 
the 30,000 workers. (Interruptions) 

MR. SPEAKER: Why are you replying 
to others? 

( Interruptions) 

PROF. MADHU DANDAVATE: What 
about the diary that he has quoted? What 
about that document? That document is not 

• a Janata Party publication. That is a genuine 
publication 

, 
PROF. N.G. RANGA: It is not available 

10 hIm, 

( Intsrruptions) 

MR. SPEAKER: Mr. Bhattam. 

SijRr BHATTAM SRIRAMA MURTY: It 
was stated by the hone Minister that most of 
the employees were originally appointed at 
the time when there was sufficient work and 
now the work is over and so there was 
surplus staff. Now. my point is, most of tha 
public sector undertakings. particularly 
NPCC, are sub-letting. or giving the work to 
sub-contrador. or appointing sub-contrac-
tors. with the result· some of the workers 
obviously have become superfluous. Now, 
as a result of this, soma of the workers whO 
have put in a number of years of continuous 
skHIed service. all those people have come 
under the axe; they .... out of employment 
and that is r.~ unjult. WIDth. han. Minister 
reconsider arid _ that the process of .ub-
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contracting is fuRy stopped and that all those 
people who are. retrenched are re-
absorbed? 

SHRI VASANT SATHE: I must dis-
abuse the impression that the NPCC fs sub-
letting or sub-contrading. 

The fact is NPCC secured works valued 
at about Rs. 192 crores during the year 
1986-87 out of which, the works which have 
been sublet amount to about Rs. 10 era res 
only, that IS, 5.2 per cent. Th:s lS"thA nature 
of the work, Sir. 

SHf11 RASUDf:A AGHAn'A· Why? 

SHRI VASANTSATHE: Lpt meexplam 
Ramcguntiam Rs. A.10 lakhs, Rourkela 
Steel P:a"tRs. 80 lakhs; RaJghat Project Rs. 
230 lakt,s and Dadri Rs. 1.011 lakhs. This is 
the typical nature of the work of earth remov-
ing or something like that at the local place. 

( Interruptions) 

What are we to do? We have to employ 

those people. Can you have a permanent 
staff to do a temporary nature of work at a 
-panicular place? What are you talking? This 
is how our friends have mate aU public 
sector units sick. We wilt not allow these 
things. 

( Interruptions) 

Telephone Connections In Goa Division 

*458. SHRI SHANTARAM NAIK: WiH 
the Minister of COMMUNICATIONS be 
pteased to state: 

(a) the total number of telephone con-
nections sanctioned in the Goa Division, 
exchange-wise. during the last one year; 
and 

(b) the number o.f application pending, 
E!xchange-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTQSH MOHAN DE"): <a) and (b). A 
Statement is given below. 

STATEMENT 

(a) (b) 

Sf. No. Nams 01 Exchange No. ot telephone connections No. of appflCations pending 
sandioned during the/ast one as on 31.10.1987 
year (1.11 .. 86 to 31.10.87) 

1 2 3 4 

1. Aldona 2 25 

2. Anjuna Nil 57 

3. AIIonora Nil 15 

4. BIchoIm NO om 
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1 2 3 4 

s. 'Calanguta Nil 88 

6. Can aoon a 1 42 

7. Consaulia 7 36 

8. Chorae Nil 11 

9. Coli em Nil 18 

10. CorUm Nil 74 

11. Cortalim Nil 14 

12. Cuncolim 2 62 

13. Curchorem 13- 47 

14. Honda 3 4 

15. Mandrem 14 30 

16. Mapusa 40 572 

17. Mardol 9 10 

18. Margaon 523 1061 

19. Margaon I E Nil 40 

20. Nerul Nil 19 

21. Pale 1 Nil 

22. Panaji 244 2003 

23. Pernem Nil 26 

24. PiiarNii 19 

25. Pompurpa 2 6 

26. Pond. 58 215 

27.~ Quepem NIl 18 
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, 2 
......... ____ w _________ --...-.. • .............,_ ......... ~ .... ___ 

2R :\ancoAIp. 

?9 ~; .. n'l"'" If'rn 

30 S--l"lqflo!Jm 

31 Shlroda -
32. Siolim 

33. Tista 

34. Valpoi 

35. Varca 

36 .. Vasco 

SHRI SHANTAAAM NAIK: Sir, in con-
nection with the telephone -connections in 
Goa Division, I would like to know whether 
the Chief Minister of Goa had recently met 
your Ministry and had offered some financial 
share on the part of the Goa Government to 
improve the telephone system in Goa. H so. 
what were the issues discussed between 
yourself and the Chief Minister of Goa and 
what is the assurance given by you to the 
Chief Minster of Goa? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH): It IS true that 
the han. Chief Minister of Goa met me only 
yesterday and he has outlined some of the 
areas which he would like to be attended to 
on priority. I have requested him to send a 
letter. As soon as I get that letter, we WIll work 
it and try to do as much as possible 

SHRI SHANTARA~.~ NAIK' ~econdly I 
would li&cA to state thRt G"rt Ie; at present 8 .... 

Division under the t"i.ephona system. After 
the st*,~hond. whqthAr you have any. pm-

-, 4 

9 Nil 

2 7' 

Nil 18 

3 10 

Nil 30 

Nil 18 

Nil 1 

1 26 

62 720 

posal to upgrade this telephone division to 
any other lavel say, Distrid or whatever 
level. If so. by what date. you will be upgrad-
ing that division? 

SHRI SONTOSH MOHAN DEV:S. 
cause of Goa attaining the statehood, we are 
preparing a Cabinet Note and we are going 
to the Cabinet to create a new circle. This is 
under our active consideration. 

Financial Assistance to National 
Bicycle Corporation of India Limited 

*459. DR. DATIA SAMANT: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the management of the 
National Bicycle Corporation of India Ldmited 
has asked for more financiai assistance for 
Improving the working of the unit; 

(b) whether It is a fact that tM financial 
poemn of this unit has unproved during the 
last one y8:.r: and 
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(c) the decision Governm4nt has taken body's name. 
in this matter? 

THE MINISTER OF INDUSTRY (SH,=,' 
J. VENGALA RAO): (a) and (c). Financial 
Assistance has been given to the company 
to the extent possible. 

(b) On the basis of provisional figures, 
there has been a marginal improvement in 
financiaf position in 1986-'87 as compared to 
1985-86. 

DR. DATTA SAMANT: Sir, this..~is a 
public sector unit. Birla's share is only 11 per 
cent. From 1974 onwards, the Government 
has taken over this unit. It is a good 1hing 
then. Sir, in the last six years, the workers are 
with me. This is my union. I have written to 
you about twenty five lettaRl stating how this 
unit is mismanaged by the Director'" who 
has been removed now. He has sold the 
assets. He had bought the machines and 
given to his son at saap rates and-started the 
subsidiary at lucknow. I have written about 
twenty five letters to the Government so far. 
Sir, you have removed him. It is a good thing. 
Mr. Jagmohan from BHEL took over and the 
unit has improved in the last one year. Pro-
duction has started fully and we are giving all 
cooperation. Sir, my categorical question is 
whether the Government is going to institute 
any judicial inquiry about the man who has 
drained this unit flat of money i~ the last six 
years ?We have asked for Rs. 2 crares loan 
and the Govern m ant has given hardly As. 50 
lakhs. If you give a little more, the unit will 
survive. For the last one year. the unit has 
realty improved. We are giving full produc-
tion. Are you going to increase the subsidy to 
the new Director who you havp. sent recently 
from yO!Jr area? Hp. l~ re~Uv do;ng a good 
work. , have written you threo IAtter~ in this 
r9!}alc 

~.~R. SPEAKER: Do not mention any 

.,.. Not -Recorded. 

SHRI J. VENGALA RAO: Dr. Datta 
Samant is the leader of that trade union. In 
actual production we are losing Rs. 200 per 
cycle. Here in this unit four persons are 
producjng one cycle per day. In private 
sector one person is prOducing one cycle per 
day. Who is responsible for this? 

DR. DATTA SAMANT: This should .not 
be tl'le reply in this House. The han. Minister 
is misleading this House. There is no labour 
problem for the last eight years. We are 
asking for the work. I have written 25 letters 
io my name. I am a Member of this House. I 
have said that the previous Chairman and 
Managing Director has sold the assets. H. 
has bought the machinery and sold it to his 
son as scrap. And you are not taking any 
action. This is not the reply. I want your 
protection. (/'!tenuptions) Why is he talking 
regarding Dr. Datta Samant's union? He is 
not giving the work. I have asked for the' 
work. (Interruptions)" 

MR. SPEAKER: Not allowed. I have not 
allowed this gentJeman. What is this? You 
have to be pragmatic. What he has said is 
that how many persons produce one cycle 
here and how many persons produce one 
cycle elsewhere. So there is no aspersion at 
all. 

DR. DATTA SAMANT: Because there 
is no raw material. The assets are sold. The 
machines are not being bought. I ask for the 
work ... ( Interruptions) 

SHRI J.VENGALA RAO: He has men-
tioned ill his supplementary that he is the 
leader of that union. That is why I mentioned 
his name ... (lnterruption) 

. MA: SPEAKER: The probtem with you 
is that you have got no patience. You must" 
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hay. patience. (lntsrruptions) What ... you 
trying to prove? Why 818 you trying to bull-
doze Uk, that? (Intel'lUpliom) 

, 
SHRI .I. VENGALA RAO: The 

c:ompanys demand for financial assIstanca 
was RI. 250 Iakhs in 1985-86 and .8 gave 
As. 150 Jakhs, in 1986-87..against a demand 
of, As. 200 lakhs. we gave them As. 170 
lakhs and in 1987-88 against a dem8!'d of 
Rs. 250 lakbs we have so far given Rs. 160 
lakhs. Financially the accumulat8tJ loss is 
nearly Rs. 21 crer. jn this project because 
weare losing As. 200 per cycle. The produc-
tion is very low as compared to the private 
sector. In private sector one man produces 
one cycle per day and here four persons 
produce one cycle per day. # 

SHAI BHAGWAT JHA AZAD: This is a 
very serious thing. In this House when a 
Member of this House says that it is so 
because the assets were sold. The previous 
Director sold the machines to his son as 
scrap. Should that not be looked into? 

MR SPEAKER: Naturally that should 
be looked into. 

SHRI BHAGWAT JHA AZAD: Let him 
say so. He must look into that. Here four 
persons are producing one cycle because 
the previous Director sold the assets and 
machinery to his son as scrap. Will that be 
looked into or not? (InterruptIOns) 

MR SPEAKER: Four persons produce 
one cycle That IS wrong. It IS also wrong that 
somebody sold the machinery. (Interrup-
tions) Now you see how much money has 
been pumped into it. 

(lntenvptions) 

MR. SPEAKER: This is not the way to 
t~k. 

DR. DAnA SAMANl': I am concerned 

with the.workers. n. han ... lister should 
not bJackmaU the MHUrs. 

MR. SPEAKER: You lose aU your 
patience .•.• (/nterruption) What are you 
trying to prove? 

Have patience. I can hear what you are 
saying. 

My ears are quite perfect. 

SHRI J. VENGAL RAO: Sir, in spite of 
his angry exchanges. I will give him a good 
news. As Mr. Bhawat Jha AzatJ has men-
tioned about the Director. We will certainly 
take action and W8 will inquire into it. 

SHRI BHAGWAT JHA AZAQ: This is 
what we want. ... { Interruptions) 

MR. SPEAKER: He should not be so 
impatient •.•. 

( Interruptions) 

SHRIJ. VENGAL RAO: Kindly hearme, 
Sir. For the r,vival of this unit. we haV8 to 
invest As. 15 crores. h is under the consid-
eration of the Secretaries Committee which 
wiD certainly improve this. 

[ Translation] 

MR. SPEAKER: H you had spoken p0-
litely there would not have been any quarrel. 

( Interruptions) 

MR. SPEAKER: Again you are doing 
the same thing. 

[English] 

Dr: DATTA $AMANT: Sir, I hav.written 
25 letters. w. -am work. That is on the 
record. 
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MR. SPEAKER: Again you ... doing 
the same thing. this is what I am' ega"t. 

[ TtanS/atbn] 

" you had spoken politely, the matter 
would have ended. 

DR. DAnA SAMANT: It does not look 
good. It is government property. 

[English] 

It is government property. We are work-
ing. We want to work .. 

[Translation] 

MR SPEAKER: There is no effect on 
you. 

( Interruptions) 

MR. SPEAKER: That is all right. but 
what is the use of getting agitated. 

[ Trans/ation] 

DR DATTA SAMANT: I have written A 

detailed Jetter as to how money has been 
sWlndied. how he is blackmalhng the work-
ers and how the property, assets and ma-
cpinerv have been sold. I have written eve-
rything in detail. 

[English] 

Decontrol of prices of calcium prepara-
tions 

*460 SHAI JAGDISH AWASTHI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have decon-
trolled the prices of CalClum preparations; 

(b) if so, the reasons for the decision; 
and 

(c) whether any company orcompanlea 
have the monopoly in regard to the. p;.pa. 
rations? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) to (c). A statement is given 
below. 

STATEMENT 

(a) Under the previsions of Drugs 
(Prices Control) Order. 1987, all Calcium 
salts as bulk drugs are price decor:'trolled. 
However. Calcium preparations containing 
bulk drugs specified in the First and Second 
Schedules of OpeD are price controlled. 

(b) These bulk drugs were excluded 
from price control as per recommendations 
of Kalkar Committee which considered the 
list of vitamins and minerals included in the 
list of essential drugs prepared by WHO and 
recommended for price control formulations 
containing vitamins in combinations only. 

(c) Sales turnover of formulations is not 
monitored. As per available information. 
several companies are marketing these 
preparations. 

[ Translation] 

SHRI JAGDISH AWASTHI: Sir. as the 
hone Minister has replied that under the 
provisio~s of Drugs (Prices Control) Order, 
1987, all calcium salts as bulk drugs are free 
from price control. However. Calcium prepa-
rations containing bulk drugs specified in the 
First and Second Schedules of Drugs (Price 
Control) Order are price controlled. I would 
like to know from the han. Minister that when 
the Government has no control over bulk 
drugs, how can. finished. products be con-
trolled? w_hat is its yardstick? 
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[English) 

SHRI R.K. JAICHANDRA SINGH: Sir, 
as I said in my answer to the main question, 
the calcium preparations. that is, the calcium 
formulations are price-controlled. The bulk 
drugs which go into these formulations, are 
not price-controlled for the obvious reason 
that the bulk drugs which go into these 
chemical preparations will have multiple 
uses. Certain bulk drugs will be used for 
different purposes. One of the purposes may 
be for calcium preparations. Therefore, the 
Ministry has thought it difficult to control one 
bulk drugs prices which will have multiple 
uses. But the calcium preparations, that is, 
the chemical formulations which will be 
reaching out to common man, are being 
price-controlled. 

[ Translation] 

SHRI ,IAGDISH AWASTHI.I would like 
to knowfrom the hon. Minister whICh compa-
nies are manufactunnq thiS products Would 
th~ hon ~Atnlster bA ktnd p.nolJQh to relate the 
names of one nr two ~uch compantes and 
their ~ales turnover? 

[English] 

SHRI R.K. JAICHANDRA SINGH: Sir, 
for calcium preparations. there are a number 
of companies. I have a few with me here. 
This is a long list. Calcium lactate is beiF'9 
produced by four companies, calcium lacto-
bionate is being manufactured by three 
companies, calcium leveulinate is being 
manufactured by four oompanies.... (Inter-
ruptions). 

MR. SPEAKER: You place it on the 
Table of the House. 

SHAI A.K. JAICHANDRA SINGH: I wil: 
do it. [Translation] 

SHAI JAGDISH AWASTHI: Would you 

be kind enough to tell me which are tN, 
companies which are selling it? 

[English] 

MR. SPEAKER: No third question is 
allowed.. 

DR. CHANDRA SHEKHAR TRIPATHI: 
I would like to know from the han. Minister 
whether the Ministry has accepted the rec-

I 

ommendations made by the Kelkar 
Committee in toto. The Kelkar Committee 
has recommended at pages 61 and 62 that 
the formulations which are needed for the 
preparation of Calcium are a~so to be price 
controlled. But your Ministry has not put 
those drugs under the Price Control Sched-
ule. 

Secondly, the Kelkar Committee has 
also recommended that the drugs whose 
turn over is more than As. 50 lakhs or the 
structure under the term "Monopoly" should 
also be put under price control schedule. 
Have your Ministry done it in accordance 
with the recommendations made by the 
Kelkar Com mittee or not? H your Ministry 
has Violated the recommendations of the 
Kelkar Committee, on what ground and how 
will you secure the interests of the consum· 
ers who are numbering millions in the coun· 
try? 

SHRI R.K. JAICHANDRA SINGH: On 
the second point which the hon. Member has 
mentioned, there is no deviation from the 
Kelkar Committee report. the Ministry has 
agreed and has followed the recommenda-
tions of the Kelkar Committee. 

But on the first point, which the hon. 
Member has raised, I have already an-
swered to the original questioner that the 
Kelkar Committee had actually said that 
both bulk drugs and formulations should be 
price controlled. But the Department has 
found that fOl the bulk drugs which have 
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multiple uses like in calcium preparations or 
in vitamin preparations or different prepara-
tions. there will be other users also. There-
fore, if we control the entire bulk drugs, just 
because of particular formulations will be 
price controlled, in which case, for balk 
drugs, there will be other users also and in 
their case, there will be no price control. 
Therefore, the Department has. found that it 
wili be difficult to control the price of bulk 
drugs which will have multiple uses. But in 
case of-formulations which have price con-
trol, we would be having a nominated price. 
Btep have been asked to look into the con-
version norms and others and they will be 
ready with this thing. There is no cause for 
concern on the part of the hon Member 1hat 
the pncos of the formulations will rise, be-
cause the prices in the formulations are 
controlled. 

DR. CHANDRA SHEKHAR TRIPATHI: 
His reply is not c1e~r, in the sense, for cal-
cium preparations, number of vitamins like 
·C·, 8-12, "0- are needed and if the raw 
materials of these drugs are not under con-

-trol, how the medicines manufadured out of 
these raw materials will be controlled? It is 
not clear. 

SHRI R.K. JAICHANORA SINGH: 
What the Kelkar Committee has said is that 
ai' Vitamin formulations and all Calcium for-
mulations in multi-ingredients should be 
price controlled. The basis behind this is, 
there ;s no therapeutic value for these multi-
ingredients. Too many irrational combina-
tions are lying in the market and the consum-
ers are being completely confused. The in-
tention of the Government is to try and re-
duce the irrational combination. That is why t 
we are controlling the prices where1as we are 
not controlling the prices of the single ingre-
dients of therapeutic value because we 
would like to see that there are more single 
ingredients coming into the market. 

U .. of Cheaper Cruae Product In 
captive Power Generation 

*462. SHRI KADAMBUR JANARTH-
ANAN: Will the Minister of ENERGY be 
pleased to state: 

(a) whether there is any cheaper crude 
product other than diesel used as fuel in the 
captive power generation; 

fb) how much it is economical than 
diesel in costing; 

(c) if so, whether there is any proposal 
to encour~ge the use of this cheaper crude 
product; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
AOHTAG1): (a) and (b). Heavy oil can be 
used in diesel generating sets for captive 
power generation with treatment and heat-
ing facDities. The generation cost per unit for 
DG sets using heavy oils has been esti-
mated at about Rs. 1.00 to Rs. 1.08 as 
compared to about Rs. 1.18 to Rs. 1.24 for 
sets using diesel oil. 

(c) and (d). The use of a petroleum fuel 
depends on its availability and the design 
and operationar aspects of each generation 
plant. 

SHRI KAOAMBUR JANARTHANAN: 
Mr. Speaker, Sir, through you, I thank the 
Minister for accepting the economic feasibil-
ity of using hs'avy oils otherthaf) crude oil. As 
per t~e answar itself it works out to nearly 
12% to 20%

• But the latter part of the answer 
says: uTh~ use of petroleum fuel depends q~ 
its availabitity and the design and 
operational. aspects of each generation 
plant." It is vague and not satisiadory"Ac-
cording to the Minister the use of small 
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capacity captive diesel 9 Jnerating sets by 
industries is an answer to power shortage, 
and the industry is now known to represent 
wasteful use of capacity and equally waste-
ful use of high speed diesel oil. The diesel oil 
cost not only adds much to the cost of our 
exchequer, but the cost is also "added by 
importing Rs. 90 crores worth of diesel prod-
uctsthereby affecting-our national economy. 
In this context, is it a fact that the technologi-
cai feasibility of .using residu~llow cost fuels 
from oil refineries such as Heavy Petroleum 
Stock (HPS) and Low Sulpher Heavy Stock 
(LSHS) for generating of power by the diesel 
generators is a new development which 
needs urgent attention? Since it !s easily 
available and the prices are also low t is there 
any proposal by the Government to encour-
age the manufadure of such type of gener-
atir:-g sets? 

SHRIMATI SUSHILA ROHTAGI: Re-
garding the first part of the question, Sir, 
which is a long question by itself, the diesel 
generating sets make use of diesel oil and 
heavy petroleum oil like LSHA which are 
both available and the type of fuels to be 
used in a specific captiva- plant will depend 
on the concerned availability of fuel, the 
design and operational aspects of -each 
generation plant. 

Sir, the second part of the question 
concerns some new technology an}J some 
new proposal which he has suggested. We 
do not have it with us, but we shall look into 
it if the hone Member writes to us. 

SHRI KADAMBUR JANARTHANAN: 
Sir, is the Ministry aware that there is a much 
cheaper product than these two? A wax like 
waste crude product which is much cheaper 
is used as fuel for generating power. Coun-
tties like Finland are preparing such genera-
tors power. But the initial cost of these gen-
erators is very high; but the recurring cost is 
very low. As a policy of 'power for the indus-

try by the industry', will the Government 
encourage such import of generators at 
concessional rate by recommending it tb the 
Finance Minister? 

SHRIMATI SUSHILA ROHTAGI: The 
Government is very keen that we increase 
our power availability, but also at an eco-
nomic price and if the things are made indi-
genously, naturally we try to see that the 
things are not imported unnecessarily. But 
about these sets we find that they are avail-
able, not this particular set from Finland 
which he has referred to. If he is kind enough 
to give us the details of that, we will get it 
examined and see how it compares witt 
ours and if there is no possibility of competi-
tion in the country, we might see from that 
point of view. 

SHRI R.L. BHATIA: Sir, due to the 
continued bad postion in Punjab no IndUS-
tries are forthcoming and no industries start 
coming up in Punjab. May I know form the 
hone Minister if any proposal has come to 
them from the ~unjab Govemment to de-
clare the whole Punjab as a backward area 
so that the industries may be set up there? 

( Interruptions) 

PROF. N.G. RANGA: Punjab to be 
declared as a backward area! 

SHRt BHAGWAT JHA AZAO: What a 
statement, Sir! 

( Interruptions) 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): Sir, Punjab is definitely 
not industrially or agricuRurally backward. 
And also powerwise it is not backward. If it is 
backward in some other respects, the an-
swer or the solution lies some-where ,.Ise, 
and not with us. 



27 Oral Answ9rs DECEMBER 8, 1987 Oral Answers 28 

( 7 rans/atlon] 

MR. SPEAKER: There IS only one prob-
lem. 

( Intel' LJptl!'IlS) 

/1~r.tJrntf1~t1t')n ~t Mntassns in Sugar 
Fa~tor'e~. 

'*463. SHRI C. MADHAV REDDI: Will 
the Ministerlof INDUSTRY be pleased to 
state: 

(a) whether large quantities 01 molas-
ses have accumulated in the sugar factories 
creating serious storage problem resulting in 
the deterioration of the quality of molasses; 
and 

(b) whether it is a fact that under the 
new molasses policy ~overnment have 
takan a decision to relax the ban on the 
produdion of alcoholic drinks from molas-
ses? 

THE MINISTER FOR INDUSTRY 
(SHRI J. VENGAL RAO): (a) and (b). A 
statement is given below. 

STATEMENT 

(a) As per information received by the 
Government some quantities of molasses 
have accumulated in sugarfadories in some 
surplus States like U.P. and Maharashtra. 
However. the State Governments have re-
ported that they have adequate storage 
facilities and there is no likelihood of deterio-
ration of quality of molasses on this account. 

(b) Government have recently taken a 
decision to relax the ban on manufacture of 
alcoholic drinks, but only from raw matenafs 
otherthan molasses. No such rela~ation has 
been mad6 for distillation from molasses. 

SHRI C. MADHAV REDOI: It is a pecu-

liar situation where the industries which 
depend on the molasses for the manufac .. 
ture of alcohol are short of molasCles and. on 
the other side, we have the accumulated 
molasses with the sugar factories. I would 
like to know what is the reason for the ~lCCU­
mulAtion of huge stocks With th~ sugarft1cto-
rtAS. 1~ it a tact that, because the Gover,,-
ment was. about to tncrease the prico of 
molasses. they got the stock accumulated to 
see that they get a better pnce? 

SHRI R.K. JAICHANDRA SINGH: 
There are very few surplus states in molas-
ses. Except for Uttar Pradesh Maharashtra . 
Bihar and a little bit of Tamilnadu this time, 
and Pondicherry, all the other States are 
more or less deficit States. Every year we 
have the meeting of the Central Molasses 
Board in which all the excise Minister of the 
State Government are represented and it is 
in this meeting that allocations of molasses 
or of alcohol to deficit States from the surplus 
States are actually made. Last time, we had 
a meeting in January, 1987 and none of tha 
States including Uttar Pradesh and Mahar-
ashtra declared any surpluses of molasses 
at appropriate point of time. Later on, be-
cause of the. fact that there was surplus 
actually available in the States after June, 
July onwards, they started declaring that the 
surplus molasses were available, but even 
then they were not ready to part with molas-
ses because they did not want the molasses 
to be used for distillation purposes in other 
states but rather they w~uld like to use 
molasses In their own States and export the 
alcoh~1 which is produced from the distillery. 
That is why, this predicament has come 
about. 

SHRI C. 'MADHAV REDDI: Under the 
Molasses Control order, it IS not forthe State 
Government to refuse that. I do not know 
why the hon. Minister says f~at the State 
refused to give molasses. " .. point is that 
there are certain sugar f;:.}ctories. ~mal1er 
ones. such as the khf=lndsarl factorips which 
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are not covered under the ','''lasses Control 
Order and thosp. molasse~ i=lrp avatlahle to 
be sold in the free market at an p.)(\rbltant 
pricewhich shows thatthAro IS lot of'dom~nrl 
for molasses. Even thAn. why IS It that you 
are taking the plea that ltlf:)re 1<) no demano 
and no State has declared molasses as 
surplus? 

SHAt J. VENGAl RAO: As mentIoned 
by Mr. Madhav Reddi, except in Andnra 
Pradesh, there is no Molasses Control order 
for the khandsari factories. In a recent 
meeting, we advised all the StatE' Govern-
ments to control the pnc~ of khandsari mo-
lasses. Then only we can maintain the price. 

[ Translation] 

SHRI PRAKASH V. PATIL: Mr. 
Speaker Sir. in Brazil. Australia and other 
countries motor-spirit and petrot are pro-
duced from molasses. and sugar is a by-
product. We Import petrol worth Rs 1000 
crores. Will the government permrt the exist-
ing sugar-mills In India who can produce 
molasses to produce motor-spint'=' What IS 

the government's polacy in this reqard? 

( Interruptions) 
[English] 

MR. SPEAKER There is talking and 
talking In the House 

SHRI R.K JAICHANDRA SINGH: Wp 
still do not have that much of surplus alcohol 
and molasses QuestIOn of uSing alcohol as 
motor SOlnt does nof rlrtse because we are 
still concernp.d about with the avallabihty 
molasses and alcohol 

MR. SPEAKER. Order olcase. I would 
like to draw the attention of the House that It 
you are In no mood to work. then let us say· 
holiday. It is all talking and talking going on· 
and nobody is listening to ¥that is going on in 

the House. Just let me know if you are in a 
mood 10 work, then I will. 

SHAI R.K. JAICHANDRA SINGH: 
Therefore, the Government does not have 
any policy direction towards using alcohol 
for motor spirit because we ourselves are 
st III concerned with the availability of molas-
ses or alcohol for industrial purposes in this 
country. 

SHRI CHINTAMANI JENA: May I know 
from the hone Minister whether it is a fact that 
molasses are required for preparation of 
cattle feed, if so, whether some of the State 
governments and some of the cooperatives 
which are having dairy farms have re-
quested the Government of India to supply 
molasses to them for preparation of cattle 
feed? H so, whether in view of the present 
severe drought condition prevailing all over 
the country, may I know from the hone Minis-
ter whether he will use his good offices to 
prevail upon the State Governments to allot 
the required quantity of molasses to the 
concerned States which have requested this 
for the preparation of cattle-feed. If it is so, 
what are the actions taken so far? 

SHRt R.K. JAICHANDRA SINGH: For .. 
tunately. thiS is one Biped about which all 
the State Governments, where there is sur .. 
plus molasses available, have reacted very 
POSitively. The Central Government has 
earmarked 10 per cent of the entire molas-
ses available in the country for the prepara-
tion of fodder, feed-stock and cattle feed-
stock. Therefore, every State which ;s de-
manding-whether it IS the NatIonal Dairy 
Development Board or the State Govern-
ment-molasses for the preparation of fooder 
and feed stock they have already been given 
and all the surpfus States have reacted very 
'lOsitively. 

( Interruptions) 
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............ ef8iltwtndu.try weak sugar factoneB and .... lick ..... is 

'*465. SHRt V. SfREENIVASA 
-PRASAD : 

SHRI BANWARt tAl PURO-· 
HIT: 

highIv "s ••• 1. They .. 1'UftftinlJ into .... 
high losses that they do not _en have 
enough money to pay to the farm ... they 
cannot be modernized becauae they are not 
contrbJaDrs. Is the govemmant thinking aI 
some other proposal for them? The 

W111he MInist*af FOOD AND CIVL SUP- government's modernisation sehemea .. 
PLESbepleuadto .... : progressing very slowly and only 8 or 10 

mills have so far been modernised. You 
(a) whether Government have Qallad have catled for the modernization. m aU 

upon the sugar industry to qufc:ken the pace sugar mills. This is not possbla because of 
of modemisation in the COttntry; problems with the financial institutions. What 

is the government doing about it? 
(b) if 80, the reaction of the 1ndian SUgar 

Mils Association in this regard: 

(c) whether any assistance has been 
povided by Govemrnent to modernise the 
s~4ndustry; and 

(d) If so, the details thereof? 

THE MINISTER OF PARLIAMEN-
TARV AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) Yes, Sir. 

(b) The Indian Sugar Mills' Association 
has welcomed this. 

(c) and (d). The sugar fRdones whose 
schemes for modem.s.ationlrehabilitation of 
plant and machinery are' approvp.d bf the 
spocififNt fmancial institutions are ehglbtp ftv 

financi:wl asc:ic;t=tf1CP. fmm thp SUQar Dovel 
opme1"f ~und. ThP nlaXftTlUm ~~SJs1aflCP 

9vaitat)tl'l "nr" the fl,.,d I~ im".·'t1 10 the· 
1Dmmnfqrs· Contrih. ,1lon spf')r.th~<t by thp 
finaoo;tI 'n<lti!ution~.. ·doto NovAtnher ::\0. 
19117 fi"ancial a~StStance 01 th'=l ordE'r 0' Rs 
8~.94 I~hs has been sanctlOf\4d to 11 

"'$tlgar fadorfes. 

[ TIWJSIatton) 

SHRJ IJANWARI LAL PUROHIT: aA;. 
Spe..... sa-: modemiIation of financiaIV 

SHRI H.K.L BHAGAT: Just now the 
hone member asked me what the govem-
ment is doing about small sick units which 
are not in a position to contribute? Guide-
lines for the sugar policy have been laid 
down in'the Sugar Development Fund.-Pfior-
ity shall first be given to those factories whicfi 
are 25 years old or more and there after 
factories with 1250 ton capacity shaH be 
given prIOrity. Other factories shall be given 
priority later. t have stated in the reply that 
financial assistance is given, from the 'pro-
moters contribution' out of the Sugar [levef-
opment Fund. We are also giving thought as . 
to how to modernise small sugar mills. 

SHRI BANWARt LAL PUROHIT: At one 
point in his speechihe han. Minaster said that 
research is highly essential for modernisa-
t ion. Who is responsIble tor research in 
,(\odernisal'on? Is It the government or the 
Industrialists? Is the government assuming 
the respon~ibility of carrying on research or 
IS it throw,ng it on the Industrialists? Would 
the gov&rnment provide assistance In this 
r~"ard? Besides. what research work is 
being done? 

SHRI H.K.L. BHAGAT: The hon. 
mamba'-s qtJestlOn pertain to research. The 
Sugar .. Development Fund is utilized for 
mod.rrii8.tio~ cane dev8fopmaftl 
IChemea. besides ,..8IIIdt and C8ft8io. 
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other allied ~ .. 1M Cenfr1118ovem-
ment has written time Md again to the State 
pemments to sponsor r ... arch, moderni-
zation and cane development schemes for 
the Sugarml1. in their private, public and co-
operative_cIor. TMschemea sent by them 
for dlferant factorial are scrutinised and 
them w. extem financial assistancato them. 
I havi myself written laUe" to the State 
governments In this regard, and continue to 
do so periodically. The government is keen 
to work for the research, modernization and 
expansion of the sugar industry. I have writ-
ten to the Agriculture Ministry and thay have 
sent us schemes relating to research. This 
would help us in developing our raearch 
centres in different parts of the country in a 
better way. I want to assure the hone Member 
that I am personally keen in implementing 
any proposal under this poliey for any fac-
tory. I am forcing the State governments to 
this affect and • have directed them in this 
regard. The government is fully aware of this 
matter and wants to expedite it urgently. 

[English] 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Govemment has very often -said 
that most of the sugar fadories are not 
efficient because they are too old. The run-
ning of a sugar factory depends on boilers. 
All the old sugar factories have obsolete 
boilers where they burn firewood also. On 
the other hand, one f H that sugar factories 
11'8 located in rural e eas and the depletion 
of forests is the maximum in those areas, 
Speci~ in northem °lndia, in the Tarai re-
gion. The Ter. region is on the foothills of 
the Himalayas where forests...,. disappear-
ing eventhough ... oodts mora ax,_..;v. 
than even auoa-ne. WIItha h:m .. ..,... 
give us the 818U1'8nC8. as It is the priority 
.... afOovarnment.thatbUrfor .. wilbe 
......... _bal.ra .. lMlchanged 
...... 1 UMl,._utIIdtothe ... . ........... '1 ........... ... 
t'tsell; ............... .. 

used tor PIP8"...adng 1nIteadt 

SHRI H.,I('L IHAGAT: I am gAIt8fuI to 
thehon. UastlbarforOMnl".auggelllDnto 
me and bringing u.. to my notice. I entire" 
agree with him in what he says. W. do not 
want that our forests should be ctestroracJ 
and so on. Now, these aug .. fClOries' b0il-
ers do not use firewood, etc. But what he is 
telling me, what he h. brought to my notice. 
I shaD take care of that, so that when moder-
nisation is done ...••• 

SHRI CHANDRA PRATAP NARAIN 
SINGH: He is saying that boilers do not use 
tnwood. What do thay usa1hea while being 
fired? 

SHRI H.K.L BHAGAT: Now the aug. 
factories' boi1ers use bagasse; they do not 
use firewood. That is what I have been 
advised. But tat me confess that my techni-
cal knowledge of this is, perhaps, not as 
good as that 01 the hone Member. I shalfgive 
fuB mnsideration to the point which h8 has 
made. 

SHAt THAMPAN THOMAS: The prob-
'ems oftha sugar industry are muUarioua in 
many States: one is absence of m0dernisa-
tion because of which factories are not run-
ning properly. In my constituency. there are 
two major sugar f&iOrits which are sick and 
which are not properly working: one is, 
Pandalam Sugar MiI.and the other is Tra-
vancore Sugar Mills.. The reasons .8: sug-
arcane is nat available on the one hand and, 
on the other hand, the tadodes which .. 
thera are old. there hasbaen no mocJemisa.. 
tion. They have .. awtIr:hed over to,.. 
ducing liquor. but moIa.s .. are not .... 
able .. I would •• to .... 110ft .. 1IIt.'t J to 
make. study of .. probIaA1sof .... .... 
which .. involwediD ............ .... 
andliquDr ... _....., ...... yy tid • _ .. -......... __ .. .. 
aIIK ............. ., ... · •••• _1M 
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I Translation] 

SHAI H.K.L. BHAGAT: Sir, I would like 
to assure the hone Member that we shall very 
seriously look into the problems of all these 
factories in each State. They should ask their 
State Governments to send these projeds to 
us and the Government is very keen. In fact, 
I am much keener then anybody else to 
support this. 

[ Translation] 

SHRI RAM NAGlNA MISHRA: Mr. 
Speaker, Sir, I would like to give some infor .. 
mation in relation to the han. Minister's reply. 
Out of the total sugar mills in the country half 
are located in the State of Uttar Pradesh 
alone. The han. Minister just said that priority 
for modernisation shall be given to those 
sugar mills which are more than 25 years 
old. I want to inform the han. Minister that 
there are 14 such sugar mills in our district 
which are as old as 40 years what to talk of 
25 years. Their capacity is 1250 tons and 
their condition is very bad. 

I would like to know from the hone Min-
ister as to how many mills in Uttar Pradesh 
which are more then 25 years old have been 
identified for modernisation? 

SHRI H.K.l. BHAGAT: Mr. Speaker Sir, 
there are a total of 27 such factories in Uttar 
Pradesh which have a crushing capacity of 
less than 1250 tannes. I would like to inform 
the hone Member that whereas I have tlied to 
give full attention to aU the States, I have also 
given due attention to Uttar Pradesh as 
befas a State of that size. We want sugar 
production to increase in Bihar and Uttar 
Pradesh .. W~ have written letters to the State 
Government and I have spoken thrice to the 
Chie' Minister of Uttar Pradesh. Previously, 
the ~ttar Pradesh government did not agree 
to these guidelines. Now they have agreod. 
They are sending their propOsals now. You 
may send cases from your district. We will 

consider them a sympathetically. 

[English) 

Departmenta • .promotion to the Post of 
Deputy Accounts Officer. 

• 466. SHRI S. THANGARAJU: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether pursuant to the recommen-
dations of the Fourth Pay Commission, 
Junior Accounts Officers (JAOs) in the 
Department of Telecommunications who 
completed three years of service as on 31 
March, 1987 are eligible for promotion to the 
post of Deputy Accounts Officers; 

(b) if so, the number of JAOs who I, 
I ' 

within the normal zone of consideration for 
promotion to the Post of Deputy Accounts 
Officers as on 31 March, 1987 and the 
number of SCIST candidates among them; 

(c) whether any SCIST JAOs outside 
the normal zone of consideration have also 
been considered for promotion as Deputy 
Accounts Officers; 

(d) if so, the details in this regard; and 

(e) if not , the steps proposed to prot~ 
the Interests of SCJST candidates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) 1448 Telecom. J.A. Os fall within the 
normal zone of consideration including 64 
J.A.Os belonging to SC & ST (57 SC and 7 
5T). 

(c) Yas, Sir. 

(d) 14 J.A.Os bebngjng to SC & ST 
outside the normaI ... of coilsideratian (13 
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SO and 1 S1) are being considered for 
proinotlon, as they have completed 3 years 
of regular service as on 31.3.87. 

(8) In view of (d) above, does not arise. 

SHRI S. THANGARAJU: Mr. Speaker, 
Sir, the Minister has replied that out of 1,448 
Telecommunication JAOs only 78 SC and 
8T candidates are to be considered for pro-
motion as Deputy A.Os. But as per the 
reservation policy, 315 SC and ST candi-
dates are entitled to get the upgradation from 
JAOs to Deputy AOs. Why is there backlog 
in the promotion cadre? WhetherSC and ST 
vacancies will be kept vacant and filled up by 
open and direct calling for application from 
SC and ST candidates? 

SHRI SONTOSH MOHAN DEV: It is a 
fact that the availability of SC and ST candi-
dates is 326. As we have not got the required 
candidates within 18%

, we have gone be-
yond the normal zone and have given pref-
erence to another 18. The Hon. Member has 
said that in the original recruitment the SC 
and ST candidates have not come in large 
number in this particular JAOs grade.We 
have decided to start a scheme so that we 
can train sufficient number of SC and ST 
candidates to enable them to come and 
qualify for this post in future. 

SHRt S. THANGARAJU: As per the 
Fourth Pay Commission's recommenda-
tions, only 78 SC candidates have com-
pleted three years of service as JAOs before 
31.3.1987. But as per the OPO criterion 
thosa who have completed three years of 
service after 31.3.1987. before the OPO 
sitting will be considered for promotion since 
the total number of JAOs in that cadre is only 
a meagre figure of ten numbers. 

SHRI SONTOSH MOHAN DEV: As I 
havelllld.1n the zone of 18% we got only 14 
P8fIOnIqllIIIIId;" the 14 peraona who 
have ......... ,... ...... hive 

been given promotion and no post will be 
dissolved; it will be taken next year and as 
and when SC and ST candidates qualify, 
they will be absorbed. 

SHORT NOTICE QUESTION 

[English] 

Second Digital Phone Unit 

S.N. Q. No. 40. SHRI V.S. KRISHNA 
IYER: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether attention of Government 
has been drawn to the news item captioned 
'Second Digital Phone Unit in Cold ~torage' 
appearing in the Hindustan Times dated 28 
November, 1987; and 

(b) if so, the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) and (b). A 
statement is given below. 

STATEMENT 

(a) Yes, Sir. 

(b) The position is as follows:-

1. i) Based on the recommendations 
of the Working Group of the 
Planning Commission of 7th 
Plan for Telecommunications 
which envisaged addtian of 
about 40 lakh lines of exchange 
capacity and the investment ~ 
about Rs. 13,000 crores in the 
7th Plan, the Oepattrnent of 
Telecommunications had po-
posed setting up of two facmries 
D product 5 Iakh an. _ of 
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digital switching systems. 

ii) These included the one that was 
already being sat up at Manka-
pur in collaboration with the 
French Company CIT-Alcatel 
and the second one proposed for 
Bangalore to replace the 
stronger and crossbar produc-
tion facilities there, which need 
to be phased out keeping in view 
the plans for modernisation of 
the Telecommunications net-
work. 

iii) \\lhile finalizing the 7th Plan 
proposals of the Department. 
the Planning Commission were 
able to allocate only Rs. 4010 
crores at 1984 prices. This per-
mitt~d a programme of adding 
only about 15 lakh lines of ex-
change capacity and 11 lakh 
telephone connections. 

2. The Department had representated 
that the Plan, as approved by the Planning 
Commission, will leave backlog of demands 
and will also seriously affect the quality of 
service due to over loading of the existing 
network. The Planning Commission had 
agreed that the Plan could be augmented to 
the extent, additional resources could be 
raised by way of internal financing and bor-
rowings from the market. 

3. In Line with this, Mahanagar, Tele-
phone Nigam Ltd., was set up to enable the 
Department to raise resources from the 
market by way of Bonds. The Department 
proposed that the 'Plan allocation be raised 
to Rs. 6,000 erores at 1984 prices which will 
enable addition of 111akh lines of exdtange 
capacity and about 18 lakh telephone con-
nections. This has been under disaJssion 
but due to the limitations of the investable 
resources, no final decisions could be ar-
rived allD far 1tatgh. 10 so .... extent. addi-

tional funds have been made available dur-
ing the successive annual Plan discussions. 

4. With likely 7th Plan allocation at As. 
6,000 crores at 1984 prices, it has been 
estimated that it may be possible to buy 
some equipment from ESS II at Bangalore 
beginning with 1988-89. 

5. It has been decided to start produc-
tion of digital electronic exchange at Banga-
lorein a phased manner. Afacility to produce 
1 lakh lines a year of C-DOT 128 port (80 
lines) rural automatic exchanges is under 
installation. It is expected that production at 
the rate of about 30 Units (about 2,400 lines) 
per month will com mence in April, 1988. The 
capacity of the Unit will further be ina-eased 
to manufacture higher sizes of exchanges in 
a phased programme in line with the plan 
allocations to D.O.T. 

SHRI V.S. KRISHNA IYER: What has 
appeared in the Hindustan Times is not 
wrong and my fears are now confirmed. It is 
nearly four year since the Government d8-
cided to set up a second factory at Banga-
lore. Only today the Hon. Minister says that 
a facility is being created to start a fadory. 
They have taken two years to decide about 
the technology. I would like to know from the 
Government as to why have they decided to 
change the technology. Originally it was the 
French technology and on the same basis 
the Mankapurfadory is set up; but now they 
have decided about the C-DOT. Of course, 
it may be a better one; I don't object. But why 
did they take so much time? What is the 
escalation of cost? 

I would like to know why the Govern-
ment changed this technology. I would Uke to 
know what was the original estimate of the 
whole project. what is the revised astl_ 
and what is the capacity of this project. 

SHRI SONTOSH MOHAN DI!V: Aa • 
malterof policy I the whoI8 country, .,. WI 
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Parliament. always desire that we should 
give preference to our indigenous technol-
ogy.1t is a tact that it was late; but C-OOT has 
come forward with a technology which is 
much preferred and also equally appre-
ciable. 

I agree with the Han. Memberthat it was 
late; but now we have already given licence 
to produce one lakh lines on C-OOT 128 
port. This will b9 increased to 2 lakh lines 
next year . By doing so, we have not only 
given preference to indigenous technology 
but also we have saved a lot of foreign 
technology. Though it is late, we are gaining 
uhimately. 

As regards the other question. I can 
assure the Han. Member that there is no 
question of making retrenchment. All the 
employees who are working there will be 
absorbed. A Committee under Krishnamur-
t~y was constituted; they have submitted 
their report only last week. We are taking 
appropriate steps to see that the surplus 
labour is engaged on other materials which 
are now being purchased from outside the 
country, so that we can make in-house pro-
duction in our Bangalore factory and there is 
no retrenchment of the labour. 

SHRJ V.S. KRISHNA IYER: The Han. 
Minister has not answered my question 
about what was the original estimate and 
what was the capacity then decided. What 
are the figures? My understanding is that it is 
a tentative one; not the full-fledged factory as 
was originally intended. I would like to get 
clarification about that. 

The present workers have worked only 
for six months. Will the Han. Minister assure 
that by the tima the factory goes into full 
awing operation and production within six 
months" nobody is retrenched? Of course, 
he.!aM atsured that nobody will be re-
tn.nchad; but kindly assure that within six 

months the factory will go into production cA 
its full capacity. 

SHRI SONTOSH MOHAN OEV: I do 
not have that actual figure as to what win be 
the cost of the presnt factory. I will lay it on the 
Table of the House. As regards the employ-
ment of labour, those who have worked for 
six months as has been mentioned by you. 
cross bar and strowgers are being produced 
there. Though we have reduced the produc-
tion of strowgers by 50 per cent yet we have 
not reduced the production of cross bar. We 
are taking steps to see that the laboures who 
are working there are kept engaged. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Production of Push Button Telephone. 
In Collaboration with Italian Firm 

-457 SHRI H.B.PA TIL:Willthe Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) whether the Indian Telephone In-
dustries have proposed to produce the push 
button telephones in collaboration with an 
Italian firm ;and 

b) if so, the details regarding the 
knowhow to be acquired? 

THE MINISTER OF COMMUNICA-
TION SHRI ARJUN SINGti (a) Yes, Sir. 

(b) Agreement has been signed. by 
Indian Telephone Industries with FACE 
Standard. Italy. fQfttansfer of know haw for 
comprehensive m1InlItacturaof 10 1aIch .... 
tronic push button tlllphones and 5 W 
additional critical components 1* .... 
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industries established In backw.rd 
Areas. 

*461 SHRI PARAS RAM BHARD-
WAJ: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the total number of small, medium 
and large industries established in the coun-
try till July,1987; and 

(b) the total number of industries estab-

Year LOI IL 

1984 1064 905 
(627) (323) 

1985 1457 985 
(774) (427) 

1986 1137 618 
(621) (278) 

1987 573 325 
(303) (133) 

rlgures in brackets are for backward areas. 

Commulative number of SS' units 
granted permanent registration as 
on 31 st December, 1986 

lished in backward areas in the saicipfriod? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b) : On a rough 
estimate, there may be about 8,000 indus-
trial units in the large and medium scala 
sector and about 15 lakh units in the small 
scale sector. Statement showing total num-
ber of letters of Intent (LOI) Industrial Li-
cences (IL) SIA Registrations. DGTD Regis-
trations and SSI Registrations issued during 
the years 1984-87 (July). 

SIA Regns. DGTD Regns. 

1915 
(1144) 

1167 1961 
(681) (1140) 

2387 1162 
1485) (610) 

1060 785 
(1638) (407) 

958515* 

*Figures for backward areas are not maintained separately. 

Figure. for backward fareas are not 
maintained separately. 

*464. SHRt BALASAHEB VIKHE 
PATIL: 

DR. v. VENKAlESH: 

Will the llnisterof INDUSTRY bepleased to 
stale: 

identified some thrust industries to promote 
their products through the concept of 
adequate material. brand names and tech-
nology; 

(b) I so, the details thereof; 

(c) The II ... propo •• d bJ.Governmen 
tD lIal •• pradudIwIr If ... ",,~1-IcaIE 
IICIDr thIaugh ........ '.ChilOlogy; mid 
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(d) The broad outlines thereof? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGALA RAO): (a) and (b). It lis a central 
objective of the Government policy to pro-
mote modernisation and upgradation of 
technology in all industries. No specific in-
dustry has been identified by the Depart-
ment of Industrial Development for introduc-
ing the scheme of 'Material Technology & 
Brand Name.' Such a scheme is, however, in 
operation for the television industry. 

(c) and (d). The important measures 
increasing productivity and for technology 
upgradation in small scale sector, inter-alia, 
include ancmirisation, modernisation, tech-
nological upgradation, institutional finance, 
various technology support programmes 
through establishment of Process & Product 
Development Centres, specialised institu-
tions for electrical measuring instruments, 
Central Tool Rooms for tool designing and 
fabrication as also upward revision of invest-
ment limit of plant and machinery for small 
scale industries and ancillary units. 

Satellite Earth Communication Station 
at Kargil 

·467. SHRI P. NAMGYAL: Will the 
Minister of COMMUNICATIONS be pleased 
to refer to the reply given to Unstarred 
Question No. 2322 on 11 March,1986 re-
garding Satellite Earth Communication Sta-
tion at Kargil and state: 

. (a) Whether setting upof the proposed # 

Earth Station at Kargil is plOCNding as per 
schedule; and 

(b) If so, when the station wil be 
commissioned and if not, the reasons fortM 
delay? 

THE MINISTER OF COMMUNICA-
TION (SHRI ARJUN SINGH) (a) Yes, Sir. 

(b) The station will be commissioned 
during December, 1987. 

Central Public Sector Investment In 
Orissa 

*468. SHAI JAGANNATH PATTNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) The total Central Public Sector In-
vestment in Orissa till date; 

(b) The annual turnover of these under-
takings, their profits and losses and the 
number of their permanent and temporary 
employees; and 

(c) The new investment proposed in the 
public sector by Union Government in 
Orissa? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) The investment of 
Central public enterprises in terms of Gross 
Block in Orissa as on 31.3.1986 is 
Rs.4070.72 aores. 

(b) Presumably the Hon'ble Member 
desires to know the tumover. profitlloss and 
total number of employees in the Central 
pubic sector undertakings which have their 
ragist8nld officea eiluatad in Orissa. These 
details far 1-.s-aa .. ghnin below: 
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Annual Net Profit)+/ Number of 
Turnover Loss(-) employees 

(Rs. in Lskhs) 

1. National Under 
Aluminium Construction 
Co Ltd. 

2. Neelachal Under 
Ispat Construction 
Nigam Ltd. 

3. Orissa 
Drugs & 
Chemicals 155 
Ltd. 

Total: 155 

(c) The 7th Five Years Plan provides for 
an outlay of Rs.2244.89 crores for Central 
industrial and mineral projects (excluding 
coal, power and petroleum) in Orissa. The 
outlay covers investment both in the existing 
projects and on new schemes. 

Exploration in Barak Valley Area of 
Assam and in Tripura 

2362 

73 

{+)1 85 
............... "" ....... 

{+)1 2520 

tion for hydrocarbons in Barak Valley and 
Tripura. 

At present, five rigs have been de-
ployed in Barak VaUey and six rigs In Tripura. 

Applications for New Electric Meters 
Pending in Oesu_ Office Rohini, Deihl. 

SHRI RAMASHRAY PRASAD SINGH: 
*469. SHRI SUDARSAN DAS.: Will the Will the Minister of ENERGY be pleased to 

Minister of DPI=TROlEUM AND NATURAL state: 
GAS be pleased to state: 

(a) whether there is any proposal to 
explore natural gas and oil in the Barak 
Valley area of Assam and also in Tripura 
State: and 

(b) If so, the places and the time by 
which the exploration work is likely to be 
started and the detaHs thereof? 

THE MINSTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUll): (a) and 
(b) :-ONGC II abady conducting expIora-

(a) whether a number of applications 
are pending in Delhi Electric Supply Under-
taking office, Rohini Sector-S, Delhi for in-
stallation of electric meters; if so, since when 
and the reasons for delay; 

(b) the number of complaints received 
by DeSUlGovemment against that office 
during 1 January, 1986 to 31 st October, 
1987 and the action taken thereon: and 

(c) The time ",whICh the electric meters 
wll be inataled? 
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THE MINISTER OF STATE IN THE 
DEPTT. OF POWER IN THE MINISTRY OF 
ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (c). About 210 applica-
tions for new electricity connections in the 
Rohini complex were pending 030.11.1987, 
the oldest being of December, 1986. Delays 
occur in some cases mainly for want of 
completion of necessary requirements by 
prospective consumers, new areas not 
being fully electrified, and lack of access to 
consumers' Premises. The Delhi Electric 
Supply Undertaking expects to giv.) electric 
connections against the above pending 
applications by the end of December,1987, 
subject to completion of necessary require-
ments by the prospective consumers. Ac-
cording to DESU, during the penod form 
March 1986 to October. 1987, there were in 
all 5205 I no current' complaints in regard to 
the Rohini complex, all of which were at-
tended to. 

LPG Facility In Malappuram District In 
Kerala 

*471 SHRIG.M.~NATWALLA:Will 

the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) The number of places in Malappu-
ram district of Karala which have been cov-
ered by LPG facility as on 31 October, 1987; 

(b) whether the said district is highly 
neglected in providing LPG facility; 

(c) The number and names of places in 
the said district in which LPG distributor-
ships are proposed to be established in the 
Marketing Plan for 1987-88; and 

(d) The steps. if any, to ensure due 
coverage of the district.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI ~MADUTT): (a) I As on 

Odober 31, 1987, six places were covered 
by LPG facility in Malappuram district of 
Kerala; 

(b) No. Sir, 

(c): The oil Industry has proposed to 
establish an LPG distributorship at Manjeri 
under its Marketing Plan 1987-88; 

(d): In addition to tt\e above, the Oil 
Industry has initiated action to set up LPG 
distributorships at the following locations in 
Malappuram district: 

1.Parapanangadi 

2. Thirurangadi 

3. Nilambur 

With the commissioning of these dis-
tributorships, all towns in Malappuram dis-
trid offering viable marketing of LPG would 
be provided with LPG facilrty. 

PO)'ler Cuts by DESU 

* 472 SHRI M. RAGHUMA REDDY: 
Will the Minister of ENGERY be pleased to 
state: 

(a) Whether power cuts for long hours 
are still resorted to despite the assurances 
given by the Delhi Electric Supply Undertak-
ing; 

(b) If so, the reasons, therefore; and 

(c) The steps taken to ensure 
uninterrupted power supply in the capital? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWErllN THE MINIS-
TRY OF ENEAGY(SHRIMATI SUSHILA 
ROHA TGI): (a) No, Sir. 

(b) [)oat not arise. 
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(c) The power supply in Delhi is now, by 
and large, satisfactory and there has been 
no load shSdding since November ,1987. 
The power .requirement is being met mainly 
from DESU's own generation, supply form 
the Badarpurthermal station, and the North-
em Grid. 

Removal of Employ.es form Remkanall 
Colliery, Bihar 

*473 SHRI RAM BAHADUR SINGH: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether several employees were 
removed during the emergenCy form the 
Ramkanali Colliery in Bihar; 

(b) whether any investigations were 
made against these employees; 

(c) the number of employees reinstated 
so far; and 

(d) the reasons for not reinstating the 
remaining employees cleared in investiga-
tion? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) (a) to (d) : After due veri-
fication of facts, sixtv eight employees were 
rerr.ovAd form the rolls of the company on 
the charge of unauthorised absence and 
voluntary abandonment of employment. 
Fourteen of these ·were rater reinstated on 
reconsideration on merits and in accordance 

. with the standard policy of the company in 
this behalf, The cases of othArs were eithel 
not represented for reconsid~rat~n or re-
jected as being not covered by the general 
policy .• 

Production of LPG CyllncierL 

*474 SHRI AMARSING RATHAWA: 
SHRI CHINTAMANI JENA: 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) Whether it is a fact that most of the 
entarpreneurs to whom letters of intent and 
even licences have been granted for the 
produdion of LPG cylinders have failed to go 
ahead with the scheme; 

(b) H so, the details thereof; 

(c) The adion taken against them; and 

(d) The steps being taken by Govem-
ment in regard to the manufadure or pro-
curement of LPG cylinders to meet the grow-
ing requirements? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO) (a) and (b) The manufac-
ture of LPG cylinders is not covered under 
the Schedule 1 10 the I (D&R) Act 1952 and 
as such letters of intent and industrial li-
cences are not required. Only registration 
with DGTD is required for units in the organi-
sed sector. 643 units have obtained registra-
tion for the manufacture of LPG cylinders 
form OOTD. Out of them only 44 units are in 
production at present. 

(c) and (d). LPG cylinders are manufac-
tured acoording to the orders placed on the 
units by the oil companies. At present the 
installed capacity is 103 lakhs Nos. as 
against a demand of 24 lakh Nos. by oil 
companies. The estimated demand for LPG 
cylinders at the end of the 7th Five Year Plan 
is 45.20 lakh Nos. 

Price Control on Drugs 

*475 SHRI UMAKANT MISHRl, 
Will the Ministerof INDUSTRY be pleased to 
state: 

(8) The names of drugs on which price 
control has been lifted; and 
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(b) The criteria under which price con-
trol has been removed on these drugs? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Subject to fUrther 

will be overcharged comparactto 
the cost of production. 

STATEMENT 

technical scrutiny, the tentative list showing SL. No Name of the Orug 
the names of the drugs on which price con-
trol has been lifted us given in the statement 1 2 
below:- --------------

(b) The Kelkar Committee considered 
all the essential drugs included in the W. H. O. 
list and several other drugs referred by vari-
ous Association/Groups. The following crite-
ria was considered by Kelkar Committee for 
exclusion of drugs form the above: 

\i) Exclude these drugs which are 
not produced in India provided 
that the consumption is not sig-
nificant either now or in the near 
future. 

(ii) To exclude those drugs the turn 
over of which has been less than 
rupees fifty lakhs in 1986. 

(iii) To exclude all new drugs for 
which process of manufacture 
were developed indigenously 
form the price control list at least 
for the first 5 years. 

(iv) To exclude those life-sa"ing 
drugs and pharmaceutical prod-
ucts whose availability is a more 
important than the price. As the 
nature of demand is such that it is 
required less frequently but its 
non-availability is fatal. The no-
table examples of such catego-
ries are sera and vaccines. 

(v) Exclude these pharmac~utical 
produds of drugs where the 
domestic produdion structure is 
so competitive that there is little 
possibility that the consumers 

1. Petheidine 

2. Pertur.'"'is Toxoid 

3. Diptheria Toxoid 

4. Tetanus Toxoid 

5. Morphine Sulphate 

6. Tolbutamide 

7. Phthalyl Sulphathiazole 

8. Benzocaine 

9. Chloroform 

10. Cocaine 

11. Ether 

12. Ethyl Chloride 

13. Halothane 

14. Trichloroethylence 

15. Procaine 

16. Marcaine 

17 Thiopentone SOC!ium 

18. Ketamine 

19. Amidopyr;n 

20. Codience 

21. Fentanyl Citrate 

22. Osadrine 
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23. Phenacetin 48. Paranmemycin 

24. Propoxy Phenazone 49. Polymbdn. 

25. Phenylisopropylpyrazolone 50. Spiramycin 

26. Dithiazamin Iodide 51. Viomycin 

27. Pyrivinium 52. Lymecyline 

28: Broxyquinoline 53. Colistin 

29. Brobenzoxandine 54. Tyrothricin 

30. Bismuth Glyoollylarsanilate 55. L-Asparaginase 

31. Chlorophenoxamide(Clefamide) 56. Busulphan 

32. Phanquone 57. .Ch 10 rambucil , 

33. Papaverine 58. Cyciophospham irlA 

34. Ajmalicin 59. CerubidinC,?aunorubicin) 

3S. Amphotericin 
~O. 5 Fluro uracil 

36. P ?lcitracin 61. ·S-Mercaptopurine 

37. c,a:1>e n icillin 62. Thiotepa (NNN-Triethylenethio-

30. Cvcloserine 
phn~n"oramide ) 

39. Cephaloridine 63. Mitomycin' 

40. Gramicidin 64. Adriamycin 

41. Kanamycin 65. Bleomycin 

42. Uncomycin 66. -Azathioorina 

43. Methicillin 67. Melphalan 

44. Nystatin 68. Vinblastin 

45. Neomycin 69. Vincrastin 

46. Oxacillin 70. Ethyl Biscoumacetal. 

47. Oleandomycin ·71. Pheniyridione 
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72. Heparinoid substance isolated or 96. N-phenyl-N-Benzyl-4-
derived form Lung Tissue Amino-1- Mehtyl-Piperidine. 

73. Primidone 97. Pyrolidylethyl Phenyl 
Benzyl-Amine 

74. Carbutamide 
98. Isothiopendyl 

75. Chlorpropamide 
99. Phenindamine 

76. Gliplzide 
100. Triprolidine n. Metformin 
101. Triplenamine 

78. Phenformin 
102. Thenalidine 

79. Antazline 
103. Tnmeprazine. 

80. P'Ir.iliZlnt:) 

r,vdr!'n~ 
104. Bamipl~um (Soventof) 

81. 
105 Mf\pacnne 

82. ( ,::''''bir-n ·u~""m'3 

P?'. Chl"rocvcllr1Zlnf' 
106 Indomethacin 

84. Clemlsole 
107. Oxy-Phenylbutazone. 

85. Dimenhydrinate 
108. Phenyl Butazon& 

86. Dlmethindone 109. Sodium Salicylate 

87. Diphenhydramine 110. 'Chlorocresol!i 

88. Diphenyl Pyraline 111. Hexyl-Resorcinol 

89. Diphenyl-Pioperadine-Propane 112. Creosote 

90. HydroxYl-ina 113. Hydrogen Peroxide 

91. Mapyramine 114. Iodine 

92. Methdilazine 115. Ethylmorphine 

93. Methanyrilene 116. Belladonna Alkaloids 

94. Mectosine 117. Hyoscine. 

95. Halopyramine 118. Morphazinamida 
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119. RauwoHia Alkaloids 144. Polythiazide 

120. Guanethidine Sulphate 145. Triamberene 

121. Pentolinium Tartarat. 146. Mersalyl Acid 
:. 
122. Dihydroargocrystine. 147. Ethoxzolamide 

123. CJoposamide 148. Chlorothiazide 

124. Clonidine 149. Cyclopenthiazide 

125. Histamine 150. Hyroflumethiazide 

126. Isoxsuprine 151. Ethacrynic acid 

12.7. Nylidrine 152. Calcium Gluconate 

128. Panta Erythriotal T eranitrate 153. Calcium Levulinate 

129. Prenylamine 154. Calcium Lactate 

·130. Amyl Nitrite 155. Calcium Lactobionate 

131. Mannitol Hexanitrata 156. Ferrous Gluconate 

132. Lanatosides 157. Ferrous Fumerate 

133. Ouabain 158. Ferrous Sulphate 

134. Nikethamide 159. Ferric Ammonium Citrate 

135. Clofibrate 160 . Iron-Sorbitol Complex 
• 
136. Carbachol (40) 161. Oestradiol and its derivatives 

137. Propranolol 162. LyneStrenoi 

138. Methacholine 163. Ethisterone 

139. Triamcinolone '164. Mestranol 

140. AC.T Ji. ( Corticontropin) 165. Nor-ethistrone Acetate 

141. Banzthiazide 166. I:.imethisterone 

142. Bandrofluazide 167. Nolystrol 

143. Chbrthalidone· 188. Megesterol Acetate 
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169. Ethylnodiol Diacetate -194. Vitamin P 

170. Norethynodrel 195. Vitamin E 

171. Php.nylephnne 196 Niacin and Niacinamide 

172. Phvsn, ... t,rfr",n~ 3p"t:Yb c 197. Magnesium carbonate 

173 J1extran 198. Magnesium Trisihcate 

174. F'olyvi"yl Pyrrol.rion€\ 199. Ma~eslum Hydroxide 

175. Dextrose Andyd raus 200 Sodium Bicarbonate 

176. Sodium Chloride 201. CalcIUm Carbonate 

1n. Sod. Lactate 202. Sulphaguanldine 

178. Pot. Chloride 203. Kaolin 

179. Antirabic Vaccine 204. Pectin 

180. Yellow Fever Caccine 205. Allopurinol 

181. Cholera Vaccine 206 Chlophodional 

182. Tetanus Antitoxin 207. Dextromethorpham 

183. Diphtheria antitoxin 208. Guiacol Glyceryl Ether 

, 184. Gasgangren Antitoxin 209. Noscapine 

185. Antirabic Serum 210. Oxeladina 

186. Antivenom Serum 211. Piperazethate 

187. Cholera Vaccine 212. Phoicodeine 

188. B.C.G. Vaccine 213. Sodium Fluoride 

189. Typhoid Vaccine 214. Stannous Fluoride 

190. Polio Myclitics Vaccine{Oral) 215 . Sulphur sublimed 

. 191. TAB Vaccine 216. Methoxsalen 

192. Methenamine 217. Ichthammol 

1~. Vjtamin K 218. Ammonaated mercury 
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21.9. Resorcinol 

220. Chrysarobin 

221 Dithranol 

222. Salicylic acid 

223. Benzoic acid 

224. Zinc oxide 

225. Benzyl benzoate 

DECEMBER 8 1987 

Amount spent by Public Sector Drug 
units for Holding Annual GenetW 

Meatlngs 

*4635. SHRI D.P.JADEJA: Will the 
Minister of INDUSTRY be pleased to stale: 

(a) The amount of out 1)f pocket ex-
panses spent by various public sector units 
manufacturing drugs for holding their Annual 
General Meetings during the last three 
years, with year-wise details of the same; 
and 

226. Gamma benzenehexach~ide 

(b) What contribution has been made by 
Govemment and the directors of those 
companies on various boards ofth8Se public 
sector undertakings? 

227. Calamine 

228. Chlorphenesin 

229. Methacholine 

230. Caroachol 

231. Neostigmine 

232. Physostigmine 

233. Acetyl Choline Chloride 

234. Pyridostigmine 

235. Sulphamrole 

236. Sulphadimethoxln 

237. Sutpharnethoxypyridazine 

238. Sulphasom idine 

239. Sutphafurazole 

240. Succinyl Sulphathiazofe 

241. To I" aftate 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETR0CHEMICALS IN THE MINISTRY 
OF INDUSTRY .(SHRI R.K.JAICHANDRA 
SINGH): (a) The public sector dr't9 compa-
nies have reported that no out bf poc;ket 
expenses were incurred by them on thair 
Annual General Meetings during the-last 
three years. 

(b) The Board of Director of these 
companies make policy decisions on the 
working of the companies, give guidance to 
the management and also ensure their 
implementation. 

Monopoly of Multinational Drug 
Companies for Manufacture of Euen-

tiel Drugs 

4636. $HRI MAHABJR PRASAO 
YADAV: Will the Minister of INDUSTRY be 
pleased to state: 

(a)' whether it is a fad that the multina-
tional drug companies have been monopoli-
sing the manufacture of certain eS8entiai 
drugs under their brand names and selling 
them at huge profits; 
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b) whether these multinationals had to 
reduce the prices of such drugs after the 
Indian companies started manufaduring 
these drugs and put them in the market; 

(c) if so, the details of such drugs; and 

(d) The steps taken or proposed to be 
taken to end the monopoly of multinationals 
in the manufacture of these drugs? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTREY (SHRI R.K.JAICHANDRA 
SINGH) (a) While possibilities of individual 
instances may exist this, generally, is not . 
corred. 

(b). Drug prices depend on a num~r of 
factors like costs of production, competitiOn 
and provisions of the Drug Price Control 
Order, 1987. 

(c) Does not arise. 

(d) The new measures announced in 
December, 1986 are likely to result in a more 
balanced growth of the industry. 

lSI Check on Artificial colour at Factory 
Premises. 

4637. DR. B.L.SHAILESH: Will the 
Minister of INDUSTRY be pleased to refarto 
the reply given to Unstarred Question No. 
4693 on 25th August, 1987 regarding use of 
artificial colour and flavours in cold drinks 
etc. and state: 

(a) Whether the experts of the Bureau of 
Indian Standards carry out any random 
check of the various artificial colours and 
flavours at the factory premises of the manu-
facturers before they are marketed: 

(b) I 80. at what periodicity and how 
many casas ~ non-cOntormina to the lSI 

Mark and specifications were detected by 
them during the current year as per latest 
information available with his Ministry; and 

(c) If not, the reasons therefer? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI. M.ARUNACHALAM) : (a) and 
(b). The Bureau of Indian Standards has 
stated that its Certification System for coal-
tar based food colours, food colour prepara-
tions and food additives is based on an in-
process quality control wherein its officers 
periodically draw random samples for the 
testing of such materials bearing the lSI 
certificatiOn mark at the factory premises of 
manufadurers holding valid licences from 
the Bureau. These periodic inspedions are 
normally carried out quarterly. During 1986-
87 outof 793 such samples drawn. 31 have 
been found not conforming to the Indian 
Standards as perthe assessment of the BIS. 

(c): Does not arise in view of the reply 
given to (a) and (b). 

Improvement In Bio-Gas 
Technology 

4638. SHRI K. RA~ACHANDRA 

REDDY:Wm the Minister of ENERGY be 
pleased to state: 

(a) Whether biogas technology is being 
improved to reduce fuel shortage in the 
country.; 

(b) Whether a National Symposium on 
Biotechnology and its usage was Organised 
by IARt in November, 19n; 

,(c) If so, the number of recommenda-
tions made at the Symposium with details; 

(d) The details of the r8(X)mmandations 
accepted and the action taken thereon; 
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(9) The number of recommendations 
not accepted by Government with reasons 
thereof; 

(1) Whether any other symposia had 
been organised on the subject; 

(g) If so, the details of their recommen-
dations and their implementation; and 

(h) Whether there is any National bi-
ogas Technology Transfer Project or Mis .. 
sion in hand and if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. Biogas 
Technology is already being promoted in the 
country under the National Project for Bi-
ogas Development and Community/Institu-
tional Biogas t:»lant Programme to reduce 
the problem of fuel shortage. Improvement 
in the design of biogas plants have also been 
made under the research programme and 
are continuing. 

(b) to (h) A National Symposium on 
Biogas Technology (not Bio-Technology) 
and usage at tARt in No~ber.1977 made 
general recommendations relating to basic 
research; engIneering aspects: utilisation of 
slurry; extension, Organisationat,~nd finan .. 
Clal aspects of biogas devplopment which 
were accept Rd 

Keeplnn tho:;p rf.!~nrT1m,"'" nA~t'''H'1~ In 

view a r .. J::,ttnn;.)' f'r'Jlect on ~1t'\!')'1t;. n(~\'(\If'"\pp 
ment (t rrpD) wa" f,)rr' t tl1fAd. Th'~ 

extension "'n prOar;\mmp. fo" maxlmi~lng us@. 
of biogas technology hrts mRrJp Qooti prog-
ress. The pro~ramme hrJs bp.rl)m~ popular 
with farmers and therf~ is gr~~t rtAm:..nd. The 
costs of bio9as plants hav~ bepn qradually 
reolJcsd by devf!foping cheaper as' also 
SiT' lIer models. Over 8.8.lakh biogas plants 
have already been built. R&D, extension, 
training. financial and institutio.nal measures 
h~ all been' strengthened which have 
enatitad SUCCI •• of this programme. 

An R& 0 project for developing th~ 
community. and institutional biogas plants 
(CBP/IBP), was taken up in 1979-81. Design 
of large sized biogas plants of the floating 
drum type has been perfected. This R&D 
phase was followed up by a CBP/IBP dem-
onstration programme to gain experience. A 
number of large sized plants have now been 
functioning continuously for over 2 to 5 
years. 

Research & Development efforts to 
diversify feed stocks. including industrial 
effluents and to optimjse biogas generation 
are being carried out. 

Thus a well,co-ordinated R&D. demon-
$tration and Extension Programme involv-
ing Central and State Governments re-
search institutions and voluntary agencies Is 
underway though not termed as a ~Technol­
ogy Mission" The programme, already suc-
cessful, is set to make even more rapid 
expansion if adequate funds are provided. 

(f) and (9) Symposia on biogas technol-
ogy have also been held subsequently by 
vanous other agricultural universities and 
research institutions: These recommenda~ 
ttons have also related to aspects of micro-
biological research, diversification of feed 
stock, use of alternate materials, utilisation 
of spent slurry as a b,omanure and financial, 
sociological and managerial aspects. These 
lJ'commond;:)tlonc; havp been taken Into 
,)~r'nunt for mnkinr1 mid course correctton tc 
1he R&D dAmonstrRtlon and extension pro-, 
grammes. 

RAduction in Prir,p of Electricity fDr 
FarmArs 

SHAt p. P~NCHALLIAH ~ Will the Min-
ister of ENERGY be pleased tQ state: 

(a) whether the. Oath; Electric Supp~ 
Undertaking has assured any redudion in 
the price of etectr~forfarmers aHcad ~ 
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drought, for running tube-wells and lift 
pumps for agricultural purposes; and 

(b) If so, the details therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI) (a) According to the Delhi Elec-
tric Supply Undertaking (DESU) no suc~ 
a~~IJrance has been given by them. 

(b) Does not anse. 

Visit of Canadian Delegation 

SHRI P.M. SAYEEO: Will the Minister of 
INDUSTRY be pleased to state: 

(a) Whether a delegation form Canada 
comprising auto parts Industnallsts has 
come to India With a mission to identify thelt 
partners: 

(b) H so, the precise objectives of the 
delegation; 

(c) Whf.'1her any collahoratlr)'1 rlor~e 
ment between the auto comnanl(,S ()T th(' 1 I At..., 
countries hrt~ hepn srg"pd: and 

(d) If so, the detaIls of tr~n~Jpr o· tpr-I' 
nology, InVt:s11"1~nt Ano 11,"''''"l? 

THE ~A'N'STEF OF S fATF IN THl: 
DEPARTMENT OF \IDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM). (a) An 
automotive Parts Mission form Ontano VIS-

ited India recently. 

(b) The pnmary oUJectlve .)t the MISSion 
was to build up company to oompany con-
tacts between India and Canadian Automo-
tive Firms with-a large view of furthering 
overall Indo-Canadian Industrial ties. 

(c) and (d). The Confederation of Engi-

nearing Industry which coordinated the visit 
have informed that the Mission Members 
had useful discussions with several Indian 
companies and negotiations are currently 
under way in regard to collaborative ar-
rangements. 

[ Trans/ation] 

Opening of P8troi/DIesei Pumps at 
Sagar, JMdhya Pradesh 

4641. SHRI NANDLAL CHOUDHARY; 
Will the Minister of PETROLEUM AND 
NATURAL, GAS be pleased to state: 

(a) whether any proposal for opening a 
petro l-d 19sel bulk depot in Sagar (M.P.) is 
under conSIderation of his Ministry: and 

(b) if so, the time by which the said 
depot is likely to be opened? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) The 
011 mdustry, has proposed to open a petrol-
dIesel bulk depot at Sagar (M.P.); 

{b) Thp depOt will be ready in about 
thrpp years from the data of final clearance 
nf thp rroposal 

Exnendlture on Rural Postal Network 

4642 PROF. NARAIN CHAND PAR-
ASHAR: Will the MInister of COMMUNICA-
TIONS be pleased to state: 

(a) the percentage of Pla~ funds spant 
on the rural postal services during 1985-86 
and 1986-87, and the funds proposed to be 
spent dUring 1987-88, 1988-89 and 1989-
90; 

(b) the percentage of Plan funds spent 
and proposed to bHpent in urban and rural 
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areas separately during these years, sepa-
rately for each year; and 

(c) the total income from rural post 
offices and actual expenditure on rural 
postal network during 1985-86 and 1986-
871 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) Information 
in respect of 1985-86 and 1986-87 is fur-
nished in Statement I. Outlays under Annual 
Plan 1987-88 are furnished tn Statement II'. 
Annual Plan 1988-89 has been discussed 
with the Planning CommiSSion. Decision of 

. the Planning Commission in regard to ap-
proved outlays is awaited, As regards 1989-
90 the outlays will hp known nnlv \11"'~n the 
Annual PI;::,n of that yeRr Ie f(')rm! JI:tt~rl '" 
October/NovefT'her 19P~ ~nr1 r.t)n~It'erp.d bv 
the Plannrnp Commis~,on 

(b) It is not rossib!p to ~1ior,:1le pl~" 
expenditure a~Cllrately as !---f"'tWf"',r'r 'urha,,' \ 
ancl'rural' because the budae1 heads which 
are prevatent at present do not provide for 
such a distinction except for the follOWing 

. limited/purposes. 

(i) Opening of new post offICes and 
appointment. of extra depart-
mental agents and other 
schemes in rura' areas and 

(ii) Opening of new post offices aAd 
appointment of extra depart-
mental agents and other 
schemes in tribal areas. 
However, iri respect of some of 

I 

the other schemes also, benefl. 
to rural areas is inherent but:: 
cannot be quantified accurately. 
For instance, a new mail van 
acquired under Plan scheme 
may link two towards but maR 
exchange may also take place at 
some of the rural stations in be-
tween. In the case of building 
programmes, no doubt, there 
are separate projects for rural 
and urban areas but at present 
the expenditure is not classified 
separately. 

(c) It is not practicable to state the total 
income from fural post offices for the follow-
ing reasons,:-

(i) The income of a post office is 
ascertained from its Value R. 
turn. But this return is not kept in 
respect of each and every rural 
post office. 

(ii) The Value return is maintained 
only in the '9xpenm;ntaI' stage. 
Post offi~s which are perma-
nent are continued on a normal 
baSIS. 
Nor it is practicable to state with 
any degree of accuracy what the 
total expenditure on rural postal 
Aetwork is because, apart from 
the pay and allowances paid to 
employees posted in rural areas 
and other direct expenses such 
as rents, there are supervisory 
overheads at various levels 
which cannot be conveniently 
apportioned as between 'urban' 
and 'rural'. 
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Utilisation of Plan funds 

Schenie 

1 

1. Expansion of Postal 
network 

2. Construction of postal 
buildings and staff qurs. 

3. Manpower Development 
(Training projects) 

4. Mechanisation and Moder-
nisation 

5. MMS Vans 

6. Procurement of RMS Vans 

STATEMENT .. 

1985-86 

Expenditure 
(Rs. crores) 

Percentage to 
total expeOdutura 

2 3 

0.02 0.05 

33.49 89.40 

0.97 2.59 

0.76 2.03 

0.67 1'.79 

1.55 4.14 

37.46 100.00 

'tem (1) is wholly attributed to rural postal services. A part of items (2) & (3) are also ,.,.,.,. 
to rural postal services but the same cannot be expressed accurately as the reltwant budget 
heads do not distinguish between 'Urban~ and 'rural'. 

Scheme 

1 

1 Expansion of postal 
network 

2. Construdion of postal 
bldgs. and staff quarters 

3. Manpower DevelOpment 
(Training Pr0)ect8) 

1986-87 

Expenditure 
(Rs. crores) 

2 

0.03 

28.52 

1.25 

Percentage to 
total expenditure 

3 

0.09 

85.57 

3.75 
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l' 2' 3 

4. Mechanisation and moder- 1.74 5.22 
ni~ation of postal services 

5. MMSVans 1.00 3.00 

6. Procurement of RMS Vans 0.79 2.37 

33.33 100.00 

1t6IJJ (1) is wholly attributed to rural postal services. A part of items (2) & (3) are also re/atabl. 
to rural postal services but the same cannot be expressed~acaurat9/y as the felevant budget 
heads do not distinguish between 'uman' and 'rural' 

STATEMENT-II 

Allocatiqn of Plan Funds 
1987-88 

SI. Scheme Outlay Percentage to 
No. (Rs. crores) total outlay 

1. Expansion of postal 0.50 1.25 
nebNOrk 

2. Construction of postal 32.00 80.00 
buildings and staff t1uarters 

3 .. Man~wer Development 1.50 3.75 
(Training projects) 

4. Mechanisation and moder- 3.00 7.50 
nisation of postal services 

5. MMSVans 1.50 3.75 

6. Procurement of RMS Vans 1.50 3.75 

40.00 100.0" 

establishment of Mini Hydro Electric Will the Minister of ENERGY be pleased to 
state: I Projects 

4643. SHRI MOHANBHAI PATEL: 
SHRI CHINTAMANI JENA: 

(a) whether any foreign CQuntry h. 
offered help to establish mini hydro-electric 
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projects In the country: ana 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) and (b) Sweden has eVinced 
interest in assisting the implementation of 
mini/micro hydel projects in India. Some 
such projects viz Guntur (2 x 2 MW) and 0-

I 

83/18th Mile (2 x 0.75 MW) in Andhra 
Pradesh, Kakroi project (100 KW) in Hary-
ana and the Panam Canal Project (2 MW) in 
Gujarat, have been posed f.or Swedish as-
sistance. 

Rehabilitation plan for Public Sector 
Drug UnHs 

4644. SHRITHAMPANTHOMAS: Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 3952 on 24th March, 1987 regarding 
renewal of wage agreements in the Smith 
Stanistreet Pharmaceuticals Limited and 
state; 

(8) whether the rehabilitation plan has 
been implemented in respect of the three 
public set:tpr drugs and chemicals units; 

(b) if SOt the details thereof; and 

(c) whether the Smith Stanistreet Phar-
maceuticals limited whose wage agree-
ment has expired, has entered into a fresh 
agreement wIth the representatIve unton? 

THE MINISTER OF STATE IN THE 
DEPARTMf- T" OF CHEMICALS AND 
PETROCHf'1ICALS IN THE MINISTf1Y 
OF INDUSTRv (SHRI R K JAICHANDRA 
SINGH): (a) and (b) The RehabUttation plans 
in respect of Bengal Chemicals and Phar-
maceuticals Limited and Bengal Immunity 
Linited prepared by Consuffrtnts are under 
COI"ration of the Industrial Reconstruc-, 

fron tiank 01 Ind.a. These consultants have 
not yet submitted Rehabilitation pla-n in re-
spect of Smith Stanistreet Pharmaceuticals 
Limited_ 

(c) No, Sir. 

s. T.D. 'f..acility In Wynad District of 
Kerala 

4645. SHRI MULLAPPALLY 
RAMACHANORAN:Wili the Minister of 
COMMUNICATIONS be pleased to stat.: 

(a) the exchanges in the district of 
Wynad in Kerala that have S.T.D. facility; 

(b) whether Govemment propose to 
extend S.T.D. facility to more exchanges in 
Wynad; if so, the details ther~; 

(c) whether any representation has 
been received for expanding S.T.D. facility 
in Wynad district; and 

(d) if so, the response of Govemmtnt 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
SONTOSH MOHAN DEV}: (a) Kalpetta has 
NSD/ISD facility. 

(b) There is no proposal at present to 
extend S.T.D. facility to other exchanges in 
Wynad district. 

(c) Yes, Sir. 

(d) Feasibility or expansIOn of SaT.D. 
facilities during 8th Five-Year plan is being 
examIned. 

EIQ~trificatlon of villages In Gumla and 
Lohsrdaga districts of BI~ar 

4646. SHRIMATI SUMATIORAON: 
Will the Minister of ENERGY be pleased to 
state: 
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<a, the number of villages etectrified 
under the Rurai Electrification Progral'\ me, 
district-wise, in Gumla and Lohardaga dis-
trictsof Bihar during the Sixth Five Year Plan 
and the targets for the current Plan; and 

(b) how many-sub-stations are func-
tioning to supply electricity in these area~J 

THE MINISTER OF STATE IN TH'E 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a). Gumla & lohardaga dis-
tricts of Bihar were bifurcated from Ranchi 
District in 1983. During first three years ofthe 
Vlth Plan (1980-81 to 1982-83) 4n villages 
were electrified in Ranchi District including 
the areas of Gumla and Lohardaga. The 
viftages electrified in .Gumla and Lohardaga 
districts during the remaining two years of 
the Vlth Plan were 51 & 62 respectively. 

District-wise targets are fixed by the 
State Electricity Boards on year to year basIs 
keeping in view various factors.' During the 
period 1985-86 to 1987-88, Gumla and 
Lohardaga districts had target of electriflca-
-ticn of 280 and 110 villages respectively. 

(b). The numberof eXisting sub-stations 
in Gumla and Lohardaga districts are 3 & 1 
respectively. 

Expa"s,nn of T"lf:}co",m,t"fr.:ation SI'rv-
ICAS In •. • .... J~rt"f ,ram "f nj~tri~t "f V. f\r~l~ 

4647 :\H~11 G."~. BAf\fA i VIAl LA: \I.J,II 
th~ ",.inl<.fn" of r.Orv1M! ''''It;1\ liONS be 
pleased to st;.)te: 

(a) whether Government are aware of 
the pressing need for 'improvement ana 
expansion of telecommunication serVices in 
Matappuram O,tricts of Kerala; 

(b) if so, the details of plans in this 
respecv, 

(c) !hether Govemment propose to 
provide more point:to-point STD facilities iw 
the district and if so, the details in this regard; 
and 

(d) the need for in~tarling some more 
long distance public telephones especially 
at Tirur and other places in the district and 
steps taken in the matter? 

THE MINISTER OF STATE IN THE 
MIN1STERY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV): (a) Ves, 
Sir. 

(b) Information is given in tne enclosed 
Statement. 

(c) There is no proposal at present to 
provide mQre point to point STD services to 
exchanges in Malappuram district How-
ever, NSD facility to Pertintalmanna, Pon-
nani and Nilambur has been planned during 
1987-88 in addition to existing NSD to Mal-
appuram, Manjeri and Tirur. 

(d) There is no proposal to instal now 
more tong distance pubJic telephones as ~II 
the 52 inhabited' hexagons in the district 

, have already been provided with telecom 
facility. 

STATE~AENT 

Out of 43 EXistIng Telephone Exchanges in 
thp O'stnct. 19 tplp.phone exchanges (fisted 
~)plow) hrtvp heen planned for expansIon by 
t4rlrr..h. 1990 

Kottar.kal 90 .. 200 

2. Parappannngadi 90;,,200 

3. Kutt ippu ram 90-200 

4. Maranpherry 90-200 

5. Vengara 9O-2OQ 
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6. Kolathur 35-45 

7. Thazhekode 35-45 

8. Edavannapara 45-90 

9. Mankada 45-90 

10. Anamangad 45-90 

11. Kalikavu 45-90 

12. Puzhakattri 45-90 

13. Melattur 45-90 

14. Tanur 90-200 

15. Valancherry 90-200 

16. Chelari 150-400 

17. Tirurangadi 250-400 

18. Perintalmanna 400-500 

19. Tirur 900-1200 

Pending ApDllc~tlDns fnr Telqphone 
Co"nAction!; in Tamit Nariu 

4648. SHRI R. JEEVARATHINAM: Wilt 
the Minister of COMMUNICATIONS bf;l 
pleased to state: 

(a) the number of applications received 
for OYT/General Telephone connections 
from Tamil Nadu State; 

(b) the number of telephone connec-
tions sanctioned so far in -the above catego-
ries-; and 

(c) the number of applications pending 
in each category and how much time it will 
take to sanction the pending..applications as 
on date? 

THE MINISTER OF STATE IN 1HE 
MINIS1l3Y OF CO~MUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a> to (c). The . 
information is being coUacted and wiD be laid 
on the Table of the House. 

Price of Tractora 

4649. SHRt R. M. BHOVE: Win the 
Minister of INDU,STRY be pleased to state: 

(a) whetherduetosteepinaeaae inthe 
prices of:tractors and other farm machinery. 
the farmers are unable to deploy thasa 
modern implements for the development of 
agriculture; 

(b) if so, what are the reasons for 
allowing heavy increases in prices of trac-
tors and other farm machinery frequently; 
and 

(c) the steps Government propose to 
take In bnnging these implements and 
machinery within the reach of common farm-
ers In "the oountry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF IND\JS-
TRY (SHRI M. ARUNACHALAM): (a): 
There has not been any steep increase in the 
price of tractors and other farm machinery 
like Power tillers in 1987 compared to prices 
IrY 1986. 

(b) Government does not exercise any 
statutory price control on agricultural ma-
chinery. 

(c) Credit facilities have been p~ided 
to the farmers through Commercial Banks. 
Land Development Banks, Cooperative 
Banks and National Bank for Agriculture and 
Rural Development for financing the pur-
.chase of farm machineries. With a view to 
contain the price of Powertilfers and tractors 

" below 1800 cc angina capady. Govt. have 
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exempted them from the levy of excise duty. 

Sen-Employment Scheme for Educated 
Unemployed Youth 

4650. SHRI C.K. KUPPUSWAMY: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the capital.provided by Government 
to educated unemployed youth under self-
employment scheme during the last three 
years, year-wise: and 

(b) the lines in which the beneficiariea 
developed small scale or medium scale 
units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a): the 
number of cases and the loan amounts 
sanctioned by he Bank to the beneficiaries 
under the Self-Employment Scheme for the 
Educated Unemployed Youth are given 
below:-

Year No. of cases Amount of loan 
sanctioned By sanctioned by 
Banks (No. 
In lakhs) 

1984-85 2.29 

1985-811 2.21 

1986-87 21g 

(b) lJner th~ ~hpme loans ate sanc-
tioned only for developing small scale units 

---in industry, bUSiness and service routes 

[ Translation} 

Production of Cement 

4651. SHAI VILAS MUTTEMWAR: Will 
the Minister of INDUSTRY, be pleased to 
state: 

(a) whether it is a fad that some cem'!pt 
prod~rs have made less production of 
cement during the current financial year; 

(b) if so, the quantity of cement pro-
duced less by each of the producers; 

(c) whether less produdion of cement 
has also adversely affected the prices of 

Sanks (Rs. in 
crares) 

429.53 

429.99 

455.13 

cpment In the market; 

(d) if so, the extent to which the prices 
have Increased; 

(e) the targets fixed for cement produc-
tion during the last y_ear and this y'8ar and the 
total quantity of cement produced during the 
last year and current year uptil now; and 

(f) the measures taken to achieve these 
targets? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRt M. ARUNACHALAM): (a) and 
(b). The production of cement during the 
current financial year is expected to be 
around 41.' SO million tonne., compared to 
the actual production of 33.13 million tonnesf 
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and 36.50 million tonnes during the years 
1985-86 and 1986-87 respectively. How-
evar, compared to the target of the produc-
tion fixed for the current financial year, there 
has been shortfall in produdion mainly due 
to severe power cuts in the major cement 
producing States. According to present indi-

I 

cations the production during the curren~ 
year is likely to be around 41.50 million 
tonnes, comprising of 40.00 million tonnes 
from the large cement plants and 1.50 rnillion 
tonnes from the mini cement plants. State-
ment indicating the factory-wise oro-rata 
revised target of production for 7 months 
from April to October, 1987, the actual pro-
duction during this period and excesS/short-

19B6-87 

Target 36.50 

Production 36.50' 

The produdion of cement during the 
first seven months of the current financial 
year 1987-88 (April to October 1987) was 
21.98 million tonnes as compared to 19.87 

I 

million tonnes during the corresponding 
period of last year 1986-87. 

(f) The following meas'lfes have been 
taken to push up the production so as to 
achieve the target: 

I) The retention price of levy cement 
has been increased and the levy 
obligation of the cement industry 
has been reduced with the twin 
objective ot compensating the in-
dustry for increase .in the cost of 
pradu"iOn and improving the prof-
Itability. 

ii) A rebate in excise duty to the extent 
of Rs.2Ol· per tonne and Ra. 50/-

, 

fall of p~udion in relation to the target is 
given helow. 

(c) Md (d). After the introdudion of 
partial de-control of cement on 28-2-1982, 
cement is sold under two categories viz. levy 
cement and non-levy cement. While levy 
cement is subject to price and distribution 
control, non-levy cement is free from such 
control. The F.O.R. (sale) price of le~ 

. cement has not been increased during the 
fast 3 years. The price of non-levy cement is 
subject to fluctuations, depending upon the 
operation of market forces. 

(e): The requisite details are indiCated-
below:-

1987-88 (In Million Tonnes) 

42.50 

41.50 (expected) 

per tonne has been given In re-
spect of hew units which com-
menced production between 
1.1.1982 to 31.3.1986 and on and 
after 1.4.1986 respectively. 

iii) The cement industry has been 
encouraged to set up captive die-
sel power generating capacity and 
appropriate relief by way of reduc-
tion in levy obligation is allowed to 
compensate for increased cost of 
cement produdion with the help of 
high cost DG captive power. 

iv) The cament industry has been 
encouraged to c;onvert wet pr0c-
ess units into dry process units by 
giving suitable relief in levy obliga-
tion. 

.v) There is. no price and distribution 
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1. 

1. 

2. 

1. 

2. 

1. 

2. 

3. 

control on the production of mini 
cement plant up to a capacity of 
300 M. T. per annum a.,d hence 
there is no liability for supply of 
cement by these plants. 

vi) Availability of major inputs, viz. 
coal, power, and wagons is mOnI-
tored on regular baSIS in the Office 

of the Development Commissioner 
for Cement Industry. 

vii) In order to encourage the units 
which have been achieVing 1000k 
and upto 12S% capacity utilization, 
such units have been given speical 
dispensation with ragardto the levy 
obligation. 

STATEMENT 

Name of the ReVised Pro .. rata Production Shortfan 
StatelFactory Target Target for 7 months 

(In ~akh for 7 months Apnl-Oct. '87 
tonnes) April-Oct. 87 

2 3 4 5 6 

NORTH 
JAMMU & KASHMIR 

Khrew 1.20 70000 80426 + 10426 

HIMACHAL PRADESH 

Gagal 6.38 372167 393586 + 21419 

Rajban 1.9Q.. 110833 101929 -8904 

Total: ue. 483000 495515 + 12515 

HARYANA 

B~upendra 4.08 238000 213170 -24830 

Charkhidadri 1.60 93333 85090 -8243 

Total ua 331333 298260 - 33Q73 

UTTAR PRADESH 

Chunar 

Churk " 10.00 583333 559021 -24312 

Dalla 
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1 2 3 4 5 6 

RAJASTHAN 

1. Chittorgarh 7.80 455000 440783 -14217 

2. Lakheri 3.30 192500 181651 -10849 

3. lakshml 4.50 262500 259620 -2880 . 
4. Mangalam 3.70 215833 193593 -22240 

5. Nimbahera 11.00 641667 703246 + 61579 

6. Swaimadhopur 3.00 175000 64623 -110sn 

7. Shri Ram 1.30 75833 66828 -9005 

8. Shree Cement 6.00 350000 395682 +45682 
(Beawar) 

9. Udaipur 4.75 2n083 243690 -33393 

Total: ~ 2645416 2549716 ~ 

Total North: ZQa5.1 4113QQ2 3SB2S3B -13g]~ 

EAST ASSAM 

~. Bokajan 1.80 105000 85715 -19285 

BIHAR 

1. Banjari 3.60 210000 186059 -23941 

2. Chabasa 5.83 340083 312563 -27520 

3. Kha'ari 0.95 55417 52815 -2602 

4. Sindri 2.00 116667 130547 + 13880 

Total: 1Ua 722167 681984 40183 

ORISSA 

1. Barqarh 4.25 ~47917 224835 -23082 
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1 2 3 4 5 6 

2. Rajgangpur 4,20 245000 245275 +275 
.. 

Total: ~ 492917 470110 -22807 

WEST BENGAL 

1. Durgapur 4.15 242083 227830 -14453 

MEGHALAYA 

1. M. Cherra 1.00 58333 53800 -4533 

Total East: zz..za 1620500 1519239 -101261 

WEST GUJARAT 

1. Ahmedabad 1.20 70000 87361 + 17361 

2. Magdalla 8.80 513333 408010 -105323 

3. Porbandar 1.70 99167 97298 -1869 

4. Ranavav 6.00 350000 342806 -7194 

5. Sevalia 2.15 125417 12?181 -3236 

6. Sikka 9.40 548333 485020 -63313 

7. Gujarat Ambuja 7.20 420000 439527 + 19527 

Total: 2126250 1982203 -144047 

MAHARASHTRA 

1. Chanrla 5.84 340667 299540 -41127 

2. Ratnaglri'" See In Magd~tla 

3. l& T 14.00 816667 720881 -95786 

4. Manikgarh 3.75 ;~18750 172280 -46470 

Total: ~ .1376Q84 l1~ZQl -lB3~fJ3 
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1 2 3 4 5 6 

MADHYA PRADESH 

1. Akaltara 2.60 151667 126300 -25367 

2. Diamond 5.10 297500 298286 +786 

3. Jamul 13.60 793333 827807 +34474 

4. Jaypee Rewa 7.00 408333 413312 +4979 

5. Kymore 7.50 437500 402451 -35049 

6. Maihar 6.80 396667 410364 + 13697 

7. Mandhar 3.40 198333 182840 -15493 

,8. Modi 7.00 408333 417115 +8782 

9. Neemuch 3.20 186667 164640 -22027 

10. Raymond 11.50 670833 534000 -136833 

11. Satna 11.00 641667 691181 + 49514 

12. Tilda 7.00 408333 403840 -4493 

13. Vikram 10.00 583333 569050 -14283 

Total: ~ SS82499 5441186 -141313 

TOTAL WEST: 155.74 9084833 8616090 -468743 

SOUTH 

KARNATAKA 

1. Ammasandra 3.60 210000 229830 + 19830 

2. Bagalkot 1.85 107917 87195 -20722 . 
3. Bhadravati 90 +90 

/4. Kurkunta 1.80 105000 96610 -8390 

5. Shahabad 4.20 24S000 234900 -10100 -
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6. Wadi 13.20 710000 613754 -156246 

7. Indian Rayon 5.'40 315000 218456 -96544 

8. Vasvdatta 4.00 233333 224835 -&498 

Total: ~ 19862s0 1706670 -280580 

KERALA 

,. Malbar 3.20 186667 232195 +45528 

ANDHRA PRADESH 

1. Adilabad 2.80 163333 126980 -36353 

2. Commandel 5.50 320833 236449 -84384 

3. Jayantipuram 3.65 212917 52563 -160354 

4. Kishtna 1.70 99167 69959 -29208 

5. Kesoram 6.25 364583 291751 -72832 

6. Macherla '.2(\ 12!l33..~ 119191 -9142 

7. Ma"cherial ? 7'- ;57500 125135 -32365 

8. Nadikude 5.00 291667 71244 -220423 

9. Panyam 4.20 245000 186939 -58061 

10. Rass. 9.00 525000 311669 -213331 

11. Texmaco 3.00 175000 151170 -23820 

12- Tandur 4.20 245000 116740 -128260 

13. Vtiaywada 2.40 140000 118160 -21840 

14. Vashkhapatnam 3.90 227500 105260 -122240 

15. Vishnu 3.00 175000 64314 -110686 

16. Y.-ruguntIa 2.80 163334 108515 -5381g 
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TAMILNADU 

1. AlanguJam 3.20 

2. Ariyalur 3.80 

I 

3. Dalmiapuram 5.14 

4. Karur 4.80 

5. Uadukkarai 4.40 

6. Sankaridurg 5.70 

7. Talaiyuthu 720 

s. Tulukapatti 4.00 

Total' 38.24 

TOTAL SOUTH 145.99 

GRAND TOTAL 4oo.Q2 

[English) 

Setting up of Power Plants -in Orissa 

4652. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the maximum expected gestation 
period of the power plants propcsedtobe set 
up in Orissa; . ..' 

(b) the various stages 811 whi:h 1be 
pqacs. ""'ptams are pending execu-
tion in Orissa; and 

.c 5 6 

4112500 2873!407 -j4391. . 

1_7 143680 -42987 

221667 245308 +23641 

299833 255794 -44039 

280000 287431 + 7431 

256667 259306 +2639 

332500 327506 -4994 

420000- 372984 -47016 

233334 270849 +37515 

2230667 2162858 -67810 

8516085 sn4Q3Q -1742055 

23334500 20892297 -2442203 

execution in Orissa? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER 1N1'HE MINIS-
lRY OF ENERGY (SHRIMATI SUSHLA 
ROHATGI): (8). The gestation period of 
power plants tor Orissa as weI as far the 
country as a whole. depends upon varDus 
facIors •• trPa and size scheme. Is 1oca-
tion. devaIapment of infJasIrucUe faeRies. 
timely avaiIabi&lr ~and material 
ale. and mar extend upm a period ~ satan 

m e9d,...tan ..... " placamantcf 
0Idars far main",and ~ 

Cb) and (c). n. S s. af·" .... 
... III Q1 ........ ,. .. '11 far 
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execution (under examination) is given in 
the statement below. The clearance of proj-
eds for execution depends upon the com-
prehensiveness of the project reports, expe-
ditious response of the project authorities to 
the various com ments/observations of the 

Central Electricity Authority/Central Water 
Commission and the relative priority ac-
corded to the project'by the State Govem-
ment in terms of allocation of funds. All 
efforts are being made to expedite the clear-
ance of projads for execution. 

Name of the Scheme 

1 

1. ManOlr1 Dam 

2. Rargdrh Canal 

3. Bhimkund MPP 

4. Manrbhadra MPP 

5. Hiradud St. III 
(Sindol) 

Fir. In Refineries 

STATEMENT 

Status 

2 

Replies to thp. ~om ments on the aspects of hydel civil de-
~Ign. pow~'\r evacuation, electrical design and estimates, 
hyrlto plannlnQ etc. are awaited from the project authori .. 
tiPS. Envlro'lmental clerance is yet to be obtained. 

Replies to the comments on hydel Civil design, erth dam 
and hydro planing are awaited from the project authori-
ties. 

Revised PrOJect Report is awaited from the project 
authOrities, 

Replies to the comments on the aspects of hydel civil 
deslgm, canal design, foundation engineering etc. are 
awaited from the projed authorities. 

Revised project report is awaited. 

(c) the loss suffered on account of fire; 
and 

4653. SHAI KAMLA PRASAD SINGH: 
Will the Minister of PETROlEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of cases of fire In the oil 
refineries, etc. taken place in the oountry 
during the last 12 months; 

(b) the details thereof and aJso the 
reasons of fire; 

(d) the steps being taken to prevent fire 
accident? 

THE MINISTER OF STAlE OF THE 
MINISTRY OF PETROlEUM AND NATU· 
RAL GAS (SHRI BRAHMA DtnTt: (a) 
There wer!' 15 fire cases in ttl. twelVe 011 
refineries during the last 12 months where 
some loss or damage had occurred. In 
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addition to these there were about one 
hundred other fire incidents where {.o or 
inconsequentiallossldamage occurred. 

(b) A fire had occurred in the Paraffin 
wax plant of Madras Refineries due to the 
heater element touching wax in trays In the 
wax moulding plant. 

Another fire occurred at the Vizag Sea 
Watet Pump House Basin. Preliminary in-
vestigations indicate that some oil floating 
on the surface of the sea in the inner harbour 
channel, due to very high wind velocity pre-
vailing at that time, travelled through the 
water channel to the sea pump house. Some 
ignition led to the fire. 

The other cases of fire were due to 
electrical short circuits, over heating of 
pumps, oil leakages from equipment and 
pipelines, etc. 

(c) The total loss due to these fires is 
estimated at about Rs. 4 crores. 

(d) The steps being taken to prevent 
occurrence of fire include revIew of 
operation/maintenance procedures, inten-
sive fire training programmes for concerned 
personnel, perIOdic safety audit of facillt,es, 
elaborate preventive and predective mainte-
nance programmes, ImplementatIOn of the 
recommendations of Oil Industry Safety 
Directorate etc. 

Additional demand of @dibte oil and 
sugar in Maharas"tra 

4654. SHRI PRAKASH V PATIL. W," 
the Minister of FOOD AND CIVILSUPPlIES 
be pleased to state· 

(a) the demand for edtble oil and sugar 
made by thA states and the actual supplies 
made during the last six months, month-
wise; 

(b) what were the additional require-
ments of items other than the two projeded 
bV Government of Maharashtra over and 
above their usual supplies; and 

(c) to what extent these could be mM? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGAT): (a). StateslUnion Territoriesgiv8 
their total demand for imported edible oil for 
the oil year 1986-87. State wise demand for 
imported edible oil is given in the Statement 
below. 

The allocation of imported edible oils to 
StateslUnion Territories for last six months, 
is given as under: 

(Tonnes) 

July 1987 70400 

August .1987 126350 

September 1987 158800 

October 1987 185900 

November 1987 189400 

December 1987 188900 

Levy Sugar is allotted to all States on a 
uniform norm and not on the basis of de-
mands or requests received from them. 
Monthly levy sugar quotas have been re-
vIserJ upward with effect from February, 
1987 ensunng per capital availability of 425 
rarams for the projected population as on 
, 10.1986 

(b) and (c). The demand and allocation 
of rice and wheat to Maharashtra during'" 
last six month is as under. 
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(Oty. in 000' tonnas) 

RICE WHEAT 

Demand Allotment Dema'ld Allotment 

1 2 3 4 

July 1987 60.0 60.0 90.0 100.0 

August 1987 60.0 60.0 90.0 90.0 

September 1987 60.0 60.0 90.0 90.0 

October 1987 75.0 70.0 100.0 90.0 

November 1988 75.0 70.0 100.0 90.0 

December 1987 75.0 70.0 · 100.0 100.0 

STATEMENT 

Demand for Oil Year (November-October) 1986-87 

S.No. Name of the States/U.Ts (In M. Tonnes) 

1 2 3 

1. Andhra Pradesh 2,01,000 

2. Assam 7,200 

3. BIhar 17,280 

4. Gu)arat 2,08,000 

5. Haryana 30,000 

6. Himachal Pradesh 12,000 

7. Jammu & Kashmir 6,000· 

8. Kamataka 1,12,500 

9. Karata 57,000 
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1 2 3 

10. Madhya Pradesh 

11. Maharashtra 2.30,000 

12. Manipur 5,960* 

13. Meghalaya 8.~ 

14. Nagaland 12,000 

15. Orissa 72,000 

16. Punjab 21,600 

17. Rajasthan 14,500 

18. Sikklnl 1,801' 

19. lamil Nadu 1,32.000 

20. Tripura 2,736 

21. Uttar Pradesh 19,200 

22. West Bengal 1,86,000 

23. A & N Islands 1,200 

24. Arunachal Pradesh 450 

25. Chandigarh 1,200 

26. 0& N Haveli 1,080 

27. Delhi 35,000 

28. Goa, Daman & Diu 5,640 

29. Lakshadweep' 200 

30. Mizoram 3.000 

31. Pondicheny 7200 

* No demand was raceivad for 1986-87 Jrom the Stat •• Therefore demand for 1986-a7 has 
been taken at the sarna kwaI as 1985-86. 
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As. 200/- p.m. Tool Room and Training Centre, Oalhl 

4655. SHAI JITENDRA PRASADA: 
SHAI JAGDISH AWASTHI: 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the Tool Room & Training 
Centre, Delhi has reduced stipends of 
trainess, if so, the reasons therefor; 

(b) whether issue of vernier callipers, 
drawing instruments etc. earlier issued to 
1rainees has been stopped; if so, the reasons 
therefor: 

(c) whether other facilities have ~tso 
been withdrawn and working conditions 
made savere: and 

(d) if so, the corrective measures beIng 
taken? 

· THE MINISTER OF STATE FOR IN-
DUSTRIAL DEVELOPMEN:r IN THE MIN-
ISTRY OF INDUSTRY (SHRI M. ARUN-
ACHALAM): a) Rates of stipend approved 
from time to time fro the 4 .. year Diplol'!)a 
Course in Tool & Die Making are as fol-
Iows:-

From 1978 to Ju/y, 1982: 

1st year As. 1001- p.m. 

lind year Rs. 125/- p.m. 

IUrd year Rs. 150/- p.m. 

IVth year Rs. 200/- p~m. 

ADm A'41ust, 1982 to July; 1984 

1st year Ra. 1501- p.m. 

lind year 

IUrd year Rs. 200/ .. p.m. 

IVth year As. 300/- p.m. 

From August, 1984, onwards 
(Applicable to only fresh trainees) 

1st year Rs. 100/- p.m. 

lind year Rs. 125/- p.m. 

IIIrd year Rs. 150/- p.m. 

IVth year Rs. 200/-p. m. 

Rates were brought to the original level. 
The reasons are given below: 

·Initially as this course was not affiliated 
to Board of Technical Education, Delhi 
Administration Delhi and being of its 
own type the stjpends were instituted to 
attract trainees. In 1982, the rates of 
stipends were increased as the Tool 
Room was not able to attract better 
quality trainees with the old rates of 
stipend. However, in the past few years 
the response has gone up manifold for 
the course. Keeping in view the budget 
as well the stipend was brought back to 
the old rates'. 

(b): Free supply of vernier callipers for 
the duration of the course were earlier 
funded by Danish Authorities. This has been 
discontinued from February. 1985, as the 
Indo-Danish Agreement ended on Decem-
ber, 1984. 

(c) and ~d). No facility has been with .. 
drawn; on the contrary TATC h •. added 
several new training programmes. p'_'_. I 

of its mod8mization Plan is under if;nPI8men-
tation. 
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Employment In the Indian Drugs and 
Pharmaceuticals Limited to Member of 

Family of Employee Dying In Harness 
., 

4656. SHRI RAMSWAROOP RAM: 
Will the Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 3554 on 18.8.1987 regarding ap-
pointments In public undertakings on com-
passionate ground and state: 

(a) whether the Indian Drugs and Phar-
m,ceoticals limited follows the g~neraJ 

pr~ctice of providing employment to a 
member of the family of their employee who 
dies in harness and when there is no other 
earning member in the family; 

(b) if not, the reasons therefor; 

(c) how many applications were re-
ceived by IDPL during the last three years for • employment to members of families of 
employees who died in harness; 

(d) whether employment has been 
provided in the above cases; and 

(e) if not, the reasons for the same and 
when employment will be provided where 
such assistance has not so far beeR pro-
vided? 

THE JAINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRCCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. JAICHANDRA 
SINGH)" (a\ and (0). In the past, Indian 
Drugs anc! · '. :-rmaceuticals Limited (IDPL) 
had been ft'.:owing the practice of providing 
employment to a member of the family of 
employees who diad in harness, on the 
pattern of Government of India. However. 
this practice has been kept in a~yance in 
viaw of the existing overmaining in the 
company. 

(c) to (e).IOPL received applications for 

employment on compassionate ground as 
under:-

1984 13 

1985 27 

1986 28 

For the reasons stated in reply to parts 
(a) and (b) of the Question, employment 
could not be provided to the applicants from 
1985. 

Selting up of Thermal Hydroelectric 
Projects 

4657. SHRI E.S.M. PAKEER M0-
HAMED: Will the Minister of ENERGY be 
pleased to state the progress made so far in 
the setting up of the thermal power projects 
and hydroelectric projects as envisaged in 
the Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): So far, 6557 MW of thermal 
capacity and 2122.32 MWof hydroelectric 
capacity has been added during the Sev-
enth Plan period. 

Contracts for Supply of Switch Board 
Wire and Cable by I.T.I.Ltd., Bangalore. 

4658. SHRI PRAKASH CHANDRA: 
Will the Minister of COMMUNICATIONS be 
pleased to ~tate: 

(a) whether Indian Telephone indus-
tries Ltd., Bangalore have recently finalized 
contracts for next two years for supply of 
switch board wires and cables; 

(b) I so, the detail..,.,,; 

(cJ whethartheae cortracts hIM bean 
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awarded to certain 5tlflllliars without any 
tang .. S8ltIementforl8CDV91Yof abcUone 
aura rupees hom these suppliefs on ac-
CDUnt of refund of excise duty which these 
supplies were obiged to reimbtne to m; 
and 

(d) if so, the reasons thereof? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF COMMUNICATION (SHRI 
SONTOSH MOHAN DEV):(a) Yes. Sir, 

(b) m Cd). Orders have been placed on 
tIuaa firms for supply of swlell board wires 
~ to 15.6 auras oOOductOr meters. 

Two m the firms who have been 
awarded the COIlinEt for supply of switch 
board wif8s and aHch ~ cables hue 
been regular supplars to Indian Telephone 
Industries. They had taken refund of some 
axicise duty on past cases, part of which- in 
tum they are due to refund 10 the Indian 
Telephone Industries (I. T.t). 

The matter is-underdisclission between 
L T.l and these fims. 

Assets of Monopoly Houses 

4659. SHRI ARUN KUMAR NEHRU: 

~ 

Wttlthe Miidarof INDUSlRYbe pleas adlo 
refer to the reply given to Unstarrad ~ 
ibn No. 634 on 10 Hcwember, 1987 ragard-
ing assets of monopoly houses and stale: . 

(a) the details of assets of moIqXJIy 
housesforthetastfiveyearsi. •. 1981, 1982, 
1983, 1984 and 1985 year wise separaIeIJ; 
and 

(b) whether any change hasbeenmada 
from 1982 onwardswith regard to the assets 
of the houses; if so, the details thend in 
respect of each monopoly house? 

THE MINISTER OF STATE IN 1HE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MlNlSmV OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a and 
(b). A statement showing assetsofthe1op20 
monopoly houses ranked according to their 
assets in 1985 during each oftha years 1981 
to 1985 is given below. 

The statement also included two other 
houses which were within the top 20 m0nop-
oly houses during any of the years between 
1982 to 1984, but were not within top 20 
monopoly houses in 1985. 

STATEMENT 

Assets for the accounting periods ended during 1981, 1982, 1983. 1984 and 1985 of 
companies tegislered under sec.fion 26 of the MRTP Act and bebnging to (a) the top 20 

IndusttiaI Houses ranked according to their assets in 1985 and (b) other Industrial HQuses 
which MHe within top 20 houses during any of the year 1982 to 1984 

(As. tn crores) 

51. Name of ASSETS 
No. the Industrial 

House 1981 1982 1983 1984 1985 

1 2 3 4 5 6 7 

a) Top 20 Houses in 1985 

1. Bi1a 1691.69 2004.74 2830.94 3359JM 4111.55 



113 WritIen Ans118I'S N3RAHAYAHA 17, 1909 (&AKA ) WnItan AIrs.IBIS 114 

1 2 3 .. 5 & 7 

2. Tala 1840.16 2430.83 2672.40 3120.13 3698.84 

3. I Thapar 429.80 464.55 512.18 699.35 1067.86 

4. J. K. Singhania 520.14 620.31 674.15 858.37 1057.03 

5. Reliance 270.61 512.34 562.98 672.96 1056136 

6. Mafallal 535.12 6.10.69 694.95 786.60 964.60 

7. Modi 241.90 359.20 410.50 610.30 818.86 

8. U. A./Chidambaram 68.26 80.29 79.64 97.09 77327 

9. A. c. c. 342.n 473.07 571.36 654.16 742.68 

10. larsen & Toubro 220.00 323.09 423.71 480.79 714.93 

11. Bangur 280.73 336.82 350.39 508.84 650.87 

12. Bajaj 215.02 333.57 383.99 425.97 619.87 

13. Walchand 201.51 269.93 383.63 405.01 607.18 

14. Shri Ram 269.44 333.34 356.93 406.70 541.78 

15. T.V.S. Iyengar 226.85 282.80 357.22 387.25 519.30 

16. tC.l. 337.84 378.31 375.42 425.52 446.96 

17. Sarabhai 331.23 374.21 444.61 462.88 444.83 

18. tmdustan lever 247.21 286.72 am. 89 381.81 435.96 

19. Kirtoskar 278.16 337.35 362.46 397.81 43101 

20. Mahindra & Mahindra 225.14 259.53 292.19 408.17 431.19 

(b) Other Houses wtMGh were in top twenty houses during any of the year 1982 to 1984 on 
tile basis of th8fl' assets in the respective years. 

1. Ashak Layland 252.83 293.21 283.39 307.64 345~ 

(among top 20 hoIises during, 1982 

LT .. C. 207.15 238.84 355.71 393.15 416.39 
.'_11100 20 t.ot.. cUinG 1983 and 1984) 
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Proposal to set up Carbide Plant In there is no direct telegraph office; 
Rairangpur, Orissa 

(b) whether it is prqposed to set up a 
4660. SHAI HARIHAR SOREN: Will the direct telegraph office in this area; and 

Minister of INDUSTRY be pleased to state: 

(a) whether Govemment have a pro-
posal to set up a carbide plant in the 
Rairangpur industrial area of Orissa: 

(b) if so, t~e cost of that plant: 

(c) whether Calcium carbide will be 
produced in that plant; 

(d) if so, the capacity of that plant; and 

(e) the expected tima by which that 
plant is expected to be set up? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAtCHANDRA 
~INGH): (a) to (e). Government have no 
proposal to set up a Calcium Carbide plant in 
the Rairangpur industrial area of Orissa. 
However, MIs. Indian Carbide and Chemi-
cals Limited are setting up a Calcium Car-
bide plant in Tahsil Rairangpur, Orissa, in a 
joint sector, with MIs. Industrial PromQtion 
and Investment Corporation of Orissa lim-
ited, a Government of Orissa Undertaking, 
with an annual capacity of 14.850tonne5. As 
per available information. the project outlay 
of the unit IS estimated at Rs. 11521akhs and 
the unit is likely to come into commercial 
produdion by March, 1988. 

Direct Telegraph Office In Ashok Vihar 
Post OffIce, Deihl. 

4661. SHRI VIRDHI CHA"IDER JAIN: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether for the area served by the 
Ashok Vih. Head Post OffICe, Delhi-52 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DeV): (a) Ashok Vihar 
Head Post Office is a combined Post and 
Telegraph office and telegrams can be 
~oked in this office. Telegrams are how-
ever delivered iri this area from the Depart-
mental Telegraph office at Subzi Mandi. 

(b) N9 ,Sir. there is no proposal to open 
a separate Departmental Telegraph Office 
COTO) in this area. 

(C) The traffic is too low and does not 
justify opening a separate Telegraph office. 

Improvement in quality of coal at mines 

4662. SHRI DINES GOSWAMI: Will the 
Minister of ENERGY be pleased to state: 

(a} whether Government are aware of 
growing deterioration in quality of coal, es-
pecially increasing ratio of ash, supplied to 
cement industry: 

(b) the steps being taken and proposed 
to be taken to improve the quality at mines, 
before despatches; 

(c) whether the cement industry has 
asked for undertaking to check ash content 
and to incorporate penalty clause; 

(d) whether at the Energy Audit Semi-
nar organi~ed by Slep, expert opinion w~ 
that cement industry could effect 5 to 10 per 
cent economy in fuel CQl1Sumption if supply 
of better coal was ensured; and 

(8) the steps being taken to implement 
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the recommendations of the Bureau of In-
dustrial Costs and Price at Energy Seminar 
held in May. 1987? 

THE I MINISTER OF ENERGV (SHRI 
VASANTSATHE): (a) and (b). With exhaus-
tion of better quality coal in the country, the 
supply of high ash content of coal is inev-
itable because of inherent ash content in 
Indian coals. Collieries. are. however resort-
ing the extensive picking of extraneous 
material like shale, stone etc. Coal Handling 
Plants are also being set up. At present 
around 60% of the coal passes through coal 
handling plants. Any amount of picking by 
mechanical or manual means can not how-
ever reduce the inherent ash in coal. 

(c) Coal supply to cement industry is by 
~ arid large controlled by agreements which 
regulate payment terms on the basis of joint 
sampling results. 

(d) Yes Sir. 

(e) Requirement of cement industry 
has to be met within the overall availability of 
better grades of coal. Some of the cement 
plants are uSing special low volatile (SL V) 
coal and some are in a position to obtain 
better quality of coal through imports If they 
find it economical. 

Electronic Telephone Exchange at 
Sainthia in Birbhum District, West 

Bengal 

4663. SHRI GADADHAR SAHA: WUI 
the Minister of COMMUNICATION be 
pleased to state: 

(a) whether an Electronic Telephone 
Exchange has been installed at Sainthia in 
the distrid of Birbhum West.Bengal rep\~­
ing the manual one; 

(b) if so. whether they have been 
absorbed and if not. the reasons thereof; and 

(c) if so. whether they have been ab-
sourbed and if not. the rasons thereof; and 

(d) what are the additional benefits of 
this system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) Yes. Sir, 

An Eledronic telephone Exchange in 
replacement of manual exchange at 
Sainthia has been commissioned on 14-11-
1987. 

(b) only 7 Telephone operators have 
been rendered surplus. 

(c) Yes. Sir They have been absorbed 
In Berhamp4r Teleam. Divan. against exist-
Ing vacancies. 

(d) These benefits of this system are:-

1. Trouble free and efficient 
automatic switching system. 

2~ S.T.D. facility to subscribers. 

3. Facility for automatic transit 
switching of Calls. 

Use of pencillin-G 1st Crystals for 
Production of 6-APA. 

4664." ~ SHRI V. SOBHANADREES-
WARP, RAO: Will the Minister of INDUSTPY 
be pleased to state: 

(a) whether any certification to the 
effed that two units can not use Pencilling G 
1st crystals for production of 6-APA has been 
issued by the Department of Chemicals 
during the last two years to the Chief Control-
lar of Imports and Exports. and 

(b) If so, the details thereof and the 
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...... therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICAlS IN THE MINISTRY 
OFINDUSTRY(SHRIRK.JA~HANDRA 

SINGH): (a) and (b). The present policy of 
the Government is, not to allow units using 
PeniciHin 'G' in the past, to shift to Penicillin 
V for the manufacture of 6-APA.. 

Restriction on Manufacture of Non-
Appendix items by MRTP/FERA 

4665. SHRI UTTAM RATHOO: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the policy laid down for broad-
banding of industries: 

(b) the restncttOns placed for manufac-
ture of on-appendix-I items by MRTPIFERA 
Companies; 

(c) whether non-MRTP IFERA Compa-
nies are manufacturing non-appendix-' 
items with foreign technical know-haw in-
volving huge outflow of foreign exchange; 

(d) whether there are MRW Compa-
nies who have developed non-append ix-I 
lems with indigenous R&D; and 

(e) if so, the reasons ~y they are not 
aIowed to manufacture such items to save 
foreign exchange for the country? 

THE MINISTER OF STATE FOR IN-
DUSTRIAl.. DEVELOPMENT IN THE MIN-
ETRY OF INDUSTRY (SHRI M. ARUN-
ACHALAM): 

(a) The poley regarding broad-banding 
of industries is laid down in the Press Note 
No. 15 (1985 Series) copies of which were 
Slipplied to Parliament Lbrary. 

(b) The facliy of broad-bading has not 

been extended tp MRlPlFERA Co~ies 
for non-Appendix-I items. The capacity of a 
unit already engaged in a non-Appendix-I 
activity is pegged to the level of capacity 
already covered by the existing licence for 
such non-Appendix-I item(s). 

(c) According to the current policy, non-
. MRTPIFERA mmpanies are free to set up 

capacities in non-Appendix-I industries also 
and a number of undertakings are engaged 
In such activities with or without foreign col-
laboration. 

(d) and (e). The possibility of MRTP 
companies developing non-Appendix-I 
items with indigenous R&D cannot be ruled 
out. Such industrial undertakings have to 
obtain prior approval of the Oeptt. of Scien-
tifiC and Industrial Research. Thereafterthey 
can proceed with the research in that direc-
tion with the assurance that their application 
to set up capacity will ordinarily be allowed. 

Compensation for AcqulsHian of 
Private Land by DESU 

4666. DR. KRUPASINDHU BHOI: Will 
the Minister of ENERGY be pleased to state: 

(a) whether Delhi Electric Supply 
Undertaking pay compensation for the pri-
vateland acquired by them; 

(b) if so, the rate of compensation paid 
to the owners of land; 

(c) whether there is any time-limit for 
payment of this compensation, if so the 
details thereof; 

(d) whether OESU had acquired some 
private land in VIllage Gokulpuri. Shahdara 
in 1972-1980; 

(eJ whether the compensation for that 
land has been paid; and 
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(f) if so, how much and if not the reasons 
therefor and when it will be paid? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (f). The information is 
being colleded and will be laid on the Table 
of the House. 

Central Public Undertakings in Bihar 

4667. SHRI SYEO SHAHABUOOIN: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the names of existing Central Public 
Undertakings In Bihar: 

(b) the list of additional projeds/units 
under implementation or cconsideratlon 
other than the coal sector; and 

(c) the estimated capital outlay in these 
projects? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) Presumbly the 
Hon'ble Member wants to know the names 
of existing Centrill Public Sector Undertak-
ing with registered offices in the State of 
Bihar. A statement showing the names is 
given below 

(b) No new industry in the Central 
Sector is proposed in the Annual Plans of 
1986·87 and 1987-88. However, provisions 
t,ave been made for several schemes in 
Seventh Plan for modernization, upgrada-
tion of technology etc. 

(c) The detatls of the Seventh Five Year 
Plan outlay for Central Industrial and Mineral 
projects in Bihar, including new schemes 
(other than those under the Department of 
Coal) are given In the enclosed statement-II. 

STATEMENT .. I 

List of the names of Central PubUc Sector Undertakings with Registered Offices in the 
State of Bihar as referred to in part (a) Lok Sabha Unsta"ed Question No. 4667 for 

8.12.1987. 

1. Bharat Cooking Coal Limited 

2. Central Coalfields Ltd. 

3. Heavy Engineering Corporation Ud. 

4. Uranium Corporation of India Ltd. 

5. Metallurgical and Engineering Consultants (I) Ltd. 

6. Projects & Development India Ltd. 

7. Bharat Refractories Ltd. 

8. Central Mine Planning & DeSign Institute ltd. 

9. India Firebricks & Insulation Co. Ltd. 
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10. Bharat Wagon & Engineering Co. Ltd. 

11. Ferro Scrap Nigam ltd. 

12. The Mica Trading Corporation of India Ltd. 

13. Engineering Projects India Ltd. 

Seventh Five Year Plan outlay for Centra/Industrial and Mineral Projects in Bihar. 

51. Undertaking/Unat/Scheme 7th Five Year Plan 
No. (1985-90) Outlay 

(Rs. in aores) 

1 2 3 

I. DEPARTMENT OF STEEL 885.49 

1. Bokaro Steel Plant 774.01 

a. 4 MT Expansion 503.76 

b. Captive Power Plant 20.73 

c. Kiriburu Iron Ore Mines Expansion 1.17 

d. Meghahatuburu Iron Ore Projed 23.89 

8. Test Coke Oven Complex 3.26 

f. Additions, modifications, replacements & 60.00 
renewals township etc. 

g. Other oontinuing schemes 1.20 

h. Debottlenecking Programme * 160.00 

2. Indian Iron & Steel Company Limit9d ~ 

a. Chasnala Colliery (Upper Seam) development 10.73 

b. Balancing faciilities - Chasnala Washery 22.65 

c. Power Supply to Ropeway and Colliery 0.11 

d. New Schemes (reconstruction of Chasnala Mines * 
Titpur Colliery etc.) -allocated 25.00 
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1 2 3 

3. Bharat Refractories Limited ~ 

a. Bandaridah Expansion 0.99' 

b. Additions, modifications, replacements, renewals, 40.00 
township etc. 

4. Tenughat Dam Projed 12.00 

II. DEPARTMENT OF MINES ~ 

Hindustan Copper Limited 74.94 

a Mosabani Mine 0.60 

b. Surda Mine Expansion 0.50 

c. Indian Copper Complex Smelter, 16 .. 00 
modernisation, Ghatsila 

d. Pollution oontrol, telling dam, 10.84 
model1"isation • 

e. Kendadih Expansion * 1.00 

f. Molybdenum Recovery at Raka • 1.00 

g. Feasibility Studies (Singhbum)· 3.00 

h. Capital Mine Development 10.00 

i. Replacement and renewals, S & T ate. (allocated) 32.00 

DEPARTMENT OF FERTILIZERS 203.60 

1. Fertilizer Corpn. of India.. Sindri ~ 

a. Coke oven battery and power plant 50.89 

b. Sindri Rationalisation 10.00 

c. Replacement. renewals etc. 4.20 

2. Hindustan Fertilizer CorporatiOn. Barauni Am 
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1 2 3 

8. Captive Power Plant 23.24 

b. Revamping at Barauni (allocated) 20.00 

c. Filled bag store, ammonia storage 
facilites (allocated) 1.14 

d. Replacement, renewals, etc. (allocated) 5.40 

3. Pyrites Phosphates & Chemicals Ltd., Amjhore 41.40 

a. Mining Project 0.10 

b. Sulphuric acid/SSP plant rehabilitation 40.30 

c. S & T allocated 31.00 

4. Projects & Development India Limited, Sindri ~ 

a. Catalyst Modernisation 14.90 

b. Continuing schemes (including computer) 13.28 

c. S&T 2.40 

5. Grant to Project Development India limited for 13.75 
R&D (Sindri) 

6. Grant under Indo-EEC Fertilizer Division Programme 3.00 

DEPARTMENT OF PUBLIC ENTERPRISES 62.00 

1. Bharat Wagon & Engineering Ltd., Mokamih 7.00 

2. Heavy Engineering Corporation Ltd. Ranchi 55.00 

a. Continuing Schemes 14.46 

b. Replacement Renewals, Township & R&D 9.86 

c. New Schemes • (Technology updating, 30.68 
crankshaft project) 

D~PARTMENT OF ATOMIC ENERGY 
(Industry and Mineral Scheme) 
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1 2 3 
, 

1. Uranium Corporation of India Umited ~ 

a. Mine, Narwapahar 35.60 

b. Mine & Mill, Turamdih 40.19 

c. Other continuing schemes (By-produd 
recovery plant. Treatment of Copper Trailings 
at Mosabani, Mill expansion and mine development 11.86 
at Jaduguda, Housing facilities at Jaduguda) 

d. New Mines at Turamidih * 0.50 

2. Atomic Mineral Devision (Exploratory Mine Development) 1.45 

MINISTRY OF COMMERCE 

Mica Trading Corporation (Various schemes) 

New Schemes 

Setting up of Telephone Exchange at 
Chandlpur District Midnapore (W.B.) 

4668. SHRI SATYAGOPAL MISRA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether a decision has been taken 
to set up a telephone exchange at Chandipur 
(Nandigram Block II) of Midnapore District, 
West Bengal; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) .and (c). 25 lines small Automatic 
EXchange planned at Chandipur could not 
be commiSsion~ _ power supply to this 

12.00 

12.00 

village was not available. The power supply 
has been made available recently and the 
exchange is programmed for commission-
ing by March, 1988. 

Addition and Alteration in Various Tele-
phone Exchange and Post Office Build-

ings In Gujarat Circle 

4669. SHRI U. H. PATEL: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether renovation, additions and 
alterations have been done in various tele-
phone exchanges and offices as well as in 
various Post Office Buildings and new build-
ings have also been constructed under 
Baroda, Surat, Valsad, Rajkot, Bhavnagar 
and Amreli divisions and zones in Gujarat 
circle; 

(b) '10, the det ... thereof; 
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(c) how much amount was spent on MINISmV OF COMMUNICATIONS (SHRI 
each one during the last three years; and SONTOSH MOHAN DEY): (a) to (c). Vest 

(d) what were the adual plans and Sir. 
estimates therefor? 

The detailed regarding Post Office 
THE MINISTER OF STATE IN THE buildings are as given below: 

(A) Renovations. Additions and Alterations to the buildings. 

51. Name of the Year Amount spent 
No. Post Office (Rupees) 

i) Amreli Head 1984-85 Rs. 79821 
Post Office 

ii) Talaja Post 1985-86 Rs.53323 
Office 

iii) Wankaner 1985-86 Rs. 12499 
Post Office 

iv) Dhasa Junction 1985-86 Rs. 15994 
Post Office 

v) Vallabhipur 1985-86 Rs.38057 
Post Office 

vi) Sayan Post 1986-87 Rs. 79400 
Office 

(8) New buildings constructed: 

5L Name of the Year Amount spsnt 
No. Post Office (Rupees) 

1 2 3 4 

i) Udwada 1984-85 Rs.977237 
Post Office 

ii) Umargam 1984-85 Rs.687678 
Post Office 

iii) Gadhda Sn 1984-85 Rs.715013 
Post Office 

iv) Gandevi 1985-86 Rs.762717 
Post Office 
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1 2 3 4 

v) Rajkot 1986-87 As. f~515136 
Head Post Office 

vi) Kunkavav 
Post Office 

1986-87 Rs.890806 

(d) The actual plans and estimates for the new buildings construded during the last three 
years are as given below: 

51. 

i) 

ii) 

iii) 

iv) 

v) 

vi) 

Name of the Post Office 

Udwada Post Office 

Umargam Post Office 

Gadhada SN Post Office 

Gandevi Post Office 

Rajkot Head Post Office 

Kunkavav Post Office 

Amount 
(Rupees) 

Rs.81700 

As. 700650 

Rs. 784250 

Rs.S33900 

Rs.11312780 

Rs. 757575 

TELECOM: (a) to (d). The informal'ion is being collected and the same will be placed the 
onTable of the House soon. 

Rural Electrification through Solar 
Photovoltaics 

4670. DR. (MRS) T. KALPANA DEVI: 
Will the Minister of Ef ERGY be pleased to 
state: 

(a) whether Government have under-
taken a programme of rural eledrification 
through solar photovoltaics; 

(b) if so, the details thereof: 

(c) total number of villages, State-wise 
electrified under the programme during 
1986-87 and 1987-88· , 

(d) total number of villages, State-wise 
to be electrified during the remaining period 
1987-88; and 

(e) total number of villages, State-wise 
to be electrified during 1988-89 and 1989-
90? 

THE MINISTER OF ENERGY (SARI 
VASA NT SATHE): (a) and (b). The Depart-
ment of Non-Conventional Energy Sources 
has undertaken a programme for the inStal-
lation of solar photovoltaic systems in vil-
lages in various States. Among the pho-
tovoltaic systems are street lighting units. 
community lighting systems, community 
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television sets, domestic lighting units, water 
pumping systems for drinking water supply 
and irrigation, etc. Most of the systems are 
being installed in unelectrified villages and 
hamlets and are thus contributing to initial 
eledrification of these villages. The pro-
gramme is being implemented mainly 
through the Rural Electrification Corporation 
and State Electricity Boards. In som 9 States, 
the State Renewable Development Agen-

cias are also participating in these activities. 

(c) and (d). The information is given in 
the Annexure. 

(e) The number of villages to be cov-
ered during 1988-89 and 1989-90 will de-
pend upon the availability of funds for this 
programme. The annual Plans for theSE 
years have not yet been finalised .. 

STATEMENT 

Number of VillageslHamlets Electrified during 1986-87 and 1987-88 through Solar 
Photovoltaic Systems under REC Schemes 

51. State 
No. 

Village electrified Villages electrified Balance to be electrified 
during 1986-87 during 1987-88 upto during the remaining 

Oct., 1987 (Provisional) period 1987-88 

1 2 3 4 5 

1. Andhra Pradesh 198 699 400 

2. Assam 3 17 

3. Bihar 100 

4. Gujarat 8 116 

5. Himachal Pradesh 56 33 77 

6. Karnataka 16 29 

7. Kerala 2 

8. Madhya Pradesh 13 13 287 

9. Maharashtra 117 54 225 

10. Manipur 1 

11. Meghalaya 3 

12. Nagaland 3 3 

13. Orissa 8 54 96 
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,.. 

1 2 3 4 5 

14. *Rajasthan 311 45 

15. Sikkim 5 6 
• 

16. *Tamil Nadu 86 50 

17. Tripura 9 

18. Uttar Pradesh 1 100 

19. West Bengal 1 23 238 

Total 821 1080 1605 

* Through State Energy Development Agency REC=Rural Eledrification Corporation. 

Manufacture of Anti· TB Drugs 

4671. SHRI AMAL DA ITA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have given 
permission to a multinational drug company 
or companies to manufacture 80 tonnes of 
INH and 110 tonnes PAS, two types of anti-
TB drugs, every year; 

ib) if so, the actual production during 
the last five years against the required limit; 
and 

(c) if there has been shortfall in produc-
tion, the reasons therefor and the action 
taken by Government against such com-
pany or companies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHAN~RA 
SINGH): (a) and (b). MIs. Pfizer has been 
licensed to produce 80 MT of INH and 110 
MT of PAS and its Salts. Production of these 
drugs during the last five years is given 
below:-

Name of drug Production (Tonnes) 

83-84 

1. INH .72.92 56.56 

2. PAS and its Salts 12.60 3.67 

(c) The production of any product de-
pends on its demand and corporate plans of 
the company. There is no provision under 
the law to proceed against a company for not 

84-85 85-86 86-87 

80.01 71.74 97.82 

8.52 

• producing a drug or for producing less than 
the licensed capacity. However, later gen-
eration substitutes for thesa products are 
available now. 
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DI~ .. I of Land by Bombay Dyeing 

4672. SHRI BHATT AM SRIAAM 
MUR1Y: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the management of Bom-
bay- Dyeing has been systematically strip-
ping the company of its valuable land since 
1968 and transferring the same' to co-
operative societies; 

(b) 'if so, what has been the total land 
area so far disposed of by the management 
since 1968; 

(c) which are the parties benefited from 
such sale; and 

(d) who are the member of the c0-
operatives which bought land from the 
company? 

THE 'MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (8) to (c). 
A statement fumished by Bombay Dyeing 
and Manufacturing Co. Ltd. showing date of 
sale, description of land disposed of, area of 
land, rata and consideration, book value and 
to whom sold is annexed. 

(d) The company has intimated that the 
names of members of the eo",perative 
societies, which bought land from' the oom-

. pany are not available with it. 
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RevIew of MIni Staellndustry 

4673. SHRIMATI BASAVARAJES-
WARI: Wil11he Minister of INDUSTRY be 
pleased to state: 

(a) whether the public financial institu-
tions have decided to follow a cautious policy 
in extending the systems to new mini-steel 
plants; 

(b) if so, wtlether a review of the mini-
steel industry has been made by the Indus-
trial Bank of India recently; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Finan-
ciallnstitutions have been considering appli-
cations for financial assistance from Mini 
Steel Plants on a selective basis. The con-
siderations, interalia, include specification of 
a minimum capacity of 50,000 tonnes per 
annum, incorporation of recent develop-
ments in electric arc furnace steel making 
and continuous feeding of sponge iron 
(substitute for scrap) upto 700/0. The main 
objedive being adoption of modern and 
appropriate technology with a view to im-
proving productivity, saving electrical en-
ergy, conservation of scarce raw-material 
(scrap); redudion in cost and produdion of 
diversified grades of steels. 

(a) whether his attention has been 
drawn to the news-item appeared in Hindus-
tan Times of 21 October 1987 under the 
caption "making a fast buck through lettersof 
intent-; 

(b) if so, the readion of Government 
thereon; and 

(c) the steps proposed to be taken by 
Government to curb this tendency of block-
ing the in~tallation capacity by the various 
industrial houses? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) and (c). Implementation of letters of 
intent are monitored by the administrative 
Ministries and validity of the letters of intent 
area extended by them only after satisfying 
that the parties have taken appropriate steps 
towards impi9mentation of the letters of in-
tent. It has also been prescribed that gener-
ally letters of intent can be extended only 
upto a period of five years after which the 
letters of intent will be treated as lapsed. 

Industrial sickness In Kamataka 

4675. 3HRI LAKSHMAN MALLICK: 
SHRI S.M. GURADDI: 
SHRI H.N. NANJE GOWDA: 

Will the Minister of INDUSTRY be pleased to 
(b) No specific industry study on Mini state: 

Steel has been made by lOBI. 
(a) whether industrial sickness in Kar-

(c) Does not arise. nataka State has been increasing rapidly; 

Blocking of Installation capacity by 
Industrial Houses 

4674. SHRI VISHNU MODI: Will the 
Minister of INDUSTRY be pleased to state: 

(b) if so, the reasons therefor; and 

(c) the remedial steps being taken or 
proposed? 

THE MINISTER OF STATE IN lHE 
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DEPARTMt:NT OF INDUSTRIAL DEVEL- Bank of India as par the definition of sidmess 
OPMENT IN THE MINISmy OF INDUS- adoptadbyit.Accordingtothedataavailable 
TRY (SHRI M. ARUNACHAlAM): (a> Data from RBI, the number of sid( units in the 
on sick industrial units assiste«J by banks in State of Kamalaka since December, 1984 to 
the country are coIledad by the Reserve June, 1986 are as under:-

Period Ending No. of large 
sick units 

No. ofsick 
SSlunits 

December, 1984 31 

December, 1985 33 

June, 1986 36 

(b) A number of causes, both intfitrnal 
and extemal, such as mismanagement. 
diversion of funds, faulty planning at the 
initial stage, technological obsolescence, 
market recession, shortage of power and 
raw materials, industrial relations etc. are 
responsble for industrial sickness. 

(c) To revive the sick industrial units in 
the ~untry. the Govt. have .taken various 
steps. The Reserve Bank of India have is .. 
sued' guidelines to the bank for strengthen-
ing the monitoring system and for arresting 
industrial sickness at the incipient stage so 
that corrective measures are taken in time. 
The banks have also been directed by the 
Reserve Bank of India to formulate rehabili-
tation packages for the revival of potentially 
viable units on merits of each case. In addi-
tion, Government have enacted a compre-
hensive legislation, namely, 'The Sick in-
dustrial Companies (Special Provisions) 
Ad. 1985- which provides for setting up of a 
quasi-judicial body designated as the Board 
for Industrial and Financial Reconstruction 
(BIFR) to deal with the problems of sick 
industrial companies in an effective manner. 
The BIFR has ~. operational with ef-
teet from ·15th May~987. . 

6234 

5705 

4862 

Reserve Bank of lridia have also issued 
guidelines separately to the banks indicating 
parameters within which banks could grant 
reliefs and concessions for rehabiHtation of 
potentially viable sick units without refer-
ence to RBI, both in the large and small scale 
sectors. 

Recruitment of Uanpow .. at Url-Hydel 
Project In f(ashmlr 

4676. PROF. SAIF-UO-DIN SOZ: WiD 
the Minister of ENERGY be pleased to state: 

(a) the manpower requirement, cate-
gory-wise. for the Uri Hydel Project in Ka-
shmir, the work on which has already been 
initiated; and 

(b) the manner in which the recruitment 
of manpower is proposed to be done? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): Ca> The category-wise man-
power requirement of National Hydroelectric 
Power Corporation (NHPC) tor 1987-88 for 
Uri- Hydro-eleclric Project is given in the 
statement balow. 
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(b) Against the requirement of 86 
employees in the regular establishment, 70 
are already in position. The vacant posts in 
the reguhlr establishment are being filled by 
posting of cadre employees of National 
Hydro-electric Power Corporation and by 
taking persons on deputation from the Gov-
emment of J & K. 

Against the requirement of 150 employ-
ees in the work charged category. 58 are 
already in position. The balance require-
ment is being met by tranSferrin~ NHPC 
employees from Salal and Dulh~i Projects 
in J & K. Wherever the required categories of 
work-charged employees are not available 
from thase projects. local recruitment would 
be made from the candidates sponsored by 
the local employment exchange. 

STATEMENT 

\fatpOWBr requirement for Uri Project 
during 1987-88 

S. Category 
No. of post 

1 2 

1. Chief Engineer 

2. Manager 
Civil 
Electrical 

3. Dy. Manager 
Civil 
F&A 

4. Asstt. Manager 
eivD 
Electrical 
Mechanical 
PIA 

5. Engineer/A.E. 
Civil 

No. of posts 

3 

1 

2 
1 

1 
1 

4 
1 
1 
1 

10 

1 2 

Electrical 
Mechanical 

6. Accounts Officer 

7. Personnel Officer 

8. Medical Officer 

9. JE Gr. 1111 
Civil 
Electrical 
Mechanical 

10. Sr. Acctt. Gr. 1111 

11. P.S. Gr. I 

12. Steno Gr. 1111 

13. Asstl Gr. 11111111 

14. DlMan Gr. IIIUTracer 

15. CompounderlPharmasist 

3 

3 
2 

2 

1 

1 

16 
1 
2 

4 

1 

5 

15 

4 

2 

16. Operator (Machines) 1 

86 

Work Charged Staff 150 

Grand Total 236 

Centrallnvastmant SUbsidy for Khand-
sari Industry 

46n. SHRI MAHENDRA SINGH: W. 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Khandsari Industly is eli-
gbla under Central Investment Subsidy 
scheme; and 
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(b) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT INDUSTRIAL DEVELOP-
MENT IN THE MINISTRY OF INDUSTRY 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b). Does not arise. 

Unclaimed Deposits with Indian Express 
Newspaper. (Bombay) Pvt. Ltd. 

4678. SHRI P. KOLANDAIVELU: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fad that in the 
advertisement of 7 September, 1987 in the 
Indian Express (Madras) asking for deposits 
from the public for Indian Express newspa-
pers (Bombay) Private Limited there is a 
mention of "Unclaimed Deposits" stated to 
he still retained by the company; and 

(b) if so, whether Government have 
inquired about these unclaimed deposits 
lying with the \.Xlmpany and the action taken 
in this regard? . 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) and (b). In the adver-
tisement inviting deposits from the public by 
Indian Express Newspapers (Bombay) Pvt. 
Ltd. published in Madras edition of Indian 
Express dated 8th September, 1987, it is 
stated that 'The company has no overdue or 
outstanding deposits as on date of adver-
tisement except unclaimed deposits.' The 
Registrar of Companies, Bombay, has been 
asked to look into the matter. 

[ Trans/ation] 

Complaints against Kerosene, LPC/ 
Diesel Dealers In Bihar 

4679. SHRI KALI PRASAD PANDEY: 
Will the Minister of PETROLEUM AND 

NATURAL GAS be pleased to state: 

<8> whether complaints have been 
received from distrid administration regard-
ing the irregularities being coni mitted by 
kerosene oil, gas and diesel agencies in 
various parts of Bihar; 

(b) if so, the details of complaints re-
ceived by the officers of oil corporations in 
Patna and Calcutta during the period from 
January, 1986 to October, 1987; 

(c) the main points of these complaints 
and the adion taken so far in this regard; and 

(d) whether the local administration has 
detected any serious irregularities commit-
ted by two firms of Gopalganj and Sasamua 
and if so, the action taken so far to check 
these irregularities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRIBRAHM DUTT): (a) to (c). Indian 
Oil Corporation (IOC) and Bharat Petroleum 
Corporation (BPe) had received one com-
plaint each against their LPG Agency and 
Kerosene Agency respectively from the 
concerned Distrid Administration during the 
period from January, 1986 to October, 1987. 
While the complaint against IOC's LPG 
Distributor MIs. Pariwar Gas Service, Gaya . 
was about poor customer service, non-
availability of stock and irregular opening of 
show-room, that against SPC's kerosene 
dealer, namely Patna Kerosene Agency, 
Patna, was about stock variation. 

As on investigation it was found that the 
service rendere~ by MIs. Pariwar Gas Serv-
ice was far from satisfactory, a warning had 
been issued to this distrib.u~r by IOC. As 
regards BPC'sdealer, the DiStrict authorities 
had suspended the licence which was sub-
sequently restored on the 30th Octobe~, 
1986. 
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(d) The District authorities detected 
variations in stocks only in respect of IOC's 
kerosenellDO dealer M/s. Sochram Vish-
wanath at Gopalganj and suspended the 
licence. IDe too suspended the supplies to 
the dealer from 8.7.87, which were restored 
on 3.8 .. 87 on the basis of stay order issued 
by the Patna High Court. 

[English] 

Setting up of Industrial Units in Back-
ward Areas 

4680. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the action taken on the application 
for installation/expansion of units in States 
where there are on 'no-industry districts"; 

(b) the number of application received, 
approved, rejected and pending clearance 
since the concept of 'A' category backward 
districts was introduced; and 

(c) the action taken on the expansion of 
existing industrial units installed in backward 
areas where lA' Category backward districts 
concept has not been introduced? 

THE MINISTER OF STATE IN THE 
DEPARTMENT- OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(c). With a view to removing regionallmbal-
ance in industrial development, a number of 
districts have been identified as centrally 
backward and classified under three catego-
ries, namaly, 'A', 'B' and IC' and Government 
have been extending a number of conces-
sions and facilities for industries to be estab-
lished in such backward districts. Applica-
tions for industrial licences received for lo-
cating new units or expansion of existing 
units in States where there are no Catogory 
'A' or liNe Industry districts" are processed 

on merits as per policy in force for the indus-
try concerned, preference being given to IB' 
Category or lie' Category districts. 

(b) During the years 1983, 1984, 1985, 
1986 and 1987 (as on 30.11.87) 11455 In-
dust rial licence applications under the pro-
vision of the Industries (Development and 
Regulation) Act, 1951 were received, of 
which 4457 approvals and 6399 rejections! 
disposals were issued; while 599 applica-
tions are at various stages of processing. 

Vanaspati Production by Shrl Saibaba 
Vanaspati Co-operative Society, Nagpur 

4681. SHRI S.G. GHOLAP: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether soyabean growers have 
applied for permission to produce vanaspati 
through Shri Saibaba Vanaspati Coopera-
tive Society, Nagpur, Maharashtra; 

(b) if so, the decision taken thereon; 

(c) whether it is a fact that Government 
had taken a decision to allow vegetable 
production on priority basis for co-operatives 
only and not to the private/entrepreneurs; 
and 

(d) the total production of vanaspati in 
the country and the production in Maharash-
tra at present? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHAI H.K.L. 
BHAGA T): (a) and (b). Shri Saibaba Vanas-
pati Cooperative Society, Nagpur applied for 
grant of licence for manufacture of Vein as-
patL The application was rejected on ac-
count of capacity constraint. 

(c) As regards licencing of vanaspati 
units first preference 15 given to application5 
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from Cooperatives of oilseed growers. agro-
industries, ex-servicemen/Scheduled 
Castes/Scheduled Tribes cooperatives. 

(d) The production of vanaspati in the 
country and in Maharashtra in the oil-year 
1986-87 has been 9,29,240 M.T. and 
1,40,620 M.T. respectively. 

Violation of Emblems and Namas (Pre-
vention of Improper Use) Act, 1950 

Will the Minister of ENERGY De 
pleased to state: 

(a) whether Tehri dam project is not 
economically viable; 

(b) ~f so, whether Government have 
conducted an inquiry into this matter; 

(c) if so, the outcome thereof; and 

(d) the reaction of Government 
4682. PROF. MADHU DANDAVATE: thereto? 

Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether the violations of the 'The 
Emblems and Names (Prevention of Im-
proper Use) Act, 1950' are not considered as 
cognisable offences according to the exist-
ing legal provisions; 

(b) if so, whether as a result of these 
violations not being cognisable offences, 
many offences go unnoticed and unpun-
ished; and 

(c) if so, whether Government propose 
to move for necessary amendments in the 
law to make such offences cognisable and 
make the punishment for these offences 
more stringent? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) Yes, Sir. 

(b) and (c). No, Sir. 

[ Translation] 

Economic Viability of Tehrl Dam 

4683. SHRI BALWANT SINGH RA-
MOOWALIA: 

OR. CHINTA MOHAN: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) No, Sir. The Tehr; Dam 
Project has been techno-economically ap-
proved. 

(b) to (d). Does not arise. 

Availability of Life Saving and other 
Essential Medicines 

4684. DR. CHINTA MOHAN: 
SHRIMATI USHA CH-

OUDHARY: 
SHRI BALWANT SINGH RA-

MOOWALI.~: 

Will the Minister of INDUSTRY be pleased to • 
state: 

(a) whether the position of avialability of 
life saving and other essential medicines in 
the local market has changed after the issue 
of new Drug (Prices Control) Order recently; 
and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY , 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) and (b). To the extent informa-
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tion is available. ir) general, life saving and 
essential medicines are adequately avail-
able in the country. With the new measures 
tnnounced in December, 1986, it is ex-
fected that production of these will go up. 

[English} 

Price Decontrol of Vitamin A Prepara-
tions 

4685. SHRI SALAHUOOIN: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that preparations 
based on Vitamin A are very costly; 

(b) whether it is also a fact that his 
litAinistry has recommended for price decon-
Itol of Vitamin A; and 

(c) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHAI R.K. JAICHANDRA 
SINGH): (a) All single ingredient Vitamin 
formulations have been exempted from 
price control under OPCO, 1987 as per rec-
ommendations of the Kelkar Committee. 

(b) and (c). The Kelkar Committee had 
recommended that all Vitamins, only when 
used in combinations in formulations, should 
come under category II of price control. 
1<eeping this recommendation in view. all 
Vitamins as bulk drugs including Vitamin A 
have been exempted from price control. 

[ Translation] 

Installation of Power Units in Madhya 
Pradesh 

4686. SHRI ARVIND NETAM: 
SHRI MAHENDRA SINGH: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether the Madhya Pradesh State 
Electricity Board has sent a revised feasibil-
ity report for the installation of two units of 
500 MW each in lieu of B.H.E.L. units of 210 
MWeach at the places where roads, railway 
sidings and reservoior have already been 
constructed; 

(b) whether Government have given 
the approval and if not, the reasons therefor; 
and 

(c) the likely time by which the proposed 
sanction to these units will be accorded? 

THE MIN'STER OF STATE IN THE 
DEPARTM[~T OF POWER IN THE MINIS-
TRY OF ENERGY {SHRIMATI SUSHILA 
ROHATGI): (a) No, Sir. 

(b) and (c). 00 not arise. 

[English] 

Requirement of E, aergy 

4687. SHRI RANJITSINGH 
GAEKWAO: Will t~e Minister of EN ERGY be 
pleased to state: 

(a) the detailed plan drawn out by 
Government to meet the country's energy 
requirement by 2000 in power and coal 
sedors; 

(b) the sector-wise estimated allocation 
likely to be made for the purpose; and 

(c) the year-wise target fixed for the 
Seventh Five Year Plan to augment the 
production of coal aod electricity and the 
amount likely to be spent for the purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
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TRY OF ENERGY (SHRIMATI SUSHILA governments including Andhra Pradesh. 
ROHTGI): (a) and (b). According to the The policy and other measures taken by the 
Power Plan (1985-2000) prepared by the Central Government include provision of 
Centre Electricity Authority, a capacity addi- suitable outlays under the Five Year Plans 
tion of 110000 MW is envisaged during the on annual basis for creation ofinfrastrudural 
period 1990-2000 -involving an estimated facilities in the States for supply of essentig 
cost of Rs. 200.000 crores. As per the Sev- inputs, credit, technical assistance and 
enth Plan document of the Planning marketing of finished products. B~sides.t 

Commission, the production requirement of certain lines are reserved for production 
coal by 2000 A.D. is expected to be 417 exclusively in the small industries sector and 
million tonnes. the Eighth and Ninth Plans various fiscal and financial concessions are 
are yet to be finalised and as such the exact also extended. A price preferenoe scheme 
allocations required are not known. for purchase of stores for the government 

(c) The Seventh Plan document has departments and public enterprises is also t 
fixed the targets for Seventh Plan as a whole under the implementation. An on-going-
and no year-wise targets have been men- centrally sponsored scheme for setting up of 
tioned. In the Power Sector, a capacity District Industries Centres to provide assis-
addition of 22245 MW has been fixed for the tance to the village and small industries 
Seventh Plan and the total outlay approved sedor under one roof is under implementa-
was Rs. 34273.46 crorqs. The coal produc- tion during the Seventh Plan also. Finan~ 
tion in the terminal year of the Seventh Plan assistance of Rs. 91 lakhs and Rs. 83 lakhs 
is estimated to be 226 metric tonnes and the has been extended underthe centrally spon-
total outlay approved for the Coal Sector in sored scheme for district industries centres 
the Central Plan was Rs. 7400.58 crores. to the Government of Andhra Pradesh dur-

Protection to Small and Cottage 
Industries in Andhra Pradesh 

4688. SHRI V. TULSIRAM: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether any steps are proposed to 
be taken to provide protection to small and 
cottage industries in Andhra Pradesh; and 

(b) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The responsibility for development of 
village and small industries including cot-
tage industries rests with the State Govern-
ments under the constitution. However, the 
Central Government provides various forms 
of support for promotion, development and 
protection of these industries, to the state 

ing 1925-86 and 1986-87 respectively. A 
provision of Rs. 93.60 crores exists in the 
Seventh Plan for development of village and 
small scale industries in Andhra Pradesh. 

Indo-Korean Collaboration 

4689. SHRI BRAJAMOHAN MO-
HANTY: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the Indo-Korean collaboration proj-
ects which have been approved for implem-
entation during 1987; 

(b) whether it includes Hundai Project in 
Paradeep; and 

(c) the total investment in each of these 
projects and estimated period when these 
projects are to be completed? 

THE MINISTER OF STATE IN T~-' 
DEPARTMENT OF INDUSTRIAL DEVEL-



, 
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OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): a) and 
(b). A statement showing the details of for-
e1Jn collaboration proposals approved with 
,.l,rean firms during the period January-
August, 87 is enclosed. 

(c) As per the applications, the project 

investment involved in the proposals is Rs. 
14,943.60 lakhs. Follow-up of the approvals 
and monitoring the implementation thereof 
is the responsibility of the Administrative 
Ministries. No Centralised information 
regarding the number of projects completed 
is available in Secretariat for Industrial 
Approvals. 

STATEMENT 

List showing the details of foreign collaboration proposals approved with Korean firms 
during the period Jan.-Aug., 1987 

So. No. Indian firm Foreign Collaborator Item 

" 
2. 

3. 

4. 

5. 

~ 

6. 

7. 

Khandelwal Herrmann Goldstar Co. Ltd., South Korea Deflection Yokes and 
Electronics Ltd., Bombay. Fly-back transformers 

HI-Tech. Resistors Samsung Co, Ltd., Wire Wound Resistors 
(P) Ltd, Bombay South Korea 

The Baroda Rayon Samsung Co, Ltd., Polyster Filament Yarn 
Corpn. Ltd., N. Delhi. South Korea 

Himachal Wireles Ltd. Goldstar Electronics Co. Ltd. Cordless Telephone 
Shlmla. South Korea 

Kesan Singh, Madras Hong Duk Song, Western Style & Oriental 
South Korea Monuments etc. 

Maheshwari Nectars Dr. Chung's Food Co. Ltd., Soyamilk & Fruit juice 
Ltd., Jaipur South Korea 

O. Swaminathan Reddy, Han Back Corpn., South Korea Stainless Steel vacuum 
Hyderabad. Flasks. 

Stock Limit on Rice and Wheat (a) whether Government propose to 
reimpose stock limits on nce and wheat; 

4690. SHRI BHADRESWAR TANTI: 
:or. 

DR. V. VENKATESH: (b) if so, the details thereof: and 
SHRI BIMAL KANTI GHOSH: 

WIll the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(c) to what extent the price line will be 
maintained and hoarding and profiteering 
checked by this provisions? 
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H. K.L. 
BHAGAT): (a) and (b). On account of the 
unprecedented drought in the country, the 
Central Government has advised the State 
wherever and to the extent necessary. 

(c) The imposition of stock-limits goes 
a long way in checking profiteering and 
hoarding and in ensuring availability in the 
market which plays a role in containing 
prices. 

Use of Satellites by Public Sector 
Undertakings 

4691. SHRI SHIBALLAV PANIGRAHI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether some Public Sector Under-
takings have been using satellite network for 
communication; 

(b) whether some more Public Sector 
Undertakings have also planned to extend 
their communication network through IN-
SAT-(I) B; and 

(c) if so, the details of the Public Under-
takings that have taken steps to use satel-

I 

lites? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
SONTOSH MOHAN DEV): (a) Yes, Sir. 
These are: 

i) Oil and Natural Gas Commission 

ii) National Fertilizers Ltd., and 

iii) Indian Telephone Industries. 

(b) Yes, Sir. 

(c) 1. For the following Public Sector 

Undertakings the schemes have 
been finalised and are under exe-
cution: 

i) Press Trust of India. 

ii) Coallndia·Ltd. Phase-I, 

iii) National Thermal Power Corpn., 

iv) Oil & Natural Gas Commission 
(Hazira Earth Station.) 

v) Gas Authority of India Ltd., 

2. The proposals received from the 
following undertakings for the use 
of Satellite based services have 
been found feasible and firm de;-
mand received for execution. 

i) Coal India Ltd. Phase-II 

ii) Nuclear Power Corporation of In-
dia Ltd. 

3. The proposals received from the 
following Undertakings for the use 
of Satellite based services have 
been found feasible and are under 
the consideration of these Under-
takings. Firm demands from them 
are still to be received. 

i) Oil India Ltd. 
ii) National Airport Authority. 

iii) Oil & Natural Gas Commission 
Data Network. 

iv) Indian Telephone Industries 
(Phase-II). 

v) Indian Oil Corporation. 

4. Feasibility studies are in, progre~91I 
in respect of 'MIs Computet Mainte-
nance Corporation. 
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Telephone Facility to Retired Govern-
ment Officers 

4692. SHAI V.S. KRISHNA lYEA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government officers who 
retire from Government service and were 
drawing a salary of As. 16001- (old scale) are 
eligible for telephone under Non-OVT -SS 
category by Bangalore telephone; 

(b) when this salary limit was fixed; 

(c) whether the retired officers of au-
tonomous bodies like universities, national 
technical institutions are also eligible to 
register under the above category; and 

(d) if not, whether Governmer.t will 
enhance the salary limit and also extend this 
facility to retired university teachers and 
other scientists of national, technical and 
scientific institutions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
SONTOSH MOHAN DEV): (a) Yes, Sir, 
Government officers who retire from Gov-
ernment service and were drawing a basic 
pay of As. 1600/- (including special pay and 
officiating pay) or more in the old scale for a 
period of one year to retirement are eligible 
for registration unc er Non-OYT -SS cate-
gory. 

(b) The Minimum pay limit of Rs. 1600/ 
- was fixed with effect from 23.7.1974. 

(c Director General of Research Coun-
cils such as Council of Scientific & Industriar 
Research, Indian Council of Agricultural 
Research etc., Dire~tors of National Labora-
tories and Vice-Chancellors of the Universi-
ties only are eligible for registration under 
Non-OYT -SS category on retirement. 

(d) The minimum pay of As. 1600/-
prescribed has been enhanced to Rs. 3700/ 
-after the revision of pay scales based on the 
recommendations of the IV pay Commis-
sion. There is no proposal to include any 
more groups for eligibility for registration 
under Non-OYT -SS category. 

Closure of Balu Lines by Swang 
Colliery of C.C.L 

4693. SHRI S. JAIPAL REDDY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Swang Colliery of Central 
Coalfields Limited has closed several Balu 
lines; 

(b) whether several articles such as 
cement and other stores have been missing 
from godowns; 

(c) whether several employees are paid 
overtime without having enough work; 

(d) whether the workers union has 
made complaints to Government in this 
regard; and 

(e) if so, the action taken by Govern-
ment in the matter? 

THE MINfSTER OF ENERGY (SHRI 
VASANT SATHE): (a) Sand gathering pant 
in line (8alu line) at Sawang Colliery had to 
be closed for opening a new Sawang Qpen-
cast Project. 

(b) No, Sir. Cement and other stores 
are issued only from stores (godowns) after 
following proper procedure against proper 
requisition. 

(c) No employees are engaged on. 
overtime without work. 

(d) No, Sir. 
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SeHIp.ment of Accounts between ONGC 
and Suppliers of Woollen Cloth 

4694. SHRI LALITESHWAR SHAHI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the accounts between the 
Oil and Natural Gas Commission, Dehradun 
and its various suppliers of woollen cloth 
materials since 1985 have not been settled 
as yet; 

(b) if so, the details thereof; and 

(c) what further action is being pro-
posed to be taken to settle the accounts? 

THE MINISTER OF- STATE OF THE 
M!NISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUIT): (a) Yes, 
Sir. 

(b) and (c). Accounts for the supplies 
made by MIs Cawnpore Wollen Mills 
(CWM), Kanpur and Mis OeM, Amritsar are 
pending flnalisation. In case of Mis CWM, 
the details of supplies made by them to 
various direct demanding officers and pay-
ments received have not been furnished by 
th@ ,;ompany. ONGC has initiated action for 
obtmnJng the details from the company for 
the 1inaiisatlon of accounts. 

As regards, the supplies made by MIs 
OeM, an amount of Rs. 45,256.05 repre-
senting 5% balance payment has been with-
held because of the dispute' )arding the 
quality of material supplied by them. A" 1 

has been initiated for ref .. ~rring the mattt:: 10 

.arbitration. 

Nodal Agencies for Exporters 

4695. SHRI H.N. NANJE GOWDA: 
SHRI S.M. GURADDI: 

SHRI S.B. SIDNAl: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether his Ministry has directed 
some public undertakings to function as 
nodal agendes for exporters; 

(b) if so, the names of the undertakings 
that have been asked; 

(c) what are their-main objectives; and 

(d) to what extent these nodal agencies 
have helped in improvement of exports? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAlA RAO): (a) to (d). Some under-
takings have recently been identified to act 
as lead agencies in their respective areas of 
operation to develop an integrated approach 
to exports and increase its value to the 
extent possible. Examples are:-Bharat 
Heavy Plate & Vessels Ltd. for fertiliser plant 
equipment, Bharat Heavy Electricals ltd. for 
power equipment, Mining & Allied Machin-
ery Corpn. Ltd. for metallurgical machinery 
and Heavy Engineering Corpn. Ltd. for steel 
plant equipment. It is rather early to judge the 
impact of this arrangement on the overall 
exports. 

Contracts to MIs WMI Cranes Lim ited, 
Bombay 

4696. SHRI M.V. CHANDRA 
SHEKARA MURTY: Will the Minister of 
ENERGY be pleased to state: 

(a) whether the companies and corpo-
rations under the administrative control of 
his Ministry are still employing MIs. WMI 
Cranes limited, Bombay for some contrac-
tual job; and 

(b) the details of contracts awarded to 
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this company either singly or jointly and 
which are still awaiting completion? 

THE MINiStER OF ENERGY (SHRI 

Company For Supply of 

VASANT SATHE): (a) and (b). The following 
contract awarded to MIs. WMI Cranes ltd., 
Bombay is awaiting completion as on 
1.9.1987 

In collaboration with 

Neyveli 
Lignite 
Corporation 
Limited. 

2 Nos. 20000 
Tonnes per hour 
Capacity spreaders 
for the second mine 
expansion project. 

MAN, FRG. 

Facilities of Non-Conventional Energy 
Sources in Villages 

4697. KUMARI D.K. THARA DEVI: Will 
the Minister of ENERGY be pleased to state 
whether Government contemplate develop-
ing 5 per cent of villages in every block as 
Model Villages and give them all the Non-
Conventional Energy Sources as facilities? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): No, Madam. 

Import from Foreign Countries for Updat-
ing Communication Technology 

4698. SHRI ANADI CHARAN DAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the items and their quantity which 
are being bought from foreign countries for 
updating the communication technology in 
our country; 

(b) from which countries these are 
being imported and their cost; and 

(c) whether these items could not be 
produced in India? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) to (c). The 
Information is being collected and will be laid 
on the Table of the House. 

Decontrol of Drug Prices 

4699. SHRI RAJ KUMAR RAI: 
SHRI YOGESHWAR PRASAD 

YOGESH: 
SHRI SWAMI PRASAD 

SINGH: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that his Ministry 
has decontroUed the prices of around fifty 
drugs, which are totally being imported in the 
country; 

(b) if so, whether this step will affect 
indigenous production; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) A few such drugs have been 

. removed from price control. 
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(b) and (c). Since these are totally being 
imported the question of indigenous produc-
tion does not arise. 

Projects of Engineering Projects (India) 
Ltd. 

4700. SHRI SOMJIBHAI DAMOR: Will 
the Ministe[ of INDUSTRY be pleased to 
state: 

(a) the number of projects which are in 
hand by the Engineering Projects India Ltd. 
abroad and in the country and the amount of 
each project and since when; and 

(b) the time by which these projects are 
likely to be completed? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) and (b). As on 1 st 
December, 1987, Engineering Projects 
(India) Ltd., (EPI) have only one on-going 
project abroad and 35 projects in India for a 
total value of about Rs. 349 crores. EPI have 
so far completed work valued at Rs. 150 
crores, leaving a balance work of Rs. 199 
crores. The required details in resped of 
these projects are given in the statement 
below. 

STATEMENT 

51. Name of the project 
No. 

1 2 

OVERSEAS PROJECTS 

1. C.M.B.P. (Modification), Baghdad, Iraq. 

HOME PROJECTS 

1. Coal Handling System, Anpara 

2. Furnaces for LMMM for VSP, Visakhapatnam 
(Supp1y & Erection) 

3. Erection of Bell Annealing Furnaces, Bokaro 

4. Wire Rod Mill for VSP Vizag (Supply & Erection) 

5. Conveyor System far Coking Coal Stockyard, 
Vizag 

Value in Date of Expected dt. 
Rs. croTes Award of completion 

3 4 5 

34.35 Aug. 83 Dec. 87 

30.78 Sept. 81 Dec. 87 

10.59 May 82 June, 88 

4.90 Nav.82 Dec. 87 

4.66 June,as Dec. 88 

6.34 Oct. 83 March 88 

6. Conveyor System for Crushing & Screening Plant, 3.95 Oct. 83 Mar. 88 
Vizag 

7. Panipat Coal Handling PJant 4.28 Feb. 84 June 88 

8. FCI Foodgrain Godowns in India 44.28 June 84 Dec. 87 
& Sap. 84 
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1 2 3 4 5 

9. Coal Handling Plant, Badarpur 17.18 Aug. 84 Mar. 88 

10. Modification of Chasnalla Coal Washery 12.73 Sept. 84 Mar. 88 

11. Erection of Overhead Pipe Works at VSP 1.97 Dec. 85 Mar. 88 

12. Foodgrain Godowns at Kadru, Ranchi 0.36 Feb. 86 Jan. 88 

13. Electrical Works at Vizag Steel Plant 1.55 Apr. 86 Dec. 87 

14. Development of New Tehri Township (U.P.) 5.00 May 86 Under 
finalisation 

15. Power Wiring Project for Wire Rod Mill, VSP 1.86 Aug.S6 Mar. 88 

16. Rajghat Coal Handling System for DESU, Delhi. 13.87 Sept. 86 July 88 

17. Construction of Residential Units for LIC, 7.78 Oct. 86 Dec. 88 
Bangalore 

18. lnterplant Cabling for Air Separation & Calcining 0.53 Oct. 86 Dec. 87 
Plant for VSP, Vizag 

19. Coal Handling System for Kolaghat Thermal 33.51 Oct. 86 Feb. 89 
Power station 

20. Construction of Residential quarters for ICMR, Patna 1.10 June 86 Nov. 88 

21. Construction of Residential Quarters for HPCD, 3.80 Nov~ 861 Mar. 88 
Vizag Apr. 87 

22. Reheating Furnaces for MMSM & Spares for VSP 15.45 Nov. 86 June 90 

23. Civil Works for Khaparkheda TPS 4.59 Dec. 86 Nov. 89 

24. Civil Works for Khaparkheda TPS Administrative 4.47 May 87 June 89 
Bldg. & Anciliaries , 

, 
25. 800 Bed Sanjay Gandhi Memorial Hospital, REWA 7.04 Jan. 87 Dec. 90 

. 
• .1 , 
i 

26. Telephone Cable Network & Communication Wiring 0.65 Jan.S7 Oct. 88 1 

forVSP 1 

27. Power & Telecom. Wiring for Admn. Building, VSP 0.99 Feb. 87 Apr. 88 " 
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1 2 3 4 5 

28. Renovation & Modernization of Chandrapura TPS 7.69 Feb. 87 Feb. 89 
for DVC 

29. Supply, Erection & Commissioning of Sand 5.21 ' Feb. 87 Mar. 89 
Plant System 

30. Urban Centres for Water Supply. Bhutan 4.50 Apr. 87 Dec.8S 

31. Spares for Bokaro Finishing lines (1 st Lot) 1.99 Mar. 87 Mar. 88 

32. Township for Nhava Sheva Port Trust, Bombay 42.11 May 87 Mar. 89 

33. Container Freight Station for NSPT, Bombay 7.00 Sep.8? Oct. 88 

34. Spares for Bokaro Finishing Lines (Second lot) 0.93 June 87 Mar. 88 

35. Cjvil Work for Cement Grinding Unit at Bhatinda 0.83 Od.87 Mar. 89 

Panaji Telegraph Office Goa 

4701. SHRI SHANTARAM NAIK: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whetherthe PanajlTelegraph Office 
in Goa has been served a quit notice by the 
Panaji Municipal Council; 

(b) if so, the reasons thereof; 

(c) Government's reaction thereto; 

(d) whether Panaji Telegraph Office 
las made any alternate arrangements; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
. AINISTRY OF COMMUNICATIONS (SHAI 
,ONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) A notice has been received on 

348.92 

6.10.87 stating that the said building is un-
safe and unfit for use, dangerous to the 
occupants and public in general and it had 
desired vacation of the building with three 
months for reconstruction. 

(c) The local CTO authorities at Panaji 
have answered the Municipal Council on 
14.10.87 that though the building needs 
some repairs which can be carried out in a 
phased manner without disturbing the ten-
ants. it is not unsafe. Further, it has also been 
brought to the notice of the Municipal Coun-
cil that the Deptt. had earlier made repeated 
requests to the Council to carry out the 
repairs required or to permit the Oeptt. to 
carry out the repairs on their own. The CTO 
authorities had indicated their inability to 
vacate the building as no alternative accom-
modation is immediately available. The 
above aspects have also been discussed by 
GMT personally with the Hon'ble Minister for 
Municipal Administration, Govt. of Goa. 
Further communication from the State Gov-
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ernmentIMunicipal Council is awaited. 

(d) No alternate arrangement is pos-
sible for shifting the telegraph office from the 
present building as there is no suitable alter-
nate rented/departmental building immedi-
ately available for this purpose. Besides 
housing the eTO, this building is also occu-
pied by a large number of tenants and it is 
understood that the association of these 
tenants has also issued a legal notice te;. the 
State Government against the eviction no-
tice. 

(e\ Does not arise. 

Fruit Processing Capacity and Setting 
up of Progressing Plant In Kerala 

4702. SHRr K. MOHANDAS: 
SHRr V.S. VIJAYARAGHA-

VAN: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the total production of fruits 
in the country has been estimated; 

(b) if so, the percentage thereof being 
processed at present; 

(c) whether Government have any plan 
to augment the processing capacity sub-
stantially in the near future; 

(d) if so, the details thereof; 

(e) whether there is any pioposal to set 
up a fruit juice proceC3sing plant jn Kerala 
dUring the ~eventh Plan; and 

(f) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT): 
(a) and (b). Only rough estimates of produc-

tion of fruits in the country are available. On 
ttre basis of these estimates, less than 1 % of 
fruits produced are processed at present. 

(c) and (d). The installed capacity of the 
fruit and Vegetable processing industry has 
grown from 2. 751akhs tonnes in 1980 to 4.45. 
fakh tonnes in 1986. The Government has 
taken the following -;teps for augmenting the 
fruit and vegetable processing capacity:- .. 

(i) Modern Food Industries (India) 
Limited, a public sector l,ndertaking of the 
Ministry, has taken up processing of fruits 
and vegetables as one of ifs adivities. Its 
brand name RASIKA has made fruit drinks 
popular in the country. The company has set 
up a fruit processing unit at Bhagalpur in 
Bihar and is setting up a pineapple process-
ing unit at Silchar in Assam; 

(ii) The North Eastern Regional Agri-
cultural Marketing Corporation Ltd. (NER-
AMAC) has been set up to undertake pro-
curement, marketing and processing of 
fruits and vegetables produced in that ra-
gion. The Corporation has set up a plant at 
Nalkatta in Tripura for processing of pine-
apples and ora:1ges; 

(iii) The Rihar Fruit and Vegetable De-
velopment Corporation, an undertaking 01 
Bihar State Government, has been given 
financial assistance by the Ministrl for set-
ting up a fruit and Vege:able processing 
project at HaJipur neal Patlla. Provision has 
also been made te render similar assistance 
to horticulturc:J1y endowed States for setting 
up fruit and vegetable processing units; and 

(iv) the fr~it and vegetables proces&ing 
industry has been delicensed with effect 
from tvtarch, 1985. It is no longer necessary 
to obtain an industriallicer.~ for setting up a 
fruit and vegetable processing unit unl$ss 
the unit is proposed to be set up by a 
MARTP/FERA company or in relaxation of 
the locational policy of the Government, or 
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for manufacture of an item reserved for the unemployed youth under the Self-employ-
small scale sector. ment Scheme is inadequate to start any 

worth-while industrial units and 
(e) No, Sir. 

(f) Does not arise. 

Quota of Kerosene to Kerala 

4703. PROF. K.V. THOMAS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) Whether Kerala Government has 
requested for more quote of kerosene; and 

(b) If so, the steps taken to meet their 
demand? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI BRAHMA DUTTA): (a)and (b) 
Yes, Sir, A request form the Govt. of Kerala 
was received on the 7t'" October, 1987 for an 
additional quantity of 5,000 Kls. or 3891 
tonnes of kerosene per month, over and 
above the allocation of 18,272 tonnes per 
month given forthe Monsoon Block compris- ' 
ing the months of July to October,1987, in 
view of acute power shortaga in the State. 
This was considered and additional adhoc 
allocations at the rate of 1 ,500 tonnes per 
month forthe period from October to Decem-
ber, 1987 tonnes have been given raising 
the total allocation to 19,772 tennes fer 
October, 22,172 tonnes per month for No-
vember and December,1987. 

Amount Sanctioned to Unemployed 
Youth Under self-employment Scheme 

4704. SHRI SURESH KURUP: Will the 
Minister of INDUSTRY be pleased to state: 

(a) Whether Government are aware of 
the fad that the amount sandioned to the 

(b) if so, whether Government propose 
to allow two or more recipients of the loans to 
join together and start new units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a). The 
ceiling for loans for setting up industrial units 
was raised upwards by Government in 
1986-87 from Rs. 25,000/- to Rs. 35,000/-
per beneficiary. 

(b) No, Sir, 

Power Tariffs for Domestic Purposes 

4705. SHRI C. JANGA REDDY: Will the 
Minister of ENERGY be pleased to state: 

(a) The State-wise power tariffs for 
domestic purposes and industries of Various 
types including public sector undertakings 
and railways; 

(b) Whether there is a move that do-
mestic energy for general public and power 
for small scale industries be given at a uni .. 
form rate throughout the country in public 
interest and for healthy growth of sma" scale 
sector economy of the country; and 

(c) If so, the outline there of and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRtMATI SUSHILA 
ROHATGI): (a) State-wise power tariffs for 
domestic and industrial consumers includ-
ing public sedor undertakings. and the rail-
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ways, are indicat~ in the enclosed state-
ment. 

(b) and (c) No such proposal is under 

Government's consideration. Under the 
Electricity (Supply) Ad. 1948, the power to 
prescribe electricity tariffs vests in the State 
authorities concerned. 
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Drug price Control 

4706 SHRI R.P.SUMAN: Will the Minis-
tar of INDUSTRY be pleased to state: 

(a) Whether it is a fad that Kalkar 
Committee recommended drugs for price 
control having turn over of more than rupees 
fiffy lacs during 1986. 

(b) If so, whether it is a fad that a 
number of drugs having turn over between 
rupees one to twelve crores have been 
excluded form price control; and 

(c) H so, the names of those drugs and 
reasons for their exclusion? 

THE MINISTER OF STATE IN THE 
, DEPARTMENT OF CHEMICALS & PET-
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY.(SHRI R.K.JAICHANDRA 
SINGH) (a) to (c). The criteria adopted by the 
Kelkar Committee for exclusion of drugs 
from price control under Category II and the 
names of drugs recommended by the 
Committee for exclusion form Category II 
are contained in its report copies of which 
are available in the Parliament library. 

Tata Group of Industries. 

4707. SHRI SARFARAZ AHMAD: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) Whether any representation has 
been received by his Ministry for not granting 
permission to Tata Group of Industries to set 
up a Bearing Company in the name of "Tat a 
Timken' in Adityapur near Jamshedpur; 

(b) H so, the action taken thereon; and 

(c) whether the permission for estab-
lishment of the new undertaking by TISCO 
has been delayed; if so the reasons there-
for? 

THE MINISTER OF STATE IN llIE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS .. 
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
Some representations have been received 
against an application of MIs. Tata Iron & 
Steel company Limited under Section 22 of 
the MRTP Act for estabhshing an undertak· 
ing by the name of IT ata Timken Limited". 
The application and the representations are 
under consideration of the Government. 

Losses Incurred by Cement Corpora-
tion of India 

4708. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of INDUSTRY be 
pleased to state: 

(a) Whether it is a fact that the Cement 
Corporation of India which was earning 
profits for the last many years has been 
incurring losses for the last two three years; 
and 

(b) If so, the details thereof and the total 
loss incurred form 1984 till date? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) Ves, Sir. 

(b) Cement Corporation of India which 
had been earning profits form 1979-80 to 
1983-84 has started incurring losses form 
1984-85 onwards. The total loss incurred 
from 1984-85 to 1986-87 is Rs. 35.03 
Crores. 

[English] 

Price Decontrol of Toxic and Hazard-
ous Drugs. 

4709. SHRI YOGESHWAR PRASAD 
YOGESH: 

DR. CHANDRA SHEKHAR 
TRIPATHI: 

Will the Minister of INDUSTRY be pleased 
to state; 
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(a) Whether it is a fact that his Ministry 
has decontrolled the prices of toxic and 
hazardous drugs under Drugs (Price Con-
trol) Order, 1987; 

(b) Whether it is also a fact that these 
drugs have been either totally withdrawn 
form market or restricted in most of other 
countries; and 

(c) H so, what is the reason for exemp-
tion of these drugs form price control? 

THE MINISTEROF STATE IN THE 
DEPARTMENT OF CHEMICALS & 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K.JAICHANDRA 
SINGH): (a) to (c). The Drug Price Control 
Order, 1987 lists drugs under Schedule 1&11 
for price control, based on the recommenda-
tions of the Kelkar Committee and the Minis-
try of Health & Family WeHare. Drugs 
banned for use in the country by the Drugs 
controller (India) were not considered by 
them. No drug banned for use in the country 
is allowed to be sold and as such question of 
price control does not arise. 

Revision of Pay Scales In Fe. 

4710. DR. G.VIJAYA RAMA RAO: Will 
the Ministerof FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) Whetherthere is any proposal under 
consideration to revise the pay scales of the 
employees of the Food Corporation of India; 

(b) If so, the details thereof; and 

(c) The approximately time by which the 
revised scales will be introduced in the Food 
Corporation of India? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
FOOD AND CIVIL SUPPLIES (SIlRI 
H.K.L.BHAGAT) : (a) and (b). Yes, Sir. The 

proposal relates to revision of the pay 
scales, allowances and fringe benefits 
linked with Industrial D.A. pattern for Cat. 111& 
IV employees of the Food Corporation of 
India, based on a memorandum of discus-
sions between the Management and the four 
major staff unions. 

(c) Since this will require approval of the 
Government and the Hon'ble Supreme 
Court, it is difficult to indicate any time limit. 

Import of Pulses for Public distribution 
System 

4711. SHRIMATI VYJAYANATHI-
MALA BALI: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) The details of the proposed import of 
pulses including the quantum of each variety 
of pulses as also the time by which import 
would be completed; and 

(b) Whether Government are consider-
ing distribution of a few varieties of puises 
through the public distribution system? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI. H.K.L. 
BHAGAT) (a) Since the import of pulses is 
allowed under Open General Licence (sub-
ject to registration of contract with National 
Agricultural Cooperative Marketing Federa-
tion of India-NAFED) it is not possible to give 
details of import of pulses in future. 

(b) The Central Government has at 
present no such proposal under its consid-
eration. 

Direction to Public Undertaking for 
Direct Dealing with Foreign Supplies 

4712. DR. A.K.PATEL:Willthe Minister 
of INDUSTRY be pleased to state: 
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(a) Whether all public undertakings 
involved in produdion and R&D have been 
directed to deal directly with foreign suppli-
ers without involving any Indian or foreign 
agents middlemen; 

(b) If so, the details of such instructions: 

(c) Whether as a follow-up action there-
after. any alternative and effective steps 
have been suggested to take care of timely 
supply of material, installation, repair and 
maintenance of critical foreign equipment 
during the warranty period and also thereaf-
ter; and 

(d) The impact of the action on Indian 
engineers and technicians who were taking 
care of the above mentioned jobs in such 
public undertakings as such so far? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGALA RAO): (a) to (d) The informa-
tion is being collected and will be laid on the 
Table of the House. 

No Industry Zone 

4713. SHRI HUSSAIN DAlWAI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) Whether it is a factthat in pursuance 
of the policy of decentralisation of industries 
practically every district in India has an in-
dustrial estate; 

(b) The districts which still fall in no 

Year l£ 1ers Industrial 
of Intent Licences 

1984 627 323 

1985 774 427 

1986 621 278 

1987 412 171 
(up to Oct.) 

industry zone; and 

(c) To what extent the decentralization 
policy has been successful in backward 
regions of various States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAt M.AAUNACHAlAM): (a) The 
establishment of Industrial estates including 
the selection of sites for their location, devel-
opment of areas, the construction of factory 
sheds, the provision of requisite services 
and facilities. the allotment of sheds to the 
entrepreneurs and subsequent manage-
ment of the estates are within the exclusive 
jurisdiction of the State Government. How-
ever, as on 31.3.1979 out of 705 industrial 
estates completed in different States and 
Union Territories, 633 industrial estates had 
started functioning. 

(b) As on date, 93 districts have been 
identified as No Industry Districts. 

(c) The policy of industrial dispersal 
coupled with Central Incentive Scheme fol-
lowed by the Central Government has en-
couraged the entrepreneurs to go to back-
ward areas to set up industries there as may 
be evident from the following number of 
letters of intent, industrial licences, Deli-
cenced Registrations and DGTD Registra-
tions granted to backward areas during the 
years 1984-87 (up to Oct.) 

Delicenced D.G.T.D. 
Registrations Regns. 

1144 

681 1140 

1483 610 

871 504 
(up to Sept.) 
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Thermal Power Station at Rajakkaman-
galam In Kanyakumarl District. Tamil 

Nadu 

4714. SHRI N.DENNIS: Wit( the Minis-
ter of ENERGY be Pleased to state: 

(a) Whether there are proposal to es-
tablish a Thermal Power Station at Rajakka-
mangalam in Kanyakumari District, Tamil 
Nadu; and 

(b) V~hether any prelimtnary works 
have been done In this regard; if so, the 
G atalls thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATAGI: (a) and (b).The Central Elec-
!!'icity Authority (CEA) have not received any 
project ieasibility report in respect of setting 
up a thermal power station at Rajakkaman-
galam in the Kanyakumari District in Tamil 
Nadu. . 

Electrification of Villages in U.P. and 
Bihar. 

4715. SHRI RAM BHAGAT PASWAN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) The number of villages electrified in 

the eastern distrids of Uttar Pradesh and 
~ihar so far, district-wise , ~nder Rural 
EledrifiCation Programme; 

(b) The number of villages in the east-
ern distrids of Uttar Pradesh and Bihar pro-
posed to be eledrified, district-wise. during 
the current Five Year Plan period; and 

(c) The total exp.enditure likely to be 
incurred thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF .ENERGY (SHRIMATI SUSHllA 
ROHATGI): (a) and (b) Statements I and II 
indicating district-wise number of villages 
electrified in Eastern districts of Uttar 
Pradesh as on 31.10.87 and in Bihar as on 
15.10.87 are given below. District-wise tar-
gets for rural electrification are fixed on a 
year to year basis by the State Electricity 
Boards keeping in view various factors. 
During the seventh plan period, a target of 
electrification of 2517~ villages in Uttar 
Pt adesh and 16000 villages in Bihar has 
been fixed. 

(c) The PIc~nning Commission has fixed 
an outlay of Rs.284.53 crores and 
Rs. 181 .71 crores for the states of Uttar 
Pradesh and Bihar respectively for rural 
electrification programme for the Seventh 
Plan (1985-90). 

STATEMENT 

District wise vii/ages electrified in eastern districts of Uttar Pradesh upto October, 1987. 

SI. 
No. 

1 

1. 

2. 

Name of district 

2 

Allahabad 

Varanasl 

Vi lIages upto 1 0/87 
(E lectrified) 

3 

2687 

2317 
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1 2 3 

3. Mirzapur 1033 

4. Jaunpur 2721 

S. Ghasipur 2543 

6. Ballia 1403 

7. Gorakhpur 2368 

8. Deoria 2060 

9. Basti 2768 

10. Azamgarh 3908 

11. Faizabad 1887 

12. Gonda 1322 

13. Bahraich 1168 

14. Sultanpur 2022 

15. Pratapgarh 1354 

STATEMENT -II 

District wise villages electrified in Bihar as on 15. 10. 1987 (Provisional) 

SI. No. District 

1 2 

1. Aurangabad 

2. Begusarai 

3. Bhagalpur 

4. Bhojpur 

Total No. of villages 
electrified upto 15th 
October, 1987 

3 

1504 

835* 

1536 

1205 

198 
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1 2 3 

5. E. Champaran 873 

S. W. Champaran 765 

7. Darbhanga 984 

8. Oeogarh 861 

9. Dumka 790 

10. Godda 475 

11. Sahebganj 580 

12 Dhanbad 691 

13. Gaya & Jehanabad 2707 

14. Giridih 888 

15. Gopalganj 895 

16. Gumla 466 

17. Lohardaga 233 

18. Ranchi 1139 

19. Hazaribagh 1278 

20. Katihar 632 

21. Khagaria 274* 

22. Madhubani 994 

23. Madhepura 305 

24. Munger 1524 

25. Muzaffarpur 1236 

26. Nalanda 1011* 

27. Nawada 891 
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1 2 3 

28. Palamu 1109 

29. Patna 1352* 

30. Purnea 1144 

31. Rohtas 2202 

32. Saharsa 741 

33. Samastipur 1148* 

34. Saran 1237 

35. Singhbhum 1476 

36. Siwan 848 

37. Vaishaili 1135 

38. Sitamarhi 708 

39. Villages under S.P. during 86-87 & 87-88. 119 

Note: * 1. Includes uninhabited villages. 
2. In other districts also it includes unihabitad village. 

Vacancy of Chalrman-cum-Managlng 
Director of BHEL 

4716. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of INDUSTRY be 
pleased to state: 

(a) Whether it is a fact that the Chair-
man-cum-Managing Director of the Bharat 
Heavy Electricals Umited (SHEL) has re-
tired recently; 

(b) If so, whether the vacancy has been 
filled up; and 

(c) H so, the details thereof and if not, 
the reasons therefor; 

THE MINISTER OF INDUSmV (SHRI 
J. VENGALA RAO): (a) to(c) Chairman-cum-
Managing Director, BHEL retired on 
12.11.87. Necessary steps have ben initi-
ated to fill up the vacancy. 

Paying of Premium by LPG Consumers 

4717. SHRIMATI KISHORI SINHA: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) Whether there are complaints re-
garding premium being charged by gas dis-
tributors form domestic consumers; and 
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(b) If so, the steps taken to prevent this THE MINISTER OF STATE IN THE 
practice.? MINISTRY OF COMMUNICATIONS (SHRI 

THE MIN1STER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT): (a) Com-
plaints in this regard have been received 
against few LPG distributors; 

(b) Complaints received by the oil 
mmpanies against distributors are investi-
gated and wherever necessary, appropriate 
adien (ranging formed warning letters to 
termination of the distributorships is taken 
against the erring distributors in accordance 
with the Marketing Discipline Guidelines. 
For instance, during the year 1986-87, Hin-
dustan Petroleum Corporation Limited took 
adjon in resped of 37 complaints in this 
regard. Two LPG distributorships were ter-
minated on grounds of proven irregularities, 
including overcharging the consumers on 
refill supplies. 

Import of Automatic Message Account-
Ing Equipment 

4718. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) Whether Mahanagar Telephone 
Nigam Limited is importing automatic mes-
sage accounting equipment; 

(b) H so, at what cost; 

(c) Whether comparable equipment is 
available in local market; 

(d) H so, the cost of the eqipment in the 
local market; and 

(e) In case the mst in local market is 
lower, the purpose of import? 

SONTOSH MOHAN DEV): (a) Yes, Sirt 

Letter of intent has been issued for Delhi 
Telephone Systems only. 

(b) US $ 3,789,425 (FOB) 

(c) Indigenous equipment is under 
development. Order has been placed on 
three Indian Firms for indigenous develop-
ment and supply equipment for Bombay 
Telephone System. 

(d)and (e) Development orders have 
been placed on these firms @ Rs.419.18 per 
line for strower & PC exchanges and As. 
473.67 per line for C-400 type exchanges. 
The cost per line for the import is approx. As. 
247/- (FOB) . The cost of local equipment IS 

not lower than the cost of import. 

Cooking Gas Agencies In Bastar, 
Madhya Pradesh 

4719. SHRI MANKURAM SOOI: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) The places where licence for cook-
ing gas agency have been given in Bastar 
district of Madhya Pradesh, the number of 
the gas connections given to each agency 
and the number of the applicants of the 
waiting list in each agency; and 

(b) Whether applications for allotting 
gas agencies form other cities in Bastar 
district have also been received and if so, the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHIR BRAHMA DUn): (a) The re-
quired information is given below: 
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S.No. Names of Locations where Number of Number of Persons 
LPG agencies have been given Customer on waiting list 

1 Jagadalpur 

2. Jagadalr>ur 

3. Kirandul 

4. Bacheli 

(b) No, Sir, All towns which offer enough 
potential for viable marketing of LPG have 
been covered in Bastar District of Madhya 
Pradesh. 

[English] 

Setting up of Industrial Units in tribal 
belt of Palghat, Kerala 

4720. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of INDUSTRY be 
pleased to state: 

(a) Whether the Khadi and Village In-
dustries Commission has any proposal to 
sent up some industrial units in the tribal belt 
of Palghat, Kerala; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN TflE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTERY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The Khadi and Village Industries 
Commission's current years'· programmes 
include certain schemes for setting up of 
some indu~trial units in tribal belt of Pal ghat. 
Kerala. These include Cotton Khadi, produc-
tion manufacture of Hand Made Paper, 
Collection of Forest Plants and Fibre based 
industries. The total financial assistance by 
the way of grants and loans for implementa-
tion of these schemes as per the Commi· 
ssion's approved pattern of assistance is 

1325 1150 

2164 Nil 

558 70 

1885 500 

over Rs. 2.30 lakhs. The number of persons 
who would be benefited by these schemes 
will be 200. 

Thermal Power Plant In Kerala 

4721. PROF. P.J.KURIEN: Will th8 
Minister of ENERGY be pleased to state 

Ca) Whether Government of Kerata has 
sent detailed project reports on thermal 
power plants in respect of two sites namely 
Kayankulam and Brahmapura: 

(b) H so, wheth.![ the proposed projects 
have since been cleared; 

(c) H so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (d). Project feasibility 
reports in respect of instanation of a coal-
based thermal station (2x210 MW) at 
Kayamkulam and an oil LSHS) based sta-
tion (100MW) at Cochin (Brahmapura), 
comprising of multiple units of diesel gener-
ating sets have beer:- received in the Central 
Electricity Authority (CEA) in August. 1987 
and July. 1987 respectively form the Karala 
State Electricity Board. The estimated cost 
of the proposed coal based station at Kaya .. 
mkulam is RS.584.81 crores and of the pro. 
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posed oil-based station is Rs. 75.80 cmres. 

These proposals could be considered 
for techno-economic clearance by the CEA 
after all necessary inputs, including the 
availability of fuel, on a sustained basis, and 
of water etc. have been tied up and all the 
requisite clearances, including those form 
the environmental angle; have become 
available. 

Fixing of Trade Margins 

4722. SHRIBANWARILALBAIAWA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) Whether the Kalkar Committee had 
recommended that trade margin should not 
be fixed under the DPCT but should be left to 
be decided by the industry and trade by 
mutual discussion/agreement; 

(b) If so, the reasons for fixing the 
margin at a level very much higher than the 
rate fixed in the 1979 DPCO; and 

(c) The steps Government propose to 
take to make sure that the chemists provide 
better se~ice to the consumers since they 
are now given higher margins? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K.JAICHANDRA 
SINGH): (a) to (c) The decision to increase 
the trade margin was taken keeping in view 

. the representations received by the Govern-
ment from all concerned. A committee has 
been constituted to look into the representa-
tions form industries, and trade associations 
regarding trade margins fixed in the DPCO, 
1987 and make recommendation thereon to 
the Government . 

Price control on vanaspatl and sailing 
of Imported edible 011 In open markel 

4723. SHRI KAMAL NATH: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether the Vanaspati Industry has 
expressed its inability to extend the informal 
price control on Vanaspati beyond Novem-
ber, 1987; 

(b) H so, the reasons thereof; 

(c) The reaction of Government with 
regard thereto; and 

(d) whether Government with contem-
plate to resort to commercial sale of some 
quantity of edible oil as in case of sugar in 
order to check pricps, in open market. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
FOOD AND CIVIL JUPPLIES (SHRI 
H.K.L.BHAGAT): (a) to (c). The vanaspati 
Industry has extended the voluntary price 
discipline for vanaspati beyond November, 
1987. 

(d) Yes, Sir. 

Black-marketing In edible Oils in 
Berhampur, Orissa 

4724. SHRI SOMNATH RATH: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether during his recent tour of 
Orissa at Berhampur, Ganjam district, the 
public complained of black marketing in 
edible oils meant for public distribution in that 
state; and 

(b) H so, the remedial steps taken inti"tis 
regard? 
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THE MrNISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI 
H.K.L.BHAGAT): (a) No, Sir. 

(b) Does not arise. 

Setting up of Refineries at Hazlra and 
Khandwa 

4725. SHRI K.PRADHANI: \\·iII the 
Minister of PETROLEUM AND NA ruRAL 
GAS be pleased to state: 

(a) Whether the Hindustan Petroleum 
Corporation ltd. has submitted a proposal 
to set up oil refineries at Hazira and 
Khandwa; and 

(b) If so, the details thereof and the final 
decision taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAHM DUn): (a) Hin-
dustan Petroleum Corporation Limited has 
only proposed allocation of funds to under-
take Feasibility Studies for two grass root 
refineries to be set up in the VIII Plan period. 

(b) Schemes to be taken up in the Vnlth 
Plan have not been finalised. Location of oil 
refineries are decided on various techno-
economic considerations and on the reports 
of experts. 

SaH-employment Scheme for Educated 
Unemployed Youth In Andhra Pradesh 

4726. SHRIMATI N.P.JHANSI LA-
KSHMI; Will the Minister of INDUSTRY be 
pleased to state: 

(a) The target fixed for 1986-87 under 
the self-employment scheme for the edu-
cated unemployed youth in Andhra 
Pradesh; 

(b) The amount which was earmarked 
during the years 1985-86 and 1986-87 to 
implement the scheme in the State; 

(c) Whether Government are aware 
that some of the Banks refused to entertain 
the applications of the unemployed youth 
after their selection by DIC during the year 
1986-81; and 

(d) If so, action taken by Govemment in 
the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 
target fixed for 1986 .. 87 under SEEUV 
scheme in Andhra Pradesh was 17300. 

(b) Under the scheme the Central 
Government allocates to States only physi-
cal targets in terms of number of beneficiar-
ies. Loans are sanctioned by the banks on 
the reoommendations of DIC Task Force. 
Capital subsidy to the extent of 25% on each 
loan contracted is paid out of Central budget 
routed through Reserve Bank of India. Dur-
ing 1985-86 and 1986-87 the total amount of 
loans sanctioned by the Banks in A.P. was 
Rs.34.72 cmres and Rs.32.25 emres re-
spectively. 

(c) and (d) Goven •. -qnt is aware that 
despite DIC Task Force '&commendations 
some cases do get rejec:ed by the banks on 
scrutiny which is within their compete~. 
Any complaints as and when received are 
looked into in consultation with the Deptt. of 
Banking, Ministry of Finance. 

LPG Agencies In Chambal Division, 
Madhya Pradesh 

.-. 
4721. SHRI KAMMU"'&)IlAL JATAV: 

Will the Minister of PETROLEUM AND 
NATURAl GAS be pleased to state: 
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(8) The number of gas agencies in 
Chambal Division of Madhya Pradesh and 
the places where these are operating; 

(b) Whether the consumers of Chambal 
Division are getting full advantage of these 
agencies; and 

(c) If not, the action being contemplated 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI BRAHMA DUTT) : (a) There are 
at present three LPG distributors operating 
in Chambal Division of Madhya Pradesh at 
the following places:-

S.No. Location 

1. Morena 

2. SheopurkaJan 
(Sheopur) 

3. Bhind 

(b) Yes, Sir; 

District 

Morena 

Morena 

Bhind 

(c) 00-1: .. not arise in view of (a) & (b) 
above. 

[Englislt] 
" 

Disposal of wmpty Gunny Bags by 
S~per Bazar 

4728. SHRt HAFIZ MOHO. SIOOIO: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) Whether Super Bazar invited ten-
derg for the disposal of empty gunny bags 
during 1987; 

(b) If so, the details thereof; 

(d) Whether tna quotation was ac-
cepted form within the tenders received or 
was it given to an outside the tender party: 

(e) H so, the details thereof; 

(f) Whether the party has lifted the 
entire good and deposited the money with 
Super Bazar; and 

(g) If not, the reason thereof and the 
details of steps taken to dispose off the 
goods so left over and accumulated in 
between? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGA T): (a) to (c). The Super Bazar Delhi 
has reported that tenders were invited on 
17.3.1987 15,6.87, and 15.9.1987 for the 
disposal of empty gunny bags for which 
tenders were received from 6 parties each 
on the first two occasions and form 4 parties 
on the last occasion. 

(d) to (g) The Bazar has also informed 
that quotation of the highest tenderer was 
accepted form within the tenders submitted 
on 17.3.1987 and 15.9.1987. However, for 
the tenders invited on 15.6.1987 the sale 
was not finalised according to the tenders, 
because the party concerned was found to 
be an associate of black-listed party, and 
none of the bidders was willing to lift more 
than 4 of the 13 items. Therefore, after 
detailed negotiations with some other par-
ties, who agreed to lift the entire quantity and 
also offered a better rate, the sale deed was 
finalised with a party, which is lifting the 
goods according to schedule aftar making 
necessary payments. 

Stock Limn. for Pulses. 

4729. SHRI YASHWANTRAO 
(c) How many tenders were received; GAOAKH PATIL: Will the Minister of FOOD 
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AND CIVIL SUPPLIES be pleased to state: 

(a) Whether it has been decided to 
reduce the stock limits for pulses; 

(b) H so, the details in this regard and 
objectiv, thereof; and 

(c) The effect on prices by such a 
measure? 

TliE MINISTER OF PARLIAMEN-

Cities 

Category I At 

Category IB' 

Category' C' 

If is to early to make an assessment of 
the effed of this amendment on the prices of 
pulses. 

[ Translation] 

Embezzlement of Amount In Savings 
Bank Accounts In Post OffIce of Rajast-

han Circle 

4730. SHAI SHANTI DHARIWAL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) Whether cases of unauthorised 
withdrawals form savings bank accounts 
and other accounts in the Post OffICes of 
Rajasthan Circle have come to the notice of 
Government; 

(D) "so, whether any inquiry into such 
cases have been made; 

(c) If 80, the findings of the inquiry; 

TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI 
H.K.L.BHAGAT): (a) to (c). For maintaining 
supplies and for securing equitable distribu-
tion and availability of pulses at fair prices, 
the Government have recently amended the 
Pulses, Edible Oilseeds and Edible Oils 
(Storage Control) Order, 19n so as to re-
duce the stock limits of pulses to be stored by 
wholesalers and retailers. The revised stock 
limits effedive from 27.11.1987 are as un .. 
der:-

Wholesalers Retailers 

750 40 All pulses 

600 30 taken 

400 20 together 

(d) whether any postal employees have 
been found to be involved in such cases; 

(e) H not, whether Government propose 
to condud an inquiry into such cases 
through C.B.I.,and 

(f) If so, the what time and if not the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINSTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEY) : (a) SomeC8S8S 
of embezzlement in Saving Bank accounts 
were detected in Rajasthan Circle. 

(b) and (c). Enquiries made in such 
cases revealed that withdrawals by forging 
signatures of the depositors and non-credit 
of the amount of deposits was the modus 
operandi. 

(d) to (f) In some cases. the Extra 
Departmental Agents and in others, o.p.t-
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mental employees were found involved. 
Disciplinary action was taken against the 
delinquent employees and wherever neces-
sary cases were reported to police. 

[English] 

Central Assistance for Setting up of 
Mini and Micro Hydro Turbine Plants 

4731. SHRI SRIKANTHA DAnA 
NARASIMHARAJA WADIYAR: \Alill the 
Minister of ENERGY be pleased to state: 

(a) The names of the states which have 
been given Central assistance to set up 
micro and mini hydro turbine plantsjn 1987-
88; 

(b) The number of micro and mini hydro 
turbine plants proposed to be set up in the 
those States: 

(c) The amount provided to those 
States for the above purpose; and 

(d) The details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (d). The information is 
being collected and will be laid on the Table 
of the House. 

Special Pay to Officers of Departments 
of Posts and Telecommunications 

4732. SHRI DAL CHANDER JAIN: Will 
the Minister of COMMUNICATION be 
pleased to state: 

(a) Whether the officers working under 
DirectoratelPlanning Offices, either in Tele-
com or Postal Departments are .given Spe-
cial Pay over and above their pay scales; 
and 

(b) If so, the steps proposed to be taken 
to ensure that officers working in Planning 
Offices of Postal (Civil Wing) Department or 
Telecommunications Department are also 
paid special Pay.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAr 
SONTOSH MOHAN OEV): 

(a) TELECOM. 

In case of Department of Telecom., all 
officers upto the level of Junior Administra-
tive Grade (Ordy.lS.G.) who are posted in 
the Directorate are given special pay in 
consideration of the spsecific addition to 
work/responsibility attached to the posts in 
the Headquarters Organisation. 

In Telecom. Circles, Officers of Senior 
Time Scale Group lA' of Indian Telecom. 
Services while holding posts of Assistant 
General Managers (Planning) are given 
special pay over and above the scale of pay. 

POSTAL 

Ground I A' Officers when posted to 
Headquarters Organisation of their respec-
tive Departments got special pay at pre-
scribed rates under general orders issued by 
the Ministry of Finance. 

Other officers working in the Directorate 
or field officers are given special payor 
specially ardous nature of duties or a specific 
addition to the work or responsibility on 
case-to-case basis under the Fundamental 
Rule 9 (26). 

(b) TELECOM: 

'There is no proposal for extending the 
eligibility for special pay to other planning 
Officers in the Telecom. Circles including 
Civil Wing. 
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POSTAL: 

There is no proposal at present, under 
consideration of the Government, for grant 
of special pay to Groop 'A' and Group 'B' 
Officers working in planning offices of Postal 
(Civil Wing) Department. 

Proposal to Lease out Sick Public 
Sector Units 

4733. SHRI SWAMI PRASAD 
SINGH: Will the Minister of INDUSTRY be 
pleased to state: 

(a) Whether it is a fad that Government 
propose to lease out sick public sector units; 

(b) H so, the details of these proposals; 

(c) The names of the units to be leased 
out; 

(d) The recommendations made by the 
Committee set up to improve the functioning 
of these units; and 

(e) The reaction of Government on 
these recommendations? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGALA RAO): (a) No, Sir. 

(b). Does not arise. 

(c) Does not arise. 

(d) Government has not set up any 
committee for such a purpose 

(e) Does not arise. 

Ravenue Earned From Major Postal 
Services 

4734. SHRI K.P.UNNIKRISHNAN: 
Will the Minister of COMMUN ICATIONS be 

pleased to state: 

(a) The total revenue earned form 
major postal services under different heads 
such as postcards, letters. parcels. registra-
tion fees, money order charges. etc. and 
expenditure incurred on each of these serv-
ices in 1984-85,1985-86 and 1986-87. 

(b) the revenue earned and expendi-
ture incurred on State-wise basis or an 
Circle-basis during 1984-85, 1985-86 and 
1986-87; 

(c) The revenue and expenditure form 
four metropolitan towns and urban agglom-
erates included in the municipal corpora-
tions during the same years;· and 

(d) If expenditure exceeded revenue 
earned, the reasons thereof and the steps 
initiated to wipe out the losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) The financial 
accounts of the Department of Posts do not 
contain classification of revenue under post-
cards.letters, p$lrcels, registration fee, all of 
which are treated as postage revenue. Only 
revenue on account of commission on 
money orders is separately indicated. Simi-
larly expenditure on the above services is 
not separately classified and maintained. 
However, estimates of revenue and expen-
diture on the above services are made form 
time to time for the purposes of costing and 
cost control. Such estimates for the year 
1984-85 and 1985-86 are available and are 
indicated below:-
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(Figures in crores of rupees) 

Name of the Revenue Cost 
Service 

1984-85 1985-86 1984-85 1985-86 

Postcards 14.79 16.39 53.51 60.80 

Letters 99.53 101.77 98.81 109.98 

Parcels 32.43 44.67 38.16 44.44 

Registration 75.71 73.43 119.19 130.47 

Money Orders 49.23 55.21 79.22 87.16 

The revenue on account of commission on money orders for the vear 1986-87 is Rs. 64.54 
crores. 

(b) The revenue earned by and expen-
diture incurred in each Postal circle during 
the years 1984-85, 1985-86 and 1986-87 
are given in this statement below: 

(c) The financial accounts of the De-
partment of Posts do not contain classifica-
tion of the revenue earned & expenditure 
incurred separately for metropolitan towns 
and urban agglomerates inctuded in the 
Municipal Corporations. However, these 
form a part of the revenue earned by and the 

expenditure incurred in the Postal Circles 
within which these metropolitan towns and 
urban agglomerates fall. 

(d) The Department of Posts, as a 
public utility Deptt. provides a number of 
services at below the cost subsidising serv-
Ices in rural hilly and backward areas. ThiS 
obviously results in revenue deficit. How-
ever the operations of the Postal Services 
are constantly reviewed to ensure economy 
of expenditure consistent with efficiency of 
service. 
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cabinet Sub-Committe. on Price rl .. , 
Hoarding and Profiteering. 

4735. SHRI P. PENCHALLIAH : Will the 
Ministerof FOOD AND CIVIL SUPPLIES be 

, pleased to state: 

(a) Whether a Cabinet Sub-Committee 
was constituted to closely monitor the price-
rise, hoarding and profiteering; and 

(b) What further steps have been initi .. 
ated for a strong consumer movement? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) and (b). Government is moni-
toring the prices and availability of essential 
commodities at various level. The C~ntral 
Government has urged the State Govern-
ment and U.T. Administrations form time to 
time to enforce the relevant provisions of the 
E.C. Ad. and other similar legislations to 
curb the activities of hoarders, profiteers and 
other anti-social elements. 

The policy of the Government is to pro .. 
mote broad .. based responsible and respon-
sive consumer movement throughout the 
country. Various measures taken by the 
Government for this purpose include holding 
of national, regional and State level 
seminars;use of TV/AIR and other media to 
create consumers awareness; publishing of 
brochures/literature on consumer protec-
tion; coordination with StatelUTs. on the 
adivities of consumer protection, etc. Rights 
have also been conferred on the consumers 
and consumer organisations to file com-
plaints in the court under the existing laws 
having bearing on consumers, such as 
Essential Commodities Ad, 1955 preven· 
ticn of Food Adulteration Act, Standards of 
Weights and Measures Ad etc. In addition, 
the Central Government has enacted a 
comprehensive legislation, namely, the 
Consumer protection Act, 1986 which ap-

plies to all goods and services unless specifi-
cally exempted by the Central Government. 
The Act provides for setting up of a three tier 
quasi-judicial machinery atthe national state 
and district level to provide speedy and inex-
pensive redressal to the consumers' griev-
ances. It covers private, public joint and 
cooperative sectors. 

Price of Drugs and Medlcln3s 

4736. SHRI. SANTOSH KUMAR 
SINGH: Will the Minister of INDUSTRY be 
pleased to state: 

(a) Whether it is a fad that Delhi High 
Court upheld the prices of certain drugs and 
medicines during August,1987; 

(b) If so, when these prices were fixed 
by his Ministry and whether these prices 
have been implemented; and 

(c) If not, the reasons t"ereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS & PET-
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI. R.K.JAICHANDRA 
SINGH): (a) The Court has directed the 
Government to fix the prices after giving a 
hearing to the company. 

(b) and (c). Do n01 arise. 

Closure of VIM plant by Hindustan 
Lever 

4737... SHRI INDRAJIT GUPTA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether is a fact that Mis. Hindustan 
Lever Limited declared closure of ~the Vim 
Plant on 1 May, 1984 at Ghaziabad factory; 

(b) the reasons for the closure; 
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(c) whether the closure was permis- OF INDUSTY (SHRI R.K. JAICHANDRA 
sible under the law; and SINGH): (a) to (d). The demand of major 

synthetic rubbers (SBR, PBR and Butyle) 
(d) if not, the action taken or contem- during 1987-88 is estimated to be about 

plated by Government in this regard? 75,000 MT against the indigenous produc-

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The operations of VIM plant by MIs. 
Hindustan lever ltd. at their Ghaziabad 
factory were discontinued on and from 
1.5.1984 for business considerations. 

(c) and (d). The Ministry of labour is 
being consulted with regard to facts of the 
case. Therefore, the information will be laid 
on the table of the House at a later date. 

Requirement of Synthetic Rubber 

4738. SHRIMATI O.K. BHANDARI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the requirement of synthetic rubber 
in the country; 

(b) how this requiremnt is being met; 

(c) whether some requirement is met 
through import; 

(d) if so, the details thereof; 

(e) whether ~me Italian Chemical 
Company has offered rubber. technology to 
boost indigenous production; 

(f) if so, the details thereof; and 

(g) the adion Government propose to 
take in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 

tion of about 42,000 MT. The gap between 
demand and supply is expected to be met by 
Imports. 

(e) to (g). No such offer in respect of 
above mentioned major synthetic rubbers 
has been received from any Italian Chemical 
Company. 

Telephone, Post Office and Telegraph 
Offlca FacUlties In Villages of Andhra 

Pradesh 

4739. SHRI SRIHARI RAO: Will the 
Minister of COMMUNICATIONS be pleased 
to State: 

(a) the number of villages in Andhra 
Pradesh haVing population of more than 
5000 which have no telephone and Post 
Office, Telegraph Office facilities; 

(b) whether Government have pre-
pared a plan to provide telephone, Post 
Office and Telegraph Office facilities at least 
to the bigger villages within a definite time-
frame; and 

(c) if so, the details thereof and when 
these will be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) The number 
of viJIages in Andhra Pradesh having popu-
lation more than 5000 which have 00 tele-
phone, Post Office and Telegraph facility are 
-NIL'. 

(b) Does not arise in view of (a) above. 

(c) Does not arise in view of (a) above. 
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Expansion and Modernisation of 
Vldlsha and RaJsen Telephone ex-

changes 

4740. SHRI PRATAP BHANU 
SHARMA: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether Government are consider-
ing to modernise and expand the capacities 
of Vidisha and Raisen District Telephone 
Exchanges in near future; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNIC,M TIONS (SHAI 
SONTOSH MOHAN DEV): (a) Yes. Sir. 

(b) (i) Vidisha:- The existing 600 lines 
Max-II exchange is planned for expansion 
by 1 00 lines during 1988-89 and by another 
100 lines during 1989-90. 

(ii) Raisen:- The existing 200 lines 
Manual Exchange is planned to be replaced 
by 300 lines MAX-II exchange during 1989-
90. 

{a) the target for the produdion of coal 
for the year 1987-88; 

(b) whether the target for the year 1986-
87 was fully achieved; and 

(c) if not, the reasons for the same? 

THE MINISTER OF ENERGV (SHRI 
'JASANT SATHE): (a) The target of coal 
production in 1987-88, Company-wise, is as 
under:-

(In million tonnes) 

Company Target in 1987-88 

Coal India Ltd. 

Singareni Collieries 
Co. Ltd. 

Captive Collieries under 
TISCO/IISCOIDVC 

Total 

158.00 

20.00 

5.50 

183.50 

Production of Coal (b) and (c). Coal produdion during 
1986-87 has been 165.79 million tonnes. 

4741. CH. RAM PARKASH: Will the Performance Company-wise has been as 
Minister of ENERGV be pleased to state: given below:-

(In million tonnes) 

~mpany Coal produdion in 1986-87 

Target Actual % ge achievement 
Production of target. 

Cil 143.50 144.77 100.9 

SCCL 18.00 16.58 92.1 

Captive Collieries 5.30 4.44 83.8 

Total 166.80 165.79 99.4 
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The target of coal production in 1986-87 
could not be fully achieyed due to shortfall in 
Singareni Collieries Company Ltd and Cap-
tive Collieries. Shortfall in production in 
SCCL has been due to loss of production on 
account of strikes, absenteeism, layoffs, 
breakdown of machinery, underground fire 
etc. 

Production of Penlclllln-V First Cryst, '8 

4742. SHRI SIDHA LAL MURMli: 
Will the Minister of INDUSTRY be pleased to 
state: . 

(a) the production of Penicillin-V first 
crystals during the last three years till date in 
the countryi 

(b) whether this is sufficient to meet the 
demand in the country; and 

(c) if so, the details thereof and if not, 
the reasons for not clearing the imports? 

of various incentives for backward area 
development; and 

(b) if so, what are the further develop-
ments in this regard? 

THE MINISTER OF STA-TE IN THE . 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b) Yes, Sir. Pending final decisions on the 
recommendations of NCDBA, the industrial 
backward areas .were- ':ategorised into 3 
categories, viz., A, B & C and made eligible 
for graded rates of Central Investment Sub-
sidy with effect from 1.4.1983. An Inter-
Ministerial Committee further set up to re-
view and revise the Central Incentives 
Scheme has since submitted the report. The 
decision on the recommendations of the 
Committee have not yet been taken by the 
Government. In the meantime the exi~ting 
scheme has been extended upto 31.1.1988. 

Booklet on Services of Posts and 
THE MINISTER OF STATE IN THE Telecommunications Departments 

DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 4744. SHRI PRATAPRAO B. 
OF INDUSTRY (SHRI R.K. JAICHANDRA BHOSALE: Will the Minister of COMMUNI-
SINGH): (a) Penicillin V is produced by MIs. CATIONS be pleased to state: 
HAL for captive consumption only. 

(a) whether Government have pub-
(b) No, Sir. # lished a booklet giving details of services 

provided by each wing of his Ministry with 
(c) Imports are allowed wherever nec- charges for each such services; 

essary. 

National Committee on the Develop-
ment of Backward Areas 

4743. SHRI NARSING SURYAWAN-
SHI: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether a high level National 
Committee on the Development of Back-
ward Areas (NCDBA) headed by Shri B. 
Sivaraman, was set up to review the working 

(b) if so, the details thereof and the 
names of places where it is available; and 

(c) if not, whether Government propose 
to bring out such a publication? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
SONTOSH MOHAN DEV): (a) Yes, Sir. 

(b) The name of the publication is 
"Posts & Telegraphs Se",ices Functions 
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and Policies·. This is a Hand Book for users 
of the P & T Services. The Jast such Publica-
tiou was issued in 1979. This was distributed 
to All Head of Circles for free distribution to 
users through Post Offices and Telegraph 
Offices. 

(c) The Government propose to bring 
out such a publication separately for the 
Department of Telecommunications in the 
near future. With regard to Department of 
Posts, a Post Office Pocket-Guide. 1987 
Edition, has just been printed and is being 
circulated for sale to the public through post 
offices. 

Uniformity In Ratio between Allotment 
and Demand of Rice, Wheat and Sugar 

to States 

4745. DR. PHULRENU GUHA: Willthe 
Ministerof FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether there has been any uni-
formity in the ratio between allotment and 
demand of rice,wheat and sugar to the vari-
ous States; and 

(b) if not, what is the principle and 
formula for allotment of these commodities? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) and (b) Allocations of rice and 
wheat from the Central Pool to the various 
States/U nion Territories for the Public Distri-
bution System are made on a month to 
month basis. taking into account the overall 
availability of stocks in the Central Pool, 
relative needs of the various States, market 
availability and other related factors. 

Monthly levy sugar quotas are altotted 
on uniform per capita norm and not on the 
basis of demand. 

Stagnation In Category of Engineering 
Graduates Supervisors In D.E.S.U. 

4746. SHRI G.S. BASAVARAJU: wm 
the Minister of ENERGYbepleasedtostate: 

(a) whether there is a large stagnation 
in the category of Engineering Graduates 
Supervisors. particularly Scheduled Castes! 
Scheduled Tribes in DESU and they have 
been serving on the $ame post for the last 
ten years; 

(b) the existing promotional avenues 
available to them; 

(c) whether they are eligible for promo-
tion against dired recruitment ~uota for 
higher grades for which interviews are held 
by the U.P.S.C. 

(d) if not, the reasons therefor; and 

(e) the steps proposed to remove the 
stagnation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) and (b) Acoording to the 
Delhi Electric Supply Undertaking. there is 
no large scale stagnation in the category of 
Engineering Graduates Supervisors. No 
SC/ST candidate .,' this category has been 
serving on the ~ame post for the last ten 
years. In accordance with the provisions of 
the existing R & P Regulations. employees in 
the category of Engineering Graduates 
Supervisors are eligible for promotion to the 
post of Superintendent (Tech.) and as A.E. 
(Civil) as the case may be subject to their 
having the requisite educationar qualifica-
tion and length of service. 

(c) Yes, Sir, subject to their fulfilling the 
prescribed eligibility criteria. 

(d) Does not arise in view of reply to (c) 
above. 
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(e) With a view to providing more pro-
motional avenues, a proposal to enhance 
the promotion quota from 500/0 to 66-2130/0 in 
the category of Assistant Engineers has 
been approved by the Municipal Corporation 
of Delhi. Adion is being taken by DESU to 
amend the Recruitment and Promotion 
Rules in consultation with the UPSC. 

Guest Control Order In Chandlgarh 

4747. SHRt T. BASHEER: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether a Guest Control Order has 
been issued in Chandigarh; if so, the restric-
tions imposed there-under; 

(b) the reasons for issuing such an 
order when food situation does not warrant 
for it; and 

(c) when the order is likely to be with-
drawn? 

THE MINISTER OF PARLIAMEN-
TARY AFFAJRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGAT): (a) Yes, Sir; a Guest Control 
Order is in force in Chandigarh. The Order 
imposes restrictions on preparation, con-
sumption and distribution of prohibited food-
stuffs, which include preparations contain-
ing cereals or pulses and sweets as also 
restrictions on the number of courses in 
~ies. 

(b) Though reasonable stocks of 
foodgrains are available, in the context of 
wide-spread drought in the country, it is 
considered necessary to avoid conspicuous 
consumption, lavish and ostentatious enter-
tainments and wastage of foodgrains. 

(c) No period has been specified for the 
purpose. 

Adoption of Aluminium Alloy conduc-
tors for saving of Energy 

4748. SHRI H.A. DORA: Will the Min-
ister of ENERGY be pleased to state: 

(a) whether a considered opinion was 
expressed in a conference recently organi-
sed by Aluminium Association of India at 
New Delhi that adoption of all aluminium 
alloy conductors would lead to considerable 
saving of energy by reducing transmission 
line losses and increased service life of 
conductors; 

(b) if so, the details thereof; and 

(c) the reaction of Governmentthereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) Yes, Sir. 

(b) and (c) All Aluminium Alloy Conduc-
tors (AAAC) manufactured from aluminium -

magnesium - silicon alloy have certain 
advantages over the Aluminium Conductors 
Steel Reinforced (ACSR) such as higher 
corrosion resistance, lower AC Resistance 
leading to reduction in transmission losses, 
higher strength to weight ratio, difficulty in 
the recycling of the alloy into aluminium for 
making utensils or f~r other use-thus helping 
in the reduction of thefts of condudors, etc. 
State Electricity BoardslPower Utilities have 
started using AAAC especially in coastal 
areas prone to corrosion and in theft prone 
areas. Their use on a wider scale depends 
on the development of adequate manufac-
turing facilities and redudion in the cost of 
the conductor which, at present, is 20 to 300/0 
higher than the ACSR Condudors. 

Colour Manufacturing Units not 
covered under PFA and Rule. 

4749. DR. B.L. SHAILESH: Will the 



237 Written Answers AGRAHAYANA 17, 1909 (SAKA ) Written Answers 238 

Minister of INDUSTRY be pleased to refer to 
the reply given to Unstarred Question No. 
4693 on 25 August, 1987 regarding use of 
artificial colours and' flavours in cold drinks, 
etc. and state: 

(a) the reasons why colour manufactur-
ing units perse is not covered under the 
Prevention of Food Adulteration Act and 
Rules and what is thQ mechanism to check 
the use of non-permissible colours in food 
articles and beverages in the garb of 'per-
missible' ones; 

(b) the number of such cases where 
violation of the provisions of PFA were de-
tected during the years 1986 and 1987, as 
per latest information available with his 
Ministry, and the penal action taken not only 
against the users but also the manufactur-
ers; and 

(c) the number of cases of the use of 
adulterated colours and sweetening agents 
detected by the Central Laboratories during 
the above period and action taken in each 
case? 

THE MINISTER OF STATE IN THE 

not permitted under P .F.A. 
Rules but meant for other pur-
pose are not covered under 
P .F.A. Rules. The enforcement 
staff lifts samples of food articles 
and in case of any violation of the 
above provisions, action under 
P.F.A. Act is initiated." 

(b) and (c) The Department have also 
informed as under :-

"As per information available 
from StateslUnion Territories, 
365 samples of various food 
products were found adulterated 
on account of colours in foods 
during 1986. During 1987, out of 
1462 samples colleded by t.he 
States/Union Territories, 19 
samples ·were found to contain 
unpermitted oolours and sweet-
ening agents. Anal> 'tical results 
of remaining samples are 
awaited. Where samples are 
found adulterated, matters for 
taking action under P.F.A. Act 
are in process." 

DEPARTMENT OF INDUSTRIAL DEVEL- Decline in Petroleum Prices 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 4750. SHRI P. PENCHALLIAH: Win 
Department of Health who administer Pre- the Minister of PETROLEUM AND NATU-
vention of Food Adulteration Act (PFA) and RAL GAS be pleased to state: 
rules made thereunder have informed as 
under:-

"Colour manufacturing units 
which manufacture coaltar food 
colours, which are permitted 
under PFA Rules, have to manu-
facture these coaltar food 
colours under a licence under 
P.F.A. Rules and these permit-
ted food colours and their prepa-
rations are sold only under I.S.I. 
Certification marks. But units 
manufacturing colours which are 

(a) whether there has been a decline in 
petroleum prices in recent years which has 
slowed down the growth of West Asian 
Market; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAHM DUlT): (a) and (b) 
D~ring 1985, crude oil prices were prevailing 
in the range of $ 27 -281b1. However, crude oil 
prices declined sharply during 1986 and 
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were around $ 13-14JbI. The OPEC accord 
on production and prices reached in Geneva 
on 20.11.87 provided for crude oil prices at a 
level of $ 181b1. effective 1.1.87 and thereaf-
ter cruda oil prices have been in the range of 
$ 181b1. during 1987. Government is not 
aware of the slow down of growth of West 
Asian market due to declining petroleum 
prices in recent years. 

[ Translation] 

expansion of Telephone Exchange In 
Sagar (M.P.) 

4751. SHRI NANDLAL CHAUOHARY: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether any proposal has been 
received for the expansion of telephone 
exchange in Sagar (Madhya Pradesh); 

(b) if so, the capacity of the telephone 
exchange likely to be increased in regard to 
the total number of telephone connections; 
and 

(c) the total estimated cost of this work? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) It is planned to expand the capacity 
of Sagar Exchange from 1400 fines to 1700 
lines during 1988-89. 

(c) Estimated cost of the work for this 
expansion is Rs. 19 takhs. 

[English] 

Demand of Coal of Gujarat 

4752. SHRI AMARSINH RATHAWA: 
Win the Minister of ENERGY be pleased to 
state: 

(a) the monthly demand of coal sent b~ 
the State Government of Gujaratfor the year 
1987; 

(b) the actual supply of coal made dur-
ing the period January-September this year; 

(c) whether the supply of coal made is 
less than the requirement; 

Cd) if so, the reasons for short supply 
when there is no shortage of coal in the 
country; and 

(e) the steps being taken to meet the 
demand of coal of Gujarat State regularly? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (d) Government of 
Gujarat have sponsored requirement of coal 
for State sponsored industries as 11768 
wagons per month for 1987; which is equiva-
lent to 2,70,664 tonnes. Against this Rail-
ways have sandioned a ceiling of 4522.5 
wagons (1,0499,17.5 tonnes). In addition, 
the requirement of industries is also met by 
road movement against shortfalls in rail 
movement as well as against sponsorships 
only for road movement. 

The total despatches by rail and road to 
Gujarat for non-core sector consumers dur-
ing January-September, 1987 have been 
10.66 lakh tonnes as against 9.64 lakh ton-
nes during the corresponding period of last 
year. While some industries have been 
securing more road movement from time to 
time, no instance of industries being in dis-
tress in Gujarat on account of shortage of 
coal have come to notice and the needs of 
industries, by and large, being met. 

(e) Constant liaison is maintained by 
Coal India and its subsidiary companies with 
Railways and State sponsoring agencies to 
ensure adequate and regular coal supplies 
to all states including Gujarat. 
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Pollution Control System In thermal 
Power Plants 

4753. SHRI AMARSINH RATHAWA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether according to the Central 
Pollution Control Board, most of the thermal 
power plants in the country have shown 
different attitude towards control of air pollu-
tions; 

(b) whether the pollution control sys-
tems in the power plants are not functioning 
properly; 

(c) if so, the details in this regard and 
action taken in the maner; and 

(d) the details of instructions issued to 
the power plants authorities to provide poll u-
tion control systems in the plants and the 
response thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) Thermal Power Plant au-
thorities are aware of the need to control air 
pollution. 

(b) to (d) All new therm~1 generating 
units are being provided with high efficiency 
Electrostatic precipitators. In addition, boil-
ers are also equipped with tall chimneys so 
as to disperse the particulate matter, in a 
wide area. Of the existing 265 coal fired 
thermal units (having capacity of 20 MWand 
above) in the country, 176 units have 
electrostatic precipitators and 89 have 
mechanical separators. Out of these, 79 
units having Electrostatic precipitators and 
24 having mechanical separators have 5at-
isfaetory performance. Instructions have 
also been issued to power station authorities 
to take necessary action for providing pollu-

tion oontrol equipment as per the stipUla-
tions laid down. In order to augment the 
pollution control equipment, new Electro-
static precipitators of high efficiency are 
being provided in some of the power stations 
under the Renovation & Modernisation pro-
gramme. 

Consumption and Production of Sugar 

4754. SHAI AMARSINGH RATH-
AWA: 

SHRI G.S. BASAVARAJU: 
SHRI H.N. NANJE GOWDA: 
SHRI YASHWANTRAO GAD-

AKH PATIL: 
PROF. K.V. THOMAS: 

Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) the sugar production for the last 
three years and during the current year; 

(b) whether it;s a fact that sugar produc-
tion has declined during the last year and this 
year due to drought; 

(c) if so, the steps being taken to meet 
the demand of sugar and the quantity of 
sugar likely to be imported during the current 
year; 

(d) the measures being taken to distrib-
ute the imported sugar to each State as per 
their requirement to avoid shortage; and 

(e) the consumption of sugar during 
1985-86 and 1986-87, State-wise with 
break-up of imported and indigenous sugar? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGAT): (a) Figures of sugar produdion 
are as under:-
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Sugar Year 
(October-
September) 

1984-85 

1985-86 (Provisional) 

1986-87 (Provisional) 

1987-88 
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Sugar 
production 
(Lakh tonnes) 

61.44 

70.03 

85.04 

2.71 
(upto 15th 
November) 

(b) No, Sir. 

(c) The Government have sufficient 
stocks of sugar to meet ~he domestic re-
quirement. Further import of sugar will de-
pend upon the production/consumption 
trends in the country. 

(d) The imported sugar is released to 
State Government each month for sale in 
open market through controlled channels at 
a price below Rs. 6.00 per kg. Fel is also 
conducting regulated auctions of imported 
sugar at various centres in the country. 

(e) A Statement giving the information 
is attached. 

STATEMENT 

State-wise consumption of sugar during 1985-86 and 1986-87 sugar years (October-
September) (Provisional) 

(Figures in '000 Tonnes) 

State/U.T. 1985-86 1986-87 

Indige- Imported Indige- Imported 
nous Sugar nous Sugar 
Sugar Sugar 

1 2 3 4 5 

1. Andhra Pradesh 372 97 483 25 

2. Assam/Arunachal 169 26 145 25 

3. Bihar 362 139 461 21 

4. GujaratlOadra and 526 115 622 55 
Nagar Haveli 

5. Maharashtra 1105 186 1252 117 

6. Kerala/Lakshadweep 313 54 406 8 

7. Madhya Pradesh 404 101 471 16 
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1 2 3 4 5 

8. Tamil Nadu 464 70 602 4 

9. Karnataka 354 31 416 7 

10. Orissa 117 55 157 6 

11. Punjab 396 91 456 27 

12. Haryana 195 59 244 34 

13. Rajasthan 262 123 351 51 

14. Uttar Pradesh 850 217 1062 74 

15. West Bengal 412 179 497 96 

16. Jammu & Kashmir 41 8 45 6 

17. Delhi 101 140 138 170 

18. Himachal Pradesh 38 7 46 5 

19. Manipur 1 7 3 4 

20. Tripura 3 12 2 17 

21. Pondicherry/Karikal 8 Nag. 9 Neg. 
Mahe Vanam 

22. Goa, Daman, Diu 19 2 23 Neg. 

23. Nagaland 3 4 7 4 

24. Chandigarh 13 1 18 1 

25. Mizoram 2 3 

26. Meghalaya 5 3 6 2 
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1 2 

27. Andaman & Nicobar 

28. SikkimlBhutan 4 

29. Defence 44 

All India 6581 

Neg. - Below 500 tonnes. 

Inclusion of Panaji In the List of Speed 
Post Service 

4755. SHRI SHANTARAM NAIK: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether it is proposed to include 
Panaji in the list of Speed Post Service; 

(b) if so, when the Speed Post Service 
will be available for the city of Panaji; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) There is no 
proposal at present to include Panaji in the 
list of speed post service. 

(b) and (c) Do not arise in view of reply 
to (a) above. · 

Soda Ash Manufacturing Units 

4756. SHRI MOHANBHAI PATEL: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of soda ash manufactur-

3 4 5 

2 Neg. 2 

1 3 Neg. 

40 

1732 7965 780 

ing units functioning in the country, their 
location and the annual production of soda 
ash in those units; 

(b) whether it is a fact that there is still 
shortage of soda ash and it is being imported 
to meet the demand; 

(c) whether the Government have re-
ceived any application for establishing a 
soda ash unit in the country; and 

(d) if so, the Qetails thereof and the 
action taken by Government thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) A Statement furnishing the 
requisite information is given below. 

(b) Yes, Sir. 

(c) and (d) In order to encourage indige-
nous production, Government has deli-
censed manufacture of Soda Ash (Standard 
Solvey Process). However, for manufacture 
of Soda Ash based on modified solvey proc-
ess, one application from Mis. Andhra 
Pradesh Industrial Development Corpora-
tion Limited, a Government of Andhra 
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Pradesh Undertaking for a licence for estab-
lishing a new industrial unit in distt. Krishna, 
Andhra Pradesh for the manufacture of 1.30 

lakh tonnes each of Soda Ash and Ammo-
nium Chloride has been received which is 
under consideration. 

STATEMENT 

(Figures in ·000' Tonnes ) 

Production 

S.No. Name of the Unit location 1985-86 1986-87 

1. MIs. Tata Chemicals Mithapur, 536.1 595.36 
Limited. Gujarat. 

2. MIs. Saurashtra Porbandar, 228.1 241.07 
Chemicals. Gujarat. 

3. Mis. Dhrangadhra Dhranga~hra, 53.3 53.55 
Chemical Works Ltd. Gujarat. 

4. Mis. Hari Fertilizers Varanasi, 16.5 12.65 
Limited. Uttar Pradesh. 

5. MIs. Tuticorin Alkali Tuticorin, 56.8 54.05 
Chemicals & Fertilizers Tamil Nadu. 
Limited. 

6. MIs. Punjab National Naya Nangal, 27.4 26.44 
Fertilizers and Punjab 
Chemicals limited. 

New Telephone Exchange at reilichely 
In Kerala 

4757. SHRI MULLAPPALL Y RA"1A-
CHANDRAN: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) whether the work on the Tellichary 
Telephone Exchange in Kerala has been 
completed; 

918.2 983.12 

(b) if so. the time by which the same will 
be commissioned; . 

(c) the capacity of the new telephone 
exchange at Tellichery and how many appli-
cants will get connecations thereby; 

(d) whether any representations have 
been received by his Ministry for expansion 
of telephone exchanges at Kuthuparamba 
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and Ba6!lPatam in Cannanol'e distrid, Ker-
ala; and 

(e) if so, the response of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRr 
SONTOSH MOHAN DEV): (a) No, Sir. The 
work is in progress. 

(b) The exchange is likely to be 
commissioned by March. 1988. 

(c) ICP Crossbar Exchange proposed 
to be commissioned at T ellichery in replace-
ment to the present manual exchange will 
have initial capacity of 3000 lines. About 
1000 applicants in the waiting list will get 
connections progressively after the commis-
sioning of the exchange. 

(d) Yes, Sir. 

(e) Baliapatam MAX:II exchange has 
been expanded from 700 to 900 lines on 
21.11.87. The expansion of Kuthuparam~a 
MAX-II exchange from 200 to 300 lines is 
expected to be commissioned by March, 
1988. 

Thermal Power Station at Trlkarlpur In 
Kerala 

4758. SHRI MULLAPPALl Y RAMA-
CHANDRAN: Will the Minister of ENERGY 
be pleased to state: 

(a) whether Government have received 
any representation from Government of 
Kerala to set up a thermal pow~r station at 
Trkapur in lSasargod district of Kerala; 

(b) if so, the details thereof; 

(e) whether Government have received 
any objectionslprotest$ against the reponed 
demarcation of slta for the thermal power 

station from Govemment of Kerala; and 

(d) if SO. the action taken by Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) and (b) In November. 1987, 
the Kerala State Electricity BOard (KSEB) 
forwarded a project feasibility report to the 
Central Electricity Authority (CEA) in resped 
of installation of a thermal power station (2 x 
210 MW) at Tirkaripur in the Kasargod dis-
trict. The proposed project is estimat~ to 
cost Rs. 569.00 erores and could be consid-
ered for \techno-economic clearance by the 
CI;A after statutory requirements, under 
Section 29(2) of the Electricity (Supply) Ad, 
1948, have been complied with by the 
KSEB, all necessary inputs, including those 
relating to availability of water, coal etc., 
have been tied up and requisite clearances, 
including clearance from the environmental 
angle, have become available. 

(e) Yes, Sir. 

(d) The representations have been 
forward to the KSEB for appropriate action. 

Dead Dogs found In Rice Wagons 
supplied to Ker.1a 

4759. SHAI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of FOOD 
AND CIVIL S~PPLIES be pleased to teferto 
the reply given to Unstarred Question No. 
2217 on 11-8-87 regarding dead dogs found 
in Rice Wagons supplied to Kerala and state: 

(a) whether any inquiry has been or-
dered into this incident; and 

(b) if so, the details of action taken in 
this regard? 

THE MINISTER OF PARLIAMEN-
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TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRt H.K.L. 
BHAGAT): (a) a!'d (b) F.e.l. has conduded 
a detailed enquiry and the matter is being 
examined for further action. 

expansion of Fa Godowns In KeraJa 

4760. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state: 

(a) whether there are any proposalsl 
plans for the expansion of the Food Corpo-
ration of India godowns at Muzhappilangad 
in Cannanore District and Nileshwaram in 
Kasargod District in Kerala; 

(b) if so. the steps taken towards expan-
sion activities; 

(c) whether objections/protests have 
been received by his Ministry from local 
resid_ents/public against acquisition of land 
for the above purpose; and 

(d) if so. the readion of Government 
thereon? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.l. 
BHAGA T): (a) and (b) The Food Corporation 
of India (FCI) propose to expand its existing 
storage capacity at Nileshwaram by 10,000 
tonnes with railway siding facilities. The 
F.e.1. has no proposal at present to expand 
its existing storage capacity at Muzhappilen-
gad. 

(c) No, Sir. 

(d) Does not arise. 

Setting up of Wood Industry In Chottan·,. 
agpur, Bihar 

4761. SHRIMATI SUMAn ORAON: 

Will the Minister of INDUSTRY be pleasadto 
state: 

(a) whether Government propose to set 
up wood industries in Chottanagpur region 
of the Bihar Stale in view of abundance of 
forest prodUds including wood and lac dur-
ing the current FIVe Year Plan; 

(b) if so, the specific areas with action 
taken; and 

(c) the adion taken to set up cottage 
industries in Gumla and Lohardaga districts 
of Bihar? 

THE MINISTER OF STATE IN 'THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHAlAM): (a) and 
(b) There is no proposal to set up wood 
based industries in the Chottanagpur region 
of Bihar State in the Central Sector during 
Seventh Five Year Plan. However, wood 
based industries are covered under the 
carpentry and cottage match industries ~ 
gramme of Khadi and Village Industries 
Commission. Chottanagpur Khadi Gramo-
dyog Sanstha, Ranchi, directly funded br 
the Khadi and Village Industries commis-
sion. implements the carpentry programme. 
This is a continuing programme. 

The State Government of Bihar hay. 
advised the District Industries Centres in 
Chottanagpur region to encourage estab-
lishment of forest based industries. 

(c) In Lohardaga, Bihar ~adi Gramo-
dyog Board has set up one departmental 
laundry and toilet soap manufacturing un" 
Adimjadi Samagra Vkas Parishad, Paid. 
Gumla is engaged in collection of minor oil-
seeds and beekeeping under the purview of 
the Khadi and viBage Industries CommII-
sion. In addition, production of Khadi is ..., 
encouraged. 
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The State Government of Bihar have (b) the number of sugar mills lying sick 
established District Industries Centres in or closed down; 
these Districts and have advised these 
centres to Conduct Techno-Economic Sur-
vey of their District. 

Cantrallndustrlal Units In Kamataka 
and Maharashtra 

4762. SHRI R.M. SHOVE: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number and names of the indus-
trial units in the central of centrally spon-
sored sectors set up in the States of Kama-
taka and Maharashtra during the last three 
years; and 

(b) the details regarding the investment 
made in these units during the above pe-
riod? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) and (b) Presumably 
the Hon'ble Member wants to know the in-
corporation of new Central Public Sector 
Enterprises with their registered offices in 
the States of Karnataka and Maharashtra 
during the last three years viz., 1984-85, 
1985-86 and 1986-87. Videsh Sanchar Ni-
gam Ltd. with registered office in Bombay 
was set up in March, 1987 and investment in 
terms of gross block during 1986-87 is Rs. 
70.27 crores. No new enterprise was set up 
in Maharashtra during the two earlier years 
and in Karnataka in the last three years. 

Sugar Mills 

4763. SHRI CHINTAMANI JENA: 
SHRI VILAS MUITEMWAR: 

Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) the number of sugar mills in each 
state, at present; 

(e) Govemment's policy to take over 
those sick mills; 

(d) the present policy of Govemment in 
this regard to establishing new sugar mills in 
the country; 

(e) the number of applications for set-
ting up new sugar mills received, cleared 
and lying with Government for clearance, 
State-wise; and 

(f) the number of new sugar mills likely 
to be established during the Seventh Plan 
period? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGAT): (a) Statement-I giving the infor-
mation is given below. 

(b) During the season 1986-87, 23 
sugar mills were not in operation. 

(e) The circumstances in which the 
management of sugar mills can be taken 
over temporarily by the Central Government 
are detailed in the Industries (Development 
and Regulation) Ad, 1951 and the Sick 
Industrial Companies (Special Provisions)" 
Act,1985. 

(d) The Central Government have is-
sued guidelines for licensing of new sugar 
factories and expansion of existing sugar 
factories during the Seventh Five Year Plan 
vide Press Note dated 2nd January, 1987. A 
copy of the same is given in statement-II 
below. 

(e) The information is given in state-
ment-III below. 

(f) 12 new sugar mills licensed during 



257 Written AnSW9tS AGRAHAYANA 17, 1909 (SAKA) Written Answers 258 

the Sixth FIVe Year Plan are likely to go into 
production during the remaining period of 
Seventh five Year Plan. Out of 11 factories 
licensed so far during the Seventh Five Year 
Plan under the new guidelines, the number 
of sugar factories likely to be established 
during this period cannot be estimated at 
present. 

STATEMENT-I 

State-wise number of sugar Mills 

SI. 
No. 

1 

1. 

2. 

3. 

4. 

~. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

State 

2 

Uttar Pradesh 

Bihar 

Maharashtra 

Andhra Pradesh 

Karnataka 

Tamil Nadu 

Madhya Pradesh 

Haryana 

Punjab 

Gujarat 

West Bengal 

Rajasthan 

Assam 

Karala 

0rIasa 

No. of installed 
sugar factories 

3 

102 

30 

97 

33 

28 

26 

8 

8 

12 

16 

2 

3 

3 

3 

3· 

1 2 3 

16. Pondicherry 2 , 
17. Nagaland 1 

18. Goa 1 

Total All India 378 

STATEMENT-II 

Government of India 
Ministry of Industry 

Department of Industrial Development 

PRESS NOTE NO.1 
(1987 Series) 

Sub: Guidelines for licensing of new 
and expansion of existing sugar 
factories during the Seventh 
Five Year Plan. 

Government have decided to grant 
Industrial ~icences under the Industries 
(Development and Regulation) Act, 1951 for 
the establishment and expansion of sugar 
factories in areas of assured Sugar cane 
availability with potential for further develop-
ment of sugar cane. 

2. The broad guidelines that will be followed 
in this regard are as under:-

(1) The Policy followed during the 
Sixth Plan period viz. grant of 
licf:lnces for the establishment of 
new sugar factories in the Coop-
erative Sector followed by the 
Public Sector, will continue in the 
Seventh Plan. However, in ar-
eas where proposals from these 
two sectors are not received, the 
proposals from the private sec-
tor would be considered. 
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(2) The basic criterion for establish-
ment of a new sugar unit would 
be the adequate availabRity of 
sugar cane in a compact area 
around the proposed f&dory 
site. The potential for can. culti-
vation would be only an addi-
tional factor. 

(3) Where there are a large number 
of sugar fadories located in one 
distrid, State Governments 
should make proper zoning of 
sugar cane areas for each exist-
ing sugar fadory before a re-
quest for expanding the capacity 
of any existing fadory or installa-
tion of any new sugar factory in 
that district is considered. State 
Governments have been dele-
gated with powers to regulate 
reservation of such areas under 
the Sugar Cane (Control) Order, 
1966. 

(4) To ensure supply of adequate 
availability of s~gar cane for ex-
isting capacity as well as for fu-
ture expansion, no licence would 
normally be granted for the es-. 
tablishment of new sugar facto-
ries within a radius of 40 Kilome-
ters of an existing unit. 

(5) In regard to the initial licensed 
capacity 01 new sugar units and 
expansion of existing units to be 
licensed during the Seventh 
Plan Period, the new units would 
be licensed for an initial capacity 
of 2500 T.C.D. and expansion of 
existing units would be allowed 
upD 3500 T.e.D. a&bJaCt. h0w-
ever, to the avaHability of 
adequate sugar cane. 

Expansion of capacity of existing units 
would be permitted upto a maximum of 5000 
TCD provided that the additional requi,.... 
ments of sugar cane abov,! 3500 T.C.D. 
accrue through ina-eased productivity and 
not by expansion of area under sugar cane. 

(6) Licensing of new sugar units in 
backward area will be given pri-
ority subject to adequate availa-
bility of sugar cane and techno-
economic viabHity. 

(7) Industrial licence applications 
for the establishment of new 
sugar factories as well as ,xpan-
sion of existing units should be 
submitted to the State Govern-
ment for onward transmission to 
the Secretariat for Industrial 
Approvals in the Department of 
Industrial Development. The 
State Govem me nt , while for-
warding the applications, should 
give their specific recommenda-
tions alongwith clear and com-
prehensive details of sugar cane 
availability position in the pro 
posed factory area. 

F. No. 10/133/86-L.P. 

Sd/-
(P.K.S.lyer) 

Director 

Press Infc::nation Bureau is raquasted 
kindly to give wide pubrlCify to th8 &boYe 
Press Nota. 
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STATEMENT·II 

State-wise position of applications received, in the Department of Food for establishment 
of new sugar factories during the Seventh Five Year Plan after the announcement of 

guidelines vide Press Note datsd the 2nd January, 1987. 

S.No. State Received 

1. Uttar Pradesh 3 

2. Maharashtra 5 

3. Punjab 6 

4. Tamil Nadu 12 

5. Haryana 1 

Total 27 

Setting up of Paper Mills 

4764. SHRI CHINTAMANIJENA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of paper mills in public 
sector and in private sectorfundioning in the 
country and their annl al production till date; 

(b) whether the production of these 
mills has been reduced due to shortage of 
raw material; 

(c) if so, what steps are being taken to 
provide raw material to these mills; 

(d) whether ther.a is any proposal to 
establish more paper mills in the country; 

(e) I 80, the details thereof; and 

(1) whether Government propose to 

Approved by Rejected Pending 
Screening 
Committee of 
Department 
of Food. 

1 1 1 

5 

4 2 

7 2 3 

12 5 9 

establish new paper mills only in those area 
. where raw mAtArial is easily available? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) There 
are, as on 1.1.1987, 288 units in the country 
engaged in manufadure of paper and pa-
perboard with an annuat installed capacity of 
27.581akhs tonnes. This includes three units 
in the Central Public Sector, with an installed 
capacity of 1.491akh tonnes. The production 
of paper and paperboard in the country 
during 1986 is estimated at 16 lakh tonnes. 

(b) No, Sir. The production achieved 
during 1986 is higher by about 1 lakh tonne 
as compared to 1985. 

(c) In order to improve the avaBability of 
raw materials for the paper industry, the 
inport of wood pulp, wast. paper, wood 
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chips and logs has been placed under Open 
General Licence and import of wood pulp 
and chips are allowed duty free. Manufac-
ture of paper and paperboard by utilisation of 
non-oonventional raw materials such as, 
agricultural wastes/residues, bagasse etc. 
is also encouraged by way of excise conces-
sions. 

(d) to (f) An additional capacity of about 
31 lakh tonnes for manufacture of paper and 
paperboard has been approved by way of 
Industrial LicencesILetters of Intent and 
Registrations and these are under different 
stages of implementation. Proposals for 
establishment of additional capacity are 
considered keeping in view the availability of 
raw materials and other relevant considera-
tions. 

Losses suffered by Fel 

4765. SHRI CHINTAMANIJENA: Will 
the Ministerof FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) the details of losses incurred annu-
ally by the Food Corporation of India since its 
inception; 

(b) whether Government have analy-
sed the reasons for the increasing Iosse~; 

(c) if so, the details thereof; and 

(d) the steps taken to reduce the 

losses? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.l. 
BHAGA T): (a) The losses of foodgrains are 
accounted under two heads, namely: i) stor-
age and ii) transit including voyage. The 
statement showing quantity and value of 
storage and transit losses of foodgrains by 
the Food Corporation of India for the years 
1971-72 to 1986-87 is enclosed. Information 
relating to IogSes for the earlier period is not 
available. 

(b) and (c) The Food Corporation of 
India have been constantly monitoring and 
reviewing the performance with a view to 
reducing the transit and storage losses. 
These losses arise out of various factors 
such as vagaries of weather, moisture loss, 
multiple handling at various points, deterio-
ration in quantity on account of long storage. 

(d) The Food Corporation of India has 
taken a number of steps to reduce the losses 
such as enforcing 1000/0 weighment at the 

. handling point\ot foodgrains to the extent 
possible,. additional installation of weighbr-
idges, stricter quality control at the time of 
purchase, better preservation, reduction in 
quantum of filling, machine stitching. effec-
tive supe.rv.ision, surprise checks and con-
structionlhwing of additional sto.rage capac-
;W. 

STATEMENT 

Year Total Shortages (Transit & Storage) 
Quantity Value 

(In lakh tonnes) (Rs. in" crores) 

1 2 3 

1971-72 2.52 19.71 

Percentage of 
shortages in 
terms of quantity 
over purchase + Sale 

4 

1.33 
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1 2 

t972-73 1.96 

1973-74 1.90 

1974-75 2.47 

1975-76 2.23 

1976-n 2.39 

1977-78 2.93 

1978-79 3.03 

1979-80 4.87 

1980-81 6.43 

1981-82 6.51 

1982-83 7.40 

1983-84 6.74 

1984-85 5.72 

1985-86 5.95 

1986-87 6.51 

Construction of Bridges and Link 
Roads In Himachal Pradesh 

3 

19.56 0.99 

20.68 0.82 

33.36 1.25 

31.41 0.91 

33.58 1.05 

39.66 1.38 

43.73 1.38 

70.17 1.96 

100.20 2.76 

115.91 2.28 

143.66 2.37 

140.70 2.11 

122.76 1.94 

136.12 1.62 

151.60 1.63 

the extreme inconvenience of the local 
population; 

4766. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of ENERGY be 
pleased to state: 

(b) if so, whether Government propose 
to provide afternative roads and small es-
sential bridges for providing relief to the 
people in distrids like Bilaspur, Una and 
Kangra in consultation with State Govern-
ments/representatives of the people; and 

(a) whether Government are aware of 
the dislocation and elongation of distances 
consequent upon the oonstrudion of dams 
like Bhakra Dam, Baas Dam. etc. in hilly 
States like Himachal Pradesh where bridges 
and short link roads are often submerged to 

(c) H so, the data by which positive 
action would be takan in this regard and 
construction of alternaJive bridges started at 
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places like Bagphal in Bilaspur District. 
Lathiani in Una District and roads in Kot Dhar 
area of Bilaspur District and Pong Dam area 
ot Kangra District? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMA TI SUSHILA 
ROHATGI): (a) to (c) Since substitute/alter-
nate bridges as recommended by Inter-
Departmental Group formed by the Govem-
ment of India (Ministry of Transport) in 1959 
had already been constructed in Bhakra 
reservoir area at the expense of Bhakra 
Baas Management Board and alternate 
roads in the Pong reservoir area have also 
been constructed at higher elevation in tiel 
of submerged roads at the cost of Beas 
Project. the partner States of Bhakra Beas 
Management Board are not agreeable to 
share the cost of any new bridges. 

Dental Products of India Limited 

4767. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of INDUSTRY be 
pleased to refer to the reply given to Unstar-
red Question No. 4653 on 25.8.87 regarding 
Dental Produds of India Ltd. and state: 

(a) the name of the large industrial 
house or company registered under the 
MRTP Ad which has acquired controlling 
interests in the Dental Produds of India Ltd.; 
and 

(b) the grounds on which the Dental 
ProdUds of India Ltd. has been able to 
CDltinue in the small scale sector? 

(b) Proceedings for de-registration of 
the firm as a Small Scale Unit have been 
initiated by the Govemment of Maharashtra. 

Management Rights to Tata Sons Ltd. 
In TlSCO 

4768. SHRI BHATTAM SRI RAMA 
MURTY: Will the Minister of INDUSTRY be 
pleased to state: 

<a> whether MIs Tata Sons Limited own 
less than 3 percent of the total equity capital 
of TISCO and Public Financed Institutions 
nave more than 40 percent equity of the 
Company; 

(b) if so, how MIs Tata Sons Limited are 
able to control the company and not the 
public financial institutions; 

(c) whether there is any agreement 
between the financial institutions who con-
trol more than 40 percent of TISCO equity 
and the Tatas; and 

(d) whether the Articles of Association 
of TISeo guarantee management rights to 
the Tatas being its original promoters? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) Yes, Sir. 

(b) TISCO is a board-managed corn-
pany. The present board of the company 
comprises 14 diredors of which 2 are from 
Tata family, 2 are nominees of public finan-
ciar institutions, one is a nominee of Govern-
rAent of India and the rest are individuals! 
industrialists. 

~c) No, Sir. 

(d) No, Sir. 

8ennlmlx 8Iby Food 

"789. SHRI P. PENCHM1.Wt: Will 
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the Minister of FOODAND CIVLSUPPLIES 
be pleased to state: 

<a) whether it is proposed to introduce 
Bennimix baby food production programme; 
and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.l. 
BHAGA T): (a) No, Sir. 

(b) Does not arise. 

Price of Indigenous Panel"'n 

4no. DR. KRUPASINDHU SHOI: 
SHRIRAMASHRAVPRASAD 

SINGH: 

Will the Minister of INDUSTRY be 
pleased to state: 

<a> whether it is a fact that the price of 
indigenous Pencillin is much more than the 
international price; 

(b) whether it is also a faci that the 
prices of vital antibiotics are higher as a 
result of the above prices; 

(c) whether prices are fixed by the 
standards made by SICP; 

(d) whether the depreciation. invest-
ment allowance and cost of raw material 
have been factually certified from the market 
by SlOP before recommending the price 
policy; and 

(8) H SO, the details of the same and if 
nQt. flow GiMtmmant have accepted their . , r_' 

1ME ~1ER Of ~TE \N ~ 
OEPAFmAERT OF CHEMICALS a PET-

ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) There is no single intemational 
price for Pencillin. However. in general, the 
price of indigenous Pencillin is presently 
higher. 

(b) No, Sir. 

(c) to (e) The price of Pencillin is fixed by 
the Govemment on the recommendation of 
slep updating the cost data wherever nec-
essary. 

Lettefs of Intent/lndustrlal Licences for 
manufacture of PenlcilUn 

4n1. DR. KRUPASINDHU BHOI: WHI 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Govemment have formed a 
committee for scrutinizing the various appli-
cations received by them for grant of Letters 
of Intent/Industrial licences for manufadure 
of Penicillin; and 

(b) the names and criteria for selection 
of the members? 

THE MINISTER OF STATE IN lHE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI RK JAICHANDRA 
SINGH): (a) and (b) According to information 
giVen by OOTD. a Technical Evaluation 
Committee in the DGTD have formed an 
Expert Group under the Chairmanship m 
Shri N. Siswas. Deputy Director General. 
Names of other members of this group are 
given below. 

1. Mr. Venkatatwnan, Chairman-
cum-Managlng Director, IDPL 



271 Written AnSMHS DECEMBER 8,1987 Written Answers 272 

3. Dr. M.M. Dhar. Director. CDRI. 
Lucknow. 

4. Dr. M.R.S. Iyenger, Technical 
Director. Alembic Chemicals. 

5. Mr. Y.H. Ghorpure, Consultant 
(Ex-DMD of HAL). 

6. Dr. K. V. Swaminathan. Adviserl 
DSIR. 

7. Dr. P.K. Ghosh, Diredor, De-
partment of Biotechnology. 

8. Mr. R.S. Mathur, Joint Secre-
tary, Department of Chemicals & 
Petrochemicals. 

9. Dr. K.D. Sharma. Additional In-
dustrial Adviser, DGTD. 

10. Mr. S.K. Dutta Majumdar, Mem-
ber Secretary, DGTD. 

Experience and knowledge of the indi-
viduals in the area of Penicillin manufadure 
were the only consideration for seledion of 
the members. 

Import of Tyres 

4n2. SHRI V. SOBHANADREES-
WARARAO: 

SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI M. RAGHUMA REDDY: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether his Ministry had announced 
on October 12, 1987 that by Odober end, 
Government would issue administrative 
orders to import tyres under Open General 
Licence for trucks and buses; 

(b) if so, whether such order has al-
ready been issued; 

(c) if not. the reasons therefor; and 

(d) the likely date by which the ord .. will 
be issued? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) to (d) No decision 
has been taken to import tyres for trucks and 
buses under Open General Licence. How-
ever. Government may consider import of 
tyres if the need arises. 

[ Trans/ation] 

Subsidy to Industrial UnHs 

4773. SHRI HARISH RAWAT: Willthe 
Minister of INDUSTRY be pleased to state: 

(a) whether he is aware of the fact that 
the industrial units in Pithoragarh and Cha-
moli districts in hill areas of Uttar Pradesh 
and the industrial units in Himachal Pradesh 
are given only 75 per cent subsidy whereas 
the industrial units in North Eastern States 
are given 90 per cent subsidy; 

(b) if so, the justification for not giving 
subsidy at uniform rates in the areas having 
similar geographical conditions; 

(c) whether his Ministry have taken 
steps to end this discrimination; and 

(d) if so, by what time? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (d) 
Keeping in view the disabilities suffered by 
the entrepreneurs due to long transport 
leads prevailing in Andaman & Nimbar Is-
lands, Lakshadweep, Sikkim and the North 
East Region the Govemment of india have 
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enhanced the rate of transport subsidy from 
75% to 90% in these areas. The modified 
scheme has not been extended to the hilly 
areas of U.P. and Himachal Pradesh in view 
of their nearness to the main regions of the 

Million MT): (crude) during the Seventh Plan 
are-as below (in Minion MT): 

1985-86 27.51 (Actual) 

country. 1986-87 27.86 (Actual) 

Requirement of Petroleum by 2000 A.D. 1987-88 27.62 (Anticipated) 

4774. SHRI RANJITSINGH 
GAEKWAD: Will the Minister of PETRO- 1988-89 29.28 (Est.) 

(Est.) 
LEUM AND NAllJRAL GAS be pleased to 
state: 1989-90 34.51 

<a> the detailed plan drawn out by 
Government to meet the country's require-
ment in petroleum sector by 2000 A.D.; 

(b) the estimated allocations likely to be 
made for the purpose; and 

(c) the year-wise target fixed for the 
Seventh Five Year Plan to augment the 
produdion of petroleum and the amount 
Ikely to be spent thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI BRAHM DUTT): (a) and (b) 
Presently available estimates indicate that 
the demand for petroleum produds in the 
year 2000 will be in the range of 90 to 95 
million tonnes. Steps to meet that demand 
through indigenous produdion of crude as 
well as through import of crude and products 
will oontinue to be made as hitherto and 
suitable provision in the Five-Year and an-
nual plans will be made; 

(c) The Seventh Plan outlay for the 
production of petrol&lJrn (crude) has been 
fixed at Rs. 9,702.67 crores; the actual 
e~nd.ure during 1985-86 and 1986-87 
was, respectively, Rs. 2285.63 crores and 
Rs. 2405.15 crores. The revised outlay for 
1987-88 is Rs. 2251.26 crores. The actuaisl 
targeted production of petroleum (crude) 
during the Seventh Plan are as Nlow (in 

Proposal for Three Point Levy on 
Coconut Husk 

4775. SHRITHAMPANTHOMAS: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Kerala State Government 
has sent a proposal to Government for the 
introdudion of three point levy on coconut 
husk; 

(b) whether Government have consid-
ered the proposal; and 

(c) if so, with what result? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes. 
Sir. 

(b) and (c) The proposal of Government 
of Kerala for introduction of three point levy 
on coconut husk is under consideration of 
the Governrr.ent. 

Imports of Foodgralns 

4n6. SHRI JITENORA PRASADA: 
SHRI BASUOea ACHARIA: 
SHRI KAMlA PRASAD RA-

WAT: 
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Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether keeping in view the drought 
conditions in the country, Government pro-
pose to import foodgrains; 

(b) if so, the names of the countries from 
which it is proposed to import foodgrains and 
at what rates; and 

(c) if not, whether Government have 
enough stock of foodgrains to meet the 
present drought situation? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) and (b) There is reasonable 
quantity of stocks of wheat and rice with the 
public agencies at present to meet the Public 
Distribution System requirement. However, 
the Government keeps open the option to 
import the same as and when oonsidered 
necessary. 

(b) Does not arise. 

Import and Export of Sugar 

4777. SHRI PARASRAM BHARDWAJ: 
Will the Minister of FOOD AND CIVil SUP-
PLIES be pleased to state: 

(a) the quantity of sugar imported dur-
ing the las~ two years; 

(b) the stock position of sugar at the 
beginning and at the end of 1986-: 

(c) the present international export 
commitment: and 

(d) whether Government propose to 
seek a higher export quota? 

THE MINISTER OF PARLIAMEN-

TARYAFFA4RS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI tt.K.L. 
BHAGAT) (a) The quan~ity of the sugar 
imported dUring the last two financial years 
was as under:-

Financial 
Year 

1985-86 

1986-87 

Quantity imported 
(Iakh lonnes) 

20.22 

7.81 

(Provisional*) 

*includes goods in transit as on 
31.3.1987. 

(b) The stock position of indigenous 
sugar at the beginning and at the end of 1986 
was as under:-

As on 

1.1.1986 

31.12.1986 

Stocks of indige-
nous sugar with 
the fadories 
(In lakh tonnes) 

20.13 

19.47 

(c) and (d) Under the International 
Sugar Agreement 1984, there are no quota 
restrictions on import/export of sugar. How-
ever, India is committed to annually export 
preferential EEC and US quotas aggregat-
ing to about 0.20 lakh tonnes presently. 
Besides this, A small quantity is also ex-
ported to neighbouring countries like Nepal, 
Maldives etc. 
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Import of Oilseed. 

4ns. SHRIMATI PATEL RAMBEN 
RAMJIBHAI MA VANI: Will the Minister of 
FOOD AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether it is a fact that his Ministry 
has agreed to the proposal for import of ten 
lakh tons of oilseeds; if so, what are the 
details; 

(b) the elF value of oilseedf and ex-
pected quantum of oil and D'oiled cake likely 
to accrue from the imported oilseeds and the 
projected price per kg. of the oil so extracted 
and how it will compare with imported edible 
oN; 

(c) what is the custom tariff on imported 
oilseeds at present; 

(d) whether D'olled cake is going to be 
exportecfto meet the requirement of foreign 
exchange for the import of oilseeds; and 

(e) what is the mechanism for bUYing 
oilseeds in foreign countnes? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGA T): (a) to (d). At present, oilseeds are 
not being imported. However, there is a 
proposal to import 51akh tonnes of oilseeds, 
on aid basis. It would be possible to indicate 
the quantum of oil, de-oiled cake and its 
exports and projected prices, etc. aftE.: the 
proposal is finalised. 

(e) The import of oilseeds is proposed 
to be canalised through National Dairy 
Development Board. 

Deihl Wholesale Consumers Coopera-
tlv. Store Ltd. 

4n9. SHRI KAMLA PRASAD SINGH: 

Will the Minister of FOOD AND CIVil SUP-
PLIES be pleased to stale: 

(a) whether the Delhi Wholesale Con-
sumers Cooperative Store Ud. is without a 
Managing Director; 

(b) if so, the time by which a Managing 
Director will be appointed; 

(c) whether it is a fact that no elections 
have been conduded to elect the managing 
committee during the last ten years; and 

(d) is fo, the full facts thereof and the 
step's taken to ensure statutory compliance? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) to (d). As intimated by Delhi 
Wholesale Consumers Store Ltd., Delhi. 
there is no post of a Managing Director in the 
Store. The Managing Committee was sups'r-
seded in 1977 and presently the affa;;s of the 
Store are being looked after by an Adminis-
trator. At present, there is no proposal to hold 
any elections. 

Purchase of Rice by F.C.L and inpos-
ing Cures on Paddy Movement 

4780. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD AND CMl 
SUPPLIES be pleased to stale: 

(a) whether Govemment have in-
structed the Food Corporation of India to 
make SpecifIC efforts for mopping up as 
much grains as possible during the ensuing 
Khanf marketing season; 

(b) if so, the reasons therefor; and 

(c) whether Govemment propose to 
urge some States to enhance the levy on rice 
millers and impose curbs on paddy mov. 
ment? 
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THE MINISTER OF PARLIAMEN- DEPARTMENT OF INDUSTRIAL DEVEL-
TARY AFFAIRS AND MINISTER OF FOOD OPMENT IN THE MINISTRY OF INOUS-
AND CIVIL SUPPLIES (SHRt H.K.l. TRY (SHRI M; ARUNACHALAM): (a) and 
BHAGA 1): «a) to (c). To meet the needs of (b). No, Sir. " may be pointed out that the 
public distribution system ari~ing out of the State Khadi and Village Industries Board· 
unprecedented drought, public procuring has been set up by the Government of Uttar 
agencies, including the Food Corporation of Pradesh under the State legislation and the 
India, have been instructed to maximise the administrative expenditure of the Board's 
procurement of paddy and rice during the staff is met by the State Government itself 
1987-88 kharif marketing season. With this and the employment conditions are gov-
end in view, the State governments have erned by their own rules. 
also been specifically advised to enforce 
levy orders effedively, and consider control-
ling the inter-State movement of paddy. 

Revised Cost Estimates of Hazira Gas 
Pipeline 

4781. SHRI C. MADHAV REDOI: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state the revised 
(Dst estimates of the Hazira Gas Pipeline? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): The total 
approved and estimated outlay for the HBJ 
Pipeline is Rs. 1700.17 crores and this origi-
nal estimate is not likely to be exceeded. 

[ Translation] 

KVlB Employees in Uttar Pradesh 

4782. SHRI HARISH RAWAT: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government are aware that 
all the employees working in the State Khadi 
and Village Industries Board, U.P. are tem-
porary although they have rendered 25-30 
years service; and 

(b) if so, the reasons for not making 
them regular or permanent and the steps 
proposed in this regard? 

THE MINISTER OF STATE IN THE 

Representation of Workers In the 
Management of Khadi and Village 

Industries Commission 

4783. SHRI HARISH RAWAT: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether as per the policy of the 
Khadi and Village Industries Commission, it 
is essential to give representation to workers 
in the management of Khadi institutions; 

(b) if so, whether workers of the 
Commission will be given represen!ation at 
the time of constitution of this Commission; 
and 

(c) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Khadi 
and Village Industries Commission extends 
financial assistance and marketing support 
etc. to certifieci Khadi and Village Industries 
institutions for implementation of KVI pro-
grammes. These socities are independent 
legal entiti,-s in so far as their administrative 
matters are concerned. KVIC has, however, 
advised these institutions to have two repre-
sentatives of workers/artisans in their man-
agement. 

(b) and (c). The KVIC Act ha. been 
recently amended to include, inter alia, six 



281 Writt9nAnswers AGRAHAYANA 17,1909 (SAKA) Written Answers 282 

persons from six zones of the country, hav-
ing knowledge and experience of Khadi and 
Village Industries. 

Removal of Workers and Employees of 
Gaurlganga and Dhauligang a Hydel 

Proje.cts 

4784. SHRI HARISH RAWAT: Will the 
Minister of ENERGY be pleased to state: 

(a) whether local workers and employ-
ees working in Gauriganga and Dhauli-
ganga Hydel Projects are being removed 
from service in large number; 

(b) whether several person among 
them were employed there for more than a 
ydar; and 

(c) if so, the reasons for such an action 
and the directives issued to stop it? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) No workers employed by the 
National Hydro-electric Power Corporation 
on the Projects are being removed from 
service. 

(b) and (c). Do not arise. 

[English] 

Production of Irrational Combination of 
Drugs 

4785. SHRI JAGDISH AWASTHI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether his Ministry has issued 
press release to disoourage the production 
of irrational oombination of one or more 
drugs after annou;'lcing the Drugs (Prices 
Control) Order, 1987; and 

(b) if so the details thereof? 

THE MINISTER OF STATE IN DE-
PARTMENT OF CHEMICALS AND PET-
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI R:K. JAICHANDRA 
SINGH): (a) and (b). With a view to discour-
age irrational combination of drugs, all mul-
tiple ingredient Vitamin formulations have 
been price controlled while s;ngle ingredient 
Vitamin formulations have been price de-
controlled as well as all other single ingredi-
ent formulations sold under generic names 
as per recommendations of the Kelkar 
Committee. 

Disincentive of Production of Tonics 
and Vitamin Preparations 

4786. SHRI JAGD1SH AWASTH1: Win 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that certain drug 
companies are concentrating towards the 
production of tonics and vitamin prepara-
tions instead of essential drugs: and 

(b) if so, whether his Ministry have 
made any provision under the Drugs (Prices 
Control) Order, 1987 to give disincentive to 
the production of tonics and vitamin prepara-
tions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) and (b). Product mix of some 
companies indicated higher preparation bf 
these items than other medicines. Wlth a 
view to discouraging this trend. rates of 
MAPE for the most the essential drugs have 
been increased to encourage their produc-
tion whereas all vitamin combination formu-
lations have been kept under price control 
under the OpeD, 1987. 



283 Wdtten Answers DeCEMBER 8 ~987 Written Answers 284 

Setting up of .,.., Faclorles In 
Madhya Pradesh 

4787. SHRI PARASRAM BHARDWAJ: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether Govemment are planning 

Bilaspur district during the years 1984-85 
and 1985-86 is as follows:-

Year Number of new forsst based 
industries estabNshed 

Artisans 551 Total 

to establish paper factories in the State of 1984-85 126 5 131 
Madhya Pradesh; and 

(b) if so, the progress regarding the 
forest based industries in the Bilaspur dis-
trict of Madhya Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 
Central Government have no proposal at 
present to establish any new paperfadory in 
the State of Madhya Pradesh. However, the 
National Newsprint and Paper Mills ( a 
Central Govemment Company) is imple-
menting a scheme of substantial expansion 
of its capacity by 13,000 tonnes per annum 
for manufacture of newsprint, which is esti-
mated to cost Rs. 60.75 crores. 

(b) According to the information sup-
plies by the Stale Government, the progress 
of setting up of forest-based industries in 

1985-86 190 20 210 

Production of Cement in Madhya 
Pradesh 

4788. SHRI PARAS RAM BHARDWAJ: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the produdion of cement in 
Madhya Pradesh is maximum in the country; 
and 

(b) if so, the details regarding the quan-
tity of cement given to the State for their 
works? 

THE MINISTER OF STATE IN DE-
PARTMENT OF INDUSTRIAL DEVELOP-
MENT IN THE MINISTRY OF INDUSTRY 
(SHRI M. ARUNACHALAM): (a) and (b). A 
statement is given below. 

STATEMENT 

(a) and (b). the produdion of large cement plants in Madhya Pradesh is highest in the 
(X)untry. The details of su~ of cement from large scale cementfadories of Madhya Pradesh, 
within the State and outside the State during last 3 years are as &jnder:-

(In '000 Tonnes) 

States 1984 1985 1986 
Levy Non-Levy Levy Non-Levy Levy Non-Levy 

1 2 3 4 5 6 7 

(Within th.e State Supplies) 

Madhya Pradesh 1121 432 1317 543 1231 618 



285 Written Answers AGRAHAYANA 17,1909 (SAKA; Written Answrs 286 

1 2 3 4 5 6 7 

(Outside the State Supplies) 

Haryana 17 92 6 108 4 121 

J&K 87 56 8 

Punjab 41 12 6 89 40 111 

U.P. 1140 769 997 865 978 1292 

Chandigarh 6 2 14 10 

Delhi 128 1n 88 237 57 302 

Assam 323 60 241 75 284 94 

Bihar 255 25 255 119 330 295 

Manipur 38 33 45 

Nagaland 23 20 29 

Orissa 34 26 28 26 29 30 

Sikkim 5 4 

Tripura 17 29 30 

West Bengal 567 405 453 659 510 554 

Arunachal Pradesh 18 28 37 

Mizoram 13 8 9 

Meghalaya 2 1 9 

Gujarat 17 16 13 21 3 40 

Maharashtra 49 710 15 465 4 260 

Andhra Pradesh 24 21 2 8 3 

Tamil Nadu 4 20 2 

Kerala N 2 8 
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1 2 3 

Karnataka N 

Pondicherry N 

Rajasthan 3 3 

N = Negligible Quantity. 

Establishment of an Agency for Testing, 
Certifying and Regulating Indigenous 

Products 

4789. SHRI C. MADHAV REDDI: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether it has come to the notice of 
Government that several big public sector 
companies like ONGC and Oil India Ltd. had 
been resisting the persuits of import substi-
tUlion: 

(b) whether Government contemplate 
establishing a separate agency for promot-
ing, testing, certifying and regulating the 
indigenous products claimed as substitutes 
to imported products? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) 
ONGC and Oil India Ltd. have been taking 
various steps for promoting indigenisation of 
oil field equipment and services as per the 
policy of the Government and there has 
been no resistance for import substitution. 

(b) At present there is no proposal for 
establishing a separate agency for testing 
certifying the oil field equipments claimed as 
Import substitutes. 

4 5 6 7 

1 25 12 57 

Re-endorsement of Excess Capacity 

4790. SHRI C. MADHAV REDDI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of applications received 
for capacity re-endorsement during the last 
six months upto the end of October, 1987; 

(b) the number of cases approved or 
rejected; 

(c) whether Government are aware that 
the production in respect of some units is 
more than the licensed capacity; and 

(d) if so, what action has been taken in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). During the period May, 1987to October, 
1987, 31 applications were received in 
Secretariat for Industrial Approvals for Re-
endorsement of Capacity. Out of these, 11 
proposals were approved and 9 proposals 
were rejected so far. 

(c) ad (d). Production to the extent of 
25% over and above the licensed capacity is 
allowed as per policy being followed. In order 
to maximise production of the Industial 
Undertaking by optimum utilisation of in-
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stalled capacities the scheme of the re-
endorsement of capacity was introduced in 
April. 1982 and was further liberalisd in 
January, 1986. The scheme will now remain 
in operation during the Seventh Plan period. 

Public Sector Companies without Chief 
Executives 

4791. SHRI C. MADHAV REDOI: Will 
the Minister of IN DUSTRY be pleased to 
state: 

(a) the number of public sector compa-
nies under the Ministry of Industry which are 
without a chief-executive; and 

(b) the reasons for keeping the pQSts of 
the chief executives vacant? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) There are 12 Public 
Sector Undertakings under the Ministry of 
Industry which are without Chief Executives. 
The names of these PSUs are given in 
statement below. 

(b) Steps have been initiated to fill the 
vacancies. Meanwhile officiating arrange-
ments have been made so that work does 
not suffer. 

STA rEMENT 

Names of Public Sector Undertakings 
without Chief Executives 

1. Hindustan Paper Corporation Ltd. 

2. Bharat Pumps & Compressors Ltd. 

3. Scooters India Ltd. 

4. Bharat Wagon & Engineering Co. Ltd. 

5. Bharat Heavy Electricals Ltd. 

6. Nagaland Pulp & Paper Co. Ltd. 

7. Engineering Projects (India) Ltd. 

8. Bharat Brakes & Valves Ltd. 

9. Bharat Process & Mechanical Engi-
neers Ltd. 

10. Bengal Immunity Ltd. 

11. Smith Stamistreet Pharmaceuticals 
Ltd. 

12. Karnataka Antibiotics & Pharmaceuti-
cals Ltd. 

Opening of Post Offices In Villages 

4792. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI BIMAL KANTI GHOSH: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
open more post offices ,n the country~ 

(b) if so, the State-wise locations 
thereof; and 

(c) whether the matter has been taken 
up with the Ministry of Finance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) and (c). Locations of 265 new post 
offices sanctioned with the approval of Min-
istry of Finance during the current year 
(1987-88) up to 30. 11.1987 are shown in the 
Statement. In addition, there are proposals 
which have not yet been referred to Ministry 
of Finance but are being examined in the 
Department of Posts. 

Locations of proposed POS~ offices 
which are Cdnsidered suitable for reference 
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to Ministry of Finance will be known after 19. Bhojia 
oompietion of the d~rtm8ntal scrutiny. 

20. Gumda 
STATEMENT 

21. Khutra 
N9W Post Office in Rural Areas Sanc-

tioned during 1987-88 (uplo ao. 11. 1987) 22. Chandomines 

MADHYA PRADESH CIRCLE 23. Badakhar 

1. Babalda 24. Pipratu 

2. Agar 25. Kodwaripara 

3. Dabri 26. Kumkumi 

4. Baijanpuri 27. Jaiga 

5. Kerawahi (Kendegaon) 28. Banjaridand 

6. Joba (Kondegaon) 29. Domardih 

7. Jaisakorra (Charm a) 30. Jhukarhoz 

8. Maranfpuei (Vishrampuri) 31. Menbada 

9. Karwan 32. Muradpur 

10. Borro 33. Kurwai Kaithara 

11. PaUdih 34. Chainpur 

12. Karma 35. Changori 

13. Khamhar 36. Khamhariya 

14. Saskoba 
37. Piparia 

38. Keoshi 
15. Turtara 

39. Laiga 
16. Sonsh 

40. Darrabhata 
17. Bada~ 

41. Kudkai 
18. Gahira 
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42. Pandaria 66. Jodhpur 

43. Mukta 67. Junwani 

44. Rawa 68. Khundini 

45. Solwan 69. Lavatara 

46. Chempa 70. Dumartola 

47. Lamer 71. Alkanhar 

48. Pali 72. Dewarbhat 

49. Piparia Pathar 73. Oeori 

50. Mahuwa Khadi 74. Madoda 

51. Pamokhedi 75. Dokrabhat 

52. Hatwa 76. Paregaon Khurd 

53. Deor,sengran 77. Bor~arai 

54. Oeorihangaon 78. Jamunia 

55. Pateuta 79. Chanagaon 

56. *Raura 80. Kareli 

57. Jaldar 81. Jaratarai 

58. Karaundi 82. Sargi 

59. *Silpari 83. Sambalpur 

60. Saraisengram 84. Palka 

61. *Deodaha 85. Mainpuri 

62. Jamuani 86: Sunderkera 

63. *Garhwakala 87. Sarnabahal 

64. Rithi 88. Kormai (Sidhi) 

65. Telegaon 89. Pokhra (Sidhi) 
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90. Salaija (Churhat) BIHAR CIRCLE 

91. * Kapuri 1. Chhotka Rajpur 

92. Sarda (Sidhi) 2. Chhotki Nanijor 

93. Jamauri (Sidhi) 3. Kurthaul 

94. Kakudijhar 4. Sewanan 

95. Makrohar 5. Shikarpur 

96. (Waidhan) Pathranita 6. Aunta 
. 

97. Chuhi 7. Parwati 

98. Tikatkala 8. UttarSerthu 

99. Kodaura (Sidhi) 9. Panti 

100. Kuchwahi (Sidhi) 10. Sarsauli 

101. Barbandha (Sidhi) 11. Gordhia 

102. Mahrajpur (Sidhi) 12. Harpur 

103. Paodainia (Sidhi) 13. Rata 

104. Laua (Sidhi) 14. Salempur Tola 

105. Gado Baban Sidhi 15. Laxmipur 

106. Pauchhat Kapura 16. Debenchak 

107. Jaloni 17. Gergama 

108. Raital 18. Mohanpur 

109. LuharGaon 19. Duldulia 

110. Keoisda 20. Trimuhan 

111. Sudwas 21. Jhikulia 

, 12. Payali 22. Amarpur 

113. Amba 23. Maniyan Kajrail 
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24. Chutia 48. Langtu 

25. Anantpur Bahadurpur 49. Ghangra 

26. Uigada 50. Moreng 

27. Murgasarla 51. Sarle 

28. Hasigara 52. Dolaicha 

29. Chainpur 53. Raghunthpur 

30. Palani 54. Pandra 

31 .. Gam haria 55. Chainpur 

32. Moradih KERELA CIRCLE 

33. Marah 1. Hariharpuram 

34. Tapej 2. Charumoodu 

35. Semra 3. Kattumpuram 

36. Haliwanta 4. Paruthipalli 

37. Birajpur 5. Anavur 

38. M.P. Quarry Siding 6. Manikanteswaram 

39. Sohbad 7. Perumala 

40. Patrodih 8. Moongode Peyad 

41. Bindaban 9. Karikulhi (Tribal) 

42. Rajdanda 10. Edatha 

43. Norhi .11. Vadkkumbhagon 

44. Barwenagar 12. Cherupolka 

45. Murupiri 13. Ambipoika 

46. Srinagar 14. Palapalli 

47. Tangaria 15. Pulipara In. 
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16. Daly 8. Kharia Rathoran 

17. Vellithitta 9. Abhe Ka Par 

18. Vadamon 10. Ohundhli lands 

19. T -hengukavu 11. Kangarh 

20. Konna",kara 12. Jolar 

21. Vilathara In. 13. Varawali 

22. Mannor-Anchal 14. Magroda 

23. Erozha South 15. Sayakhori 

24. Villumala 16. Ahmedpura 

25. Edad 17. Chak 7 G.D. 

26. Panicly MAHARASHTRA CIRCLE 

27. Cholathadam 1. Tanashi 

28. lIambakapalii 2. *Govathane 

29. Manjady 3. ·Pangri 

30. Kallunira 4. Nathapur 

31. Vellasseri PUNJAB CIRCLE 

RAJASTHAN CIRCLE 1. Sanghu Dhaun 

1. Pananiyon Ka Tala 2. Ucha Thara 

2. Chohtan Karnado NORTH EASTERN CIRCLE 

3. Gumana Ka Tala 1. Korkoria T.E. 

4. Jaisindhar R.S. 2. Polarpar 

5. Bhalgaon 3. Haticherra'T.E. 

6. Rabasc-.r 4. Rajeshwarpur 

7. Gardia 5. Hamarkhawlin 
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6. Kanchanpur Pt-II 30. Somarimikirgaon 

7. Burniobrass 31 T" poko' • I alren I 

8. Gharmura Bus Stand 

9. Rongpur 8aolipar 

10. Oayapur T.E. 

11. Bala T.E. 

12. Balacherra T .E. 

13. Chandighat T.E. 

14. Bakrihawar Pt-III 

15. Larsing T.E. 

16. Chirukandi 

17. Durganagar T.E. 

18. Jurbari 

19. Phuba 

20. Hoirok II 

21. Alinye 

22. Paharpur 

23. Ratia 

24. Nutan Haja 

25. Ramdhan Oikhari 

26. Paschim Chandrapur 

27. Kakirpar 

28. Makengngulram 

29. Uttargorajan 

32. Moijang 

33. Rukni T.E. 

34. Sarbandapur 

35. Bandarkhal 

36. New Bag-O-8ahar 

37. Khongsang 

38. Chongmun 

39. Maiba 

40. Shirafii 

41. Tokiye 

42. Hosepu 

WEST BENGAL CIRCLE 

1. KaJikatala 

Perspective Plan of BPCL 

4793. SHRI BALASAHEB VIKHE 
PATIL: 

DR. V. VENKATESH: 
SHRI BHADRESWAR TANTI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Bharat Petroleum Cor-
poration Umited has drawn a 17 -year per-
spective plan for diversification to petro-
chemicals and petroleum related products; 

(b) whether the Bharat Petroleum Cor-
poration Umited has decided to set up two 
new grassroot refineries; 
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(c) if so, the details thereof; 

(d) whether the Corporation also plans 
to lay several cross-country crude and prod-
uct pipelines; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAlGAS (SHRI BRAHMA DUTT): (a)to (e). 
BPel's perspedive plan includes proposals 
for setting up of new refineries as well as 
crude and product pipelines. However, the , 
issue of executing any such project ~iII arise 
only if they become part of the Five Year 
Plans of the petroleum sector. 

Stock Lim" of Edible Oils with Whole-
salers 

4794. SHRI BALASAHEB VIKHE 
PATll: 

SHRI BHADRESWAR TANTI: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government are aware 
about hoarding of oilseeds and edible oils by 
wholesalers; 

(b) whether Government propose to 
reduce the stock limit for edible oil and 
oilseeds with wholesalers; and 

(c) whether Union Government have 
advised State Government to take serious 
action against the wholesalers who indulge 
in future trading in edible oilseeds and edible 
oil? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIERS (SHRI H.K.L. 
BHAGAT): (a) and (b). In. order to prevent 
hoarding and maintain supplies for securing 
equitable distribution and availability of eeI-

ible oilseeds and edible oils at fair prices, the 
Government have recently amended the 
Pulses: Edible Oilseeds and Edible Oils 
(Storage Control) Order, 19n so as to re-

-duce the stock limits of edible oilseeds and 
. E'dible oils to be stored by wholesalers. 

(c) Yes, ~ir. 

Palmolein Oil to Orissa 

4795. SHRIJAGANNATH PATINAIK: 
Will the Minister of FOOD AND CIVil sup-
PLIES be pleased to state: 

(a) whether Government of Orissa had 
approached Union Government to increase 
the allocation of palmolein oil during the 
months from August to October, 1987; and 

(b) if so, the action taken or proposed to 
be taken by Government in the matter? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRI H.K.L. 
BHAGAT): (a) and (b). The allocation of 
imported Palmolein Oil to Orissa has pro-
gressively seen increased from August to 
October, 1987. 

LPG Agencies and Petrol Pumps in 
Assam 

4796. SHRI SUDARSAN DAS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the n~mber of LPG agencies and 
petrol pumps functioning in Karimganj and 
Cachar districts of Assam; 

(b) whether the existing agencies are 
sufficient to meet the consumers' demand; 

(c) if not, whether there is any proposal 
to sandien more agencies in these districts; 
and 
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(d) if so, the details thereof and the 
names of the places where they are pro-
posed to be opened? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUll): (a) 
There are at present 3 LPG distributorships 
and 5 Retail Outlets for petroVdiesel in 
Karimganj District, and 3 LPG distributor-
ships and 18 Retail Outlets for petrol/diesel 
functioning in Cachar District of Assam; 

(b) to (d). These agencies are 
adequately meeting the requireme. lis of 
consumers at these locations; however, the 
oil industry has plans to set up three more 
Retail Outlets for petrol/diesel in Cachar 
District at Udharband, Gumra and Katigura. 

[ Translation] 

Setting up of New Power Plants in 
Rajasthan 

4797. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the names of the schemes to be 
undertaken in Rajasthan for the develop-
me'lt and expansion of energy during the 
Seventh Five Year Plan; and 

(b) the names of the places where new 
power plants are being set up in the State 
and the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) and (b). The Seventh Plan 
programme for addition to power generating 
capacity in Rajasthan includes the following 
schemes:-

ThermallGas Power Projects 

i) Kota Project unit 3 210 MW 

ii} Ramgarh Gas Turbine 
Project 3 MW 

Hydro-eledric Projects 

i) Mahi State-I 

ii) Mahi Stage-II 

50MW 
(commissioned 
in 1985-86) 

90MW 

lii) Anoopgarh Project 9 MW 

iv} Mangrol Project 6 MW 

v) Suratgarh Project 4 MW 

vi) Charanwala Project 2 MW 

vii) Jakham Project 9MW 

viii) Pugal Project 2.15 MW 

The following projects, though not in-
cluded in the 7th Plan programme. are also 
under implementation:-

i) Kota Project unit-4 210 MW 

ii) Anta Combined Cycle 
Project 430 MW 

Besides, the following hydro-electric 
projects are under cunC3trudion for benefit 
during the 8th Plan:-

i) Etawa O.SMW 

ii) Birsalpur 1.4 MW 

Non-Conventional energy programmes 
such as installation of bio-gas plants, im-
proved chulhas, solar thermal energy sys-
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tams, atc. ara also under implementation 
both in the Central and State Sectors. 

[Eng/ish] 

SeUIng up of Office of D.E. T. In Banner 
District of Rajasthan 

4798. SHRI VIRDHI CHANCER JAIN: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether a decision to set up an 
office of the Divisional Engineer Telephone 
in Barmer district of Rajasthan was taken 
long ago but the setting up of this office is still 
pending; and 

(b) if so, the time by which the office of 
the Engineer Telephone will be set up in 
Barmer and the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION (SHRI 
SONTOSH MOHAN OEV): (a) and (b). Yes, 
Sir. A decision for locating the office of Tele-
com. District Engineer (formerly known as 
DET) at Barmer has been taken. This office 
will be located at Barmer by shifting the 
existing office at Jodhpur. 

The Office of the Telecom. Distract 
Engineer for Barmer and Jaisalmer Secon-
dary Switching Areas will be shifted from 
Jodhpurto Barmer as soon as the necessary 
infrastructure for smooth functioning of the 
office including suitable office accommoda-
tion at Barmer is finalised. 

[T lns/ation] 

Setting lq) of Office of Superintendent 
of Post Offices In Jaiaelmar 

4799. SHRI VIROHI CHANDER JAIN: 
Will the Minister of COMMlINICATIONS be 
pleasd 10 state: 

(a> the total number of dfltrict head 
quarters where there is no offICe of Superin-
tendent of Post Offices i.e. Division OffICe in 
Rajasthan; 

(b) whetharthera is no office of Super-
intendent of Post Offices in Jais8lmar dis-
trict; and 

(c) if so, the time by which the offICe of 
the Superintendent of Post Offices will be set 
up in Jaisalmer? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) There are 
five (5) such district headquarters in Rajast-
han where there is no office of the Superin-
tendent of Post Offices. 

(b) Yes. Sir. 

(c) A separate Postal Division is not 
justified for the Jaiselmer district according 
to existing departmental norms. 

[Eng/ish] 

Waiting List for Telephone Connections 
In Rajasthan and GuJarat 

4800. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of COMMUN ICATIONS be 
pleased to state: 

(a) the total number and capacity of 
telephone exchanges in Rajasthan and 
Gujarat, exchange-wise and district-wise; 

(b) the total number of t~lephone con-
nections sanctioned from Janudry 1985 to 
October, 1987; 

(c) the number of persons on the wait-
ing list, district-wise and town-wise; 

(d) the number of electronic exchange 
set up till 31 Odober, 1987; and 
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(e) when all the telephone exchanges 
of Rajasthan and Gujarat will be converted 
into electronic exchanges? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) The total 
number and capacity of telephone ex-
changes in each distrid of Rajasthan and 
Gujarat are given in Annexure-I. 

Exchange-wise information will be sup-
plied. 

(b) The total number of telephone 
connections sanctioned from January J 1985 
to adober, 1987 are as follows~ 

Rajasthan 24,063 

Gujarat 89,006 

(c) The number of persons on the 
waiting list is given in Col. 5 of statement-I 
below. 

Town-wise information will be sup-
plied. 

(d) The list of electronic exchanges set 
up till 31.10.1987 is given in Statement-II 
below. 

(e) There is no plan to convert all the 
telephone exch~nges into electronic ex-
changes in Rajasthan and Gujarat in the 
current plan period. 

STATEMENT .. 

51. No. Name of District 

1 2 

A. RAJASTHAN 

1. Ajmer 

2. Alwar 

3. Banswara 

4. Barmer 

5. Bharatpur 

6. Bhilwara 

7. Bikaner 

8. Bundi 

9. Chittorgarh 

10. Churu 

Tutal No. of 
exchanges 

3 

25 

42 

12 

19 

15 

20 

13 

8 

21 

19 

Tota! capacity 

4 

9380 

9455 

1000 

2330 

2975 

2635 

4480 

755 

2250 

2590 

No. of persons 
on waiting list 

5 

2600 

947 

150 

1167 

24 i 

1087 

1518 

178 

314 

280 
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1 2 3 4 5 

11. Dholpur 7 700 -58 

12. Dungarpur 11 925 78 

13. Jaipur 67 33989 20445 

14. Jaisalmer 4 450 47 

15. Jalore 29 1625 50 

16. Jhalawar 10 800 57 

17. Jhunjhunu 22 2405 121 

18. Jodhpur 31 10155 5536 

19. Kota 21 7460 3160 

20. Nagaur 37 3619 566 

21. Pall 64 7640 978 

22. Sikar 19 2975 472 

23. Sirohi 21 1705 297 

24. Sriganganagar 44 8810 1224 

25. Sawaimadhopur 24 2405 202 

26. Tonk 16 1425 87 

27. Udaipur 62 8865 4492 

B. GUJARAT 

1. Ahmedabad 54 128025 34223 

2. Amreli 28 4225 323 

3. Banaskantha 40 6285 941 

4. Baroda 51 32140 16213 

5. Bhavnagar 28 13225 3569 
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1 2 3 4 5 

6. Bharuch 29 6620 2175 

7. Bulsar 48 14500 4998 

8. Dang 3 200 10 

9. Jamnagar 41 13325 637 

10. Junagarh 53 14325 14711 

11. Kheda 81 18500 2456 

12. Kutch 66 10145 1056 

13. Mehsana 82 17240 3905 

14. Panchmahal 38 6340 546 

15. Rajkot 63 35810 3038 

16. Sabarkantha 72 9110 1157 

17. Surat 45 37515 24773 

18. Surendranagar 30 6005 14n ------- . 
STATEMENT-II 

A. RAJASTHAN 

SL. NO. Name of Exchange Capacity (in lines) 

1 2 3 

1. Sriganganagar 3000 

2. Alwar 3000 

3. Pali 3000 

4. Beawar 2000 

5. Dungarpur 400 

6. Tonk 400 
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1 2 

7. Jhunjhunu 

8. Baidyakalan 

9. Bharidarej 

10. Sainthal 

11. Mozmabad 

12. Rampura 

13. Badhel 

14. Karansar 

B. GWARAT 

1. Mehsana 

2. Porbandar 

3. Veraval 

4. Gandhidham 

5. Railwaypura (Ahmedabad) 

6. Naryanpura (Ahmedabad) 

7. Gandhinagar 

Measures to Reduce Running Cost of 
Public Sector Projects 

4801. SHRI BANWARI LAL PURO-
HIT: 

SHRI SRIBALLAV PANI-
GRAHl: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether any study has recently 

3 

600 

9 

9 

9 

9 

9 

9 

9 

3000 

3000 

2000 

3000 

10000 

8000 

3000 

been made on the working of the public 
undertakings; 

(b; if so, the results thereof; 

(c) whether any measures have been 
devised to reduce the running costs of the 
projects and increase their profitability; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
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J. VENGAtA RAO): <a) and (b). A study d 
public ent8IPrisas is .made annually and the 
results are incorporated in the Enterprises 
Survey presented to Parliament every year. 

I~) and (d). Cost control measures of 
various public enterprises and measures to 
increase productivity leading to increased 
profits are discussed in Volume-I of the 
Survey for 1985-86, Chapters 15 and 10 
respectively . 

Modem Telephone Exchange at 
Nelamanga,. In Karnataka 

4802. SHRI V.S. KRISHNA IYER: WUI 
the Minister of COMMUNICATIONS be 
~ased to state: 

(&) whether Government have already 
sanctioned IL T 512 exchange for Nelaman-
gala in Kamataka; 

(b) if so, the whether Government have 
taken steps to instal a modern telephone 
exchange at Nelamangala; and 

(c) when the same will start function-
ing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION (SHRI 
SONTOSH MOHAN DEV): (a) No, Sir. 
There was a proposal to instal 512 Port 
exchange for field trial only. 

(b) and (c). Do not arise in view of (a) 
above. 

Public Booths In Shops In Bangalora 
City 

4803. SHRI V.S. KRISHNA IYER: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(8) the number of public telephone 
located in shops in Bangalor. city; 

(b) whether it has come to the notice of 
Govemment that a large numbar m the 
public telephone in shope remain out of 
order; and 

(c) if so, the staps proposed to ensure 
their smooth functioning? 

THE MINISTER OF STATE IN me 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): <a> 606 Public 
Telephones are being located in various 
shops in Bangalore city. 

(b) and (c). The working of Public CaD 
Offices are monitored everyday. There is no 
report of large number of Public Telephones 
remaining out of order. 

[ Translation] 

Demand for Additional Power Supply 
from Central Grid 

4804. DR. CHINTA MOHAN: 
SHRI BALWANT SINGH RA-

MOOWALIA: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether a demand for additional 
power supply from the Central Grid has been 
made by various States which are facing 
power shortage; 

(b) if so, the details in this regard; and 

(c} the action taken by Govemment on 
their demands so far? 

THE MINISTER OF STATE IN 'THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHI.A 
ROHA TGI): (a> to (c). Requests tor supply of 
additional power from the Central Sector 
Stations, in the various regions in the c0un-
try. are received from time to time. from the 
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States facing power shortage. The States in 
a region, have been allocated shares, from 
the Central Stations in that region. Additional 
assistance to the extent possible is also 
provided to the deficit States, out of the 
unallocated power from the Central stations 
in the respective regions which is at the 
disposal of the Centre, taking into account 
the relative shortages in the constituent 
systems of a region in which the Central 
station is located. 

[English] 

Coal Based Power Plants in Bihar 

4805. SHRILALITESHWAR SHAHI: 
DR. G.S. RAJHANS: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether there is any plan to set up 
some coal base~ or coal dust based power 
plants in Bihar; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken to 
meet the scarcity of power during the current 
Plan period in Bihar? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER INTHE MINIS-
TRY OF ENERGY (SHRIMRI SUSHILA 
ROHATGI): (a) and (b). Two units of 110 MW 
each have been commissioned at the Pa-
tratu and Muzaffarpur thermal stations dur-
ing the Seventh Plan period. in addition to 
one unit of 210 MW commissioned at Bokaro 
B Station of the D.V.C. who are also imple-
mentating Stage-II (420 MW) of the project. 
The thermal capacity additions envisaged in 
the Eighth Plan include the Tenughat Ther-
mal Power Project which is being imple-
mented in the State Sedor by Bihar State 
Electricity Board and Kahalgaon Super 
Thermal Power Project which is being imple-

mented in the Central Sector by NTPC. No 
proposal is presently under oonsideration to 
set up a coal dust based power plant in Bihar. 

(c) In addition to the thermal capacity 
additions. a hydro capacity of 48.9 MW is 
targetted to be commissioned during the 
Seventh Plan in Bihar which would also 
receive its due share of power from the 
Central projects in the Eastern Region. With 
a view to augmenting the availability of 
power, a centrally-sponsored Renovation 
and Modernisation Programme is being 
implemented at the Patratu, Barauni and 
Karbigahia Thermal Stations at a total esti-
mated cost of Rs. 67.26 crores, with a Cen-
tral component of Rs. 25.81 erores. 

Demand, Supply and Production of 
Cars, Motorcycles, Scooters and lyres 

4806. SHRI U.H. PATEL: Will the Min-
ister of INDUSTRY be pleased to state: 

(a) whether it is a fact that the demand 
and supply of various types of cars, motor-
cycles, scooters as well as their tyres, are 
increasing day-by-day; 

(b) wnat was the demand, supply and 
production of these vehicles and their tyres 
on 1 January, 1985, 1 January, 1986, 1 
January, 1987 and 31 October, 1987; and 

(c) how many cars, motorcycles and 
scooters have been exported to various 
countries during the above period and how 
much foreign exchange earned from each 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) and (c). A statement is given below. 
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STATEMENT 

(b) ThP Sub-Group on Automobiles and Earth moving Industry for 7th Plan has estimated 
a demand of 1.40 lakhs nos. of passenger cars and 20 lakh nos. of two wheelers in the country 
by 1989-90. The production and sales of cars, motorcycles and scooters has been as under:-

CARS 

Production 

Sales 

MOTORCYCLES 

Production 

Sales 

SCOOTERS 

ProductioA 

Sares 

1984 
Jan.- Dec. 

64 

62 

175 

174 

297 

304 

Nos. (000) 

1985 
Jan.-Dec. 

102 

102 

248 

243 

422 

415 

1986 
Jan.-Dec. 

116 

110 

315 

316 

591 

587 

1987 
Jan.-Oct. 

122 

125 

234 

241 

528 

523 

TYRES Production of tyres of these vehicles has been as under:-

(in Jakh numbers) 

Category 1985-86 1986-87 1987-88 (Apr.-Sep.) 

Car 14.84 15.33 7.15 

Motorcycle 10.38 8.78 4.48 

Scooter 21.88 24.83 11.71 

{Production of 10 large tyre companies (exClusive of production of Tyre Corporation 
of India Ltd. and smaller lyre companies) 
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(e) Yaruti Udyog Ud. has etported 100 (b) if 80, the details thereof and action 
OOS. of kits for cars and 500 nos. of cars. taken thereon; and 
Ther. has ~ been._n; signifant export of 
mo~. Hewever, there has been ex-
port of ..... as under:-

19M-IS 1731 Nos. 

1985-86 3244 Nos. 

1986-"87 2902 Nos. 

Increase In the Dealer. Commission 

4807. SHRI U. H. PATEL: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government have received 
representations for increasing the cOmmis-
sion of dealers and agents of petrol, diesel 
and LPG; 

(c) what was the commission given to 
them as on 1.1.85. 1.1.86, 1.1.87 and on 
31.10.871 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DU1T): (a) and 
(b). Representations are received from time 
to time asking for upward revision in the 
present rates of commission on petrol and 
diesel. the dealers commission on petrol and 
diesel are automatically increased with in-
creases in the prices of petrol and diesel as 
per a formula in vogue. The dealers' 
commission on LPG was revised up wards 
on 19.1.1987. 

(c) A statement is given below. 

STATEMENT 

The dealers commission on petrol, diesel and LPG as on 1.1.1985, 1.1.1986, 1.1.1987 
and 31.10.1987 are given below:-

As on As on As on As on 
1.1.85 1.1.86 1.1.87 31.10.87 

1 2 3 4 

1. Petrol (Rs.IKL) 

Slab for sales 

0-360 KL 135 146 151 151 

361-600 KL 99 108 113 113 

601-1080 KL 87 95 99 99 

Above 1080 KL 70 76 79 79 
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2. Diesel (Rs.IKL) 

Slab for sales 

0-360 KL 

361-600 KL 

601-1080 KL 

Above 1080 KL 

3. LPG (Rs.lcylinder) 

Additional Subsidy to Maharashtra for 
Public Distribution System 

4808. PROF. MADHU DANDAVATE: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Government have taken 
note of the threat giver by the Fair Price 
Shops to keep their shops closed in Greater 
Bombay indefinitely; 

(b) whether the shop owners have 
demanded more margin; 

(c) whether Government of Maharash-
tra has conceded the demand of the shop 
owners; and 

(d) whether Government of Maharash-
tra has requested Union Government fo 
additional subsidy to meet the demands of 
the Fair Prices Shop owners? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) and (b). Government of 
Maharashtra have reported that they have 
taken note of the demands for more margins 

1 2 3 4 

81 83 84 84 

60 62 63 63 

43 44 45 45 

37 38 39 39 

3.62 3.62 3.62 5.30 

made by the fair price shop owners and their 
threat to keep the shops closed in Greater 
Bombay, indefinitely. 

(c) The report of the Committee ap-
pointed by the Maharashtra Government for 
this purpose is under consideration of the 
State Govemment. 

(d) The Govemment of Maharashtra 
have reported that no such request has been 
made by them to the Central Government. 

Public Sector Undertaking without 
executives 

4909. PROF. MADHU DANDAVATE: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether several public sector 
undertakings under his Ministry are without 
top executives; 

(b) if so, the details thereof; and 

(c) the number and details of the proj-
ects under construction and proposals un-
der consideration pending due to non-
avaHabiftty of the top executives? 



327 Written Answers DECEMBER 8 .. 1987 Written Answers 328 

• THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENEAGY (SHAIMATI SUSHILA 

SI. No. Name of Organisation 

1. National Thermal Power Corporation 
(NTPC) 

2. Power Finance Corporation (PFC) 

3. Bharat Coking Coal Ltd. (BCCL) 

(c) Nil. 

Wage Revision Agreements in Public 
Sector Undertakings 

4810. PROF. MADHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the name and" number of public 
sector undertakings whose wage agree-
ments period has been completed since 
January, 1987; 

(b) the steps taken by the Department 
to start negotiations with these public sector 
units for fresh term; and 

(c) the names and the number of public 
sector units which are agitating for fresh 
agreement on the expiry of the previous 
agreement and are on strike on this issue? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGALA RAO): (a) Names otthe public 
enterprises whose Wage agreement period 
has been completed sjnce 1.1 .1987 are 
given in statement below. 

(b) Government have laid down the 
·wage policy for public sector enterprises. 
Wage negotiations have to be conducted on 
bilateral basis between the Managemenf 

, 

ROHATGI): (a) and (b) Details of vacant 
posts of top executives in the Public Sector 
Undertakings are given below: 

Name of post 

Chairman-cum-Managing Director 
(CMD) 

Chairman-cum-Managing Director. 

Chairman-cum-Managing Director. 

and the recognised Trade Unions according 
to the wage policy. 

(c) Bureau of Public Enterprises does 
not have information relating to the names 
and number of public sector units which are 
agitating for fresh agreement on the expiry of 
the previous agreement and are on strike on 
this issue. 

STATEMENT 

Names of enterprises where the period of 
wage agreement has been completed 

since 1.1.1987 ---------- ---------1 2 

1. Fertilizer Corporation of India Ltd. 

2. Fertilizer & Cnemicals Travancore 
Ltd. 

3. Hindustan Fertilizer Corporation 
Ltd. 

4. National Fertilizers Ltd. 

5. Projects & Development India Ltd. 

6. Rashtriya Chemicals & Fertilizers 
Ltd. 

7. Electronics Corporation of India Lt~. 
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1 2 

8. Indian Telephone Industries Ltd. 

9. Bharat Dynamics ltd. 

10. Bharat Earth Movers Ltd. 

11. Bharat Electronics Ltd. 

12. Hindustan Aeronautics Ltd. 

13. Mishra Dhatu Nigam Ltd. 

14. Semi-Conductor Complex Ltd. 

15. Coal India Ltd. 

16. Central Mine Planning & Design 
Institute Ltd. 

17. National Thermal Power Corpora-
tion Ltd. 

18. Hindustan Cables Ltd. 

19. Hindustan Paper Corporation Ltd. 

20. Hindustan Prefab Ltd. 

21. Bharat Heavy Plates & Vessales 
Ltd. 

22. Hindustan Machine Tools Ltd. 

23. Central Electronics Ltd. 

24. Hindustan Zinc Ltd. 

25. Indian Oil Corporation Ltd. 

26. Andrew Yule & Co. Ltd. 

27. Bharat Pumps & Compressors Ltd. 

28. Triveni Strudurals Ltd. 

29. Garden Reach Shipbuilders & Engi-
neers Ltd. 

30. Hindustan Insecticides Ltd. 

31. Southern Pesticides Corporation 
Ltd. 

32. U.P. Drugs & Pharmacauticalc; Ltd. 

33. Oil & Natural Gas Commission. 

34. Manganese Ore (India) Ltd. 

35. Maharashtra Antibiotics & Pharam-
aceuticals Ltd. 

36. Mandya National Paper Mills Ltd. 

37. Tea Trading Corporation of India 
Ltd. 

38. Central Warehousing Corporation. 

39. Artificial Limbs Mfg. Corporation. 

40. Maruti Udyog Ltd. 

41. Hindustan Copper Ltd. 

42. National Aluminium Company ltd. 

43. Central Inland Water Transport 
Corporation. 

44. Dredging Corporation of India Ud. 

45. Indian Petro-chemicals Corporation 
Ltd. 

46. Minerals & Metals Trading Corpora-
tion of India Ud. 

47. Projects & Equipment Corporation 
of India Ltd. 
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---------------------------
1 2 

48. State Trading Corporation of India 
Ltd. 

49. Central Cottage Industries Corpora-
tion of India Ltd. 

50. Handicrafts & Handlooms Export 
Corporation of India Ltd. 

51. Tannery & Footwear Corporation of 
India Ltd. 

HBJ Pipeline Contract 

4811. PROF. MADHU DANDAVATE: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the present position of Hazira-
Bijaipur-Jagdishpur pipeline; 

(b) whether the Italian Company which 
is carrying out the Hazira-Bijaipur-Jagdish-
pur pipeline contract has demanded addi-
tional amount over and above the contracted 
amount; 

(c) whether Government have ac-
cepted the demand of the Company; and 

(d) if so, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) The 
first section of the H.B.J. Pipeline from 
Hazira to Bijaipur has been commissioned in 
August 1987. The work is in progress on the 
second section from ~ijaipur to Aonla. 

(b) the HBJ Pipe laying work is being 
executed by the French/Japanese Consor-
tium and not by Italian company. The" Con-
sortium has not demanded any additional 
amount over and above the contractual 

amount. 

(c) and (d).~Do not arise. 

Probe into Loss to F.e.l. on Transporta-
tion Contracts given to Bangalor. Firms 

4812. SHRI H.N. NANJE GOWDA: 
SHRI S.M. GURADDI: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether his Ministry had ordered a 
high level probe into the allegations that the 
Food Corporation of India (FCI) had suffered 
a loss of more than one crore rupees due to 
corruption in awarding the handling and 

"-
transport contracts to certain firms in Banga-
lore; 

(b) if so, the details thereof; 

(c) the outcome of the probe and action 
taken against those found guilty; 

(d) if no such probe was made, the 
reasons there-for as serious charges were 
levelled against senior officers of FCI, Ma-
dras and Bangalore; and 

(e) whether any action was taken 
against those who levelled the charges and 
if so, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MIN ISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) and (b). No, Sir. However, the 
CSI have reported that they have registered 
a case against 3 senior FCI officers and 
partners of a firm, Mahatma Transport 
Company, Bangalore and others, in the 
matter of awarding a handling and transport 
contract. 

(c) to (e). the case is under investigation 
by the CSI. 
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IRDPs Neglect Energy Sector 

4813. SHRI NARSING SURYAWAN-
SHI: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government are aware that 
Integrated Rural Development Programmes 
(IRDP) of South Asian Countries currently in 
vogue with their primary focus on agriculture 
pay "little regard" to energy as claimed in a 
study jointly sponsored by FAO, EEC and 
World Bank; and 

(b) if so, Government's reaction 
thereon? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) The Government is conscious of the 
need for an integrated approach towards 
implementation of programmes of Energy 
and Rural Development in the country. The 
nodal departments of the Government deal-
ing with Non-Conventional Energy Sources 
and Rural Development are inter-acting to 
further strengthen the linkages between the 
programme of Rural Development and 
Energy. 

Soviet Offer f~r New Power Projects 

4814. SHRI H.N. NANJE GOWDA: 
SHRI G.S. BASAVARAJU: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Soviet Union hc,s of-
fered assistance for new thermal and hydro .. 
power projects; 

(b) if so, whether Government have 
examined the Soviet offer and identified 
pnljedSforcoope~tion;and 

(c) if so. the details thereof and whether 

any agreement in this regard has been 
signed and the number of power plants that 
will be set up with the help of Soviet Union 
Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHR~ATI SUSHILA 
ROHATGI): (a) to (c) In the Eighth Meeting of 
the Indo.80viet Working Group on Power 
held in Moscow in October, 1987, both sides 
recognised that prospects exists in respect • 
of enlarging cooperation in the construdion 
of new thermallhvdro power stations and 
transm ission and distribution systems. The 
Soviet side indicated their interest in 
extending assistance, on mutually accept-
able terms and conditions, for new projects 
of an aggregate capacity of about 3000 MW 
on which work could start before March, 
1990. Specific projects will be identified 
keeping in view, inter-alia. the regional 
power requirements and other relevant 
techno-economic considerations. 

In terms of the Protocol concluded be-
tween the two Governments in November, 
1987, Soviet assistance will also be avail-
able in the setting up of a thermal power 
station of an installed capacity of 840 MW. . 

foreign tie-ups In leather Industry 

4815. KUMARI O.K. THARA DEVI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the foreign tie-ups that have been 
approved by Govemment in the leather in-
dustry; and 

(b) what wiD be the impad of these tie-
ups on the domestic leather industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSlRlAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHR' M. ARUNACHAlAM): (8) and 
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(b) The Government have approved six for-
eign tie-ups in the leather industry since 
1.1.1986. The tie-ups are approved accord .. 
ing to the existing policy of the Government. 
These tie-ups are expected to lead to tech-
nological upgradation and greater exports. 

Increase In Trunk Call Rates 

4816. SHRI C.K. KUPPUSWAMY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Mahanagar Telephone 
Nigam Limited has increased the rate of 
trunk call charges by 50%; and 

(b) if so, the reasqns therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) The trunk call 
rates were revised with effect from 
1.12.1986. The revised rates are applicable 
for the whole country including Bombay and 
Delhi Telephone systems under the Ma-
hanagar Telephone Nigam. 

(b) The revision of trunk call rates was 
necessary to meet the increased cost of 
operation and maintenance. 

Change in Import Policy of Drugs 
required for Treatment of Asthma 

4817. SHRI RAJ KUMAR RAI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that his Ministry 
recommended for change of import policy of 
two drugs required for treatment of Asthma; 

(b) if so, whether it is also a fact that the 
prices of these drugs have gone up four time 
after the change of policy; and 

Cc) if so, the nantes of those drugs, 
earlier price and present.price after change 

in policy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) Taking into consideration all the 
relevant factors, it was decided to shift the 
Imports of Aminophylline and Theophylline 
to Appendix-III of the Import Policy. How-
ever, the matter is being reviewed in the 
context of the new Import-Export Policy. 

(b) and (c) No prices were fixed for 
Aminophylline and Theophylline under the 
Drugs (Prices Control) Order, 1979. 

Increase In Trade Margins on Medicines 

4818. SHRI RAJ KUMAR RAI: 
SHRI BANWARI LALBAIRWA: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that his Ministry 
has increased the trade margins on medi-
cines; 

(b) if so, what was the eartier margin 
and what is the revised one; and 

(c) what is the basis of such increase? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHAI R.K. JAICHANDRA 
SINGH): (a) Yes, Sir. 

(b) The required details are given in the 
statement below. 

(c) The decision to revise the trade 
margin has been taken keeping in view the 
increase in the Maximum Allowable Post 
Manufacturing exPenses and representa-
tions received from all concerned. 
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STATEMENT 

Ethicals 
Drugs 

Nonethical 
Drugs 

Trade margin under 
DPCO,1979 

Whole Retailer 
seller 

~/o 1~/0 

2>/0 100/0 

Notices to Drug Companies for Recov-
ery of OVercharged Amount 

4819. SHRI RAJ KUMAR RAI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whethE'r it is a fact that his Ministry 
issued notices to drug companies for recov-
ery of amount overcharged from TB patients 
on Rifampicin formulations; 

(b) if so, the date on which notices were 
issued along with the amount due from each 
company; and 

(c) how much amount has been recov-

Trade margin under 
DP.CO, 1987 

Whole Retailer 
sellar 

30/0 17% 

3% 150/0 

erad and when total amount will be recov-
ered? 

THE _MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS & PET-
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) Yes, Sir. 

(b) and (c) Notices have been issued be-
tween May, 1984 and October, 1987 based 
on the date furnished by the companies, (as 
per the statement below). 

The recovery of amount overcharged is 
a continuous process. 

STATEMENT 

Details of companies to whom notices were issued for recovery of amount in respect of 
Rifampicin 

S. No. Name of the Company Amount assessed 
1 2 3 

1. MIs. Biochem Pharmaceuticals 34,27.875.95 

2. MIs. Lyka Labs. 57,56,747.72 

3. MIs. Astra IDL Ltd. 24,10,758.96 

4. MIs. Micro Labs. 2,23.725.95 
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1 2 3 

5. MIs. Thomis Chemicals Ltd. 36.30.838.00 

6. MIs. Alombic Chemicals Works 38.72.747.98 

7. MIs. Bombay Drug House 1,73,061.00 

8. Mis. Pharmed Pvt. Ltd. 66,00,776.80 

9. Mis. Dolphin Labs. Pvt. Ltd. 18,10,988.20 

10. ~/s. Albert David Ltd. 3,91,419.00 

11 MIs. Pharmaceuticals & Chemicals 87,99,326.50 
Iqdustries 

12 MIs Cadila Labs (P) Ltd. 

13 M,s. Sarabhai Chemicals 

14. MIs. Lupin Labs. 

15 Mis. Ranbaxy Labs. 

16 MIs. Wallace Pharmaceuticals 

Projects Undertaken by N.H.P.C. 

4820. SHRIMATI BASAVARIUES-
WARI: 

SHRt S.B. SIDNAL: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether a number of countries have 
agreed to participate in the projects being 
undertaken by National Hydroelectric Power 
Corporation Limited; 

(b) if so, the countries that have shown 
their willingness; and 

(c) the kind of assistance they have 

76,52,433.00 

4,13,986.48 

2,15,890.00 

47,77,652.40 

2,82,071.00 

agreed to provide and whether offers have 
been accepted by Government? 

THE MINISTER OF STATE IN DE-
PARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (c). A number of foreign 
Consortia/Governments of countries such 
as Austria, Federal Republic of Germany. 
France, Sweden, U.K., Switzerland, Bel-
gium, Brazil, Canada, Yugoslavia, have 
shown interest in extending financial and/or 
technical assistance for some projects of 
National Hydroelectric Power Corporation. 
Some of these Consortia have also offered 
to execute the projects on a turn-key basis. 
While agreements were concluded in 1984 
with Canadian Consortium/Organisation in 
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respect of Chamera HE Project (Stage-I), 
the other offers are at various stage of nego-
tiations/consideration. 

CapHallnvestment for Coal Mining 
Projects 

4821. SHRIMATI BASAVARAJES-
WARI: Will the Minister of ENERGRY be 
pleased to state: 

(a) Whether Government have agreed 
to sandion the capital investment for the 
coal mining projects during the remaining 
period of the current financial year; 

Project/Company Target 
capacity 
(mty) 

1. Niljai Opencast 1.90 
Project (WCl) 

2. Advance Action 
for Kalinga OCP 
(SECl) 

3. Sarpi U.G. Projed 0.90 
(ECl) 

4. NigahiOCP 4.20 
(NCl) 

In addition the coal companies have 
also sanctioned 25 coal mining projects 
(CIL-22, SCCl-3) for a total investment of 
Rs. 263.44 crores under their delegated 
powers. 9 more coal mining projeds each 
costing more than Rs. 20 crores are under 
different stages of appraisal and scrutiny. 

Long Term Policy for Papar 
Industry 

4822. SHRIMATI BASAVARAJESH-
WARI: Will the Minister of INDUSTRY be 

(b) if so, the total sanction proposed to 
be made; and 

(c) the coal projects which ar8 likely to 
be undertaken? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). Yes, Sir. Farthe 
year 1987-88 the Govemment have made 
an allocation of Rs. 1026 crorAS for Coal 
India Ltd. and Rs. 125 era res for Singar,ni 
Collieries Company Ltd. The following coal 
mining projects have been sanctioned since 
1.4.87 by the Government: 

Investment 
(Rs. in aores) 

96.89 

9.25 

49.25 

462.39 

pleased to state: 

(a) whether the Indian Agro Paper Mills 
Association has asked for a long term policy 
for the paper industry; 

(b) if so, whether they h~ demanded 
a comprehensive policy clearty1Jemarcating 
the role of paper units like agIO residues and 
wasta paper for this produce; 

(c) if so. what are the other suggestions 
made; and 
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(d) to what extent Government have 
agreed for formulating a policy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
The Indian Agro Paper Mills Association has 
submitted a Memorandum stating inter-alia 
that there is need for adopting a National 
Policy on Paper Industry giving distinctive 
role for different sector of the industry, clas-
sifICation of paper industry on the basis of 
raw materials used and giving priority for 
agro-based paper mills over other paper 
mills. The other suggestions contained in the 
Memorandum include treating of the agro-
basad paper industry as agro-based indus-
try, extension of concessions and incentives 
to the industry as available to agro industry, 
ban on establishment of new units, allowing 
expansion of capacities to existing agro-
based paper units, providing needed impe-
tus for growth of agro-based paper mills, 
provision of concessional finance for moder-
nisation, concessional term loans and work-
ing capital, full excise exemption to agro-
based paper mills, exemption of such mills 
from power cuts, preference in the matter of 
procurement of paper by DGS&D, etc. 

(d) The suggestions made by the Asso-
ciation would be kept in view whUe formulat-
ing policies and programmes for the devel-
opment of the paper industry, from time to 
time. 

Installation of Third Unit of Ralchur 
Thermal Plant 

4823. SHRIMATI BASAVARAJES-
WARI: Will the Minister of ENERGY be 
pleased to state: 

(a) whether the work on the installation 
of the third unit of Raichur Thermal Plant's 
second stage has been taken up; 

(b) if so, the total expenditure involved 
in the second stage; and 

(c) the time by which the second stage 
has also to be completed and after comple-
tion of the second stage what will be the 
outcome of this plant? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a). Yes, Sir. 

(b) and (c). Raichur Thermal Station 
Stage-II Project consists of two units of 210 
MWeach. Unit-III was sanctioned in August, 
1984 and Unit-IV has subsequently been 
sanctioned in August, 1987. The lates esti-
mated cost of Unit-III is about Rs. 204.65 
crores and this unit is expected to be com-
pleted by 1990-91. The estimated cost of 
Unit-IV is about Rs. 225 crores and this nuit 
is expected to be completed by 1991-92. On 
commissioning, each of the units is ex-
peded to generate about 21 0 MWof Power. 

LPG Agencies In Kerela 

4824. SHRI K. KUNJAMBU: 
SHRI K. MOHANDAS: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is a growing demand 
for LPG connections in Kerata; 

(b) if so, the total demand as of now; 
and 

(c) the number of new agencies pro-
posed to be sandioned in the State during 
1988-89? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND'NATU-
RAL GAS (SHRI BRAHMDUTT): (a) Yes, 
Sir; 
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(b) As on Saplember 30, 1987, there 
were 2816 persons on the waiting list for 
LPG connections in Kerala; 

(c) The Oil Industry has planned 53 
LPG distributorships in Kerala under its 
various Marketing Plans which are at vari-
ous stages of selection/commissioning. 
Since various steps proceeded the commis-
sioning of an LPG distributorship, it is not 
feasible to indicate the number which will be 
commissioned in 1988-89. 

Appointment of LPG Dealers In 
Western Zone 

4825. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether any new appointmeAts of 
LPG dealers have been made in the West-
am Zone during the last one year; 

(b) if so, the details thereof; and 

(e) if not. the reasons therefor and when 
the last LPG dealer was appointed in the 
Western Zone? 

THE MINISTER OF STATE OF lHE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHRI BRAHMA DUTT): (a) to (c). Yes. 
Sir. A total number of 29 Letters of Intent 
were issued for LPG distributorships in the 
Western Zone during 1986-87. The details 
are given in the Annexure. LOis are being 
issued during 1987-88 also; the last LOI was 
issued on October 15, 1987. 

STATEMENT 

Letters of Intent issued during 1.4.86 to 31.3.87 

S. No. Location State 

1 2 3 

1. Siolim/Bordez Goa 

2. Udhana Gujarat 

3. Lunawada • 

A. Bavla • 

5. Radhanpur .. 

6. BhuJ • 

7. Vijapur • 

8. Ahmedabad • 

9. Sheopur Madhya Pradesh 

10. Sironj • 
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1 2 

11. Sanawad 

12. Khanuiya 

13. Jabalpur 

14. Achalpur cantt 

15. Akola 

16. Nandgaon 

17. Hinganghat 

18. Mumbra-Diva 

19. Gandhinglaj 

20. Aurangabad 

21. Thana 

22. Puna 

23. Nasik 

24. Chand rapu r 

25. Satara 

26. Rahuri 

27. Wardha 

28. Murbad 

29. Aundh 

Filling up the Post of Chairman, 011 
Selection Board, Westem Zone 

4826. SHRIMATI PATEL RAMABEN 
RAMJ.BHAI MAVAN.: Will the Minister of 

3 

.. 

.. 

.. 

Maharashtra 

.. 

• 

• 

II 

II 

II 

II 

.. 

.. 

.. 

.. 

II 

• 

• 

II 

PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the post of Chairman, Oil 
Selection Board, Western Zone is lying 
vacant; 
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(b) if so, since when the post is vacant; 

(c) when this appointment will be made; 
and 

(d) if the post has been filled up, -when 
the appointment was made? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM & NATURAL 
GAS (SHAI BRAHMA Dun): (a) No, Sir; 

(b) Does not arise in view of (a) above; 

(c) and (d). Appointment to the post of 
Chairman, Oil Selection Board (West) was 
made on May 27, 1987. 

Waiting List for LPG Connections In 
WestemZone 

4827. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the number of persons on the wait-
ing list for LPG connections in the Westem 
Zone; 

(b) when the waiting list is likely to be 
cleared; 

(e) whe~her LPG cylinderS are available 
in suffICient number and the bottling capacity 
is adequate in the Western Zone; and 

Cd) if SO. the reasOns for the backlog? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTY): (a) As on 
30.9.1987, there ware about 13.31 lakh 
persons on the waiting list for LPG ccnnac-
·tions in the Westem Zone inciuding·Madhya 
Pradesh; 

(b) Th. 01 companie, claar the waiting 

Nst based on their Annual customer enr0l-
ment programme subject to augmentation in 
the availcCility of bulk LPG and other nacas-
sary infrastructural facilities .. bolting 
plants, etc; 

(e) and (d). While the number of LPG 
cylinder and the overall bottling capacity 
available in the country including Western 
Zone are adequate, the demand for LPG 
continues to outstrip its availability; 

Setting up of Power Plant at 
Shahl.hllnpur U.P. 

4828. SHRI JITENDRA PRASADA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Government have a ~ 
posal to set a power plant at Shahjahanpur, 
U.P.; 

(b) if so, the present status of the 
project; and 

(c) the number and location of thermal 
and gas based power plants to be sat up in 
UttarP~desh~th.ne~fewye8$? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHI.A 
ROHATGI): (a) and (b). In Aprl, 1980, the 
Uttar Pradesh State Elactricity Board (UP-
SEB) submitted a project report to the Cen-
tral EIeclricity Authority (CEA) in respect of 
installation of a thermal station ·C2x21 0 UW) 
in the Shahjahanpur dis1rid. Since the nec-
essary inputs were not tied up and financial 
constraints wer. being faced in the imp1em-
entation of projects in hand, the proposal 
was not pursued and the UPSEB were ad-
vised acmrdingly. 

(c) Coal basad projads at Tanda 
(4x110 MW). Unchahar (2x210 MW) and 
Anpara (3x210 tIN + 21500 1M) - ..... 
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two units of 210 MW have been commis-
sioned - are currently under execution in the 
State Sector. The Rihand Super Thermal 
Project (2x5oo MW) and a gas-based com-
bined cycle plant (SOO UW) at Auraiya and 
being implemented in the Central Sector. 
The Central Sector thermal Projects, envis-
aged to Yield benefits in the Eight Plan 
period, include a coal-based station {4x21 0 
MW) at Dadri in Uttar Prade~h. 

Safety Standards In HBJ Pipeline Work 

4829. SHRI JITENDRA PRASAD: Will 
the Minister of PETROLEUM AND NA ru-
RAL GAS be pleased to state: 

(a) whether the firm entrusted for laying 
the HBJ pipeline is not conforming to the 
safety standards envisaged in the agree-
ment; and 

(b) if so, the action taken by Govern-
ment in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) No. 
Sir. 

(b) Does not arise. 

Manufacture of Small Telephone 
Exchanges 

4830. SHAI K. MOHANDAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is a proposal to 
manufacture small telephone exchanges in 
the country; 

(b) if so, the details thereof; 

(c) Whether any contract has ,been 
awarded to any person/company for the 
manufacture of the same; 

(d) if so, the details thereof; and 

(e) Py what time these will be ready? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) Yes, Sir. 

(b) It is proposed to manufadure the 
following types of small capacity electronic 
exchanges in the country: 

'i) 128 Port AAX of C-OOT. 

ii) Il T electronic exchange of 512 
port. 

(c) Yes, Sir. 

(d) Letters of intent for supply of 20.000 
lines of 128 port C-OOT RAX equipment and 
10,000 lines of Il T512 port equipment have 
been issued to MIs ITI Bangalore. 

(e) Commercial production of C-DOT 
RAX and Il T exchanges is expected to 
commence from January, 1988. 

Waiting List for Telephone Connections 
In Ernakulam District, Kerala. 

4831. PROF. K.V. THOMAS: Will the 
minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of applications in the 
Ernakulam district of Kerala waiting for tele-
phone connections as on 1 st Odober, 1987 
(exchange-wise figures); 

(b) the number of those applicants who 
are expeded to get telephone by the end of 
March, 1988; and 

(c) the steps taken to expedite the 
provision of telephone connections in the 
Ernakulam district? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV: (a) The number 
of applicants in Ernakulam District of Karata 
waiting for telephone connections as on 1st 
October, 1987 (exchange-wise) are as fol· 
low: 

Name of Exchange 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

1 

Ernakulam 

Cochin 

W. Island 

Tripunithura 

Kalamassery 

Palanvattom 

Edacochin 

Udayamperur 

Name of 
Exchange. 

Ernakulam 

W.lsland 

Kalamassery 

Waiting list 

2 

6,185 

1,167 

103 

896 

657 

1,249 

143 

66 

87-88 

2000 

300 

Subsidy on Sugar for Public 
Distribution 

4832. PROF. K. V. THOMAS: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

1 2 

9. Chittoor 62 

(b) The number of appticants who are 
expected to get telephone connections by 
the end of March 1988 are as follows:-

1. Ernakulam •••• 500 

2. Tripunithura •••• 100 

3. Kalamassery •••• 100 

4. Palarivattom •••• 100 

No bulk connedions are likely to be 
released from remaining exchanges. 

(c) To expedite the provision of tele-
phone connections in Ernakularn District the 
following exchanges are proposed to be 
expandedlinstalled during the remaining 
three years of the current 7th five Year Plan. 

88-89 89-90 

3000 3000 

900 

. 
(a) whether any subsiCJy is given by 

Union Government for the supply of sugar 
through Ration Shops; and 

(b) if so, thedetailstheraof, State-wise! 
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THE MINISTER OF PARLIAMEN- Minister of INDUSTRY be pleased to state; 
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) No. Sir. 

(b) Does Not arise. 

Use of Optic Fibre for Communication 
System In Kerala 

4833. PROF. K.V. THOMAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is any proposal to use 
optic fibre for the communication system in 
Kerala; 

(b) the exchanges that will be con-
nected by the optic fibre system; 

(c) what will be the cost of this pro!ect; 
and 

(d) when this project will be commis-
sioned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION (SHRI 
SONTOSH MOHAN DEV): (a) Yes, Sir. 

(b) Palghat, Trichur, Irinjalakuda, AI-
waye, Emakulam, Kottayam, Chenganch-
eny, Thiruvalla, Quilon. Trivandrum. 

(c) Cost of sanctioned project for sec-
tion Trivandrum-Trichur is about Rs. 
2656 .. 56Iakhs Cost of project under sanction 
for Trichur-Palghat is about Rs. 350 Iclkhs. 

(d) Trivandrum-Trichur section is likely 
to be commissioned during 1989-90 and 
Trichur to Palghat is likely to be commis-
sioned during 1991-92. 

Price Decontrol on Essential Drugs 

4834. SHRI R.P. SUMAN: Will the 

(a) whether it is a fact that his Ministry 
has either price-decontrolled or increased 
margin to drug companies on essential 
drugs identified by Hathi Committee; 

(b) if so, the name of those drugs; and 

(c) the reasons therefore? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) to (c). The new DPCO. 1987 is 
based on the measures announced by the 
Government in December. 1986. details of 
which are contained in the booklet 'Meas-
ures for Rationalisation, Quality Control and 
Growth of Drugs and Pharmaceutical Indus-
try in India", copies of which are available in 
the Parliament liberary. Copies of the DPCO 
were laid on the table of the Lok Sabha on 
27.8.87. 

[ Translation] 

New Sugar Policy 

4835. SHRIVILASMUTTEMWAR:WiII 
the Minister of FOOD AND CIVIL SUPPLIES ' 
be pleased to state: 

(a) whether it is a fad that the new sugar 
policy is not conducive to the setting up of 
sugar mills in the cooperative sedor; 

(b) whether it is a fad that because of 
the terms and conditions of the new policy, 
only private sugar mills can be benefited by 
it; and 

(c) if so, whether Government propose 
to revise this policy so that the cooperative 
movement is encouraged? 

THE MINISTER OF PARLIAMEN· 
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TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
SHAGAT): (a) and (b). No, Sir. According to 
the ... policy guidelines issued for licens-
ing dLtr!:lg the Seventh Five Year Plan, pref-
erence for establishm8At of new sugar facto-
ries shall be given to the Cooperative Sector 
followed by Public Sedor. In areas where 

• proposals from these two Sectors are not 
received, the proposals from the Private 
Sedor would be considered. 

(c) Question does not arise. 

. [English] 

Working capital Lying Idle In Public 
Sector Companies 

4837. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of INDUSTRY be pleased k) 

state the names of the Public Sector Compa-
nies in which the working capital of about Rs. 
1000 crores is lying idle and the details of the 
working capital lying idle in each of these 
Companies? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): The Institute of Cost 
and Works Accountants of India (ICWAI) 
recently made a study on working capital 
management in respect of seventeen select 
public sector undertakings. The names of 
these public sedor undertaking are given in 
the statement below. This study of the 
ICWAI is under cons jeration in consultation 
with the concerned )ubJic sector undertak-
ings. 

STATEMENT 

SI. Name of the public Sector E"t~ise 
No. 
1 2 

1. Steel Authority of India Ltd. 

2. Bharat Aluminium Co. Ud. 

1 2 

3. Kudremukh Iron Ore Co. Ud. 

4. Neyveli Lignite Corporation Ltd. 

5. Eastem Coalfields Ltd. 

6. Indian Oil Corpn. Ud. 

7. Oil and Natural Gas Commission. 

8 . Oil India Ltd. 

9. Hindustan Fertilizer Corpn. Ltd. 

10. Madras Fertilizers Ud. 

11. Bharat Heavy Electricals Ud .. 

12. State Trading Corpn. of India Ud. 

13. Indian Airlines. 

14. Delhi Transport Corporation. 

15. Shipping Corpn. of India Ltd. 

16. Bharat Earth Movers Ltd. 

17. H.M.T. Ltd. 

( Translations) 

Import of Telephone Equipment 

4838. DR. CHANDRA SHEKHAR TJI. 
PATHI: Will the Minister of COMMUNIQA. 
lIONS be pleased to state: 

(a) whether the Mahanagar Telephone 
Nigam Umitad propose to import some te1e-
phone equipment from abroad; 

(b) if so, whether the aforesaid equ.,.. 
ment are available in the country itseI at 
lower prices; and 
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(c) if so •. the justification for importing THE MINISTER OF STATE IN THE 
them and the amount of foreign exchange DEPARTMENT OF CHEMICALS & PET-
likely to be spend thereon? ROCHEMICALS IN THE MINISTRY OF 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Yes. Sir, 
Mahanagar Telephone Nigam is intending to 
import only automatic message accounting 
equipment for Delhi Telephone system. 

(b) The aforesaid equipment is not 
available in the country. Indigenous equip-
ment is under development. Order has been 
placed on three Indian firms for indigenous 
development and supply of this equipment 
for Bombay teleptrone system. 

(c) Cost of local equipment is not lower 
than the cost of import. The total cost of 
import of this equipment will be US $ 3,789, 
425 (FOB). 

Import is necessary since the indige-
nous equipment is still under development 
and it is necessary to provide a well-proven 
system as the equipment will do the bilJing 
and therefore has to be highly reliable. The 
development takes a long time to stablise 
and get perfeded. 

(English} 

Price approval for sale of Drugs 

4839. SHRI YOGESHWAR PRASAD 
YOGESH: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fact that Importers 
Traders of bulk drugs do not require price 
approval for sale of drugs under the Drugs 
(Price Control) Order, 1987; and 

(b) if so, the reasons for deletion of the 
provision that existed under Drugs (Price 
Control) Order, 1979 for prior price ap-
proval? 

INDUSTRY: (SHRt R.K. JAICHAICHAN-
ORA SINGH): (a) and (b). No Sir, Importer I 
Traders of scheduled bulk drugs cannot sell 
their drugs without price approval as per the 
provisions of OPCO. 1987. 

Allocation of Palmoleln to Maharashtra 

4840. SHRI R.M. BHOYE: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether Government of Maharash-
tra has requested Union Government to 
increase the allocation of Palmolein oil dur-
ing the months from August to October t 
1987; and 

(b) if so, the action Government pro-
pose to take or have taken thereon? 

THE MINISTER- OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.l. 
BHAGAT): (a) Yes. Sir. 

(b) The allocation of imported Pal-
molein Oil to Maharashtra has progressively 
been increased from August, 1987. 

Flaring of Gas 

4841. DR. G. VIJAYA RAMA RAO: 
SHRI K. RAMACHANDRA 

REDDY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether large quantity of gas is 
being flared annually; and 

(b) if so, how much worth of gas has 
been flared so far and how much is expected 
to be flared in the next ten years based on 
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ourpastperlormance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) and 
(b). During the period 1982-83 to 1986-87 
about 13,300 million cubic metres of gas was 
flared. The national value of gas thus flared 
is approximately Rs. 133 erores. 

The quantum of gas likely to be flared in 
future will largely depend upon the down-
stream gas based consumers coming up in 
time to utilise tt:.e associated gas. All efforts 
are being made to reduce flaring of gas to the 
minimum possible. The percentage of gas 
flared out of the total gas produced has come 
down from 38% in 1982-83 to about 270/0 in 
1986-87. 

Import and auction of Edible Oil 

4842. DR. G. VIJAYA RAMA RAO: Will 
the Minister of FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) whether it is a fact that there has 
been a move to sell imported vegetable oDs 
through tenders or auction; 

(b) whether this move will raise prices 
and scuttle Public Distribution System; 

(c) whether this move has been ema-
nated from the National Oilseeds Board or 
the National Dairy Development Board, both 
of which are engaged in development of 
imports and working at cross-p~rposes and 

(d) whether NODE will be given holding' 
company status like STCIMMTC in view of 
its life-long experience in commercial and 
gift imports? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRt H.K.l. 
BHAGA T): (a) Government has directed 

state Trading Corporation to sell imported 
Edible Oils in the Open Market. 

(b) and (c). No, Sir, 

(d) Wrth the coming into force of the 
National Dairy Development Board Ad, 
1987, the National Dairy Development 
Board has a corporate Status. 

Supply of imported edible 011 to refined 
011 Industry 

4844. SHRI P.M. SAYEEO: Will the 
Minister of FOOD AND CIVil SUPPLIES be 
pleased to state: 

(a) whether Government have received 
any representation from the Oil Refiners 
Association pleading that refined oil industry 
be treated at par with the vanaspati industry; 

(b) if so, the details thereof and the 
reaction of Government thereto; 

(c) whether it is a fad that vanaspati 
industry is being provided imported oils to 
the tune of 85 percent of its capacity at highly 
subsidised rates; and 

(d) if so, the reasons forthis discrimina-
tion? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRI H.K.L. 
BHAGAT): (a) and (b). Representations 
from Vegetable Oils Trade and Industry 
including Refiners Associations are re-
ceived from time to time. To supplement.the 
availability of edible oils and to keep the 
prices at reasonable level, imported refined 
edible oils are being supplied through Public 
Distribution System at cheap rates. To tut-
ther remedy the situation caused by setback 
in oilseedsloil production due to drought, it 
has been decided to supply imported crude 
edible oils to the refineries at As. 18,0001-
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per metric tonne to improve availability in 
open market. Part of allocation of imported 
oils to the vanaspati units is at a price of Rs. 
18,000/- per metric tonne. 

(c) and (d). No, Sir. 

Demands of Extra Departmental 
Ea:1ployees 

4845. DR. A.K. PATEL: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) the salient features of the Supreme 
Court's recent decision and its directives to 
Government relating to the writ petition of ED 
employees of Postal Department filed on 5 
February. 1987 and the follow-up adion 
taken so far; 

(b) the points of the agreement reached 
between the Department of Posts and Joint 
Committee of Arbitration on 11 July, 1987 
regarding the demands of ED employees 
and the progress made in implementation 
thereof; 

(c) whether there has been inordinate 
delay in the implementation of the agree-
ment; and 

(d) if so, the remedial measures pro-
posed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV: (a) This Depart-
ment is not aware of the Supreme Court 
decision and its directives to the Govern-
ment on the Writ petition of Ed employees of 
Postal Department filed on 5th February, 
1987. 

(b) to (d). The agreement on the de-
mands of the ED employees reached on 
9.7.87 and 10.7.87 and the progress in 
implementation regarding demands of ED 

employees is given in the statement below. 
As may be seen from the statement orders 
have been issued in respect of major issues 
and there has been no inordinate delay in 
implementation. 

STATEMENT 

(a) The allowance of Extra Departmen-
tal Agents has been revised with effed from 
1.1.86. Orders were issued to this effect on 
15.7.87. The question of calculation of bo-
nus to Ed employees was considered by the 
Government and it has been decided that 
ED employees be paid ex-gratia payment on 
a deemed monthly emoluments of Rs. 2401 
- as against Rs. 130/- being paid earlier. 

(b) Orders in resped of ex-gratia gratu-
ity to ED employees have since been issued 
on 15.7.87 in which minimum service eligibil-
ity for ex-gratia gratuity has been reduced to 
10 years and the maximum amount payable 
has been increased to Rs. 3000/- with haH a 
month's basic allowance reckoned for gratu-
ity for a full completed year of service subject 
to a maximum of 16 112 month's basic allow-
ance. 

(c) A Committee in this Department has 
been constituted to discuss the service 
conditions of ED employees. Two meetings 
were held in this regard on 20.8.87 and 
25.8.87. Further discussion will also be held. 

(d) The question of permanency and 
review of ED officials :s under consideration. 

(e) The question of grant of subsistence 
allowance to Ed employees who are put off 
duty, is also under examination. 

(f) The proposal to cover the ED em-
ployees by a Group Insurance Scheme is 
also under consideration: 

(g) Orders regarding participation of ED 
employees in the periodical meetings have 
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sicnce been issued on 15.10.1987. THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) and (b). Presumably 

Central Public Sector Industries In the Hon'ble Member wants to know the 
Kerala names of existing Central Public Sector 

Undertakings with registered offices in the 
4846. SHRITHAMPANTHOMAS:WiIi State of Kerala and the number of employ-

the Minister of INDUSTRY be pleased to e's working in them. Information as avail-
state: able upto 31-3-1986 is given in Statement-I 

below. 
(a) the number and the names of Cen-

tral Public Sector Industries in Kerala at 
present; 

(b) the number of workers working in 
these central public sector industries; 

(cl whether there is any proposal to 
start any new industry in the central sector in 
Kerala? 

(d) wether any complaints have been 
received from the workers of the Central 
Sector Coir Industry; and 

(e) if so, the details thereof? 

(c) The Seventh Plan document of the 
Government of Kerala contains some sug-
gestions for Central investment in Kerala in 
the Seventh Plan period by way of expan-
sion of existing units and establishment of 
new units in Central Public Sector. the pres-
ent position in respect of schemes sug-
gested is given in Statement-II below. 

(d) and (e). As there is no Central Public 
Sector Undertaking 4ealiPg with Coir Indus-
try. the question of having received any 
complaint in this regard does ,..ot arise. 

STATEMENT 

SI. No. Name of Enterprise Number of 
Employees 

1 2 3 

1. Cochin Refineries Ltd. 925 

2. Fertilizers & Chemicals 
(Travancore) Ltd. 7817 

3. Hindustan Newsprint Ltd. 2426 

4. Cochin Shipyard Ltd. 2540 

5. Hindustan Latex Ltd. 1208 

6. Cashew Corporation of India Ud. 18 
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Schemes suggested in the sevenih Plan 
Document of Kerala 

1 

1. HMT -Kalamassary Unit should di-
versify the printing machinery range 
and modernise 

2. Instrumentation limited 
-A new tool room to be established 
at Palghat and expansion of product 
range 

3. Cochin Shipyard-Expansion 

4. Cochin Refinery-need for establish-
ment of Aromatic Complex 

5. Indian Rare Earths Ltd.-need for 
expansion of rare earth plant at 
Alwaye 

6. Fertilizer and Chemicals «(Travan-
core) Ltd., Udyogmandal-need for 
additional projects of Ammonia and 
Urea based on naphtha and D.A.P. 
at Ambalamedu 

7. BHEL-A unit should be established 
in Kerala to manufacture ACIDC 
Motors, transformers or switchgear. 
Or a unit for manufacture l f compo-
nents to be set up. 

Present Position 

2 

Within the outlay approved for 7th Plan, the 
HMT made provision for nlanufacture of '2 
colour ofts~1 punung machinery' and 'eed-
ers'. Similarly within the overall 'renewals 
and replacement" PI ugramme the moder-
nisation of [his Unit is included. 

The 7th Plan programme of Instrumentation 
Ltd. includes a number of schemes for 
manufacture of a variety of new products at 
this Unit. A Fluid Control Research Institute 
has also been established ~t Palghat. 

A new scheme for expansion of quay has 
been approved at a cost of Rs. 17 crores to 
help Cochin Shipyard to expand its ship 
repair turnover. 

Government have already approved CRl's 
proposal for the establishment of an aro-
matic complex, on 15t August, 1984. The 
implementation of the scheme is in prog-
ress. 

There is no proposal in the Seventh Plan. 

The caprolactam project of FACT has been 
taken up as a rehabilitation scheme. A deci-
sion is yet to be taken on additional projects 
at Ambalamedu. 

In view of the heavy electrical equipment 
demand supply projections and the capacity 
already available in BHELf the 7th Plan 
capital outlay of the Undertaking is about half 
of the 6th Plan outlay. It will be extremely 
difficult to plan for establishment of new unit 
in the 7th Plan. 
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1 2 

8. National Institute of Design-Need to There is no proposal for this purpose at 
establish an expansion unit of the present. 
Institute 

9. Indian Petrochemicals Corpn. Ltd. IPel has been advised to provide naces-
-IPCl should extend assistance for sary assistance to Kerata Government for 
establishment of downstream units establishment of downstream units. 
in Kerala 

10. Petrofirs Cooperative ltd. Mis. Petrofils have been advised to extend 
technical assistance whenever necessary 

-MIs. Petrofils should extend ass is- for the modernisation of the handloom and 
tance for modernisation handlooms powerloom industry in Kerala. 
and powerlooms in Kerala. 

-There is no synthetic fibre project in An industrial Licence for the manufacture of 
Kerala 4000 MTA Nylon Filament Yam has already 

been issued to the Kerala State Industrial 
Development Corpn. (A State Government 
Public Enterprise) 

11. Oil Exploration Initial seismic data required by ONGC 
through seismic surveys conducted since 

-implementaiton of off shore explo- 1977 in the Kerala Offshore basin have been 
ration activities off the Kerata Coast. interpreted and have resulted in indications 

of 25 reversals, out of which 2 could be 
firmed up as closures. Two wells namely 
Cochin-I and Khasargod-I were drilled on 
these structures in 1978 and, 980 to depths 
of 1755 metres and 2970 metres respec-
tively. There were no indications of hydro-
carbon in the drilled wells. Subsequent to the 
drilling of these two wells mora seismic data 
was obtained and is presently either under 
processing or interpretation. The ONGC has 
planned a step up in oil exploration in the 
Kerala-Konkan basin during the 7th Plan. 

12. Integral Coach Factory The Railways are setting up a unit for manu-
facture of coaches at Kapurthala in Punjab 

-location of railway coach factory at and at present there is no scope for addi-
Kerala tional coach factory. 

13. Power Development The State Govemment had propo'S8d the 
establishment of a thermal plant in Kerala. 
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1 

14. Export Processing Zone at Cochin 

-Need to speed up the implementa-
tion of the project. 

15. India Telephone Industries Ltd. 

-Expansion programme of Palghat 
Unit 

2 

However, no outlay was provided in the 7th 
Plan. Because of frequent monsoon failures 

'" and power shortage, the proposal for setting 
up a thermal power plant in Kerala is now 
under consideration. The Kerala entrusted 
the Central Electricity Authority with the 
preparation of the detailed project report 
which is under progress. 

The work relating to the construction of the 
export processing zone could start only in 
1985-86 as land was not made available in 
1984-85. The implement.,n of the project 
is now speeded up. 

The Palghat Eledronic unit Expansion 
Phase-III for digital exchange equipment at 
an estimated cost of Rs. 465 erores is under 
implementation. An expenditure of As. 2.36 
crores was incurred upto 31.3.1985. In 
1985-86 the expenditure was of the order of 
Rs. 16.56 erores. In 1986-87 the anticipated 
expenditure was of the order of As. 25 
cror.. The outlay for 1987-80 is Rs. 15 
crorss. 

--------------------~------------------------------------

Self-SUfficiency In Production of edible 
oils 

48471 SHRI HUSSAIN DAIWAI: Will 
the Minister of FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) The quantum of edible oils imported 
every year to meet domestic requirements; 

(b) The total quantum of edible oils 
produced indigenously; 

(c) The efforts afoot to enhance indige-
nous production of edible oils 

(d) Whether any schemas have been 

formulated to make the country sal-sufti-
cient in the production of &dble oils; and 

(8) H so, the details thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI 
H.K.L.BHAGA T) (a) The quantum of edble 
oil imported iri the oil. year 1986-87 was 
14.971akh tonnes (provisional). 

(b) The production of nine cultivated 
oilseeds during the year 1986-87 is ex-
pected to be around 115-120 Iakh tonnes. 
On the basis of 120 lakh tonnes the produc-
tion of edible oils would be around 35 Iakh 
tonnas. 
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processing and Infras-
tructural facilities to keep 
pace with the production 
programme of oilseeds. 

(c) to (e). Govemment has taken a 
number of measures to increase the produc--
tion of oilseeds and oils. The important 
measures taken are; 

1. 

2. 

3. 

4. 

5. 

6. 

Implementation of the 
National Oilseeds Devel-
opment Project, CX)vering 
special measures for 
groundnut, rapeseedl 
mustard, soyabaan and 
sunflower besidel inten-
sive development work 
on five other oilseeds. 

State-level cooperative 
oil seeds growers' fed-
eration have been formed 
in soma States under the 
project for rastnauring·of 
fdible oils and Oikeeds 
production land market-
ing through National 
Dairy Development 
Board. 

Better incentive to pr0-
ducers through fixation of 
minimum support prices 
for oilseeds at higher lev-
els. 

Intensification of re-
search efforts for increas-
ing the productivity of 
oilseeds. A Technology 
Mission on Oilseeds has 
been set up. 

Increase in area under 
non-traditional oilseed 
crop like soyabean and 
sunUower and exploita-
tion of oilseeds of tree 
and forest origin, rice 
bran etc. 

Setting up of necessary 

7. Fiscal incentives for in-
creased use of non-con-
vantional oils by the v. 
naspati iAdustry, exemp-
tion form excise duty in 
respect of refif'ad rice 
bran, cottonsee,j and 
soyabean oils meant for 
direct human consump-
tion and also for refined 
solvent extracted oR. 

industria. development of backward 
_ •• In Tamil Nadu 

4848. SHRI N. DENNIS: Will the Min-
ister of INDUSTRY be pleased to state: 

(a> whether his Ministry has classified 
the industrially backward areas in Tamil 
Nadu;; if so, the details; 

(b) the follow up action taken by Union 
Govemment in these areas; and 

(c) how far the classification backw.'d 
areas has helped the industrial development 
of these areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDus.-
TRY (SHRI M. ARUNACHAlAM): <a) The 
districts of Dharmapuri,Kanaya Kumari. 
Madurai, to North Areat. Ramanathapuram. 
South Arent, Thanjawr, TiruchirapaUi and 
Pudukkottai in Tamil Nadu have baan iden-
tified as industrially backward distridsle. 
gibla :or graded rates of Centrallnvastment 
Subsidy and other concassions which .. 
given in the Booklet on -Incentives tor Indus-
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tries in Backward Areas· (updated upto 
October 20, 1986) copies of which are avail-
able. in the Parliament Library. 

(b)and (c). The following figures of I&t-

Year LI IL 

1984 49 32 

1985 47 68 

1986 48 23 

1987 50 13 
(upto Oct) 

(*upto Sept) 

Conservationl()f Coal in Coal Mines 
I 

of C.I.L. 

4849. SHRI RAM BHAGAT 
-PASWAN: Will the Minister of ENERGY be 
pleased to state the steps taken or proposed 
to be taken by Government for conservation 
of coal and ttl avoid wastage in coal mines of 
the Coal India Limited and its subsidiary 
companies? 

THE MINISTER OF ENERGY (SHRI 
VASANTSATHE): To minimise the losses of 
coal and improve its conversation in coal 
mines, following measures have been taken 
by the Govemment-

(1) Adoption of mining tech-
nology suitable. to specific 
geo-mining conditions 
and improved coal 
extraction, for example. 
long wall mining technol-
ogy with high percentage 
of coal extraction is being 
adopted where suitable 

ters of intent (LI). indu$triallicences (IL), SIA 
Registrations and DGTD registrations is-
sued to backward areas- in Tamil Nadu wiN 
indicate the pace of industrial development 
of .backward areas in the State; 

SIA DGTD 
Registration Registration 

21 

56 

24 

71 

.61 

42 

28* 

geological conditions are 
prevailing; 

(2) Increased use of open-
cast mining under suit-
able gee-mining condi-
tions ensuring greater 
percentage of extraction 
of in site coal; 

'(3) Mechanisation of under-
ground workings ena-
bling adoption of larger 
panel sizes thereby re-
ducing the percentage of 
loss of coal reserves left 
in barriers; 

(4) A time bound programme 
for tackling mine-fires; 

(5) Utilisation of washery re-
jects in power generation 
and stowing of under-
ground mines. 
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(6) Working of thin seams 
upto a thickness of 0.9 
meter; 

(7) Extensive investigations 
of mine subsidence 
which help in extraction of 
coal below surface struc-
tures. 

Self-Reliance in Power Generation 
Through Renewable Sources of Energy 

4850. DR. V.VENKATESH: Will the 
Minister of ENERGY be pleased to state: 

(a) The outlays sandioned in the Sev-
enth Five Years Plan for research and devel-
opment in renewable sources of ,nergy; 

(b) Whether Government propose to 
introduce energy laws to force the private 
industry to be self-reliant in power genera-
tion in major industrial sector through renew-
able sources of energy; 

(c) Whether Government have consid-
ered legal measures to force the five-star 
hotels and major industrial houses and high 
rising buildings to be self-reliant in their 
power generation and supply system; and 

(d) If so, the details thereof? 

THE MINISTER OF ENERGY. (SHRI 
VASANT SATHE) (a) Planning Commission 
have allocated an outlay of Rs. 120.35 
crores for research, development and 
demonstration activities in renewable 
sources of energy in the Seventh Five Years 
Pian. 

(b) and (c). There is no such proposal 
for the present. 

(d) Does not arise 

fll .. In the Import Bill of Crud- 011 and 
~ t .. .. "I ..,. 

. ~patroleum. 

4851. DR. V.VENKATESH : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) The reasons for hike in the import bill 
of crude oil and petroleum during 1987-88 
even though there has been no apparent 
industrial demand this year. 

(b) The percentage of the import bill of 
crude and petroleum in view of defence 
exercises; and 

(c) The percentage rise in the import bill 
of petroleum necessitated by increase in the 
public and industrial1ransport demand? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) (a) The 
demand for petroleum products is growing 
faster than indigenous produdion of aude 
oil and increased imports are necessary to 
meet the growing needs of the economy. 
Higher prices of crude oU over the levels of 
1986-87 is another reason. 

(b) The Defence Services oonsume a 
mere 2.25 percent of the national consump-
tion per year. Only a minimal part of this 
percentage may be consumed in exercises 
by the Defence Services. 

(c) The demand for transport fuels like 
~iesel and Motor Spirit is also rising and its 
impact on the import bin for 1987-88 wi. be 
known only at the end of the year. 

Air Pollution In 8.C.C.L,.Dhanbad 

4852.. SHRI SAIFUDDIN CHO· 
WDHURY: WiD the Minister of ENERGY be 
pleased to state: 

(a) Whether the disease known as 
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'Pheumoconiosis' is increasing alarmingly 
among the mine workers of Bharat Coking 
Coal Limited and other coal companies; 

(b) The causes of the disease; 

(c) Whether Government propose to 
conduct a survey in this regard in Dhanbad 
jointly through the National Environmental 
Engineering Research Institute, Nagpur 
and Central Fuel Research Institute, Dhan-
bad; and 

(d) If so, the steps taken in this regard? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) There is no evidence 
to suggest that Pneumoconiosis is increas-
ing amongst miners working B.C.C.L. and 
other coal companies. 

(b) Pneumoconiosis is generally 
caused by inhalation of fine dust particles. 

(c) and (d). A detailed environmental 
study of the Jharia coaHields and other 
coalfields of the nature as suggested is 
proposed to be conducted with the help of 
appropriate expert agencies. The coal com-
panies, even now, are taking elaborate dust 
suppression measures and have under-
taken various steps to generally improve the 
working environment both in the opencast 
and underground mines. Better diagnostic 
facilities in hospitals of the coal companies 
have been introduced. Periodical medical 
examination of workers, specially those 
working in underground mines, is arranged 
for early detection of this disease. 

Fix~tlon of Prices of Essential Drugs 

4853. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of INDUSTRY 
be pleased to state: 

(a) Wether his attention has been 
drawn to the news item captioned "Prices of 

149 essential drugs to be fixed soon" ap-
pearing in Economic Times of 26th October, 
1987; 

(b) ,If so, the names of Vitamin and 
Antibiotic bulk drugs for which the prices will 
be fixed along with the names of producers 
of each vitamin and antibiotic drugs; 

(c) Whether it is a fact that a number of 
these drugs have been price decontrolled 
;and 

(d) If so, the names of these drugs and 
reasons for exclusion? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHAI R.K.JAICHANDAA 
SINGH) 

(a) Yes, Sir. 

(b) to (c). Price fixation/revision is a 
continuous process. All multi-vitamins for-
mUlations and those anti-biotics in Schedule 
t and Schedule II of DPCs, 1987 are price 
controlled as per recommendations of the 
Kelkar Committee and Health Ministry. 

Grant of New Electricity Connections at 
Lawerence Road De.hl 

4854. SHRI JANAK RAJ GUPTA;Will 
the Minister of ENERGY be please to state: 

(a) The policy of Delhi Eledric Supply 
Undertaking to restore electricity connec-
tions disconnected due to non payment ·of 
dues. 

(b) The number of such cases pending 
with Delhi Electric Supply Undertaking at its 
office at Lawerence Road Delhi; 

(c) Since when these cases are pend-
ing and the reasons therefor; 
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(d) The likely time by which these 
connections will be granted; 

(e) Whether representations from 
some Members of Parliament have been 
received by Government in this regard; and 

(f) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHA TGI) (a) to (f). The information is being 
collected and will be laid on the Table of the 
House. 

Restriction on Conspicuous Consump-
tion 

4855. SHRI R.S.MANE:WiIi the Min-
Ister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) Whether he is aware that five star 
hotels in Delhi continue to advertise food 
festivals when the country particularly neigh-
boring areas in Rajasthan etc. are groaning 
under severs drought; 

(b) The steps taken to being about 
restrictions on such conspICuous consump-
tion and advertisements by hotels in the 
Capital; and 

(c) If not, the reasons for not taking 
action in this regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHAI H.K.l. 
BHAGAT) (a) No. Sir. 

(b)and(c): With a view to avoiding con-
spicuous consumption, lavish and o$1en18-
tious entertainments and wastage of 
foodgrains at('. in the context of the wide-
spread drought in the country this year, the 
States and Union Territories have been 

advised to enforce strictly the provisions of 
Guest Control Order and Food (Restrictions 
on Service of Meals by Catering Establish-
ments ) Order. So far as Delbi Administration 
is concerned, they are taking necessary 
action on this advice and considering the 
revival of the Delhi Food (Restrictions on 
Service of Meals by Catering Establish-
ments ) Order. 1974. 

Incentives for Affixing Signature In 
Hindi In Public Sector Undertakings 

4856. DR. P. VALLAL PERUMAN: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) Whether it is a fact that in some 
public sector undertakings if the cheque 
issuing officer affixes his signature in Hindi, 
he is given a small cash incentive; and 

(b) H so, whatherGovernment have any 
proposal to introduce this small incentive in 
all the public sedor undertakings and other 
Central Government offices? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAlA RAO): (a) and (b). Govem-
ment has not issued any instructions to the 
public enterprises regarding payment of 
small cash incentives to the officers affixing 
their signature in Hindi on the cheques is-
sued by the public enterprises. There is also 
no proposal to introduce such an incentive 
either in the public enterprises or in other 
Government Departments. 

Eftect of International Price RI_ of 
Crud. 011 on Import BUI 

4857. PROF. PARAG CHALIHA: WiD 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased 10 state: 

(8) Whetherthere has been an increase 
in the intemational price of crudeoU, if so, the 
details thereof; 
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(b) The impact of this price rise on our 
import bill for crude oil; 

(c) Whether Government have devised 
any methods of inventory control, control in 
use of petroleum products, stepping up of 
production and other devices to avoid in-
crease in the import bill; 

(d) H so. the details of such methods 
proposed to be adopted; and 

(e) The production of crude oil in the 
country at the time of glut in international 
market as also when there is rise in interna-
1ional crude prices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) 
Crude oil prices started falling from Decem-
ber 1985 from a benchmark level of $ 271 bbl 
and stabilised around $ 18ti»1 by 1 st Janu-
ary,1987. 

(b) Does not arise. 

(e)and (d) Domestic demand has been 
increasing faster than the production of in-
digenous crude oil and, therefore, increased 
imports will be necessary in the coming 
years to meet the growing needs of the 
economy. Government will be constantly 
watching the market to take advantage of 
any price situation for the purchase of crude 
oil and petroleum products. Government 
have also initiated a number of steps both for 
curbing the consumption of petroleum prod-
ucts alongwith conservation in the use fuels 
and also for intensified exploration of oil to 
met the domestic demand for petroleum 
products. 

(e) Production of crude oil during 1985-
86 was 50.17 million tonnes which rose to 
30.50 million tonnes in 1986-87. The target 
for current year is 30.46 million tonnes. I 

SUpply of ~ddJtlo"I .. Power to High 
Tension Indutdrle._'JD K.m'attika 

4858. SHRI KESHORAO PAROHI: 
Will the Minister of ENt:RGY be please to 
state: 

(a) Whether National Thermal Power 
Corporation is supplying additional power 
from its unit at Ramagundam to various 
private manganese and iron are units in 
Karnataka; 

(b) Whether this additional power 
supply to these units excludes all other high 
tension industries which are subjected to 80 
per cent power cut; and 

(c) If so, the action proposed to be taken 
by Government to meet the demands of all 
industries in Karnataka in full ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (al to (c). Information is being 
collected and will be laid on the Table of the 
House. 

Loss of Imported Base 011 

4859. DR. B.l.SHAILESH: 
SHRI MOHO. MAHFOOZ ALI 

KHAN: 
SHRI SVED SHAHABUOOIN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) Whether the Bharat Petroleum 
Corporation Ltd. have suffered heavy loss of 
imported base oil form their consignment 
brought by MV Nand Smriti sometime in 
September. 1987 and discharged into the 
pipeline; 

(b) If so, the details thereof; 
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(c) Whether Government have made 
any inquiry into the loss of huge quantity of oil 
form the pipeline; and 

(d) H so, the outcome thereof and the 
action taken by Government in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUn) (a) A 
Statement is enclosed. 

(a) to (d). BPCL has reported short 
receipt of approximately 547 tonnes of im-
ported base oil out of total quantity of 1477 
tonnes stated to have been pumped by 
tanker "Nand Smriti" throl:Jgh their pipeline 
on 26.9.1987. 

Wrth a view to determine the circum-
stances resulting in the reported short re-
ceipt, BPCL has constituted a committee 
consisting of the representatives of Bombay 
Port Trust, Hindustan Petroleum Corpora-
tion Ltd. , Indian Oil Corporation and BPCL. 
The committee has been asked to submit its 
report by end December, 1987. 

Down Gradation of Extra DePartmental 
Sub Offices inHimachal Pradesh 

4860. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) Whether some oftha Extra Depart-
mental Sub Offices like Karoa in Denra 
Postal Division of Himachal Pradesh had a 
workload of lour hours for a number of years 
but were down°-gnided onlY because during 

\ ~ 

one of these years, the workload was fluctu-
ating and might have ben less than four 
hours; 

. 
(b) If so, whether the cases of all the 

Extra Departmental Sub Offices down 
graded in Himachal Pradesh would be re-
viewed and these offices restored to the 

status of Extra Departmental Sub offices 
because of difficult geographical concfrtions 
in which they are located; and 

(c) H so, the likely date by which it would 
be done? 

THE MINiSTER OF STATE IN THE 
MINISTRVOFCOMMUNJCATIONS (SHRI 
SONTOSH MOHAN DEY) (a) The instruc-
tions issued by the Department in this regard 
were that two consecutive annual reviews 
should be conducted in each case to see 
whether or not tht workload ·is 4 hours or 
more per day andth8tthe offices in which the 
workload was found to be less than the 
minimum in both the reviews should only be 
downgraded. The results of the reviews 
conduded in Himachal Pradesh were being 
ascertained and will be laid on the Table of 
the House 

(b) No Sir. There are specific criteria 
prescribed, based on workload and permis-
sible lim its of loss, for upgradation of extra 
departmental branch offices. Only such of-
fices as fulfill the criteria can be considered. 
Further, in accordance with the instructions 
received from the Ministry of Finance in 
connedion with the. draught situation in t!l~ 
country, it has been decide(( that Cases 
relatingto upgrad~itlonof Post offices may ~ 
deferred for the time being. 

(c) Does not arise. 

PaymC\ntil!o T~nralcar.COti~lf.nt of 
Neyvell Lig"H. cOrporatJ:,~n 

4861, SHJ:t, SJ\NWARi W"POAONtt:: 
, '\ .. ..... \ "'t .... " t".... " 

WRithe Minister of ENERGY be pleased to 
state: 

" (~) wh!th~~~~,,~~~~~ 
ration IS maRing Jurtf\er payments to _teen-

• , • I .' nical consultant, MIs. Rhatnbraun Consult-
ing of West Germany without the consultant 
having submitted any further report on the 
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working of the spreaders project; 

(b) H so, the facts thereof and details of 
payments made so far to the consultant; and 

(c) What are the terms of payment? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) :(a) No, Sir. 

(b) MIs. Rheinbraun Consutting have 
been submitting reports periodically and the 
following payments have been made to 
them:-

Advance payment - OMs 253659 

Payment on prorate 
completion of activities - OMs 640049 

(c) The terms of payment which have 
been approved by the FRG Financing 
Agency KFW are as follows:-

(i) Advance payment 

10% of the total contract 
value against Bank Guar-
antee for equivalent 
amount to be furnished 
by the consultant. 

(ii) Payments for services 

Against invoices on quar-
terly basis for actual 
man months in Germany 
and in India for the work 
completed in the previous ' 
quarters. 

(i;i) Retention money bank 
guarantee by the consult-
ant 

1 00/0 of the contract'value 
before commencement 
of peymant for ler/ioes. 

(iv) Bank Guarantee for faith-
ful performance of the 
contract by the consult-
ant. 

10% of the contract 
value. 

t 

Phillips Petroleum Holdings In Cochin 
Oil Refinery 

4862. SHRI JITENDRA PRASADA: 
Will the Minister of PETROLEUM AND 
NATURL GAS be pleased to state: 

(a) Whether the Phillips Petroleum 
Company has sought Government's per-
mission to sefJ its holdings in the Cochin Oil 
Refinery to private investors, and 

(b) If so, the decision taken in the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHIR BRAHM DUn): (a) and 
(b). The company has not sought 
Government's permission so far to sell its 
holding to private investors. 

Unauthorised Telephone Connections In 
Kalyan and Thane Exchanges In 

Maharashtra. 

4863. SHRI RAJ KUMAR RAI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) Whether saveral telephone connec-
tions under Kalyan and Thane telephone 
exchange in Maharashtra have been in-
stalled unauthorisedly; 

(b) Whether Government propose to 
institute an enquiry into the matter; and 

(c) H so, when and if not, the reasons 
th~,tgr? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) No, Sir. 

(b) and (c). The question does not arise 
in view of (a) above. 

Setting up of new Industrial Units In 
Bihar 

4864. SHRI LAllTESHWAR SHAHI: 
DR. G.S.RAJHANS: 

Will the Minister ot INDUSTRY be pleased to 
state: 

(a) The proposals submitted by Bihar 
Government which are presently pending 
with Union Government for setting up new 
industrial units in the State; 

(b) When the proposal are likely to be 
cleared by Union Government; and 

(c) Further action taken by Union Gov-
ernment on these pending cases? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRt M. ARU' ACHAlAM): (a) to (c). 
Of the Industrial U 8tee Applications re-
ceived form the Put c Sector Enterprises of 
the Government of Bihar during the years 
1985, 1986 and 1987 (as on 3.12.1987) for 
the setting up of new industrial units in the 
state, there are three applications which are 
at various stages of processing. The details 
ofpending industrial licence ~t->pl;cations are 
not divulged till the Government have taken 
a final decision thereon. 

High Price of Pesticides 

4865. DR. T. KALPANA DEVI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) Whether prices of indigenous pesti-
cides are very high; 

(b) If so, the reasons thereof; 

(c) The step proposed to bring their 
prices under control; 

(d) The total quantity pesticides im-
ported during 1985,1986 and 1987; 

(e) The total amount of foreign ex-
change spent on import of pesticides during 
1985, 1986 and 1987, yearwise; and 

(f) The steps Government propose to 
take to reduce the imports and thus save 
foreign exchange? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K.JAICHANDRA 
SINGH): (a) and (b). Cost of some indige-
nous pesticide is high in comparision with 
international prices of similar products. This 
is partly on account of need to i~port certain 
raw materials and intermediates on which 
high customs duties are payable, and 
smaller scales of production in our country. 

(c) Government are liberally allowing 
import of pesticides where there is a gap in 
indigenous production so that prices may 
not riseduetoshortages. Constant review of 
import duty and excise duty is also being 
made to give relief where needed. 

(d) and (e). Information is being col-
lected and will be laid on the Table of the 
House. 

(f) Only those pesticides are anowed for 
import in the country which are not being 
manufadured indigenously or where the 
demand exceeds local availability. Indige-
nous produdion of thesa pesticides is being 
encouraged by the Govemment so that 
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imports can be reduced. 

Mining; DevelOpment with Polish 
Assistance 

4866. SHRIMATI BASAVAAAJES-
WARI: Will the Minister of ENERGY be 
pleased to state: 

(a) Whether Poland has expre.ssed its 
willingness to enter the Indian market in 
mining; 

(b) If so, whether Union Government 
had discussed with the Poland Government 
with regard to seeking assistance in the 
mining expertisation. 

(c) Whether any agreement in this 
regard has been reached; and 

(d) If so, to what extent the mining 
development will be planned in India with the 
help of Poland? 

THE: MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). During the 
recent meeting of the Indo-Polish Joint 
Commission held at Warsaw in Octo-
ber,1g87, Poland expressed interest in coal 
mining projects including areas such as 
shaft sinking, mine construction, washeries, 
modernisation of rescue stations, mining 
electronics and automation, opencast min-
ing and coal handling plants. It also ex-
pressed willingness to enter into collabora-
tion with suitable Indian parties for this pur-
pose and also in rendering scientific and 
technical services. 

bean reach~ with Poland in this r~gard. 
Specific Polish o~ers when receive~ would 
be given due consideration by taking into 
account similar offers form other sources, if' 
any. 

~ 

Pending Claims of Postal Life Insur-
ance Corporation 

4867. SHRI VISHNU MODI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) The time taken normally in finalising 
the claims of advances and surrender val-
ues against the policies of Postal Life Insur-
ance Corporation; 

(b) The number of claims pending for 
advice and surrendervalues as on 1 Novem-
ber, 1987 indicating the date since when 
pending and the reason for delay, claim-
wise; and 

(c) The steps Government propose to 
take to settte the pending claims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV) : 

(a) Claims which are eligible for ad-
vances (loans) are sanctioned without any 
delay. The surrender of policy cases are also 
sanctioned without any delay, except for 
cases with reasons, for delay as indicated 
below: 

(b) The figures of pendency is as fol-
(c) and (d). No specific agreement has lows:-

.~' Qn_j-10-1987 

R~iv8c( Sett1ecf Balance 
- :'""":"'..:":.--=-:- . . . -~ w ... 

4137 4nS Loan 59 
~''fr: r;, •• :; 

Sii1f.8J1(J~r -~wt. ~'-
:;~. .- . sst 
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" The pendency is of those cases which 
have been received in the previous month, 
and are under process, and also those 
which has non-credits of premia to be 
settled. 

1. 

2. 

Other reasons area: 

Policy is not in force and may 
have lapsed. 

Policy document and other 
documents may be wanting 
and case is under correspon-
dence. 

3. Due to past non-credits of pre-
mium in the policy Account, 
their verification from various 
PAOs/DDOs take time to settle 
by correspondence. Due to 
non- receipt of reply. some 
cases get delayed. Dates from 
which pending cannot be given 
as 567 surrender cases and 59 
loan cases are pending as the 
details are available in the 
Circles, where only those 
cases are processed. How-
ever, details are being obtained 
from the Circles about period 
and reason for pendency. 

(c) There are no pending cases of 
advances (Loans), exCept 59 and therefore, 
no special steps are required. For Surrender 
Policies. the majority of these cases are in 
Andhra, Bihar, Tamil Nadu and Gujarat .. 
where Postmasters General have been 
asked to expedite these cases. 

Import of Raw Material for Plastic 
Industry 

4868, OR. CHANORA ~ SHEKHAR 
mIPATHI: Will the Minist~r of INDUSTRY 
be pleased to state: (a) Whether the plastic 
processing industries are facing difficulty 
due to shortage of raw material; 

(b) If so, whether Government propose 
to import raw material; 

(c) If so, the raw material to be imported 
and the conditions on whicn it is proposed to 
be imported with the amount of foreign ex-
change likely to be spent on it; 

(d) Whether products manufadured 
from this raw material will also be exported; 
and 

(e) H so, the products to be exported 
and the amount Of foreign exchange likely to 
be earned thereby? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICAlS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K.JAICHANDRA 
SINGH): (a) to (c) . The domestic production 
is insufficient to cater to the indigenous 
demand, thus'the industry is partly depend-
ent on imports and the same are allowed to 
be importedby actual users under OGL. In 
addition, STCIIPCL have been authorised 
to import around 50,000 tonnes of LOPE 
during the current year to meet the domestic 
demand, with a foreign exchange require-
ment of around Rs. 63. crores. 

I' l' 

(d) and (e) Th~ .abo~e, i~. -:8. 
mainly to cater to the dom~ic d""ahd and 
the extent of utilisation for·'.~ #P 
cannot be aseertaln8d: ~r, the;,;' art 
exiSting schemes~ wlt1ia Yi;;iCie~ 
exPorts tq permit' ~xpo;tf"f._unit~ tO~mJOrt 
raw material duty free~ requlred for such 
exports. 



395 Written Answers DECEMBER 8, 1987 Written Answers 396 

Recommendations of Standing 
Committee on Safety on Coal Mines 

4868-A. SHRI ANIL BASU: Will the 
Minister of ENERGY be pleased to state: 

'(a) The details of recommendations 
made at the meeting of the Standing 
Committee on Safety on Coal Mines held on 
23. September, 1986; and 

(b) The extent to which the recommen-
dations have been implemented? 

THE MINISTER OF ENERGY: (SHRI 
VASANT . SATHE): (a) The Standing 
Committee on Safety, constituted in the 
Department of Coal, made, among others, 
the following recommandations in its meet-
ting held on 23.9.1986:-

1. Transportation of sand may be 
departmentalised to the extent 
feasible; 

2. Meeting of Safety Committee may 
be held once in six months; 

3. Meetings of Pit Safety Committee 
may be regularly convened; 

4. The possibility of Tirr.bermen being 
put on piece rated I ~sis may be 
examined; and 

5. All Safety Officers may be de-
ployed ir safety works only. 

(b). A Status Report on implemention of 
the recommendations of the Committee is 
given in the statement below: 

STATEMENT 

Status Report on Implementation of the Recommendations of the Meeting of Standing 
Committee on Safety Held on 23.9.1986. 

No. Recomendations 

1 2 

1. Transportation of sand 
may be departmentalised 
to the extent feasible. 

Status 

3 

The extent of departmentalisation of 
transport of sand as on 31 st March. 
1987, company-wise is as below:-

Company As percentage of total 
quantity. 

BCCL 4.1% 

CCL 40.00/0 

ECl 6.34% 

WCL 1.260/0 

SECL N.A 
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1 2 

2. Meetings of Safety 
Committee may be held once 
in six months 

3. Meetings of Pit Safety 
commlttes may be convened 
regularly. 

PSC functioning 
No. of meetings held 

In October,1986 

In November, 1986 

In December,1986 

4. The possibility of Timberman 
being put on piece rated basis 
may be examined. 

5. All Safety Officers may be 
deployed in Safety work only. 

No. of Colliery Safety 
Officers appointed. 

No. of Safety Officers 
engaged on a safety jobs 
only 

3 

In NCL and NEC sand transportation is not 
done. In view of practical difficulties, 1000/0 
departmentalisation is not feasible. 
After 23.9.86 two meetings of Standing 
Committees on Safety were held on 4.2.87 
and 4:2.87 and 20.11.87. 

Pit Safety Committees have been constituted 
in all the mines as per guidelines of Mines 
Rules and the meetings are held regularly. 
The number of meetings held in the last 
quarter of 1986, company-wise, is as under: 

ECl BCCl CCL WCL SECl NEC 

114 

114 

114 

114 

92 77 58 76 5 

54 77 58 76 5 

53 77 58 76 5 

44 74 58 76 5 

The suggestion has been examined and a view 
has been takne that It is not practicable and 
advlseable to put Timbermen in piece rated 
category. 

Strict Instructions have been issued to all the 
companies of the Coal India ltd. for engaging 
Safety Officers only on safety work. This has 
been practically implemented as may be seen 
from the figures given below:-

ECl BCCl CCL WCl SECl NEC 

114 91 69 58 76 4 

114 82 69 N.A 76 Nil 

...... ,,_ __ .._ .... _----.- - ....._ ........ --... 
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12.00. hrs. 
~ 

SHRr SHANTARAM NAIK (Panaji) : I 
am waiting for the last ten days to know what 
you have decided about my motion regard-
ing Shri N. T Rama Aao. I want an assurance 
from you that notice given by them should 
not have prion"ty over my notices. Frivolous 
notices instigated by the perso~s whom I am 
charging should not have priority over my 
notice. 

MR. SPEAKER: I am getting the infor-
mation. 

SHRI SHANTARAM NAIK: But their 
frivolous notices should not have priority 
over the one given by me and my col-
leagues. 

( Interruptions) 

SHRI M.RAGHUMA REDDY (Nal-
ganda): We have given an adjournment 
motion. 

( Interruptions) 

MR. SPEAKER: There IS no adjourn-
ment motion. 

( Interruption) 

MR. SPEAKER: I have not allowed 
anything. 

[ Translation] 

• I-SHRI P. NAMGVAl; Mr. S~aker. Sir, 
t" •• • ..... l , ......, 

the tIming of Sansad ~~machar has been 
changed from 7 ~ ~.M .. to 11 P.M. It may be 
convenient for Pa~ Sahib! but not for ~8n­
erar pubtKi. The tim; should be reverted to 
7.30 P.M. It is a totally wrong decision. 

(Interruptions) 

AN HON. MEMBER: Mr. Speaker Sir, 

the timing ""Of this programme should be 
convenient to all. (Interruptions) 

SHRI P. NAMGYAL: We have strong 
reservations against this change in timing. 

( Interruptions) 

MR. SPEAKER: I have not, allowed any 
adjournment motion. 

( Interruptions) 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
What is happening, Sir? (Interruptions) 

[ Trans/ation] 

SHRI PRATAP BHANU SHARMA 
(Vidisha): Mr. Speaker I Sir. 730 P.M. is the 
convenient time for Sansad Samachar. 

( Interruptions) 

MR. SPEAKER: We have discussed 
such questions in the past also according to 
rules. In this connection. I am trying to gather 
some Information because I feel that we had 
taken a similar decision regarding Mahar-
ashtra. 

[English] 

Let me give it a thought. 

[ Translation] 

Whatever information ;s provided to me. 
I will examine it and then decide acoording to 
rules. 

~ 

( Interruptions) 

SHfU RAM NAGINA MISHRA (Salem .. 
pur): Mr. Speaker, Sir, this is an injustice 
against ~ndi speaking people. 
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(Interruptions) 

SHRI P. NAMGYAL: Mr. Speaker Sir, 
there is power cut in my constituency after 11 
0' clock and no programme is telecast after 
that. 

[English] 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): Sir, it is a simple request. 
'Sansad Samachar', which was being given 
at 7, has been now shifted to 11. We want to 
understand whether the capable and inteJIi-
gent Minister has shifted this so that the 
people will know better at 11 O'clock than at 
7 or whether it is a downgrading of the 
'Sansad Samachar'. I want to understand 
this. 

[ Trans/ation] 

MR. SPEAKER: Wait a minute. When all 
of you speak together, nothing is audible. 
(Interruptions) Let me listen. Let me say 
something to you (Interruptions) If all of you 
continue like this. neither you nor I will be 
able to follow anything (Interruptions) I have 
heard you Panikaji. do not get agitated, first 
listen to me. I would let you know myself after 
examining what he has stated in the House. 
(Interruptions) When 40 people speak to-
gether, I can't follow anything. (/ntenup-
lions). You may speak whatever you like but 
nothing is audible. 

[English] 

SHAt BHAGAWAT JHA AZAD: We 
want to know whether the Minister wants this 
country to hear the Sansad proceedings or 
he does not want it. That is number one. 

I [Translation) 

MR. SPEAKER: I have followed. 

[English] 

SHAI BHAGWAT JHA AZAD: Sec-
orfdly, we want to understand whether the 
Minister appreciates people's feelings or he 
likes his whims. 

[ Translation] 

MR. SPEAKER: You listen to me. It is 
like this (Interruptions) You listen to me. You 
pay attention to what I am saying. 

[English] 

SHRt BHAGWAT JHA AZAD: The 
Minister, before changing the time, should 
find out which is the better time. (Interrup-
tions) 

What kind of Minister have you got? 

[ Trans/ation] 

MR. SPEAKER: Now whe!l one person 
has spoken, I have followed. Earlier I muld 
not hear anything. So what can I tell? I would 
inform the House today itself after enquiring. 
( Interruptions) 

[English] 

Today, I will take it up. 

[ Translation] 

Again all of you have started speaking 
together. What can I do. What you people 
say is not audible, so what can I do? 

[English] 

SHRI BHAGWAT JHA AZ.AD: The 
Press has reported today that the Minister 
takes a red pencil and a black pancH before 
the news. He cuts out certain things and 
allows only what he likes. Bhagatji, have you 
got to say anything on this? (Interruptions) 
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( Int9rruptions) We want to hear the Minister of Parlia-
mentary Affairs. What is his view? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGA T): Sir, I shan convey the sentiments 
of the Members of this House immediately 
today. I also share the sentiments. I shall 
convey this to the Minister concerned. The 
Speaker has already said that he will look 
into this matter and I share your anxiety. 
( Interruptions) 

I shall convey your sentiments to the 
Minister. 

( Interruptions) 

SHRl BHAGWAT JHA AZAD: No look-
ing into by the Minister. The Speaker will 
decide. 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, it has to be oonsidered. 

( Interruptions) 

PROF. MADHU DANDAVATE (Ra-
japur): On a point of order regarding what he 
has said. Sir, as far as the proceedings ofthe 
Parliament are concerned, not the Minister 

\ 

but the Speaker has the right to give direc-
tion to tlle Department concerned. There-
fore, I request you on behaH of all that you 
give the direction. 

SHRI BHAGWAl JHA AZAD: Sir, you 
decide. 

MR. SPEAKER: I have already said 
that. It is on record and I, will do it. (Interrup-
tions) 

[ Translation] 

SHRI HARfSH RAWAT: Mr. Speaker, 
Sir. I have two questions. First is ......•. 

[English] 

SHRI H.M. PATEL (Sabarkantha): It is 
absurd to change the hour from 7.30 to 11. 

MR. SPEAKER: I agree. 

SHRI H.M. PATEL: It only means that 
the Minister does not want the people to hear 
it. 

( Interruptions) 

MR. SPEAKER: I agree with the hon. 
Members on this subject and I will direct the 
Minister to look into it. It is the consensus of 
the House. 

( Int9rruptions) 

[ Translation] 

SHRI HARISH RAWAT: The Hindi Bul-
letin of 7.30 which has been shifted to ..... . 

MR. SPEAKER: That has been dis-
cussed. 

SHRI HARISH RAWAT: The people 
responsible for shifting it to 11 P.M. should 
be taken to task. 

MR. SPEAKER: We will look into it 
afterwards. 

[English] 

SHRI V. KISHORE CHANDRA S. DEO 
(Parvathipuram): What about the adjourn-
ment motion on submarine deal? ....... . 
( Intert1Jptions) 

SHRI BASUDEB ACHARIA: We have 
given notices of an adjournment motion 
about the enquiry ioto the submarine 
deal... ....•.. ( Interruptions) 
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MR. SPEAKER: Hon. Members, I sent [English} 
you the reply because I took adion immedi-
ately. Yesterday Professor Saheb had also They are looking into it. It is in progress. 
asked me. 

( Interruptions) 

MA. SPEAKER: I sent the reply to you. 
It is in progress. 

[ Trans/ation] 

( Inte;ruptions) 

MR. SPEA1<EA: I am not aware of 
anything ake this. =This is totaUy wrong. 

SHRt BASUDEB ACHARIA: We have [Eng/ish] 
not gat it. ........ . 

( Interruptions) 

PROF. MADHU DANDAVATE: You 
made an observation yesterday that you 
cannot go by the press report and that we 
should give you something concrete. I have 
given you a detailed note sent by the former 
Defence Minister to the Prime Minister re-
garding the scuttling of the enquiry ..... (Inter-
ruptions) 

[Translation] 

MR. SPEAKER: Why don't you listsn? I 
have told you that I have enquired about it. I 
am sending replies to all the notices that I 
have received in this regard. 

[English] 

( Interruptions) 

SHRI S. JAIPAL REDDY 

SHAI M. RAGHUMA REDDY: Sir, I 
have given a notice about the shipment of 
sixty thousand rifles that has been diverted 
to Pakistan. 

MR. SPEAKER: I am already on the job. 
I have asked for information as early as 
possible. 

( Interruptions) 

SHRI S. JAIP~ REDDY: We know the 
reply. The Government is sabotaging and 
scuttling the enquiry ....... (Int9mJptions) 

MR. SPEAKER: Nothing doing. 

[ Translation] 

You listen to me Jaipalji. I have re-
quested Datta Samantji also that if you 
speak politely, I won't complain. I have fol-
lowed you. H I have the facts, 

(Mahbubnagar): We want the matter to be [English] 
discussed in the House ..... . 

( Intenuptions) 

[ Translation] 

MR .. SPEAKER: Why don't you listen, 
Sir. I am saying the same thing. Copies of 
reply have been sent to all the hone Members 
who had given notices under Rule 193. 

I will go again into it. 

[ Translation} 

I have not tumed down your request and 
as soon as I have got the information, I have 
passed it on to you. 

( Interruptions) 
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[English] [English] 

MR. SPEAKER: They say it is in prog- I will look into it. You come to me. 
ress. 

( Interruptions) 

[English] 

MR. SPEAKER: I have heard it. It is an 
elected Government; I have to go by what 
they say. If they are wrong, then we will catch 
them. 

( Interruptions) 

PROF. MADHU DANDAVATE: We are 
demanding a discussion in the House. 

[ Translation] 

MR. SPEAKER: I am not stopping you 
from discussing it in the House. But it can be 
discussed in come other way also. I am 
looking into it and if there is some thing. 
discussion will be allowed. (Interruptions) 

[English] 

PROF. MADHU DANDAVATE: This is MR. SPEAKER: What has been done in 
the Ministry's reply. It is a cursory one. Can the House, I will go by that. 
this reply be a substitute to the Defence 
Minister's reply in the House ....... (Interrup-
tions) 

[ Translation] 12.20 hrs. 

MR. SPEAKER: The facts that are with PAPERS LAID ON THE TABLE 
me ....... . 

( Interruptions)·· 

[English] 

MR. SPEAKER: Not allowed. 

PROF. MADHU DANDAVATE: Are you 
convinced with the reply of the Defence 
Ministry? Is it a substitute for the reply in the 
House? 

[ Translation] 

MR. SPEAKER: You come to me and 
discuss it if you so desire, but the point ;s that 
I have placed before the House whatever 
information was available with me. 

** not recorded. 

Review on and Annual Report of Scoot-
ers India Ltd. for 1986-87, Trlvenl Struc-
tural Ltd. for 1986 .. 87, Tungabhadra Steel 

Products Ltd., for 1986-87, etc. 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): I beg to lay on the Table 
a copy each of the following papers (Hindi 
and English versions) under sub-section (1) 
of section 619A of the Companies Act, 
1956:-

(a) (i) Review by the Government 
on the working of the Scooters 
India Limited for the year 1986-
87. 

(ii) Annual Report of the Scooters 
India Limited for the year 1986-
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87 along with Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library. See 
No. LT-5197/87] 

(b) (i) A statement regarding Re-
view by the Government on the 
working of the Triveni Strudure 
Limited for the year 1986-87. 

(ii) Annual Report of the Triveni 
Structural Limited for the year 
1986-87 along with Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in 
Library. See No. L T -51 ~8187] 

(c) (i) A statement regarding Re-
view by the Government on the 
working of the Tungabhadra 
Steel Products Limited for the 
year 1986-87. 

(ii) Annual Report of the Tun-
gabhadra Steel Produds Um-
ited for the year 1986-87 along 
with Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT-
5199/87] 

(d) (i) A statement regarding Re-
view by the Government on the 
working of the Instrumentation 
Limited, for the year 1986-87. 

(ii) Annual Report of the Instrumen-
tation Limited for the year 1986-
87 along with Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library. See 
No. L T -5200/87] 

(e) (i) Review by the Government 

on the working of the Hindustan 
Salts Umited for the year 1 985 to 
87. 

(ii) 'Annual Report of the Hindustan 
Salts Umited for the year 1985 to 
1987 along with Audited Ac-
counts and the comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library. 598 
No. LT-5201/87] 

(f) (i) Review by the Government 
on th~ working of the Sambhar 
Salts Limited for the years 1985 
to 1987. 

(ii) Annual Report of the Sambhar 
Salts Limited for the years 1985 
to 1987 along with Audited Ac-
COUrtts and the comments of the 
Comptroller and Auditor General 
thereon. [Placed in Library. See 
No. L T-5202l87] 

(g) (i) A statement regaraing Re-
view by the Government on the 
working of "the Praga Tools Um-
ited for the year 1986-87. 

(ii) Annual Report of the Praga 
Tools Lim ited for the year 1986-
87 along with Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library. See 
No. L T-5203l87] 

(h) (i) A statement regarding Re-
view by the Government on the 
working of the Mining and Allied 
Machinery Corporation Limited, 
for the year 1986-87. 

(ii) Annual Report of the Mining and 
Allied Machinery Corporation 
Limited, for the year 1986-87 
along with Audited Accounts and 
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the comments of the Comptroller 
and Auditor General thereon: 
[Placed in Library. See No. LT-
5204/87] 

(i) (i) A statement regarding Re-
view by the Government on the 
working of the HMT Limited for 
the year 1986-87. 

(ii) Annual Report of the HMT Lim-
ited for the year 1986-87 along 
with Audited Accounts and the 
comments of the ComptlDUer 
and Auditor General thereon. 
[Placed in Library. See No. LT-
5205/87] 

0) (i) A statement regarding Re-
view by the Government on the 
working of the National Industrial 
Development Corporation Lim-
ited for the year 1986-87. 

(ii) Annual Report of the National 
Industrial Development Corpo-
ration Limited, for the year 1986-
87 along with Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library. See 
No. L T -5206187] 

Review on and Annual Report of Sln-
garenl Collieries Co. Ltd; for 1986-87 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): I beg to lay on the Table 
a copy each of the following papers (Hindi 
and English versions) under sub-section (1) 
of sedion 619A of i4~; tompanies Act. 
1956:-

(1) Review by the Government on 
the working of the Singareni 
Collieries Company Umited for 
the year 1986-87. 

(2) Annual Report of the Singareni 
Collieries Company Limited for 
the year 1986-87 along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. L T-
5207187) 

Notification uncler Indian Telegraph Act 

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH): I beg to lay 
on the Table a copy of the India~ Telegraph 
(Fifth Amendment) Rula&;, 1987 (Hindi and 
English versions) published in Notification 
No. G.S.R. 837 in Gazette of India dated the 
5th October. 1987 under sub-section (5) of 
section 7 of the Indian Telegraph Act, 1885. 
[Placed in Library. 599 No. L T-5208/87] 

Notification under Rice Milling Industry 
(Regulation) Act, under Bureau of Indian 
Standards Act, Annual Report of and 
Review on Super Bazar, the Cooperatlv. 

Stofe Ltd., New Deihl, for 1985 etc 
• 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGAT): I beg to lay an the Tabl_ 

(1) A copy of the Rice-Milling Indus-
try (Regulation and Licensing) 
(Second Amendment) Rules, 
1987 (Hindi and English ver-
sions) published in Notification 
No. G.S.R. 935(E) in Gazette of 
India dated the 25th November 
1987 under sub-section (4) of 
section 22 of the Rice-Milling 
Industry (Regulation) Ad, 1958. 
[Placed in Ubrary. See No. L T-
5209/87] 

(2) A copy of Notification No. S.O. 
1014(E) (Hindi and English ver-
sions, published in Gazette of 
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India dated the 24th November, 
1987 regarding delegation of 
powers of the State Government 
to Union Territories Adm inistra-
tions under section 34 of the 
Bureau of Indian Standards Act, 
1986 issued under article 239 (1) 
of the Constitution. [Placed in 
Library. 599 No. LT-5210187] 

(3) (i) a copy of the Annual Report 
(Hindi and English versions) of 
the Super Bazar, the Coopera-
tive Store Limited, New Delhi, for 
the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Super 
Bazar, the Cooperative Store 
Limited, New Delhi, for the year 
1985-86. 

(4) A statement (Hindi and English 
versiona) showing reasons for 
delay in laying the papers men-
tioned at (3) above. [Placed in 
library. S99 No. l T-5211187] 

(5) {i) A copy of the Annua' Report 
(Hindi ahd English versions) of 
the Bureau of Indian Standards 
for the year 1986-87 along with 
Audited Accounts under section 
23 of the Bureau of Indian Stan-
dards Act. 1986. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Bu-
reau of Indian Standards for the 
year 1986-87. [Placed in 
Lbrary. See No. L T-5212187] 

Review on and Annual Report of Bharat 
Petroleum Corporation Ltd., for 1986-87, 
of Hindustan Petroleum Corporation 

Ltd., for 1986-87 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA OIKSHIT): On 
behalf of Shri Brahma Outt.1 bag to lay on the 
Table-

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Ad. 1956. 

(a) (i) Review by the Govemment 
on the working of the Bharat 
Petroleum Corporation Limited 
for the year 1986-87. 

(ii) Annual Report of the Bharat 
Petroleum Corporation limited 
for the year 1986-87 along with 
Audited Accounts and the com-
ments of the ComptlDner and 
Auditor General thereon. 
[Placed in Ubrary. See No. l T-
5213187] 

(b) (i) Review by the Govemment 
on th .... working of the Hindustan 
Petroleum Corporation limited 
for the year 1986-87. 

(ii) Annual Report of the Hindustan 
Petroleum Corporation Limited 
for the year 1986-87 along with 
Audited AccountSarufthe com-
ments of the Comptroller and 
Auditor General thereon. 
[Placec: '. \~ry. See No .. LT-
5214187] , 

(c) (i) Review by the Government of 
the working of the ~as Authority 
of India Limited for the year 
1986-87. 
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the Government on the Audited 
Accounts of the Khadi and Vil-
lage InduStries Commissior.) for 
the year 1986-87. [P~aC8d in 
Lbrary. SHNo. LT-S218187] 

(ii) Annual Report of the Gas Au-
thority of India Limited, for the 
year 1986-87 along with Audited 
Accounts and the comments of 
the Comptroller Auditor General 
thereon. [Placed in Library. See 
No. L T-5215/87] 

(2) A copy of the Corporate Plan-
1985-2005 (Hindi and English 
versions) of the Oil and Natural 
Gas Commission. [Placed in 
Library. See No. LT-S216/87} 

Notification · under Industries (Develop-
ment and Regulation) Act, Annual Ac-
counts and Review etc. on Khadi and 
Village Industries Commission for 1986 

-87, etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): I beg to 
lay on the Table:-

(1) A copy of the Passenger Cars 
fitted with Handicapped Control 
Gadgets (Restriction of Re-Sale 
) Order, 1987 (Hindi and English 
versions) published in Notifica-
tion No. S.O. 806 (E) in Gazette 
of India dated the 1st Septem-
ber, 1987 issued under aection 
18-G of the Industries (Develop-
ment and Regulation) Act, 1951. 
[Placed in Library. See No. LT-
5217187] 

(2) (i) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the ~hadi and ·Village 
Industries Commission for the 
year 196'" 0,7 together with Audit 
Report ther~o~. 

(ii) A statement (Hindi and Engl;sh 
versions) regarding Review by 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Automotive Research Asso-
ciation of India, Pune, for the 
year 1986-87 along with Audited 
Accounts. 

(ii) A statement (Hindi and English 
versio"s) regarding Review by 
the Government on the working 
of the Automotive Research 
Association of India, Pune, for 
the year 1986-87. [Placed in 
Library. See ~o. L T-5219/87] 1 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Pulp and Paper 
Research Institute, Dehradun 
for the year 1985.87 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Cen-
tral Pulp and Paper Research 
Institute, Dehradurr, for the year 
1988-87. [Placed in'Library. See 
No. L T -5220/87] 

f5) (i) A copy of the Annual Report 
(Hindi and English versions) ot 
the Coir Boar~, Cochin, for the 
year 1986-87 under section 19 of 
the Coir Industry Act, 1953. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the CoirBoaro. Cochm, for the 
year 1986-87. [Placed in 
Library. See No. LT -5221/87] 
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Review and Annual Report of Hlndustan 
Organic Chemicals Ud., for 1986-87, 
Review and Annual Report of Indian 
Petro • Chemicals Corporation Ltd., for 

1986-87, etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): I beg to lay on the Table-

(1) A copy each of the following 
papers (Hindi and. English ver-
sions) under sub-section (1) of 
section 6.19A of the Companies 
Act, 1956:-

(a) (i) Review by the Government 
on the working of the Hindustan 
organic Chemicals Limited for 
the year 1986-87. 

(ii) Annual Report of the Hindustan 
Organic Chemicals Limited, for 
the year 1986-87 along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. l T-
5222/87] 

(b) (i) Review by the Government 
on the working of the Indian 
Petrochemicals Corporation 
Limited for the year 1986-87. 

(ii) Annual Report of the Indian Pet-
rochemicals Corporation lim-
ited for the year 1986-87 along 
with Audited Accounts and the 
com ments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. 599 No. LT-
5223/871 

(c) (i) Review by the Government 
on the working of the Indian 

Drugs and Pharmaceutical Lim-
ited for the year 1986-87. 

(ii) Annual Report of the Indian 
Drugs and Pharmaceutical Lim-
ited for the year 1986-87 along 
with Audited Accounts and the 
comme.nts of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. L T-
5224187] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Institute of Plastics 
Engineering and Technology, 
Madras, for the year 1986-87, 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Cen-
tral Institute of Plastics Engi-
neering and Technology, Ma-
dras, fot the year 1986-87. 
[Placed in Library. 5s9 No. L T-
5225/87] 

Notification under Indian Telegraph Act, 
Review and Annual Report of Hindustan 
Teleprinters Ltd., Madras, for 1986-87, of 
Indian Telephone Industries Ltd.", for 

1986-87, atc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): I beg to lay on 
the Table-

(1) A copy of the Indian Telegraph 
(Fourth Amendment) Rules. 
1987 (Hindi and English ver-
sions) pijJ;)Uhed in Notification 
No. G.s.R.11 9 (E) in Gazette of 
India ~dated the 18th August, 
1987 under sub-section (5) of 
section 7 of the Indian Telegraph 
N:t, 1985. {Placed in Library. 
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See No. L T -5226/87] 

(2) A copy each of the following 
papers (Hil"di and English ver-
sions) under sub~section (1) of 
section 619A of the Companies 
Ad, 1956:-

(a) (i) Review by the Government 
on the working of the Hindustan 
Teleprinters Limited, Madras, for 
the year 1986-87. 

(ii) Annual Report of the Hindustan 
Teleprinters Limited, Madras, for 
the year 1986-87 along with 
Audited-Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. L T-
5227/87] 

(b) (i) Review by the Government 
on the working of the Indian 
Telephonalndustries Limited for 
the year 1986-87. [Placed. in Li-
brary. See No. L T-5228/87] 

(ii) Annual Report of the Indian 

Review on and Annu,' Report of North 
Eastern Electric Power Corporation ",Id., 

for 1888-87 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHTAGI): I beg to lay on the Table a copy 
each of the following papers (Hindi and 
English versions) under sub-sadion (1) of 
section 619A of the Companies Act, 1956:-

(1) Review by the Government on 
the working of the North E-astern 
Electric Power Corporation lim-
ited for the year' 986-87. 

(2) Annual Reportofth$ North East-1i 
ern Electric Power Corporatio~~ 
Limited for the year 1986-87 
along with AUElited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 
[Placed in Ubrary. See No. L T-
5230/87] 

Telephone Industries Limited for [English] 
the year 1986-87 along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by the Government 
on the working of the Tele-com-
munications Consultants India 
Limited for the year 1986.87. 

(ii) Annual Report of the T ele-com-
munications Consultants India 
Umited for the year 1986-87 
along with Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 
(Placed tn library. See No. LT· 
5229187] 

( Interruptions) 

SHRI BASUDEB ACHARIA: What is 
your observation? 

MR. SPEAKER: I have got the papers. 

[ Translation] 

MR. SPEAKER: Have I ever disal-
lowed? You asked for a discussion on 
FERA, I allowed it. You asked for a djscus-
sion on another matter. I again allowed it and 
I have bien doing Ilpin ad again. If there 
11...".· ...... ' .......... 
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{English] 

I have to satisfy myself. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Now I have no worry. 
Nor ........ . 

( Interruptions) 

MR. SPEAKER: No, Sir, it may have 
been earlier. 

( Interruptions) 

[English] 

SHRI S. JAIPAL REDDY 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Who has stalled dis-
cussion? It has never been stalled. 

( Interruptions) 

[English] 

SHRI INDRAJIT GUPTA (Basirhat): 
Have you gone through this reply given by 
the Minister? 

( Interruptions) 

MR. SPEAKER: Which Minister? 

( Interruptions) 

(Mahbubnagar): The Minister already gave [ Translation] 
a reply in the House. 

MR. SPEAKER: , would look into it 
[Translation] later? 

MR. SPEAKER: Jaipalji, you unneces- (Interruptions) 
sariJy get agitated. 

MR. SPEAKER: I don't understand 
(Intenvptions) what you are doing. This has become a daily 

affair as if there is nothing els8 left. 
[English} 

PROF. MADHU DANDAVATE (A a-
japur): Are you seeding the game of the 
Government. Sir? They are preventing the 
discussion on the Sl lmarine issue ..... . 

(Interruptions) * 

MR. SPEAKER: No, no. Not allowed. 

(Interruptions) * 

SHRI BASUDEB ACHARIA: Why can't 
,au alaw a discussion? 

* NallIICOrded. 

( Interruptions) 

[English] 

PROF. MADHU DANDAVATE: You 
were trying to make some observations in 
reply to Mr. Indrajit Gupta's query? Why 
does not the Minister take his seat? 

[ Translation] 

MR. SPEAKER: I want to tell what 
happened in the House yesterday. An an-
nouncement for setting up a Committee was 
made. 
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( Interruptions) 

That was on the floor of the House. 

( Interruptions) 

[ Translation] 

SHRIINDRAJITGUPTA:That inquiry is 
not being conducted. 

[Eng/ish] 

The Defence Secretary is not holding 
the Inquiry. 

[ Translation] 

It was reported that the Ministry would 
conduct it but now they say that it has been 
handed over to CBf. 

( Interruptions) 

[English] 

MR. SPEAKER: Order please. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: Why do you shout? 
Think over it. Why can't you stop it streast for 
a day. 

( Intsrruptions) 

MR. SPEAKER: I have not stalled any 
discussion. Why do you create Pandemo-
nium. When have I stalled it, I have always 
passed on the information which has been 
made available to me. Have you followed? If 
you are not satisfied and want to have some . 
discussion again, I am ready to get it done 
again. (Interruptions) 

[English] 

SHRI BASUDEB ACHARIA: Are you 
SHRI S. JAIPAL REDDY: You go satisfied Sir? 

through it Sir. 
PROF. MADHU DANDAVATE: We 

MR. SPEAKER: I have got it here. have sent you the counter document. 

SHRI INDRAJIT GUPTA: It was an- [Trans/ation] 
nounced in this House that the Defence 
Secretary has been entrusted with the inves-
tigation. Now in this note they say that the 
Defence Secretary is not carrying out any 
inquiry. 

PROF. MADHU OANDAVATE:This isa 
breach of an assurance given to the House 
regarding the Inquiry. 

SHRI INDRAJITGUPTA: They musttell 
this House Sir. 

{English1 

MR. SPEAKER: I will again ask them. 

MR. SPEAKER: I will look into both the 
things. 

( Interruptions) 

MR. SPEAKER: Why do you shout? I 
will send it on my own. Why do you behave 
like this? 

( Interruptions) 

[English] 

PROF. MADHU DANDAVATE: We 
have already sent it to you. 
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[ Translation] 

MR. SPEAKER: I have enquired. We 
have not received it as yet. 

[English] 

PROF: MADHU DANDAVATE: I have 
sent it along with ttle Adjournment Motion. It 
has already been sent to you along with the 
notice of adjournment motion. 

SHRI S. JAIPAL REDDY: We have all 
given you notices of adjournment motion. 

MR. SPEAKER: I will took into it. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: I would look into it but 
there is no dispute over the matter. 

[English] 

PROF. MADHU DANDAVATE: Fortu-
nately, I have got one more copy. 

[ TI anslation] 

MR. SPEAKER; I would get your copy 
cyclostylad, if I find any difficulty. 

[English] 

There is no need to shout about it. 

PROF. MADHU DANDAVATE: There 
is no question of shouting. (Interruptions) 

Are you happy about it. Sir? 

( Interruptions) 

[ 'Translation] 

MR. SPEAKER: Why do you behave 

Correcting Reply to Ouestion 

daily like this? Why can't you forgive atleast 
for a day. 

PROF. MADHU DANDAVATE; We 
should not forgive them even for a day. Why 
should we forgive? 

SHRI SOMNATH CHATTERJEE 
(BoJpur): Mr. Speaker, Sir, at least I cannot 
forgive. 

( Interruptions) 

MR. SPEAKER: I have told you that if 
there is anything, I will again look into it. I 
shall scrutinise according to your docu-
ments. , have disclosed whatever informa-
tion I had. 

( Interruptions) 

[Eng/ish] 

12.23 hrs. 

STATEMENT CORRECTING REPLY TO 
SQ. NO. 911 DATED 5-5-87 RE TELECOM-
MUNICATION FACILITIES IN RURAL 

AREAS. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): While answer-
Ing the Supplementaries with reference to 
Starred Question No. 911 on 5th May, 1987. 
about number of Hexcigens covered by 
Public Call Offices in the Country, I had given 
a round figure of about 10,000. I had, in fact, 
stated "The whole country has been divided 
in to 50,280 hexagons. We have got 25,856 
hexagons with Public CaD OffICes in the 
country and ourtarget in the 7th Plan is about 
1 0,000 lDPTs". The word labouf appearsto 
have been missed in the proceedings. 
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(Sh. Sontosh Mohan Dev] 
2. The actual number planned in the 7th : 

Plan is 9,000. 

3. Since the discrepancy came to notice 
only during the proceedings of the Estimate 
Committee well after the date on which the 
reply was given to the Parliament, a state-
ment correcting the discrepancy could not 
be made earlier. The occurrence of the dis-
crepancy and the delay in correcting the 
same is very much regretted .. 

I 

12.24 hrs. 

BUSINESS ADVISORY COMMITTEE 

Forty Sixth Report 

(English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGAT): I beg to move the follo",ing:-

"That this House do agree with 
the Forty-sixth Report of the 
Business Advisory Committee 
presented to the House on the 
7th December, 1987." 

Mr. Speaker: The question is: 

"That this House do agree with 
the Forty-sixth Report of the 
Business Advisory Committee 
presented to the House on the 
7th December, 1987." 

The motion was adopted 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: When have' deprived 
you? I have never done it. 

[English] 

PROF. MADHU DANDAVATf' (Ra-
japur): It is a clear breach of assurance. 

( Interruptions) 

[English] 

MR. SPEAKER: I have to inform the 
House that I have received a notice of Motion 
of No-Confidence in the Council of Ministers 
under rule 198 from Shri K.P. Unnikrishnan. 

I do not find Shri Unnikrishnan in the 
House to ask for leave. Next item. 

SHRI V. KISHORE CHANDRA S. OEO 
(Parvathipuram): What about the Adjourn .. 
ment Motion on submarines? 

[ Trans/ation] 

MR. SPEAKER: I have already said 
that I would look into it once again. 

[English] 

THE MINISTER OF HOME AFFAIRS 
(S. SUTA SINGH): Mr. Speaker, this only 
shows the casual manner in which the 
Opposition Leaders are treating this highly 
important subject of No Confidence Motion. 
If they have any political will .... 

( Interruptions) 

S. SUTA SINGH: They tabled the no-
tice and ran away. Is this the way to conduct 
democracy in this country? 

MATTERS UNDER RULE 377 

[ Translation] 

(I) Need to formulate schemes to 
check environment., pollu-
tion In Agr81 and Flrozabld 
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SHRI GANGA RAM (Firozabad): Mr. 
Speaker, Sir, the problem of environmental 
pollution is taking a dreadful shape in Agra 
and Firozabad. Primarily, smoke emission 
irom the nearby Mathura refinery is respon-
sible for this pollution in addition to dirt and 
filth prevalent in the city. Environment is also 
affected by the shoe factories running in , 
nearly all homes in Agra. Similarly, the envi-
ronment of Firozabad city is getting polluted 
from the smoke emitted by the glass facto-
ries running there. Pollution has thus badly 
affected life in Agra and Firozabad. The 
Central Government should therefore con-
duct surveys In these cities and formulate 
effective schemes for checking pollution 
there and implement them for the weHare of 
people. 

12.27 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

(ii) Demand for railway bridge 
over Saryu river at Tanda-Kal-
warighat 

SHRI R.P. SUMAN (Akbarpur): A 
highlevel bridge costing Rs. 13,41,25,000 is 
gOing to be constructed on Saryu river be-
tween Tanda and Thermal Power Project on 
Lumbini Dhudhi Road which is State High-
way No. 5 connecting the two districts of 
Faizabad and Basti in Uttar Pradesh. Lum-
bini Dhudhi State Highway also connects 
Tarai regions of Nepal to Varanasi, Jaunpur I 
Allahabad and Mirzapur cmes besides the 
industrial and mineral belt of Mirzapur. With 
the construction of this bridge Gorakhpur ... 
and Bast; will be connected to Azamgarh. 
Sultanpur and Pratapgarh districts in addi-
tion to the above mentioned areas. The 
bridge shall be playing an important role in 
the development of this region. It would not 
only help in smooth flow of heavy vehicular 
traffic between lands and Basti throughout 
the year but..., save tim. and fuel. 

If a railway bridge is also constructed 
along with this bridge for the all round devel-
opment of the region it would connect Gora-
khpur and Basti to Allahabad and other parts 
of the country. A 440 MW Thermal Power 
Project adjacent to the bridge is under con-
struction. Besides, Tanda is an industrial 
town with large number of weavers. The 
jamdsni of Tanda among other things like 
lungis, towels and Sarees is famous. It is, 
therefore, absolutely necessary to connect 
Tanda city by rail because the goods pro-
duced by weavers have to be sent to all parts 
of the country and abroad. Therefore. I r. 
quest the Central Government to sanction a 
railway bridge on priority basis together with 
the approved Tanda Kalwarighat bridge. 

[English] 

(iii) Demand for measures to 
solve the unemployment 
problem 

KUMARI MAMATA BANERJEE 
(Jadavpur): The biggest problem before our 
country today is the terrible unemployment 
problem. The number of the educated un-
employed is over two crores, and the num-
ber of uneducated unemployed is beyond all 
calculations. Therefore, for solving the un-
employment problem, a joint effurt of the 
Central Government and the State Govern-
ments is necessary. I request the Govem-
ment to constitute a Parhamen+3ry Commit-
tee for solving the terrible llr,pmployment 
problem, and to take a~ l'irOp' l3.te measures 
for early solution of the problem, after re-
viewing the whole :.,tuatlon, so that this 
unemployment problem may not lead our 
young men to a wrong path in the days to 
come. At the same time, I urge upon the 
Governm ent to imm ediately discontinue the 
system of taking application fees from those 
applying for jobs. There are many unem-
ployed young men who are unable to apply 
for jobs, although they have the required 
qualifications, as they .. unable to pay the 
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application fee. This system of asking for 
postal orders or ~lications fees should, 
therefore, be immediately discontinued, to 
help the poor young men. This will bring 
some solace and mental peace to the unem-
ployed young men suffering from the pangs 
of unemployment, and will enable them to 
apply for jobs freely. 

[ Translation] 

(Iv) Demand for restarting the 
Chllhati Cement Factory, 
Bilaspur 

DR. PRABHAT KUMAR MISHRA 
(Janjgir): Mr. Deputy-Speaker, Sir, for 
meeting the continuously rising demand of 
cement in the country production capacitY is 
being augmented. ~any cement faetoria'S 
have been set up in the Chattisgarh region of 
Madhya Pradesh. The private sector cement 
plants are running efficiently but the pro-
posed Chilhati Cement plant in Bilaspur 
district which was to be run by SAIL many 
years ago is still pending. Thousands of 
aer"s of land was acquired but it is lying 
waste. As per the earlier det:ision the Chi 1-
hati Cement Plant w~s to be handed over to 
CCI but till date nothing has happened. The 
people of this predominantly Harijan and 
backward area had great expectations re-
garding the development of the area as a 
result of the setting up of the Chilhati Cement 
Plant. I thereforei urge the Ministry of Indus-
try to immediately commission the Chilhati 
Cement Plant. 

(v) Demand for implementing the 
schemes for rural electrifica-
tion In Ganjam district of 
Orissa 

[Eng/ish] 
SHRI SOMNATH RATH (Aska): Cen .. 

tral Government has laid stress on rural 
electrification, and different schemes to be 
implemented in the States are also funded 

by it. Villages under Kokalaba, Tarasing 
Gereda and other gram panchayats in 
Ganjam distrid. Orissa are mostly inhabited 
by 'Adivasis, Harijans and small farmers. A 
survey has disclosed that there is sufficient 
under-ground water available in this area. 
But, for want of eiedricity there could be no 
lift irrigation. The people of this area have 
~een demanding electrification for many 
years. but the schemes already prepared 
are not being implemented to the full extent, 
and some other schemes yet remain to be 
implemented. It is high time that under the 
rural electrification sChemes, the Union 
GovernmelJt takes immediate adion for 
electrification of this area. 

(vi) Demand for a direct train from 
Bangalore to Eastern Uttar 
Pradesh and Bihar via Gora .. 
khpur and Lucknow 

SHRI V. S. KRISHNA IYER (Bangalore 
South): At present, there is no direct train 
facility from Bangalore to eastern U.P. and 
Bihar. There are a number of passengers 
who have been travelting to Bihar and east-
ern Uttar Pradesh daily Irf)m Bangalore, 
particularly to Lucknow. They are finding it 
extremely difficu1tto travel from Ban~alore to 
these places, as there IS no direct service. 
They have to break journey at some Junction 
at odd hours, to catch another train. There 
are no reservations in the conneding trains. 

I, therefore, request the Government to 
introduce a direct express train from Banga-
lore to eastern U.P. and Bihar via Gora-
khpur-Lucknow, either via Secunderabad or 
Renigunta .. Jolarpettai. 

[ Translation] 

(vII) Demand for a T.V. Ralay 
Centre at Sapshrlngl and 
Ankal areas of Naslk (district 
of Maharashtra) 

SHAI S.S. BHOVE (Malegan): Mr. 
Deputy Speaker, Sir, I have raised the mat-
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ter regarding setting up of T.V. Relay 
Centres at Sapshringi and Ankai in Nasik 
district in Maharashtra several times in the 
House through questions and other means. 

It being a tribal and backward area there 
is lack of communication facilities and con-
sequently there is no development. The 
people of this region have been constantly 
demanding aT. V. Relay Centre for the area 
so that they can be benefited and thereby 
remain in touch with rest of the country. I 
request the Central Government to direct the 
concerned Ministry to set up T.V. Relay 
Centres in the above mentioned areas at the 
earliest because no private party has till now 
shown interest in the project and the State 
Government is also incapable of setting it up. 

[English] 

(viII) Demand for giving recogni-
tion to Degrees Issued by the 
Medical Colleges of Nigeria 

SHRI SURESH KURUP (Kottayam): A 
large numberof Indian students are studying 
in Nigerian Medical Colleges. Most of them 
are children of those who went to Nigeria 
seeking job opportunities. Now. the students 
who are studying there and who have al-
ready obtained degrees from Nigeria could 
not come to India and serve the motherland 
due to the non-recognition of the Medical 
degrees from Nigeria by the Indian Medical 
Gouncil. Nigerian Medical degrees are re-
cognised in Britain, Canada, Ausfralia, West 
and East Europe. There is no valid reason 
for our country for not recognising Nigerian 
Medical degrees. For the last three to four 
years, these students and their parents have 
been writing to Government of India and 
Indian Medical Council to rectify this anom-
aly. So, I request the Government of India to 
take immediate action for the recognition of 
this degree. 

12.38 hr •. 

STATUTORY RESOLUTION RE DISAP-
PROVAL OF FINANCE (AMENDMENT) 
ORDINANCE, 1987 AND FINANCE 

(AMENDMENT) BILL 

[English] 

MR. DEPUTY SPEAKER: We will take 
up Item Nos. 14 and 15 together. 

[ Translation] 

SHRI C. JANGA REDDY (Han-
amkonda): I beg to rDOve: 

"That this House disapproves of 
the Finance (Amendment) Ordi-
nance, 1987 (Ordinance Net. 6 of 
1987) promUlgated by the Presi-
dent on the 19th September, 
1987." 

Mr. Deputy Speaker, Sir, I want to know 
why these Ordinances are promulgated by 
the President? Why do you trouble the 
people? Why was the Ordinance promul-
gated on 19 September when the sitting of 
the House was due for 6th November. Could 
it not have been delayed for another 10-15 
days. Had the Ordinance been delayed for 
10-15 days, what would have happened? 

Government could have issued a notifi-
cation regarding surcharge on air and rail-
way fares. But what is the purpose of impos-
ing 50/0 tax in aid of drought affeded areas 
through this ordinance? The Government 
had taken thiS step because it had not pro-
vided for such things in the Budget. and it 
had to augment its inC6me. But the Govern-
ment could have brought forward a Bill in this 
regard instead of an Ordinance. Nothing 
would have happened in 10-15 days time. 
The Government has not so far even re-
leased relief amount to drought and flood 
affeded areas but you are denying it. No-
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body has visited Andhra Pradesh so far. Is it 
not an affected area? The Government 
could have provided for such calamities in 
the Budget. It has imposed a surcharge of 5 
per cent on the taxable jncome of mora than 
Rs. 50,000 in order to provide relief to the 
farmers. But I would like to know the esti-
mated revenue that is going to accrue from 
this tax and the amount that the Government 
is planning to spend on drought. flood and 
cyclone affected areas. 

(Amdt.) Bill 

tion of the Bill. Indian airlines and Railways 
did something. I therefore disapprove the Bill 
and seek clarification in this regard. 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): I beg to move:· 

"That the Bill to. amend the Fi-
nance Act, 1987 be taken into 

The statement of Objects and Reasons consideration. " 
of the Bill is with us but we received it today 
though the subject was included in the Sir, with a view to provide relief to 
agenda. Why was the Ordinance promul- drought affected farmers and persons in 
gated 15-20 days prior to the session. It is rural areas, the Government decided to 
claar from the reasons assigned that the raise additional resources by levying a sur-
Government is not serious about Lok Sabha charge of 5 per cent of income-tax on certain 
and the Government employees are not tax payers. As Parliament was not in session 
proud of Lok Sabha. Governm"'8nt believes and it was necessary to take immediate 
that Bills would continue to replace Ordi- action to raise additional resources, an 
nances and could be easily got passed by Ordinance called the Finance (Amendment) 
assigning frivolous objects and reasons Ordinan~, 1987 was promUlgated by the 
because Members would continue to speak President on the 19th September, 1987. The 
on them.The Ordinance, has been promul- Ordinance provided that in the case of every 
gated taxes have been levied and collected person having a total income exceeding fifty 
but I would like to point out that the Govern- thousand rupees, who is liable to pay ad-
ment is riot following the rules in this regard. vance tax or whose income is chargeable to 
I have said earlier also that there was no tax under the head 'Salaries', the amount of 
need for this Ordinance. According to the income tax paid by such taxpayer will be 
Bulletin this Bill was to be discussed on 6th increased by a surcharge for purposes of the 
or 7th November and 7-8 Members were to Union calculated at the rate of 5 per cent of 
speak for its disapproval, but then why was such income tax. The Ordinance also pro-
reply delayed for so many days and only vided that in respect of instalments of ad-
given yesterday .. Your employees are indif- vance tax payable on the 15th day of June, 
ferent to Lok Sabl.d and do not care for rules 1987 and 15th day of September, 1987, the 
and regulations. That is why I am moving surcharge for purposes of the Union was to 
motion for disapproval. I am not against the be paid on or before the 30th day of Septem-
taxes which are being levied to solve the ber, 1987. In some cases, instalments of 
unemployment problem or for providing advance tax are payable on the 15th day of 
facilities to farmers, but I am basically June, 15th day of September and the 15th 
against Finance Bill being brought in the day of December. As the first two dates by 
guise of an Ordinance. There was no harm if which the instalments of advance tax were 
a Bill was brought to Parliament to levy payable, namely, 15th day of June and 15th 
surcharge. After one month of the introduc- day of September had already elapsed and 

• Moved with the recommendation of the President. 
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the Government's intention was to raise 
additional resources for drought relief work 
immediately, the promulgation of the Ordi-
nance became absolutely essential. How-
ever, in order to ensure that the taxpayers 
liable for payment of the surcharge do not 
face any hardship, it was provided that the 
surcharge in respect of instalments of ad-
vance tax payable by the taxpayers on the 
15th June and 15th Septembercouk be paid 
by the 30th September. The levy of sur-
charge by the Ordinance also ensured that 
the taxpayers would not have to pay the 
entire amount of surcharge alongwith the 
instalment of advance tax payable on the 
15th December next. The promulgation of 
the Ordinance obviated this hardship. 

The Income-tax Ad, 1961 provides for 
dedudion of tax at source from certain pay-
ments such as dividends, interest, winnings 
from lotteries, crossword puzzles, winnings 
from horse races, payments to contractors 
and sub-contractors and insurance commis-
sion. Since the provision for levy of sur-
charge on tax deducted at source has al-
ready been made in respect of salaries, it is 
proposed to provide for the sake of uniform-
ity, that the amount" of tax deducted in re-
spect of the other payments will also be 
increased by a surcharge calculated at the 
rate of five per cent of such tax. The sur-
charge on tax deducted at source will be 
levied on all such payments made during the 
remaining part of the current financial year 
only. The surcharge of five per cent, on 
advance tax will also be levied in the case of 
assessees deriving income from life insur-
ance business whose cases are covered by 
the specific provisions of sedion 1158 of the 
Income-tax Act, 1961. In order to achieve 
these objectives it is proposed to carry out 
certain amendments in the Finance Act, 
1967. 

The income of non-residents accruing 
and or arising in India is chargeable to tax at 
the different rates prescribed. For this pur-

pose. tax is deduded at source at the time of 
remittance of the amount. The amounts 
which have already been remitted are liable 
to tax without the levy of surcharge. Consid-
ering the smallness of revenue involved, and 
the number of tax treaties with other coun-
tries, it is not considered feasible to levy 
surcharge on the income of non-residents 
and companies other than domestic compa-
nies. 

Those provisions of the Bill which intend 
to replace the provisions of the Ordinance 
will come into force from the 19th Septem-
ber, 1987, the date on which the Ordinance 
was promulgated. The other provisions will 
come into force from the date the Bill re-
ceives the assent of the President. By this 
measure additional revenue accrued would 
be to the tune of Rs. 210 crores to Rs. 240 
crores. 

I trust that this Bill will receive the unani-
mous support of the House. 

MR. DEPUTY SPEAKER: Motions 
moved: 

-That this House disapproves of 
the Finance (Amendment) Ordi-
nance 1987 (Ordinance No.6 of 
1987) promulgated by the Presi-
dent on the 19th September. 
1987.-

UThat the Bill to amend the Fi-
nance Act, 1987 be taken into 
consideration. -

SHRI ANANDA GAJAPATHI RAJU 
(Bobbili): Mr. Deputy-Speaker, it is not the 
smallness of the amount, namely, Rs. 240 
crores or so, but what is important is, it is the 
manner in which this Bill has been brought in 
spite of the assurance given by the Prime 
Ministe, in this very House during the pass-
ing of the Budget that the deficit would be 
retained at Rs. 5,860 croras. That was an 
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asSurance given and that assurance, like 
any other assurance, has not been kept up. 

We find today something more serious 
than this levy of Rs. 240 era res. We will not 
mind paying Rs. 240 crores provided we find 
that the economy as such and the financial 
condition of this country is fine. But it is not 
so. We find that there is both an internal and 
external debt trap in this country. From both 
angles we are facing problems. There is a 
constant escalation of non-Plan expenditure 
to the detriment of fiscal discipline. Subsi-
dies have not been rationalised. Today we 
fl')d that, particularly for the fertilizers, and 
interest on debt and also defence expendi-
ture has been escalating and this Govern-
ment has not cared to rationalise and they 
are going in for all sorts of instruments to 
raise Rs. 250 creres or the same amount, 
and also at different intervals they are bring-
ing t.,is amount so that the onslaught is not 
on the ruling party of fiscal indiscipline. 

In this connection, I would like to men-
tion that our External Affairs and Defence 
policies also are not helping this country in 
reducing its expenditure. We find that nor-
malisation with China on the border front has 
not taken place in spite of seven or eight 
meetings. And because of that our Defence 
expenditure is escalating and we are not 
able to bring the fiscal discipline. 

The same is the case with SAARC. 
SAARC was founded with the idea to see 
that all these South Asian countries would 
come together and find a common platform, 
both economic and social. But we find that 
only certain areas are being dealt with by 
SAARC and industry J trade and finance 
have not been covered by SAARC, which 
means that it will not be able to contain the 
Defence expenditure and the expenditure 
on foreign affairs which goes along with this. 

Then again, a classic example is the Sri 
Lanka issue. We find that because of the 
escalating problems there the Government 
is spending more and more money and 
therefore they are bound to come up with 
many such supplementary demands for 
money to be increased even during this 
specific year. 

Non-Plan expenditure is mainly not 
being financed from the revenue account. 
But revenue account should finance all the 
Non-Plan expenditure. We find that instead 
of that public debt is being raised to finance 
non-Plan expenditure. The same is so with 
regard to deficit financing also. This has also 
been liberally resorted to. Therefore in view 
of the internal external debt trap that we are 
getting into, we find that the Government's 
policies are haphazard. The Government's 
policies relating to fiscal discipline are not 
kept in tune with the mood of the nation and 
the mood in which things ought to go on. 

Now, there are a few points about 
drought relief This particular Bill is being 
brought in view of increasing drought to 
ameliorate the drought relief and to see that 
more amenities are given to thA people. But, 
in this effort, drought proofing is not being 
carried out. We find that technicalities are 
being raised at various stages and to see 
that money is not given to Non Congress I 
State Governments to spend in their States. 
They want expenditure certificates and cer-
tification to the effect that this money has 
been spent. It is better for the concerned 
Ministry to send people to see what is being 
done rather than sitting in Delhi and asking 
for reports which have no meaning when 
work has to go in the field and it cannot be 
stopped. There is an anomaly here. The 
Centre has stated that the drought relief 
expenditure cannot be used for develop-
ment expenditure. Now J I would like to know 
from the han. Minister what he means, what 
is the difference between 'drought relief 
expenditure' and 'development expend i-
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ture'. Both these may not mean exactly the 
same, but when it comes to the field, they 
mean the same because drought relief work 
also has the developmental aspect to it. 
Therefore, you cannot say that you are 
spending on one account and not spending 
on the other. I would like to say that the 
Andhra Pradesh Government particularly is 
being discriminated against as far as this 
expenditure goes. I would request the Minis-
ter to see the logic behind this in terms of 
droughti'elief. 

Then again, in regard to flood relief, we 
find that more money is spent on flood relief 
rather than on flood works. A cursary glance 
in the newspaper would show that this year 
the Government has allotted Rs. 600 crores 
for flood works and Rs. 1200 crores for flood 
relief. Therefore, flood relief is receiving 
more attention than the flood works. In fact, 
some of the amount had lapsed as far as 
flood work is concerned. 

There is no objection to raise resources 
under drought relief. -But the main_argument 
is that the fiscal discipline should be main-
tained. This is a far cry. We find that the 
Central Government is going in for more and 
more non plan expenditure. going in for fiscal 
indisciplir)e, going in to see that non Con-
gress I State Governments are discrimi-
nated against and to see-that under some 
technicalities they decide to score off the 
financial benefits given to the non Congress 
I Governments. 

In view of these things. I oppose the 
raising of As. 250 crores by way of surcharge 
because I find that thesa are the ways and 
means of trying.to shoW that the money is 
being raised. The raising of money is not 
important at all, but it should be spent prop-
erly. H the money raised is spent for develop-
ment, drought proofing and to see that the 
relief works are carried on. only then it will be 
usefut to support such a Bill. Otherwise, I 

•• Not racordad 

strongly oppose the Bill. 

MR. DEPUTY-SPEAKER: Dr. Sudhir 
Roy. 

SHRI C. JANGA REDDY: They are not 
interested in drought Sir. They are interested 
in getting money. 

MR. DEPUTY-SPEAKER: No. They 
are interested to give, but you are interested 
to deny. That is all. 

DR. SUDHIR ROY (Burdwan): Sir, I 
oppose this Bill to amend the Finance Act. 
1987. An unprecedented drought combined 
with other calamities has adversely affected 
our national economy. Our agricultural pro-
duction has suffered, and our cattle popula-
tion have died. There is an acute scarcity of 
water. Sir. the people are already groaning 
under inflation. The prices of essential 
commodities have gone high; three crores of 
people are now unemployed and crores of 
people who are living in villages have not got 
regular employment. H this Government had 
a genuine desire for development. we could 
support this surcharge. But we find that 
though they are trying to increase the sur-
charge, in actuality what happens? In fact, 
there is a large scale evasion in this country. 
In India already the rich and the well-to~ 
people have been able to create a parallel 
economy of black money. Government have 
a little will to tap this blackmoney. Othel'Yfise 
how could people like** or**smuggleforeign 
exchange? 

MR. DEPUTY-SPEAKER: No individ-
ual names should be mentioned. 

DR. SUDHIR ROY: It is known to every 
one that many Indian business men keep 
money in foreign banks. But Govemrnent 
does not follow any fiscal discipline. We find 
that indirect taxes are inaeasing deficit fl-
. naooing. Through indirect taxes and through 
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administered prices, burden is being im-
posed on the common people. If there is any 
increase of taxes specially direct taxes, the 
rich are allowed to evade. 

Mr. Raju has already pointed out that 
there is no fiscal discipline. Though they talk 
in terms of scarcity, we find that when the 
Prime Minister wentto Canada, he went with 
a large press entourage and there was huge 
expenditure. There are press reports that a 
cabinet meeting is going to be held at 
Sariska which will also Involve huge expen-
diture. Though they talk in terms of econ-
omy, the Prime Minister has got an innate 

. habit of spending much. And this talk of 
economy is for the consumption of common 
man. Not only this. We find that the State 
Governments have turned into poor munici-
palities though the economic planning al-
ways aims at regional balance in econo~nic 
development. The Sarkaria Commission 
has also confirmed our contention that State 
Governments are bemg denuded offinanclal 
resources and, therefore. they do not get the 
sums. The las! Finance Commission allotted 
a sum of Rs. 325 crores to West Bengal but 
the Central Government simply dId not re-
lease that sum. Not only this. In West Bengal 
we sought that Jute industry should be na-
tionalised. It is an all party demand. The 
Bengal Paper Mills. Raniganj anrl Hindustan 
Pinklington Glass Works at Asansol remain 
closed for a number of years. The Govern-
ment is doing nothing. Throughout India 
over 1.3 lakh concerns are sick. This Gov-
ernment has no political will to revive these 
sick concerns. They always say that unnec-
essary expenditure should be pruned, but 
they do not abide by fiscal discipline. Hence 
they are holding a cabinet meeting at 
Sariska. Two years ago back, the Prime 
Minister was scheduled to visit Rajasthan 
and an amount of As. 2 crores was spent. 
Later on, the entire amount went down the 
drain because the Prime Minister did not visit 
at that time. 

13.00 hrs. 

Already Mr. Raju has said that in releas-
ing grants th.ey discriminate against non-
Congress Governments. Therefore, I find 
that this year perhaps only the West Bengal 
Government was asked to submit accounts 
of flood relief expenditure. The hone Minister 
himself has said that all the State Govern-
ments are required to submit accounts of 
expenditure, but only West Bengal's name 
was highlighted. Not only this, when they 
released only Rs. 26 crores. the Prime Min-
ister at a meeting at Farakka said that al-
ready Rs. 70 crores have been released. 
When we live in the same country, when it is 
a democracy, I do not know how the State 
Governments run by other parties can be 
discriminated against. In this connection, I 
would also point out the squander of public 
money in the name of loan me/as. In this 
House, in every session Members have 
been speaking against holding of loan 
me/as. These loan me/as are sheer wastage 
of public money. But Mr. Janardhan Poojary 
has always been answering: III myself moni-
tor these loan me/as. I try my best to monitc!" 
these loan me/as." He tries to argue that 
because he personally supervises these 
loan me/as, therefore, they are all okay. We 
all know about the rumours regarding these 
loan me/as and it is a reality that in the name 
of these loan melas, public money is squan-
dered. t would not have minded if there was 
a real attempt for economy measures. I have 
aiready pointed out that the biack-money 
owners are never squeezed by this Govern-
ment. That way they are practiSing real non-
violence. They are re~lIy non-violent to 
black-money owners or hoarders or profi-
teers, but they always squeeze the common 
people. Hence, they have resorted to this 
deficit financing. Already the World Bank 
has said that at the end of this year there 
would be nearly one billion dollars deficit and 
there will be a double-digit inflation. Hence, 
I oppose this Bill to amend the Finance Act of 
1987. 
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[ Translation] 

SHRI GIRDHARI LAL VY AS (B~iI­

wara): Mr. Deputy Speaker, Sir. I support 
this Finance Bill. 

( Interruptions) 

I support the Bill because the Govern-
ment is providing loans to lakhs of poor 
through, loan melas in order to remove their 
poverty which is being criticised by these 
people. They are criticising it because it is 
thr4atening their seats of power in West 
Bengal. Andhra Pradesh and Karnataka. 

SHRI C. JANGA REDDY: And at the 
Centre the Congress Government is under 
threat. 

SHRI GIRDHARI LAL VYAS: Your in-
tentions are not good. You are not interested 
in giving relief to the poor. and yet you speak 
in the name of the farmers and workers. You 
are hand in glove with the capitalists. Even 
the Marxists and Communists are toeing the 
same line. 

Instead of praising the Government for 
organising Loan Melas and speaking in fa-
vour of the poor you oppose it. You oppose 
it because you apprehend losing power. I 
would appealtothe hone Members of Marxist 
and Communist Parties that if they appre-
hend threat to their power they should speak 
about extending cooperation to the poor and 
demand their upliftment in order to retain 
power. Rajiv Gandhi's Government is giving 
away ioans to crores of people in order to 
remove their poverty. 

SHRI C. JANGA REDDY: The 1977 
situation is repeating itself. 

SHRI GIRDHARI LAL VYAS: The 
Communist Party Government does not 
properly utilise the funds allocated by the 
Central Government. It is misusing them. 

( Interruptions) 

They do not understand and talk 
absurd. They should appreciate Shri Rajiv 
Gandhi's government which has benefitted 
crores of people. 

Janga Reddy Sahib, there is no ques .. 
tion of your saying anything because you 
belong to B.J.P. and you are a communal .. 
minded person. 

I, therefore, support this Bill which 
seeks to impose 5 percent surcharge to 
remove poverty and fight the prevailing 
drought. This is very appropriate, and I am of 
the view that cent-percent tax should be 
imposed on all the capitalists so that the poor 
may earn their bread. This is the most crucial 
thing. 

There is a terrible drought in Rajasthan 
today. Shri Dandavate was telling the other 
day that many tribals have perished and their 
children are starving. You should be 
ashamed of the fact that you are opposing it 
here. Our government is making very good 
laws; but I do not understand why you are 
opposing them? The government has im .. 
posed surcharge in order to benefit the 
drought affected people. It is a commend-
able step. In my opinion you should impose 
even more tax so that our government gets 
more money. Nothing worthwhile can be 
done with the amount of Rs. 615 crores that 
are going to accrue out of this tax. 

The Eighth Finance Commission has 
said that we can not spend more than 5 per 
cent on either budget allocatidn or on the 
plan. It is the responsibility of the Central 
Government to allocate more funds for this. 
Keeping in view the severe drought in Ra-
jasthan, the Centre should provide more 
financial assistance for it. If you do not give 
them assistance. then the state government 
will not be able to provide food and drinking 
water, to the people and fodder to animals. 



447 St. Resl re. Disapp. DECEMBER 8, 1987 Ord. & Finance 448 
of Finance (Amdt) 

[She Girdhari Lal Vyas] 
You have collected Rs. 3-4 crores by impos-
ing 5 per cent surcharge but this amount i~ 
not adequate enough. The Government 
should impose more surcharge and thereaf-
ter provide more assistance to the people of 
Andhra Pradesh and Karnat~a But I think 
that maftnum assistance should be pro-
vided to Rajasthan and Gujarat, which are 
worst affeded by drought. 

During his visit to Rajasthan. our Prime 
Minister had said that at least one person 
from each family ~hall be given .employment. 
If it is so the Government shall have to 
provide employment to 50 lakh people in 
Rajasthan alone and at the rate of Rs. 11 per 
head. a huge expenditure shall have to be 
incurred. Besides. timely payment of wages 
should be made to the people so that they 
can run their household properly. A lot of 
people in our area have not yet been able to 
get any job. Proper implementation of what 
our Hon. Prime Minister said has not been 
carried out. It is my humble request therefore 
that the Government should provide more 
funds for drought relief. 

The big industrialists in our country are 
swindling foreign exChange. For instance. 
mica trade has been handed over to MITCO 
but evep today most of it it an the hands of 
private owners. The share of MITCO is very 
little: Mica is a precious item and therefore. 
its export should be entirely in the hands of 
the Central Government. The bfg capitalists 
are eaming crore8 of rupees through illegal 
sale of mica whereas the poor in ourcountry 
are not eveo getting1heir daily bread. 20,000 
people are engaged in Mica mines in BhU-
wara. Ever since the big capitalisti have 
taken over this trade, the people owning 
small mines are not getting their full worth. 
Tha big capitalists do not give them the 
proper worth of their mFca. Due to this all the 
mines have closed and around 20.000 
labourers have been randered jobI .... The 
entire mica trade should be handed over 10 
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MITCO and the government should take 
over the export of mica in its own hands. It 
should not only yiald more foreign exchange 
but also benefit the poor to the maximum 
possible extent. 

The cement factory at Sawa; Madhopur 
is lying closed and cement worth Rs. 17 
crores is dumped there. The limit of overdraft 
fixed by the State Bank of India there is Rs. 
2 crores and as the fadory has already 
crossed it, the labourers have not received 
their wages since past 6 months. And now 
that factory has closed down. You should 
restart that cement factory, at any cost. 
whether you have to mortgage the cement 
worth Rs. 17 crores or have to sell it, so that 
5,000 labourers could get back their liveli-. 
hood. That is a viable factory but hurdl., 
created by State Bank and other financial 
institutions have forced it to close down. 
Therefore, through you. I would like to urge 
the hone Finance Minister to make arrange-
ments to re-commission the cement factory 
at Sawai Madhopur after selling the dumped 
cement worth As. 17 croras and thereby 
provide livelihood to 5,000 workers there. 

[English] 

SHRI H.M. PATEL (Sabarkantha): Mr. 
Deputy-Speaker, Sir, I see that the Financel 
Minister is not here, nor his Deputy is hera. 

MR. DEPUTY-SPEAKER: The Minis-
tar of Stata for Parliamentary Affairs will pass 
on that message to him, she ~'iII take care of 
that. 

SHRI H.M. PATEL: The point is that the 
subject is so vary important. So little impor-
tance they attach to an important mattar like 
this that no representative from the Finance 
Ministry is in the House. 

First of alii wish to point out that thera 
has been complete impropnety in this Ordi-
nanG8. This, in effect. is a Supplementary 
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budget. When you levy a tax, when you 
increase a tax or reduce it, ~t is a budget and 
to bring in a Supplementary Budget through 
an Ordinance is, to my mind, most improper. 
However, they have- done it. But when they 
~ive us a reason, what do they give us as 
reason? That it is because of the drought in 
the rural areas. I think the actl1al wording is 
this: 

"In order to raise resources for 
providing relief to drought af-
fected farmers and persons in 
rural areas, the Government 
decided to levy." and so on. 

Now, when did they discover that there was 
a drought in this country? Only in Septem-
,ber? Sir, this House was sitting until 28th of 
~August or some date like that. Did they start 
thinking or did they discover that there was 
drought only after 28th of August? Was it 
only then that they discovered that they 
would not have resources to assist the 
drought and so on? This surely raises an 
interesting point. The Finance Minister must 
be sitting not in this country but somewhere 
else if hedid not know much earlierthatthere 
was a drought problem. The magnitude of 
.the drought problem might have been dis-
covered as time went along. But that too 
certainly they did not discover only in the first 

~
ays of September. And when did they take 
p the drafting of the f)rdinance? Did they 
ake it up on Iy after he Lok Sabha dis-
perse~? This is not a ·ue reason. The real 
reason is that they have a complete con-
tempt of the Lok Sabha. You do not respect 
the conventions, the most vital conventions, 
and these should be particularly respected 
in so far as budgetary provisions are con-
cerned. Nearly As. 240 crores - are they 
trying to take credit for that? The amount is 
of no consequence at all. Rs. 240 crores reans nothing. The way in which you are 
proposing to raise it is by 5 per cent on 
people with an income of Rs. SO,Ooo again 
there could be no objedion. Why then did 

you not bring a Bill when the Parliament was 
in Session? Why then did you not wait until 
November, until this Session began? You 
did neither of these two things. Nothing 
would have been lost. Do you think that the 
advance tax payers would not have paid 5 
per cent more later? Their final instalment 
would have been by 15th of December? 
What would you have lost? You may have 
gained some interest' Is that what you 
wanted to gain by issuing an Ordinance? 
There' was no justification whatsoever for 
issuing an Ordinance in this case. Similarly, 
the Railway Budget. There was a Railway 
budge~, you increased the fares just like that 
-10 per cent. Again the actual raising of the 
fares of first-class passengers etc. does not 
matter. I do not object to these things at all. 
I do not object to the actual raising of re-
sources through taxation. But I am objecting 
very strongly to the method of doing which is 
totally improper and to my mind unconstitu-
tional. But you do not worry about these 
things. You are entirely opposed to all con-
ventions. 

Even when they put forward their rea-
sons, did they say what amount did they 
required for the drought? Did they have any 
estimate of the drought, the amount thatthey 
will spend? Are they worried about the fact 
that deficit financing is going to increase? 
They rio know what was mentioned when the 
Budget was presented. The Prime Minister, 
as the then Finance Minister had said that he 
will not allow it to increase at all. He is not 
there now to answer and explain. Is it going 
to be explained? He would say that he did not 
know then that there was going to be a 
drought. That certainly is a justifiable excuse 
that can be put forward. But what is the total 
amount that you have to spend on drought 
for which you are short of Rs. 240 crores and 
you have made the Ordinance? Is that a 
tenable a justification? You could have 
raised a few more crores through other 
methods. . 
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You say that you will raise Rs. 550 

crores. Is that the total amount that you are 
going to spend on the drought? Is that what 
is worrying you? Why do you not think of 
reducing your expenditure in various direc-
tions? You will say ·Yes. We have decided to 
do this also. " But you have not mentioned in 
your statement that already you have taken 
these concrete measures for reducing your 
expenditure. The Finance Minister did not 
mention this today also in his statement nor 
is he going to mention. He may mention later 
that he intends to reduce defence expendI-
ture. I would like to see when they actually 
reduce it. I am quite certain in fact that the 
defence expenditure will far exceed what-
ever was provided for in the last Budget. 
What is going to be your expenditure on the 
Sri Lanka expedition? It may be necessary. 
I am not going into that aspect. But what 
would be the amount of additional expendi-
ture that you will have to incur? Will it be As. 
200 cores for which you had to issue an 
Ordinance? You might say ·Yes. We did not 
know then that there was the justification for 
the Ordinance? That could not have been 
the reason for it. What is the reason? What 
is the way? Did you suddenly expect that 
there was going to be deficit financing? 
Deficit financing of the magnitude of Rs. 
5,800 crores was postulated in the Budget 
and you knew, as things went on, that al-
ready expenditure was going up. What was 
then tile hurry for issuing an Ordinance? 

One is, as I said earlier, not wanting to 
face the House in the proper manner. when 
we could urge proper argument against the 
increase? How you may oppose. But. it 
means nothing. You hav9 already got a big 
majority. You could have done it little later. 
You need not have apprehended that they 
will throw out your Supplementary Budget. 
Certainly not. Where is the need to issue this 
Ordinance except your reluctance to face 
arguments, reluctance to justify your acting. 
Why do you want to do certain things? I think 

it is very bad that you have degenerated to 
this extent. 

You have not made even one line 
mention of the fad of the inflationary pres-
sures that is being generated. With every 
additional expenditure. inflationary pressure 
will be generated. In this case. you had good 
argument to urge that this will act as a 
restraint on inflation because they will be 
spending money in an area where money 
would be needed to be spent. But they failed 
to do this only because they do not even 
know how the drought problems have to be 
faced. You only provide money. Areyou sure 
that that money is being well-spent? It is that 
which causes inflation; it is that which cre-
ates blackmoney. I am certain and I I know 
the fad that any amount of mon,y that i~ 
being provided for drought-relief and various' 
drought reliefs is not going where it should 
be going. But that is inevitable. When you 
administrative machinery has been allowed 
to run down. Can anything else happen? 
And more so if your methods of looking after 
the administrative machinery are what ther 
are? 

I do not wish to take more time of this 
House because so far as this Bill is con-
cerned, you will pass it. Just as you issued an 
Ordinance. you do not need any reasons, 
any solid grounds. All you need is to produ~ 
a Bill-whether there are good reasons or bad 
reasons. it does not matter. The vast major-
ity is there. Shri Girdhari Lal Vyas ended up 
by saying that a large cement fadory was 
lying closed; it could generate employment 
and it could produce the commodity which is 
gregtly in need. He should have put forward 
that as the reason for saying that even in his 
State, which is very badly affected by 
drought where avery assistance should be 
provided. Surely that should have been an 
objective for which the money was to bf& 
spent. It would have been well-spent. at 
would have generated employment and It 
would have produced a commodity which is 
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in short supply. It would have also helped the 
country as a whole. Why doesn' he take the 
Government to task? On the contrary, he 
begins by saying: III support the BiliB. He 
gives all the arguments against the Bill and 
the way he argues only shows that he was 
not supporting. But his first sentence is: HI 
support this BiliB. Thereafter, he is producing 
his arguments, showing he is not in fact 
supporting. I proceeded by saying that I 
oppose the Bill, because it constitutes im-
propriety, because it has broken all the 
conventions, and it is in effect a Supplemen-
tary Budget. I would like that as Supplemen-
tary Budget and it should be treated with all 
the respect that is due for it. You do not 
propose to pay any respect; I am sorry. I 
have nothing more to say exceot that I hope 
you will not go on doing this kind of thing. But, 
I know it IS a vain hope. 

SHRI HAROOBHAI MEHTA (Ahme-
dabad): Sir, I rise to welcome this Bill. 
Though the first sentence may not appeal to 
some of our colleagues, I am amazed at the 
immense capacity of the Opposition. They 
can even oppose the very good actions of 
the Government. I am really not surprised by 
some people who are supporting the free 
enterprise policy in criticising this. But the 
CPM friends and other friends, who always 
canvass for higher taxes on rich people, they 
too have come forward to oppose such a Bill, 
and it is really disheartening to hear. There is 
nothing wrong in asking the rich people, 
those whose 'Nho draw an income of more 
than Rs. 50,000 p.m. and those who are 
having almost 2 per cent higher bracket of 
income in this poor country to sacrifice and if 
they are asked to sacrifice something in 
order to see that none can starve in this 
scarcity condition and we shall not lose any 
cattle-head on account of paucity of funds, 
there is nothing wrong. I wanted my leftist 
friends to welcome with open arms this ac-
t~on of the Government in asking the rich to 
pay a little more by way of surcharge in the 
interest of relief measures. Government has 

really shown enough courage in asking 
those who can pay to pay a little more, only 
five per cent. But they should not stop at this. 
My respectful suggestIOn to the Government 
and to this House is this. Let this surcharge 
be a permanent feature. Out of this income 
from such surcharges, let a National Relief 
Fund on a permanent basis be created and 
le1 [hat Relief Fund be operated by us in 
orcer to meet contingencies like floods, 
cyclones or famines, so that we do not have 
to depend on such a temporary measure. I 
hope the Government will give a construc-
tive look to my suggestion to create a perma-
nent Relief Fund out of surcharges drawn 
from those who can afford to pay. 

There are many other sources also 
which can be tapped in the interest of our 
endeavour to fight natural calamities and to 
help people to meet these contingencies 
For instance, expenditure on lUXUry items. 
Any expenditure above average in this coun-
try must be subjected to a certain tax in the 
interest of the common people -luxury items 
like refrigerator, air-conditioner, T.V., not 
Black & White but T.V. of the lUXUry type, 
VCR, etc. Even marriage expenses or re-
ception expenses which are above average 
should be subjected to a special tax in the 
interest of creating a permanent Fund so that 
people do not have to suffer in such situ-
ations like dr ought, floods and other natural 
calamities, for want of money. 

One of our good and senior colleagues 
criticised the Government on the question of 
propriety in bringing an Ordinance when 
Parliament was about to meet. May I sug-
gest to him to reconsider the definition of 
'propriety'? Would it be proper to keep look-
ing helplessly at millions of starving people in 
a famine situation like this and seeing cattle-
heads dying for want of funds or would it be 
proper to draw more funds from those who 
can pay in order to strengthen our efforts to 
meet the famine situation? This propriety 
part reminds us of the Queen of France who 
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asked her people to eat t:ake if they did not 
get bread. So, the whole notion of 'propriety' 
has to be given a realistic definition in the 
sense that we have to help people somehow 
to tide over the difficult situation created by 
scarcity and other such contingencies rather 
than rambling on technical aspects like this. 

In fad, Government could have got 
more funds. I could not understand the logic 
- there may be some logic because there is 
a reference to some tax schedule, but the 
hon. Finance Minister will kindly explain to 
the House - why non-residents are ex-
empted from the liability to pay the sur-
charge. Is there anything unavoidable or is 
there any insurmountable difficulty on ac-
count of whICh we cannot ask them to make 
this sacrifice which we are asking our own 
people here to make? All foreign companies 
and non-resident citizens also should have 
been asked to contribute to this national 
endeavour. H there is any compelling reason 
because of which it is not possible, it is 
allnght. Otherwise, there is no reason why 
they should have been left out. By this, we 
could have drawn more funds. 

I support the Bill. It is a pity that the 
Opposition is trying to assail even this in-
nocuous and beneficial piece of legislation. 
I welcome th is Bill and I hope that Govern-
ment will not spare any efforts in order to 
ensure that our people tide over this diffi-
culty. 

One more thing, before I oonclude. Cit-
ies like Ahmedabad and other industrial cit-
ies are also facing a similar situation that has 
been created by scarcity. Mills after mills are 
getting closed. 15 mills in Ahmedabad are 
closed. Some thought also should be given 
by the Government to help those people who 
are rendered unemployed on account of 
irresponsible closure of mills at the hands of 
textile magnets. 

SHRI B.K. GADHVI: Mr. Deputy-
Speaker, Sir, this is a very small Bill and it is 
just intended that an amount to the tune of 
Rs. 210 to Rs. 240 crores should be mopped 
up through this measure of surcharge. By 
and large, the measure itsaH of raising the 
resources has not been objected by the 
Members. Hon. Telugu Desham Member, 
Members from CPM, Janata and Mr. Janga 
Reddy, they covered certain wider areas in 
their speeches about the total economy. Let 
me tell them that our economy is on sound 
footing and the apprehensions pointed out 
by them with regard to debt trap - internal and 
external - we are very much vigilant against 
that and the country would not be allowed to 
fall in that debt trap. 

So far as drought is concerned, as the 
august House is aware, it is unprecedented 
for the last 100 years. Its impact on our 
agricultural sector, to an extent on industrial 
sector, on the life-style and living standards 
of the people, on the cattle, on the drinking 
water areas, on the areas of availability of 
essential commodities and so on and so 
forth, is of a very high magnitude. The 
amount which I am seeking through this Bill 
is not the only amount which would be spent 
to meet the drought situation and measures 
conneded therewith. In our estimate, the 
amount that we need for drought relief and 
flood relief, may be in the order of sam. 
where within Rs. 12 to As. 14, 000 crores. 
And this is one of the measures of the total 
package. 

Mr. H.M. Patel pointed out about econ-
omy in the administration of non-plan expen-
diture. We have initiated those measures. 
We have also initiated other measures. 
Even some other countries including the 
World Bank have offered their loans, grants 
and helps to meet the drought situation. The 
total package is there and thiS is one of the 
facets of the package to raise the resources 
to combat the drought situation. 
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Regarding the people who are in the 
range of Rs. 50,000 or above, I am very 
happy to note that not only here but so far as 
this surcharge on income-tax is concerned, 
we have not received any resentment even 
from the outside, even from the people who 
ate liable to pay under this. The basic ques-
tion is raised by Hon. Mr. H.M. Patel, who 
himself is a very experienced man in finan-
cial matters and who also, once upon a time, 
held the portfolio of Finance and as Secre-
tary (Finance) and so many and had a very 
brilliant career, about the propriety of the 
ordinance. Any Government, and this Gov-
ernment also, beheve that normally, as far as 
possible, fiscal measures should not be ini-
tiated by way of an ordinance. But here, the 
simple reason was that when we decided to 
take this measure of having the surcharge, 
we thought that people who have to pay the 
advance tax in instalments should not be 
burdened by merely aggregating the sur-
charge that they will have to pay. It can be 
given by instalments; otherwise, with the last 
instalment, they would have to pay the total 
surcharge which would have made them a 
lattle sore. At the same tIme, in the last days 
of the year when they have to pay the fina! 
instalment - although strictly not directly; yet 
remotely - there would be some impact on 
the trade and industry. Therefore, we 
thought that it is better to allow them to pay 
instalment wise. 

There was an immediate reason and 
therefore, as I explained in my opening 
remarks, the ordinance was brought and it 
was promulgated. 

Today, the Bill is there. We know that 
this Bill, barring the very feeble argument of 
propriety, is not going to invite any other 
major attack. It is not that we want to do 
something in a back-door manner; that is 
why we have come with the Bill. 

It is stated by Shri H.M. Patel that how 
we did not visualise it. We did visualise that 

there was a drought and we immediately 
started tha process when we saw that the 
drought was of a particular magnitude. From 
the examination of the meteorological 
charts, sometimes it gives hopes that per-
haps in some parts the droughts would not 
be there; but later when the atmosphere and 
the rain started changing and most of the 
blocks were covered under drought, then we 
came to the final assessment that huge 
clxpenditure would be involved. Therefore, 
all the packages of measures were initiated 
and this is one of the measures in that 
package. 

About Shri Haroobhai Mehta's sugges-
tion of having a permanent fund for meeting 
natural calamities like drought, flood, earth-
quake, etc., by providing an element of per-
manency into such surcharges. we will try to 
examine it. But let me make it very clear that 
this is only a temporary measure that we 
have brought. That suggestion cannot be 
examined as a part of this enactment itself. 
But I will treat his suggestion as an inde-
pendent one, outside the scope of this Bill, 
and have a look at it. This is a short term 
measure and everybody has appreciated 
that we had to take such measures. They 
have raised their concern and doub~ about 
the increase of deficit financing. In fact, 
these measures are also measures to con-
tain deficit financing because the resources 
are being raised but so far as deficit is 
concerned and other areas on which you 
have trodden, we are quite aware of it and we 
are hopeful that when we come before you 
with the Budget, the deficit will be within 
manageable limits. With these words, I 
would like to thank all the Members for their 
participation and valuable suggestions. 

[ Translation] 

SHRI C. JANGA REDDY: Mr. Deputy 
Speaker, Sir, hone Finance Minister has 
stated in his reply that a sum of Rs. 14 crores 
is required for relief measures in drought and 
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flood affected areas. But an amount of 20 per 
cent will not serve the purpose. Just now 
while replying to Shri Patel he said that the 
Parliame.lt session was till 28th August. 
Then why was this Ordinance brought on the 
19th September? What new things have you 
brought within a gap of 20 days? H it rains in 
the month of September, then it can be used 
forthe next crop. But generally it rains till July 
or August. The rainfall during September 
does not affect much. This water can be 
used for Rabi crop. There was a cyclone in 
Andhra Pradesh in November. That water 
could have increased the Rabi yield. The 
figures available with you, do not include the 
amount of rain-water. You have merely said 
that an amount of Rs. 14 erores is going to be 
spent for drought-relief. What kind of meas-
ures are you taking for the non-plan expen-
diture? The amount which is given to the 
states for drought is plan-advance. This 
amount is subtraded from plan allocation 
which is given a year later. H Andhra 
Pradesh is given Rs. 100 crores for drought 
relief, it is subtracted from the forthcoming 
Plan allocation. That is only Plan advance. I 
would like to know the detail~ of grants State-
wise. How much is being given to Bengal, 
Andhra Pradesh, Karnataka and other non-
Congress Governments, to fight, permanent 
drought prevailing there. What measures 
are you taking for its permanent solution? 
Rajasthan is also facing severe drought and 
drought relief of Rs. 240 crores will not serve 
the purpose fully. From where will you bring 
the rest of the amount? It will have to be 
provided from the Plan. 

[English] 

We are not expected to spend more on 
defence just as we are spending on Sri 
Lanka. 

[ Translation] 

You have taken drought seriously 

(Amdt) Bill 

merely to show-off to the people. You want to 
deal with drought by imposing additional 
taxes. Why do you give relief to the states for 
drought out of the Plan-Advance? What are 
your norms for providing relief as subsidy or 
grant? Government should not cut from the 
Plan-Advance. It should provide this amount 
of Rs. 14 erores for drought-relief in the form 
of grant. Hon. Members from Bihar were just 
now telling us about flood and drought in 
their areas. As the relief amount is given as 
p!an advance and not as grant, that is why 
they do not want to take it. The hone Minister 
disclosed during the last session that this 
was whatthe Chief Ministerof Bihar told him. 
The tax of Rs. 1400 erores will not serve the 
purpose. The reasons of the Ordinance 
were told to us on 2nd December. Why were 
the reasons not told beforehand? Why this 
thing was not pointed out at the time of 
placing the Bill before us? I will not therefore, 
support this Bill. I strongly oppose it. 

[English] 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That this House disapproves of 
the Finance (Amendment) Ordi-
nance, 1987 (Ordinance No.6 of 
1987) promulgated by the Presi-
dent on the 19th September, 
1987" 

The motion was negatived 

Now, I shall put the motion for consid-
eration of the Bill to the vote of the House. 
The question is: 

"That the Bill to amend the Fi-
nance Act, 1987, be takan into 
consideration. " 

The motion was adopted 

The House will now take up clause by 
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clause consideration of the Bill. 

The question is: 

"That Clauses 2 to 5 stand part of 
the Bill". 

The motion was adopted 

Clauses 2 to 5 were added to the Bill 

The question is: 

"That Clause 1, the Enacting 
Formula and the Title stand part 
of the Bill." 

The motion was adopted 

Clause 1, the Enacting Formula and the 
Tite were added to the Bill 

SHAI B.K. GADHVI: I beg to move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That the Bill be passed." 

The motion was adopted 

THE MINISTER OF STAle IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA DIKSHIT): I 
would like to propose that we now adjourn for 
lunch. We can reassemble at 2.45 P.M. and 
continue the discussion under 193. 

13.45 hr •• 

The Laic Sabha adjoumed for Lunch till 
(arty-five minutes past Fourteen of the 

Clock. 

The Lok Sabha fe-assembled after Lunch 
at forty-eight minutes past Fourteen of the 

. Clock 

[MR. DEPUTY SPEAKER in the Chai~ 

DISCUSSION RE:RECENT DELIBERA-
TIONS IN US CONGRESS ON SOUTH 

ASIA - CONID. 

[English] 

MR. DEPUTY SPEAKER: We will now 
take up Item No. 16 - Further discussion on 
the statement made by the Minister of State 
in the Ministry of External Affairs in the 
House on 7th December 1987 regarding the 
recent deliberations in the U.S. Congress on 
South Asia raised by Shri S. JaipaJ Reddy on 
that day. 

Shri Indrajit Gupta may speak. 

SHRI INDRAJIT GUPTA (Basirhat): 
Sir, this is one of the rare occasions when the 
Treasury Benches and the Opposition find 
themselves speaking on the same wave-
length and joining together to express the 
outraged public opinion of this country 
agair'lst the perfidious adion which has been 
taken by the United States Senate Commit-
tee. I do not want to cover the same ground 
again, which has been ably dealt with by 
many members who spoke yesterday. It is 
an ironic fact also that the United States ;s 
showing its teeth to us on the very day when 
in Washington, a historic treaty is being 
signed which is at least a very signifICant 
stap forward in humanity's quest for nuclear 
disarmament. Many people in the USA are 
reportedly showing their teeth to Gorbachav 
also. They would like to show their teeth to 
him. But we have done nothing to warrant 
such treatment. Now, the feeling that I got 
from listening to the hone Members who 
spoke, including the hone Minister, was that 
there was a kind of sense of shock as though 
we were taken by surprise. We never ax-
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pected this. So, if you will excuse me, I must 
begin by saying one or two things about this. 
Why should there be a feeling of surprise? 
Why should there be a feeling of shock? It is 
due to the fact that during the last one and a 
haH months ever since the Prime Minister 
returned from Washington some sort of an 
atmosphere of complacence has been con-
sciously developed in this country by the 
Government's spokesmen, by certain sec-
tions of the Press, trying to give an impres-
sion that there is going to be some kind of 
pro-India shift or a turn around in the Ameri-
can traditional attitude towards India, espe-
cially where Pakistan is concerned. I think it 
is high time to shed illusions. The Poet said 
"Hope springs eternal in the human breast-. 
But I find that "Hope springs eternal at least 
in the breast of th"ose gentlemen wlio inhabit 
South Block." Repeatedly over the years 
there come periods when some kind of illu-
sions are fostered. One such illusion is that 
now Americans are going to take more 
friendly and cooperative atti(udes towards 
us - I am speaking of the American Admini-
stration of course - and that now things will 
be much easier. I believe that this agree-
ment, rather understanding, had -been 
reached there on the transfer of this Cray 
XIV Computer, although it was not exactly 
the mora sophisticated type which we had 
wanted. They were not agreeing to transfer 
any technology in the beginning, now this 
agreement or understanding to transfer this 
Cray XIV machine - computer - and more 
important than that the concept of clefence 
co-operation - co-operation in the field of 
defence - between India and the USA was 
very much propagated in this country. That is 
something new. We all know that in Pandit 
Nehru's time and Indiraji's time, there did 
come certain occasions when some desires 
were expressed to acquire certain equip· 
ment. It was only a question of acquiring 
defence equipment from the U.S.A. But the 
Minister knows very well that none of those 
proposals has fructified basically due to the 

fad that the Americans imposed certain 
conditions which wer. totally unacceptable 
to us and which were inimical to our security 
interests. Now, w. were told that they have 
agreed to give us high technology items in 
the field of defence for the Light Combat 
Aircraft, for the new tanks and so on. Within 
a short space of time, it is only one and a half 
months since the Prime Minister paid a visit 
to Washington, i.e. on the 22nd October Air 
Marshal De La Fontaine was sent to U.S.A. 
perhaps to concretisa further what items of 
technology which are not available to us -
according to the Prime Minister - from any 
other source and what items of technology 
are to be transferred for our Air Force. No~ 
the Press reports that within a few days .. the 
Chief of Army, Ganaral Sundarji i$ also 
about. to go there for similar type of talks 
regarding the Army. 

The first thing I would say is this: Of 
course, I do not expect it to be acceptable to 
the Government. We are having a debate. It 
is good. The unanimous voice of Parliament 
is something which, I suppose, even the 
American Administration cannot lightly 
brush aside. But one thing that I would say is 
this. The present situation should become 
clearer. What exactly do these people want 
to do? The amendment that has been 
brought, as far as I understand it, calls forthe 
total ban on the export licences for technol-
ogy transfer. Strange. Ona and a half 
months ago, we were told something differ-
ent. Now, there has to be a total ban on 
export licences for technology transfer, un-
less India and Pakistan enter into a bilateral 
agreementto reduce tension, and to curb the 
nuclear race. In this situation, why should the 
Chief of Army Staff go there, I do not know. 
What technology is he going to ask for, and 
what is the worth of that technology·which 
they may promise or assure-if this is the 
meaning of the amendment? They have 
gone back on everything. Therefore, I would 
suggest that in addition to whatever opinion 
is articulated here in this parliamentary 
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debate-I do not suggest you should recall 
your Ambassador or do some thing like that; 
after all. it is only the Senate committee 
which has appeared on the scene up to 
now-please do not, at least in this current 
situation. send the Chief of the Army Staff 
there, to negotiate for more technology. 
They have said-that technology transfer is 
banned, unless you agree to sit with Paki-
stan. It is a humiliating thing. 

Secondly, I believe that Govel nment of 
india has been led up the garden path by all 
this talk of a pro-India shift in U.S. policy; and 
the Prime Minister also said this when he 
came back: one of hIS statements was that 
the United States wants, or expects India to 
play a more leading or dominant role or 
something, in South Asia. What is that? Who 
do they want us to do, we do not know; and 
why should we do it just because they want 
it? We are prepared to do whatever IS in our 
national interest, and what we construe to be 
in the regional interest. But this statement 
was made without any further elucidation or 
explanatior. And how is India expected to 
reduce tension? Whatever tension isthere in 
this area, is primarily due to the arming of 
Pakistan by America. That is the root cause 
of the tension. The root cause of the tension 
is due to the fact, as somebody said yester-
day, that Pakistan has replaced Iran, the old 
Shah of Iran's regime, as the policeman in 
this region to guard the interests of the 
United States. That is the root cause of the 
tension. 

Then it was also said that Mr George 
Bush has assured the Prime Minister that the 
CIA is not upto any dirty tricks as far as India 
is concerned. Well - I do not know. 

It is very disturbing for us suddenly to 
read in the papers - of course this refers to 
something which happened some years 
ago, viz. the fact that 60,000 Lee Enfield 
rifles have disappeared from our Jabalpur 
arsenal. and they have been diverted by the 

original purchaser who was a British arms 
agent. ... 

SHRI G.G. SWELL (Shillong): They 
were sold, not diverted. 

SHRI SAIFUDDIN CHOWDHARV 
(Katua) Sold to disappear. 

SHRI G.G. SWELL: They were sold ... 
(In terruptions) 

SHRIINDRAJIT GUPTA: It may have 
gone to Pakistan; but I want to know what is 
the condition in our country where a foreign 
arms dealer comes here; and somebody 
gives him the information: 'If you go to 
Jabalpur, in the Army depot there, you will 
find 60,000 rifles." Who told him that? Who 
are these moles working inside our defence 
structure? 

( Interruptions) 

I do not know. I would have expected 
that this news which has come out so promi-
nently, deserves at least some darificatory 
statement or explanation from the Defence 
Minister. We have been asking for it. the last 
two or three days but nothing is happening. 
And in another two days the session will be 
over. 

15.00 hrs. 

So, the fact of the matter is that the. 
Senate panel wants to bail Pakistan out. It 
wants somehow or other to clear this $ 4.02 
billion of military and economic aid which has 
been already appropriated. sanctioned for 
Pakistan but was temporarily held up. That 
blockage is required to be cleared, that is the 
main motive behind all this manoeuvre 
which has been carried out. A plea has been 
invented that aid should be resumed to 
Pakistan, because India refuses to sign the 
Non-Proliferation Treaty. and ;s itself alleg-
edly going in for a nuclear programme, which 
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we are not going to subject to international 
safeguards or inspection. Therefore, we are 
now on a par with Pakistan. It is not a par, 
actually because the Americans know very 
well what Pakistan is doing. So, I would urge 
upon the Government that under no circum-
stances - under no circumstances - we 
should agree to be equated with Pakistan on 
this nuclear issue. This is mischievous thing 
that is being done. And this Pakistan'S nu-
clear capability is being used as a lever to 
bend India to the United States' will. Military 
and economic aid to Pakistan is not an act of 
generosity . 

This is a part of the global strategy of the 
Americans. If necassary, all those things like 
the Symington Amendment and other things 
have been waived, or will be waived any day 
in order to allow .... 

( Interruptions) 

SHRI G.G. SWEll: They want to make 
it a dead letter. 

SHRI INDRAJIT GUPTA: They have 
already made it a dead letter. Now. it was 
reported in the Press and repeated here by 
the Minister that President Reagan is re-
ported to be very much concerned at the fact 
that this Senate Committee has done like 
this and Indians are very angry. 

SHRI G.G. SWELL: He has told them! 

SHRI INDRAJIT GUPTA: I went 
through those Press reports again yester-
day. H you read it carefully you will find that 
there is no first hand evidence whatsoever 
that President Reagan has expressed con-
cern. It says. "He was reportedly con-
cerned". This may be a story put out by the 
United States Information Service. He 
wanted to dis-inform us. 

SHRI G.G. SWELL: The American 

Ambassador Mr. Gunther Dean has told Mr. 
Natwar Singh. 

SHRI INDRAJIT GUPTA: What talk 
they had, Mr. Gunther Dean and Mr. Natwar 
Singh, he can tell us. Mr. Gunther Dean's job 
in this country has certain parameters, after 
all. He has not been made the Ambassador 
of U.S. for nothing. One job is to sell multi-
national companies to us, of which he has 
done a pretty good job, which I will not speak 
about, on this occasion. And the other is to 
give this kind of reassurances to our Govern-
ment, all the while perhaps chuckling up his 
sleeve that ,hese fellows are really suckers 
who fall for every trick that we play onw. 

SHRI G.G. SWELL: That is the worst 
part of it. 

SHRIINDRAJITGUPTA: That is, in my 
opinion. the worst part. I am no\ very much 
afraid of this Senate Committee. Our country 
is big enough and our people are strong 
enough to resist any thteat of this kind of 
threat. But if some of our own people start 
spreading these ideas here. in the country 
lulling our vigilance by a sense of compla-
cencythattbe Americans are changing their 
stand and they are going to be less pro-
Pakistan and more pro-Indian and are now 
going to give us technology even in such vital 
sectors as our air defence and our military 
defence, - I will say "please do not gamble 
with our security, do whatever else you like, 
do not gamble with our defence security." 
These people are not to be trusted round the 
corner. You will enter into some agreement 
with them for defence and when the time of 
crisis comes they turn their back upon you 
and then you will be left high and dry. 

I do not want to take more time. It is 
wrong, in my opinion, to isolate this Senate 
Committee completely from the United 
States Administration, as though the Ad-
ministration knows nothing about it, it is 
innocent, standing above the Senate 
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Committees and all. 

Sir, I just want to resd out a short excerpt 
published by a well-known correspondent 
from a report in Washington. This is what he 
says: 

"The entire process - a major 
lobbying effort - was made pos-
sible through considerable influ-
ence and pressure by the ad-
ministration. The administration 
did not want to take a chance on 
Pakistan being disappointed 
with a singling (out) on the nu-
clear issue. The strategy was to 
link India with Pakistan to win a 
trade off. The amendment ne-
gates previous amendments 
which hamper the flow of aid to 
Pakistan especially in the cur-
rent perspective of high technol-
ogy and defence transfers to 
India". 

So, please also don't be lulled into 
complacency by thinking that the admini-
strafion and the Senate Committee are two 
independent entities, which don't have any-
thing in common in their thinking and ap-
proach. 

Now I do not know what the Govern-
ment proposes to do apart from this, they 
have sent a protest note, Mr. Gunther Dean 
has been given a dressing down by Mr. 
Natwar Singh, our Ambassador in USA is 
supposed to have delivered a very strong 
protest, we are protesting here on the floor of 
the House. Sir, if they heed our voice, well 
and good for the time being. H they do not 
heed our voice or suppose they play another 
trick that is to say, 'All right, in your case 
these technology transfers of that oomputer 
and ~his, whatever we want to give to your 
airforca and army t we will not revoke that -
that will go through but the other part which 

links our nuclear programme with that of 
Pakistan and is meant to twist our arms in 
order to change our policy that remains -
suppose if they do that and if that part of it 
remains and the technology part of it is 
relaxed, then what will be the Government's 
stand, I would like to know your reply. 

Now-a-days we have become ardent 
disciples of and devotees of technology. We 
cannot exist without modern technology. 

PROF. N.G. RANGA (Guntur): How 
can you? 

SHAIINDRAJIT GUPTA: I did not say 
we rould exist. I only said, it need not be US 
technology. The United States is not the only 
country in the world which has technology. 
Anyway, these are my submissions Sir. 

I join with all other Members of other 
parties in expressing - not my surprise or 
shock, I am not in the least surprised or 
shocked - but in voicing my very strong 
condemnation of the policy and practice 
being followed by the U.S. Administration 
a~d I urge upon the Government to shed its 
illusions and to stand fast and stand boldly. 
The whole country is backing them up. They 
must have the confidence that they are 
speaking and acting in the name of the 
nation. They should stand fast and see to it 
that we do not in any way weaken or suc-
cumb to this kind of blackmail. 

SHAI G.G. SWELL (ShiUong): Mr. 
Deputy-Speaker, Sir, Mr. Indrajit Gupta has 
voiced certain fears and apprehensions. I 
think I would share with him in those fears 
and apprehensions. I would begin by saying 
that I regret to detect a certain amount of 
confusion, a certain amount of wishful think-
ing on our part, in the face of this latest form 
of skull duggery by the United States of 
America. 
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[SHRI SOMNATH RATH in the Chail1 

Only last month, or a little more than a 
month ago, our Prime Minister was in Wash-
ington. He cam. back in an apparently 
upbeat mood, at least so far as from what we 
have read in the press of what he said. He 
was reported to have said that our relations 
with the United States have started warming 
up and that we are going to get from them 
technology, certain defence items which 
were not available a.'lywhere else in the 
world. After this, this resolution or the lan-
guage of the Senate Committee - and I 
I»lieve by today the whole of the Senate 
would be putting its stamp of approval on this 
because they are taking it uP. today - by 
which not to speak of defence items and 
technology not available anywhere else in 
the world. but even whatever little aid has 
been there will be cut off - not only cut off but 
certain international financial organisations 
like the World Bank, the Internalional Mone-
tary F:und, the Asian Development Bank 
would also be told to cut off financial assis-
tance to us, if we do not do certain things, or 
if we do not toe their line. If this is not 
treachery, if this is not scatology, if this is not 
kicking us in our pants after patting us at our 
back, I do not know what it is. That is why, I 
feel so outraged. But I would say this. We are 
not surprised. We do not need to be dejeaed 
or to be surprised. This is a hard hard real 
world of politics, international politiCS. We 
have to face it and accept it and take it in our 
stride. But we have to be clear-headed. We 
have to understand why the Americans are 
doing this. Would you say that this is only the 
doing of the Senate of America? A kind of red 
herring has been drawn across this House 
and across the country to say that President 
Reagan is concemed about us. A kind of 
attempt at distinction is being made between 
the Administration of America and the Sen-
ate. I would say that this would be a very 

South Asia 

simplistic way of looking at things. I say that 
this is a ruse being played by the Reagan 
Administration. And as I said again and 
again from my seat here, the American 
Administration, the Reagan Administration 
is using the American Senate as a stalking 
horse in order to do the things that it has 
always wanted to do. I would like you Mr 
Natwar Singh to analyse this. There are two 
sets of so-caUed resolutions or languages 
adopted by the two Houses of the American 
Congress - the House of Representatives 
and the Senate. A few days ago, the House 
of Representatives have adopted a resolu-
tion where it spoke only of Pakistan. There it 
is said that if Pakistan continues with its 
pursuit for a nuclear weapon. then this 4.2 
billion dollars aid to Pakistan in the pipeline 
would not be available to Pakistan. I hope 
Mr. Natwar Singh will bear me out that this is 
exactly the position of the House of Repre-
sentatives. But a few days later, a totally 
different set of language or resolution was 
before the sub-committee of the Senate and 
then before the full committee of the Senate, 
in which a link was established, a link was 
forged between Pakistan and India, and 
India is placed in the same position with 
Pakistan as far as aid is concerned. Why this 
change? Why this second thought when the 
matter comes before the Senate, from 
where it emanates? I would put this to Mr. 
Natwar Singh that what President Reagan 
had wanted to do, what the American Ad-
ministration had wanted to do to make this 
4.2 billion aid to Pakistan, now jeopardisad 
by a resolution of the House of Representa-
tives is sought to be to overcome and, there-
fore a new set of. resolution altogether is 
before the American Senate. Therefore, the 
whole thing must have emanated from their 
Administration itself. Now I would 'ike Mr. 
Natwar Singh to ascertain two facts. The 
United States Assistant Secretary of State 
Mr. Robert Pack has said this a faw days 
ago, -bafore this resolution or whatever it is; 
they call it a language - to be added to the 
resolution. It came into the Press. He had 
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said: "United States massive aid for Paki-
stan was necessary on account of long-term 
Soviet threat to Pakistan in the general re-
gion. - It is no longer Afghanistan. So far we 
say Afghanistan because Afghanistan 
poses a threat and. therefore. arms have to 
be given to Pakistan. Now the language has 
changed. Now they say: "United States 
massive Soviet aid to Pakistan was neces-
sary because of the long-term Soviet threat 
to Pakistan in the general region.· We know 
what the general region of the strategic 
concept of America is. We know about the 
central command. and Pakistan is only a· 
milepost in that central command. The lan-
guage has changed. Why? Well. I think 
another official of the American Administra-
tion, Under Secretary Armacost had gone on 
record and said that Soviet Union is drifting 
to a non-conditional withdrawal from Af-
ghanistan. We know what the Soviet Union 
has offered to do. We know what Secretary 
General Gorbachev has said. They have put 
a time-table for withdrawal from Afghani-
stan. It was sixteen months and now they 
say they are prepared to reduce it further to 
eight months. There is no doubt that the 
Soviet Union today is in a position to with-
draw from Afghanistan. The Americans 
themselves are convinced about it and that 
is wh~1 this official, Mr. Armacost has said 
that Soviet Union is drifting to a non-condi-
tionaJ withdrawal from Afghantstan. The 
American Administration is in jitters. If ther 
Soviet troops withdraw from Afghanistan. 
the bottom falls off from under their feet. 
There is no other justification for them to 
induce massive military aid to Pakistan. The 
situation has changed. It is no longer Af-
ghanistan. Now. it is the Soviet Union, the 
long term threat of the Soviet Union in the 
gen~ral region. I hope Mr. Chairman you will 
not stint for time. I would like to put it to you 
that if Afghanistan had not been there for the 
strategic interest of America. America would 
have invented Afghanistan in order to serve 
her geo-political strategic interest. We know 
the mihtant things that President. Z,a-u\-

Haque had been talking that if you don't give 
us the aid, we will go somewhere else. I think . 
the Minister of State for Defence or the 
Foreign Affairs State Minister of Pakistan 
had said ,he help of AmeriCa to Pakistan is 
only 20%. we do not need it. We do not neec.' 
your aid-. 

SHRI B.R. BHAGAT (Arrah): They 
steal it. 

SHRI G.G. SWEll: But now, Sir, de-
spite all. if Pakistan is lost to the USA. an 
outpost of their Central Command in this 
region. it will be a terrible loss and, therefore, 
don't blame the Senate. h is all along the 
American Administration which has been 
facing trouble with the Congress over the 
Symington Amendment. They have given a 
waiver for six years. That has expired. They 
would like tha waiver of Symington again. 
But the American administration knows that 
getting their approval for the waiver of 
Symington Amendment for another six 
years on behaH of Pakistan is today an 
impossible task for the Reagan Administra-
tion. An American military analyst had said 
that Pakistani scientists have positioned 
two-halves of the core of a vOld-be nuclear 
bomb in a test that produced radiation levels 
indicating it muld be detonated. Mr. Natwar 
Singh. you know about the principle of nu-
clear bomb. You have got a critical nuclear 
mass. You enclose it within conventional 
chemical explosives .... 

SHRI BIPIN PAL DAS (Tejpur): You are 
going into the details. 

SHRI G.G. SWELL: So. Sir. this is the 
whole idea behind Krypton triggers that we 
talk about in this House. This is the whole 
idea behind the flash IX' -ray camera. They 
got all these things in position. according to 
the American military intelligence and this 
position is accepted by America that Paki.-
stan has now in possession of this nuclear 
material which can be compressed into a 
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super-critical mass and explosion can take 
place. The American Congress knows this 
and therefore, they are not going to give 
President Reagan a waiver of Symington 
Amendment for another six years. This is a 
very clever way of getting around and getting 
the things done. The Americans have 
started talking about the hideous dilemma in 
which they are. They are eager to give this 
money to Pakistan, they have to make Pald-
stan a force in their geo-political strategy. 
They cannot do that by waiving that Syming-
ton Amendment and therefore, this was the 
best way of doing it by linking India with 
Pakistan by saying that India has plutonium. 
Everybody knows in this world - the Ameri-
cans know it - that for decades we have 
been having our nuclear plants for the gen-
eration of power and eledricity. And we 
know that one of the by-products of those 
nuclear plants is plutonium, you cannot 
escape that. It is there, and the plutonium we 
have can be utilised for the next phase of 
nuciear energy production. The world today 
is moving towards wh~t they call Fast 
Breeder Readors. And the material for Fast 
Breeder Readors is the plutonium. Fourteen 
years ago we have exploded or imploded a 
nuclear device under the ground for peace-
ful purposes. Over the years after that we 
have developed our launching capacity, we 
have sent space satellite, we have been able 
to send satellites into space ourselves, 
which indicate our capacity to launch a 
nuclear warhead if we want. But over these 
15 years we have not done anything and 
nobody in the world have spoken a word that 
we have ever attempted to make a bomb. 
Pakistan has never made a secret of its 
desire for a bomb. Right from the beginning 
the late Prime Minister Bhutto said, We 
would eat grass, but we must have a bomb, 
the Islamic bomb'. The nuclear Czar of 
Pakistan, Dr. Abdul Qadir Khan, stole that 
technology from Netherlands and wery time 
the press comes out with more thefts. All this 
was for the purpose of building a bomb. Is it 
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justified for America today suddenly to wake 
up and to do it right on the heels·of our Prime 
Minister's visit to America and say that you 
India also, are producing a bomb,' accusing 
us of something about which they know very 
well we are not doing, to put us in the same 
basket and to say, 'we are going to cut off all 
aid to you, but if you go on pursuing with 
building a bomb,we cannot stop aid to Paki-
stan'. This is the whole meaning. And here 
we started talking about the concern of 
President Reagan and all that. Mr. Natwar 
Singh received the American Ambassador 
who conveyed that President Reagan is 
deeply concerned about it. You know very 
well that the credibility of President Reagan 
is at the nadir. He is not only a lame-duck 
President, but a hobbled President. His own 
Congressional Committee over Iran Contra 
affair, has said about him in so many words. 
I would not use the word "liar" because that4 
would be unparliamentary. But his own 
Congressional Committee has said in so 
many words that he was mounting untruth: 
that he did not exercise his power to control 
his officers: That certain officers of his were 
doing things behind the back of the Secre-
tary of State, Mr. Shultz. Over the issue, 
Secretary Shultz threatened to resign a 
number of time. They were doing things 
behind the back of the Defence Secretary, 
Weinberger and everything was done with 
the knowledge of the President. This is what 
the Congressional Committee has said. But 
for the fact that he is a lame-dllck President, 
perhaps it is a fit case for the American 
Congress to bring impeachment against 
him. But here we go abou~ and say' that the 
Pesident of America. President Reagan is 
concerned. He is kidding us. Therefore, let 
us know the fad as it is. This is what I would 
like to say. We have to decline aid, if neces-
sary. We do not mind It is shocking; it is 
shameful; it is scatological about their ac-
tion. And you know it, gentlemen. If you do 
not know the meaning, go to the dictionary 
and find out what is this. It is scatological 
action. 
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SHRI DINESH GOSWANI (Guwahati): 
You please explain it. 

SHRI G.G. SWELL: Scatological is 
something to do with the ass hole of the 
Americans. It is something that comes out of 
the ass hole. What the Americans have done 
to Pakistan, are we on the same league with 
Pakistan? Pakistan if the client State of 
America today. It is wedded to America. 
Pakistan cannot take 'any foreign policy 
decision without looking over their shoulders 
to what their elder brother in Washington will 
tell them. They are eating out of the hands of 
the Americans, whether it is weapon or 
whether it is anything. Ithink, William Casey, 
the late Director of the CIA had gone on 
record to say to the reporter Bab Woodward 
who had just written the book "Veil The 
Secret Walls of the CIA" that CIA has the 
largest contingent in Pakistan in the whole 
world. It is the security; it is the weapons of 
the CIA that are keeping up the President 
Zia-ul-Haq in position against his own 
people. When they put India in that league, 
what kind of help do we have from the 
Americans? And it is so measly. A few days 
ago, it was heard that some kind of aid of 50 
million dollars would be cut down to 30 
million dollars. We can very well do without 
that also. We could have returned it. 

I think, time has oome to assert our-
selves. If President Reagan has told our 
Prime Minister, "Please playa bigger role in 
the region", I think, this is the rote we are 
gOing to play that we shall assert our inde-
pendence and give away all the aid that 
Americans given to us. Let us stand on our 
own feet. 

I think, it is an illusion to say that certain 
technologies and weapons available in 
America are not available anywhere else in 
the world. If they are so, they would not have 
even given them to their NATO allies. Will 
they give to us? Are we going to agree to that 
short of thing? We have had the case of 

Bofors, we have got the case of Submarines, 
there are certain procedures which you have 
to go in order to obtain weapons from out-
side. 

Is it not so? I think we are not going to do 
anything in a surreptitious manner and pay 
the price, with this kind of treachery that 
America has done. 

PROF. MADHU DANDAVATE (Ra-
japur): Unparliamentary word, Bofors' 

SHRI G.G. SWELL: Now I come to the 
end. I thank you very much for allowing me. 

PROF. MADHU DANDAVATE: Don't 
finish of Mr. Natwar Singh. 

SHRI G.G. SWELL: No. He is a good 
friend of mine. Why should I? I am only 
talking out. 

Now, we are clinging today to a slender 
hope. The House of Representatives has 
one set of resolutions, one language, only 
about Pakistan. The Senate speaks about 
India and Pakistan. That is the difference. 
But, it is not the final word. The final thing will 
be when the Congress as a whole adopts the 
resolution and, therefore, we envisage some 
kind of a negotiation between the two 
t{ouses of the American Congress as to 
what should be the commonty agreed form. 
Perhaps we should give president Reagan a 
chance. H he is concerrled about it, let him 
show his concern by using his presidential 
prerogative by trying to knock out everything 
mentioning India in the Senate Committee's 
resolution and bring it nearer to that of the 
American House of Representatives. Short 
of that, I think we must live with the reality 
and assert ourselves. 

SHRI DINESH GOSWAMI (Guwahati): 
Mr. Chairman, merely some unanimity is 
been in this House, .-House in which there 
are so many politicalparties with such differ-
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enc8S of perception not only of internal 
matter but even offoreign relation and I hope 
the Govemment has got a message that this 
House wants to convey not only to the United 
State but also to the Government itself. 

Yesterday some of the Members were 
discussing on this John Dennis senate 
Appropriation Committee's report which it 
has adopted without any discussion. Mr. 
Daniel in a sub-committee's report has ex-
pressed shock and surprise with the deci-
sion of tha United States. I am in agreement 
with both Mr. Inderjit Gupta and Mr. Swell but 
I am not at all surprised. In fad, I was rather 
surprised, when the Prime Minister, after 
coming from United States expressed the 
opinion that the relations between United 
Stales and India are likely to take a new turn. 
My admiration to the Prime Minister is man;-
fold that here is a Prime Minister who merely 
by shaking hands with Mr. Reagan could 
change the American policy which even a 
Prime Minister like Pandit Jawaharlal Nehru 
or aD the subsequent Prime Ministers could 
not do. I am not surprised. In fact, I am 
slightly relieved in the sense that my assess-
ment of the United States global strategies 
and policies stand oonfirmed today. 

15.38 hra. 

(SHRIMA TI BASAVARAJESWARI in the 
Chailj 

I felt after the Prime Minister'S state-
ment that probably I shall have to re-read all 
the documents, all the books available on 
the global situation and international rela-
tionship, because it appears that our Prime 
Minister as such does not have the capacity 
to know that by merely shaking hands with 
Mr. Reagan, he can change.Jhe American 
policy. After aRt what the sub-committea has 
said? Has it said anything new? I do not think 
hd Daniel in his sub-mmmittee report has 
IIIid anything new .• has only reiterated 
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what the American Administration has been 
all along telling us and the world. I will just 
quote one observation from the sub-
committee's report: 

-The sub-committee claims that 
events this year have made dear both 
Pakistan's strategic importance to the 
United States and the need to continue 
U-Pakistan relationship.· 

After all, the United States' global strat-
sew hal been that they want to playa role of 
a policeman in the entire world and !or play-
ing that role of a policeman in every region, 
they want some allies and not friends. In this 
region, particularly after the ouster of the 
Shah of Iran, the United States feel that 
Pakistan is their ally and they will go the 
whole hog to help Pakistan in whatever 
manner it is possible and if some bar of law 
comes, then that bar will be waived on one 
pretext or another. the Sub-Committae's 
reoommendations and the approval of the 
Appropriation' Commi!tee are confirmation 
to that aspect. In order to prove that and in 
order to substantiate that, certain arguments 
have been advanced in the Sub-
Committee's recommendations. What are 
the arguments? They are: "That Pakistan 
will not stop unless India is stopped from the 
nuclear arms race-. We have made it clear 
that India does not want to make a bomb. We 
have made it dear that India wants to use the 
nuclear capabilities for peaceful purposes. 
Then the Sub-Committee's report says that 
the war in Afghanistan is going particularly 
well for the Afghan Mujahideens and there-
fore help to Pakistan is necessary. I am in 
agreement with Mr. Swell that America in the 
heart of hearts wants the Afghanistan situ-
ation to mntinue as such because that gives 
them a ground for their own base in this sub-
Continent. Then the arguments says: -Don't 
cut--off the aid of Pakistan as it will not be in 
the vital int.-eats of the United States and 
because of the Symington Amendment and 
the reasons well known, the iegitimacy can-
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not be questioned for granting aid to Paki-
stan. Therefore, equate India and Pakistan 
knowing fully well that Indian people, the 
Indian Parliament will not permit this Gov-
ernment to succumb or go down to the 
United States pressure with the result that, 
that will be taken as a lever to give aid to 
Pakistan. Very surprisingly, the naivety is 
expressed when the Sub-Committee's re-
port says that the root cause of nuclearisa-
tion of Pakistan is the nuclear competition 
between India and Pakistan. Therefore, I am 
not surprised. In fact, I am also not at all-as 
my previous speaker Mr. Swell has said-
prepared to put any credence to that news-
paper ~port that Mr. Reagan has expressed 
concern because certain facts also must be 
taken note of. One is that the John Dennis 
Appropriation Committee has accepted the 
Sub-Committee's recommendations with-
out any debate and discussion. Apart from it, 
there was an amendment from Mr. Solarz 
who ;s a Congressman and after moving the 
amendment, he was reported to have told 
the Press that he has given this amendment: 
to quote his own words: ., have taken this 
decision not because I believe that they are 
in the best interests of India but because I 
believe they are in the best interests of 
America. He further said that he will take up 
other issues also like the establishment of a 
separate special bureau for South Asia 
where 5 billion people live.But this amend-
ment was not moved. In fact, I do not know 
about it. The report says that he was pres-
surised and prevented from moving this 
amendment. Therefore, a lot of underground 
activities has gone into the Sub-
Committee's recommendation and also the 
Committee's own activities to see that it goes 
true so, that Mr. Reagan gets a leverage to 
say that after all if the United States' Senate 
Committee, which is such an important 
Committee. has made certain recommenda-
tions, therefore the recommendations 
should be given the force of law. After al" we 
have got our own past experience. We have 
seen how this Symington Amendment was 

waived. We have seen the role of the United 
States in the past. Mr. Jaipal Reddy has laid 
stress on them. I do not want to repeat them. 
But the entire report of the Sub-Committee, 
if one looks to it very carefully, it says that the 
arguments advanced are totally hollow. For 
example, the Sub-Committee's report says: 
that Pakistan'S quiet assistance to the 
United States in the Persian Gulf is one of the 
reasons as to why this recommendation has 
come. We know what type of Pakistan's 
assistance was in the Gulf and Mr. Jaipal 
Reddy has mentioned yesterday that after 
all, Saudi Arabia has taken the position that 
Pakistan'S soldiers are to come back. 

Therefore, I do not think that there is 
much scope for discussion or debate here. 
The question is: wh""are we supposed to do 
now? I believe that the whole purpose of it is, 
firstly, to ball out Pakistan from the possib~ity 
of any baron aid-Pakistan must be given aid, 
so that the United States can have its own 
area of influence in this region-and to arm 
twist India, to prevent, if possible, transfer of 
high technology to India, to prevent bilateral 
aid, however nominal it may be, to India. But 
I think the most important is that the United 
States wants to convey this message to Mr. 
Natwar Singh and our Government: ·Please 
turn a blind eye to the United States-Pald-
stan relationship: this relationship is a rela-
tionship on a firm footing and for maintaining 
this relationship and for assistance to Paki-
stan, no United States law will come in the 
way; even if you want some advancement in 
our reJationship, that \v;1I not be at the cost of 
the U.S ... Pakistan relationship; therefore, 
forget about our own relationship-. That is 
the message which the United States wants 
to convey to us. And I believe that our Gov-
ernment, while dealing with the United 
States, must remember about the American 
perception regarding the geo-political situ-
ation and its assumption that America has 
their role to play, the role of a policemen all 
round the globe, and so long as that assump-
tion continues, we must be prepared or we 
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must remain prepared for a particulartypa of 
reiationship with the United States. Mere 
hand-shake between Mr. Rajiv Gandhi and 
Mr. Reagan is not going to .improve that 
situation. Now, the question is: what do we 
do? I think, this message has gone loud and 
clear to the hon. Foreign Minister and this 
Government that we must not. under any 
circumstances, succumb to any type of arm-
twisting by ~he United States ... 

PROF. K.K. TEWARY (Buxar): Neck-
twisting, not arm-twisting. 

SHRI DINESH GOSWAMI: We have 
conveyed, times without number, our inten-
tion for a friendly hand to the people of 
America. We believe that, among democra-
cies, the two important democracies of the 
world, if possible, should work together, but 
unless the United States changes its own 
global policies and its own global approach, 
that is not going to be there. After all, I am not 
one who is expecting much of a change 
because the hawk in the U.S. Administration 
js President Reagan himself, and to feel that 
he is going to change or he is concerned, at 
least that does not lend any credence to me. 

We should also convey to the United 
States Congressmen and to the Senators 
that their policy of arming Pakistan or their 
own approach to Pakistan is self-defeating 
from the United States' own interest. I be-
lieve there has been some sort of a short-
coming in our lobbying and in our approach 
to the United States Congressmen and 
Senators. How is it that Pakistan has a much 
better lobby? Why is it that more number of 
Democratic Senators and Congressmen 
today are not raising their voice against this 
type of approach of the U.S. Administration. 

The third point I would like to make is 
that the Committee's recommendation also 
wants to conv$y that tomorrow their aid from 
the IMF and tfte World Bank might be cut off. 
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In fact, when the kid of IMF was discussed 
and debated in both ~ouses. a number of 
Members. not only from the Opposition but 
also from the ruling Party, pointed out the 
danger of too much of reliance on aid from 
the IMF and the World Bank, but that was 
brushed aside. After all, we must remember 
that America has its own sphere of influence 
on the IMF and the World Bank, and I believe 
that when we think in terms of formulating 
our own policy of international relationship, 
we cannot divorce it from the economic 
relationship. It is high time that we reduced 
our dependence on the loans from the Inter-
national Monetary Fund from the World 
Bank, and the policy of self-reliance which 
has been diluted to some extent in the recent 
past must be put on the forefront because if 
India has stood against the onslaught from 
Pakistan, against all these pressures, it is 
because of the policy of self-reliance that 
was advocated and practised ri~ht from the 
beginning. Any dilution on that policy will be 
at the cost of our national integrity. I am 1n 
agreement, Madam Chairman, that we 
should cancel Sundarji's trip to United 
States because after al; that is one form of 
protest which we can show and it is neces-
sary to show some protest. 

I also had the occasion to read some-
where that there is some talk that the bal-
ance of our foreign policy has been lost to 
some extent, and it has become partial and 
the balance should be restored. After all, it is 
disparaging. with all respect to my Janata 
friends, we talked of genuine non-alignment. 
After all, non-alignment does not mean that 
India must maintain equi-distance between 
different powers. Non-alignment means that 
we judge each issue and its merit and take 
our own decision on the bdsis of the merit of 
the issue. We should not, under any circum-
stances, talk of loss of balance in our foreign 
relationship merely because somebody pats 
us 00 our back. After all, the foreign policy 
has stood the test of time, has served this 
country well and any talk of genuine non-
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alignmenl or loss of balance will be greatly 
detrimental to the interest of this country. I 
believe that what has happened in the 
United States Senate Sub-Committee and 
the Appropriation Committee is going to be 
passed with or without some modification 
and should give us new relationship in that 
direction. I will conclude by saying that the 
House stands united today behind the Gov-
ernment that we will not succumb to any 
arm-twisting by any power, however power-
fut it might be and we must prepare our-
selves economically. politically and other-
wise to see that we stand up against all sorts 
of arm-twisting. 

SHRI B.R. BHAGAT (Arrah): Madam 
Chairman, I will begin by the last sentence of 
the Han. Member who preceded me. Today, 
unitedly we stand to condemn this Resolu-
tion of the Committee of the Senate because 
this Resolution which has bias and animus 
against India. Mr. Indrajit Gupta said, .. it 
should cause nf) surprise." I do not know who 
was surprised. Nobody is surprised by ,this 
Resolution. And even in the statement of the 
Minister, he expresses regret; he expresses 
concern and nowhere he has expressed that 
there is surprise. It is a fact that those who 
are and particularly we who have been at the 
receiving end from the US, in the long his-
tory, we cannot be surprised by this latest 
turn of the Indo-US relationship. This Reso-
lution has brought crisl ; in the Indo-US rela-
tions, the crisis which t reatens the basics of 
the relationship between India and US. If it is 
allowecfto go, we cannot see any relation-
ship between these two countries. We are 
not dismayed by crisis. Since Independ-
ence, we have gone through very difficult 
times. And, if I may say so, we love, crisis. 
We are least concerned about these crises, 
the outcome of these and the conse-
quences. And when 800 million are united, 
as the whole House is united today, no 
power on earth can keep us away from our 
path that we have chosen. Luckily, the for-
eian DOlicv of India is based on certain high 

principles, the principles which we have fol-
lowed and which have been laid down by 
Pandit Jawaharlal Nehru, the principles of 
peaceful co-existence, non-alignment, pol-
icy of peace and friendship with all other 
countries. In that background let us distin-
guish between our Prime Minister's pursuit 
of friendship with that of the United States of 
America. They should not be distinguished 
by some of the twists and turns that are 
inevitable or innate in the American system, 
in the Americn policies, in the American 
pursuits of their international policies. It is 
because of the twists and turns, it is because 
of the fallacy in their perception, the basic 
fallacy in the American perception, that has 
brought about crisis all over the world. It has 
brought about crisis in the relationship be-
tween our two countries. 

Think of the 50s when the American 
John Foster Dulles said 'neutrality is im-
moral, non-alignment is immoral'. Then the 
word Inon-alignment' was not born; we 
called neutrality. The word Inon-alignment' 
was born in 1961. He said that neutrality is 
immoral. Those who are not with us are 
against us. All this blandishment of power 
and domination, awesome power-as Shri 
Dinesh Singh said yesterday-awesome 
nuclear power, they possessed. The military 
industrial complex that they have is awe-
some. But that is the main element in the 
American system that is creating all the 
distortions not only in their strategic percep-
tion or global percept .... '1 of foreign policy 
bringing about crisis all over the world, but 
this also has brought distortions in their 
domestic situation, in the relationship be-
tween one wing of the Government and the . 
other. 

H you see the Resolution, it has said one 
aspect. The only thing is that we are not 
surprised; but we are bewildered at the wa~' 
things happen in that country. 

First it was said that the House of R~t') 
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resentatives passed a resolution which 
spoke of the report to be submitted to the 
Congress on the level and quantity of ura-
nium enrichment which Pakistan has 
reached and this report will be unclassified. 
This has to be an unclassified report. This 
means that Pakistan will never get a cartHi-
cate from the President orthe administration 
so as to get the aid of 4.02 billion dollars or 
so, which stands suspended for a few more 
days. That is the urgency of the second 
resolution because the period of suspension 
is going to be over and unless it is extended. 
something "has to be done. Therefore. the 
other resolution was adopted first by the 
SUb-Committee on December 1st and later 
on adopted by the Committee. This resolu-
tion headed by a Democrat Senator John 
Stennis was adopted without discussion, 
you can imagine this. It was adopted without 
even having a debate and without any 
amendments to the anti-Indian elements in 
the resolution. It was passed in a hush-hush. 
in a conspiratorial manner. Imagine, a body 
like the Senate. the most powerful Congres-
sional body-more powerful of the two-which 
can challenge the Presidential power in the 
system of checks and balances in the Ameri-
can polity functions in this manner' Can you 
ima& :ne this?! Does it happen in any civilised 
country of the world? They think that they are 
above everyone, America is above every-
one else. They are beyond any law. they can 
do whatever they like and that is what has 
happened. 

16 hrs. 

In the 50s they said that if anybody is not 
with them, then they are against them. They 
are trying to roll back the carpet of comroo-
nism, they are trying to contain communism. 
On the percept that they were containing 
communism all over the world. they built up 
a chain of security pacts and bases and all 
other things. The SEATO and CENTO. 
many of them died, except the NATO. But 
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how many crises they created for every 
country which stood up-~ndia in particular 
which stood up against them? This is wrong. 
Pandit Nehru said it repeatedly. In Vietnam 
when people of Vietnam defeated them 
squarely and completely Pandit Nehru in this 
House said repeatedly this is wrong. You 
cannot contain. It is for the people of any 
country to decide what form of sQCial or 
political system that they will have and not 
the might of any power. But this is the crisis 
that they created. Imagine the type of crisis 
they created during the Bangladesh regime. 
The Seventh Fleet was here and they posed 
the biggest t~reat. Again the scenario is 
being repeated today. Here again the whole 
House has stood as one man against any 
threat to this country as 800 million people 
and the entire Parliament is condemning 
strongly this Resolution of the Senate 
Committee. So this is the scenario. 

It goes to the great honour and credit of 
this country and our people that we prefer 
honour. Indian nationalism will not oompro-
mise with any force of denomination. Today 
they are threatening to suspend aid or assis-
tance. Rather they say directing the voice 
and vote of the American representatives, 
multi-lateral agencies. BlIt what happened 
during the Bangladesh regime may I remind 
the House? They did, in fad, unilaterally 
suspend all assistance to us. Did we care? H 
we did not care then why should we care 
now? We cannot care. Therefore, this is the 
situation today. I have no doubt the Govern-
ment will communicate the mood of the 
House as has been expressed and the 
unanimous united feelings of the people 
expressing their abhorrence at this Resolu-
tion. The mischievous and insulting part is 
the linking of the Pakistan nuclear pro-
gramme which is a clandestine weapon 
programme. Everything, you know. is by 
steafing. Dr. Abdul Cadir Khan was declared 
the bigge.}t thief of the century by the Euro-
pean magazines He was -declared the big-
gest thief of the century by Netherla.nds and 
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other governments. Now the case is pending 
but such is the compulsion and the myopic 
view of the American foreign policy that they 
cannot distinguish between what is good or 
what is bad. India's nuclear programme is 
peaceful. The whole world accepts it. It is 
open. We want to pursue our independent 
policy in economic measures, in political life 
and non-alignment. Basically we do not want 
to compromise our basic right to decide 
things for us. We consider NPT is discrimina-
tory and in favour of those who are the 
nuclear powers. They do not want to give 
right to those who want to develop nuclear 
energy or nuclear capabilities for peaceful 
purpo!:>E?S. They want to put curbs on us. 
Becau~e of this basic discriminatory 
element we are opposed to it. It has no 
relation with either Pakistan. This treaty has 
been described as a matter of regional con-
sequence, a regional perception. This issue 
of non-proliferation problem, the Americans 
in thear wisdom has described as something 
like regional perception of this particular 
India and Pakistan equating India in their 
American mind. They accept it privately but 
in their heart of heart they believe or they 
want to believe. And this is the premise of 
this resolution that both India and Pakistan 
have a nuclear weapons programme. 
Therefore, they are equating both and they 
have devised this position that it has a re-
gional perception. When Mr. Armacost, 
Under Secretary of State, came here, he 
made a vague effort. He came to Delhi and 
then went to Islamabad. He tried to bring 
about some sort of an agreement between 
India and Pakistan that both agree not to 
some international safeguarcts in which they 
should be assured thatthey are not following 
the weapons programme. 

Well, they were totally told that we don't 
have any programme and it has nothing to 
do with any regional perception or even a 
time perception because our opposition to 
nuclear proliferation is based on certain prin-
ciple which is there before Pakistan started 

this, or before the Afghansitan question 
came or before any scenario or any political 
or geo-political situation or military situation 
developed in this part of the world. So, there 
is no question of any regional perception or 
there is no question of anything else. There-
fore, this is the basis on which this had been 
done. 

16.06 hrs. 

[SHRI N. VENKATA RATNAM in the 
ChaiiJ 

But what is most objectionable? I gave 
you certain examples. But today the Ameri-
cans' foreign policy is basically an imperialist 
one if you see it fundioning in political, 
economic and in other aspects. 

Yesterday, a reference ¥las made. 
think, Mr. Jaipal Reddy rightly said it that 
they want to control everyone, inciuding the 
United Nations. What is the idea behind it? . 
The United Nations now has a majority of the 
non-aligned nations. They are taking deci-
sions independently. Therefore, they are 
against the United Nations and they have 
tried to curtail the funds. They have stopped 
the funds. Now they have released a small 
portion of it again linking with certain other 
things. But imagine what was the grievance 
against India. One of the reasons is that you 
are voting against United States. Therefore, 
it is a negative fader in the United States 
because India is voting against the United 
States and more in favour of the Soviet 
Union. We were saying that there are no 
bilateral issues in the United Nations. All 
issues are multilateral and general. The 
issues are of war and peace: the issues are 
of non-aligned movement; issues are big-
ger. Therefore, in those issues, it is the 
United States which is voting against us and 
the Soviet Union is non-aligned. Now there is 
a complaint. This is of the mind. A country 
which has enormous power-military and 
industrial complex-that governs the country, 
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that rules the country, that rules the Con-
gress; they rule the President. They try to 
manipulate the President. You can see 
these distortions. 

I will give you another ~xample. It was 
said yesterday also. But I would say that in 
his first term, President Reagan addressing 
the Christian mmmunity-the evangelist 
group, a purely religious body-said: "Soviet 
system is an evil system and it has to be 
ended." Imagine the threat given by .Presi-
dent Reagan Rand it has to be ended", that is, 
the carpet of communism has to be rolled 
back. F rom 50's, they did not learn anything. 
They tn~d to mntain communism and enter 
into agreernents with them-SALT-I, SALT-II 
and various other things. I don't know in what 
wisdom who wrote his speeches but cer-
tainly this is the fang of the military industrial 
complex. 

Now the same President Reagan today 
is having a talk and signing a treaty which is 
described ~y everyone else obviously as a 
historic treaty, with General Secretary Gor-
bachev. Now, another report coming from 
Washington says that this has a linkage. 
They tried to bring about the linkage be-
tween Pakistan and India's nuclear pro-
gramme but there is a linkage with what is 
happening today, the historic event of the 
first every treaty for elirtfination of nuclear 
arms. SALT I and SALT II were for limitation 
of arms but this is a treaty for elimination of 
arms. In this they are going to discuss the 
deep cuts in the strategic missiles. It is 
expected that President Reagan may visit 
Moscow either in spring or in summer so as 
to bring about 50 per cent cut in these 
strategic missiles and the General Secre-
tary, Gorbachev has a proposal; he has 
announced it that so far as Afghanistan's 
regional quesition is ooncemed, he is pre-
pared to withdraw provided there are condi-
tions for non-interference and the people of 
Afghanistan will be allowed to have their own 

South Asia 

Govemment ortheir system which they want 
and there is no other outside interference. 
This again is not to the liking of the people-
what is called the conservative elements 
whether they are in the Senate or in the 
Congress or in the administration. It has all 
happened as you know. It all happened with 
the departure of the Defence Secretary, 
Weinberger. You know that there is a gen-
eral talk in Washington that the entire Ameri-
can system is divided between what are 
called the Hawks and the Doves and at one 
time the leader of the Hawks was Wein-
berger and the "Doves, the more reasonable 
elements, were led by the present Secretary 
of State, Carlucci. These days Mr. Wein-
berger had departed from it and President 
Reagan has found it possible. It has also 
come out in the Press that in Reykjavik, 
President Reagan has agreed to the propos-
als made by the General Secretary, Gor-
bachev for a step-by-step elimination by the 
end of the century. It was one-to-one talk. 
Only when they realised that President has 
gone too far and Weinberger. was sitting on 
the other side, he said, "No, no, we cannot 
accept it." Then, at the last moment they 
brought out the SOl. These are all accepted 
fads. These element, as I call it, the military 
industrial complex· whom Dinesh Singh 
described as awesome military power, are 
totally devoid of human sense. They are just 
brute nuclear forces, they have no sense of 
history, they have no humanism, they just 
want to dominate. This is, unfortunately, the 
ugly side of the American system. This 
imperialism is in action today. This accepts 
authority from none except its own. They 
think that they are vital because Pakistan 
has been rightly described as a client State 
and Pakistan is following the American pol-
icy. President Zia himseH said that they are 
doing what the Americans want them to do in 
this region. This quiet assistance may be 
quiet in the Persian GuH or invisible in 
Washington or in the Capital b41 it is not that 
much invisble in the F!ersian ar.a and it has 
bean said rightly that the Saudis are an-
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noyad with Pakistan's role in playing the 
second fiddle to America. They have asked 
their troops in Pakistan to withdraw. There is 
one el8flent, the conservative element, 
which it'esponsible for this resolution. Their 
interest lies with Pakistan; Pakistan may be 
their ally or client. 

Secondly, President Reagan may not 
go too far and they may not go too far, and, 
therefore, there is already an opposition, 
there is a proclaimed opposition in the press 
and in the Senate of their signing this treaty. 
They have not only expressed warning, but 
they have expressed opposition and there is 
a talk and they are mobilizing opinion, that 
even though the treaty may be signed, but it 
may not be ratified. It will take effect only if it 
is ratified by the Senate. This element is 
working that even though they could not stop 
the treat) being signed, they will see that the 
situation is not there for the treaty to be 
ratified. 

They have tried to create this linkage 
with Pakistan and with one stroke, they have 
scuttled the relations with India. Even if the 
scuttling of relations serves the interests of 
Pakistan, their ally, they want to show that 
they stand by their ally and also to show that 
President Reagan is not the last word. They 
are going to oppose it. That is what the 
system is. 

The crisis has been created as a result 
of the basic fallacy in the American foreign 
policy. This is not the only crisis in the Indo-
US relations. One President said that that we 
would get a steel plant, the other body, the 
military industrial complex refuted it. I can 
give you a number of examples. 

Another point that you can see is that 
America's relations with any other country in 
the world, big or small, are not based on the 
basic principles of intemational law, on the 
basis of mutuality of interest and equality of 
status. Thera are never equal relations. Can 

you say that the relations between the 
United Kingdom and the USA are based on 
equality? If anybody believes that it is equal 
relations, I can take him to the debate that 
took place when the American planes 111 
fJew from the UK base during the libyan 
crisis, during attack on Libya and what Mr 
Kinnop of the Labour Party described Mar-
garet Thatcher. I would not use that expres-
sion. That is not perm itted in our House, but 
that was used in their House. He said that 
they were no longer an independent country; 
they serve the interest of America. That is 
the relation the America's have. I would give 
you another example. Is the relationship 
between American and Japan, which is now 
by all standards an economic super pow .. r 
based on equality? Do you know the amou", • 
of arm twisting that is going on in all the 
systems, trade, economic and others with 
Japan? 

We are, therefore, not surprised, we are 
bewildered how foolish the American Sen-
ate is. We are not surprised, we are bewil-
dered. The answer is clear and the House 
has given the answer. I would not repeat it. 
It is for them to decide whether they want to 
pass the resolution if the President wants to 
veto it. Under their system, sometimes the 
Senate vetoes the President, and some-
times the President vetoes the Senate. In 
this case the President wants to build up 
whatever talks recently he had with our 
Prime Minister. You cannot blame our Priri18 
Minister. Han. Americans say that India's 
major role is for stability, for peace and it has 
a progressive and dynamic role. They recog-
nize it. They say that they want to build good 
relationships with India; that they want to 
improve their relationships with India. The 
President and the other leaders say that they 
want to have better relations with us. They 
say that their perception has changed. But 
how can you blame the Prime Minister for 
that? They know the dangerous realities of 
the nuclear world. They know that no nuclear 
war can ever be won and that if there is any 
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such warthere will be no survivals. There are 
many such examples like in Vietnam; the 
800 million people in India. So, like these 
there are many such realities all over the 
world which will force them to change their 
views. They will have to change their views 
because this is a fight to the finish. It is an 
imperialist action. Unfortunately, we are at 
the receiving end. But the 800 million Indian 
nationals, the strength of the democracy of 
India will not surrender, will not compromise 
and will not accept any resolution like this. It 
will give them a fitting reply. It is up to them 
to decide whatever they want to decide. 
Whether they want to keep this resolution or 
whetherthey want to give aid; it is up to them 
to decide. We have never accepted aid with 
strings and we will never accept any Con-
gressional aid. 

SHRI SALEEM I. SHERVANI 
(Badaun): Sir, I am extremely grateful to you 
for giving me an opportunity to participate in 
the debate. I heard the views of my senior 
colleagues with interest and I share their 
concern and anger. Sir, one fails to under-
stand the American policy. They caH them-
selves a 'Democracy'. But there have been 
enormous instances where they backed the 
rebels, they backed the dictators. In fad they 
are prepared to back a Government which 
would follow their policy in totality. Their 
attitude of 'Holier than thou' has been ex-
posed on many occasions. Only a month 
ago the Congress man, Solarz who is the 
Chairman of the House of Representative 
Sub Committee on Asian and Pacific Affairs 
said and I quote: 

'What the US needed from Pakistan 
was not the assurances about their 
nuclear programme ~ut adion.-

He further said: 

"That the termination of all aid to Paki-
stan would be guided by what Pakistan 

does and not so much by what Pald-
stan says.-

This was what happened a month ago. 
A month later the decision of the Senate 
Panel on Foreign Aid to equate India's 
peaceful nuclear plans with Pakistan's clan-
destine effort to make a nuclear bomb is 
most illogical. It even defies rational thinking. 
Anyone can see, but provided they want to 
see, that India's nuclear programme has 
clear cut peaceful aims, that is to keep pace 
with the world's scientific and technological 
advance rurely for peaceful purposes while 
the Pakistan'S nuclear programme has just 
one motive, that is an anti-India Defence 
motive. Sir, is the American Government so 
blind that they cannot see through the 
Pakistan'S gamr.? Can they not see through 
Pakistan's clandestine effects? Pakistan's 
lies, their stealing, their various contradic-
tions which their top nuclear scientist, Dr. 
Khan has made and what President Zia has 
said from time to time? I would like to quote 
here About 3 years ago their top nuclear 
scientist while giving an interview to Nawa-i-
waqt Pakistan on 10th February, 1984 said: 

MAs far as we are concerned, by the 
grace of god we have left India behind 
by many year3 in Uranium enrichment 
and we feel convinced that so far India 
has not made any advance in this field. 
Such a big success in such a short time 
is the result of General Zia's personal 
interest and encouragement. MHe not 
only encouraged the scientists and 
engineers, but gave all those facilities 
and considerations which became the 
base of the sua:ass of this extremely 
difficult task.-

Sir, their own President, President Zia 
while giving an interview to Washington 
Times on 12th July, 1984 said: 

"We have the nuclear capacity. But our 
financial reso~rces do not permit us to 
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make the atom bomb.-

Denying that Pakistan was on the verge 
of making the bomb, he said: 

"I wish it were true.-

On 30 March 1987 while giving an inter-
view to the Time Magazine, he said: 

lA(ou can virtually write today that 
Pakistan can build the bomb whenever 
it wishes.-

Only a few weeks earlier, their scientist 
Dr. Khan while giving an interview to the 
London Observer said: 

"America knows it. What the CIA has 
been saying about our possessing the 
bomb is correct, So is the speculation 
of some of the foreign newspapers.· 

He further said: 

-rheytold us that Pakistan could never 
produce the bomb. They doubt my 
capability. But they know now we have 
done it.-

So, what more proof does anybody 
need? Their own people, the top offiCial on 
nuclear non-proliferation in the Govern-
ment, Ambassador Richard Kennedy 
openly said: 

tpaldstan's assurances are indeed 
most unreliable and with the informa-
tion in the possession of the ~mini­
str.ion, the President is not in a posi-
tion to give a certifICate to Pakistan in 
good conscience.-

They admit everything. But stRI their 
decision to go ahead was just an excuse. 
They .had aU intentions of releasing this 
massive mlilary and economic aid to Paki-
stan. The only reason why they are doing 

this is because they see India coming in the 
way of America's global ambitions. They 
want to pressurise us by retarding our em-
nomic progress, they want to pressurisa us 
by giving such massive arms aid to Pakistan, 
by changing their laws and by waiving 
clauses, their pretext being Afghanistan, 
while some of the arms they are giving to 
Pakistan cannot be used against Afghani-
stan, These arms cannot be used in that 
particular terrain. They can only be used 
against India. 

Sir, I would not like to take much time of 
this august House. But I would definitely Ike 
to express my sentiments and 1 am sure that 
these are the sentiments of all the members 
here as well as the people of this country. I 
feel strongly that we cannot allow Pakistan to 
be stronger than India militarily and equip-
ment-wise. We should be prepared to make 
any sacrifice that is needed. Even if it means 
reducing our expenditure on other items, we 
should be prepared to do so. I would ti(e to 
go a step further and say that we should talw 
a fresh look at our nuclear programme and 
even if we have to make the bomb, this is the 
time to do it. I very strongly feel for it. 

Sir, I am proud of the stand that the 
Government of India has taken in this matter. 
We have lodged a very strong protest. Our 
Ambassador spoke to the Under Saaetary 
of State, Mr .. Armacost. He said: 

·You have allowed Symington amend-
ment and other provisions barring mi-
tary and economic aid to a country that 
pursues nuclear weapons path aft. 
the adoption of these laws. As resulof 
that law, you have certain problems 
with Pakistan. the Pakistanis have 
compounded your problem by slaaing 
things from you. It is uplO you whether 
you enforce you law or not But I you 
try to drag us into this, because you 
cannot enforce your law against Paki-
stan, it is unacceptable to us. • you 
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impose any kind of restridions on us 
because of your relations with Pald-
stan, it will have major consequences 
on our bilateral relations.· 

I would appeal to our Government that 
we must lodge the strongest protest pos-
sible. We must convey our feelings to the 
American Government. We should mobilise 
hundreds and thousands of Indians who live 
in America to organise 'protest rallies' in 
different cities. We stlould expose the policy 
of the Reagon Administration before the 
American people themselves. It is hightime 
that the American Government stops fooling 
its own people and the world. 

Thank you Sir. 

SHRI N.V.N. SOMU (Madras North): 
Mr. Chairman, much has been said about 
this problem. The Prime Minister's recent 
visit to America was described as a resound-
ing success. It was hailed like anything. 
Now t it seems to be a total failure. It is a 
failure of our foreign policy, I wantto say with 
much regret. We were under the impression 
that our relationship with the U.S. would 
improve but it is becoming worse. The Prime 
Minister'S assessment is totally wrong. It 
shows that the Prime Minister has no as-
sessment on men and matter. The Prime 
Minister Mr. Raiiv Gandhi reported to have 
stated that the U.S. wants us to play a bigger 
role in this region an cited Indo-Sri Lanka 
Accord also. I want to ask: is it on the advice 
of the U.S. that IPKF was sent to Sri Lanka 
and you invited Jayewardane for the Repub-
lic Day? We are spending Rs. 3 crores daily. 
Rs. 300 crores were spent, which is a crimi-
nal waste. "Not only that, the invitation to 
Jayawardne to the Republic Day celebra-
tions in India is adding insult to the injury. It 
is just piercing a weapon in the wound. It is 
an onslaught on the feelings of the Tamils. 
The Tamil race will nevpr forgive Mr. Rajiv 
Gandhi. Not only that. the hon. M9mber Shri 

Azad has talked tall about Indo-Sri Lanka 
Accord. 

PROF. MADHU DANDAVATE: Tamili-
ans should not tolerate Reagan also. 

SHRI N.V.N. SOMU: Yes. I agree on 
this. It is said that Jayewardane had tricked 
Rajiv Gandhi into agreeing to do this dirty 
work for him and the army was being made 
to pay the price for the Prime Minister's 
naivety. 

MR. CHAIRMAN: Mr. Somu, you try to 
confine your speech to this subject. 

SHRI N. V.N. SOMU: Okay Sir. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): His position is that Sri Lanka Accord 
is a result of the growing relationship be-
tween Mr. Rajiv Gandhi and President Re-
agan. It is very much correct. 

SHRI N.V.N. SOMU: Mr. Dinesh Singh 
also said that Americans are not able to win 
over Vietnam. I can say with more emphasis 
that no military can suppress the zeal of 
Tamil Eelam also. I want to say U.S.A. has 
announced 4.02 billion dollars, nearty Rs. 
5000 crors help to Pakistan. 

PROF. MADHU DANDAVATE: It is the 
spirit that is important not the figure. 

SHRt N.V.N. SOMU: It will definitely 
strengthen the position of Pakistan. We 
must be careful now. It is high time that we 
should dearly lay down our foreign policy. It 
is not only a compl6te failure of the foreign 
policy but also the failure of Indian Embassy 
at Washington. The American politics is a 
lobby politics. Our Ambassador and other 
officials failed to lobby property. They failed 
in their duties. Therefore, I would urge upon 
you to recall the Ambassador from Washing-
ton. It is a very sad thing that the largest 
democracy in the world and the strongest 
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democracy in the world are not seeing eye to 
eye with each other. 

Therefore, I would appeal to all the 
American Senators and the Congressmen 
to see the reality and act accordingly. 

SHRI BIPIN PAL DAS (Tezpur): Sir, I 
~ise to lend my voice of support to the feel-
ings expressed by hone Members of this 
House on this issue, yesterday and today. 
There is no word by which we can ,;ondemn 
the Appropriation Sub-Committee's action 
in the U.S. senate, in this particular matter. It 
is outrageous, and it is certainly not helpful to 
peace in the world. This Parliament repre-
sents the opinion of the entire nation-800 
million people of our country. We not only 
condemn this development; I would like to 
tell USA that we refuse to be cowed down by 
any military or economic threat. 

Mr. Somu has unnecessarily brought in 
extraneous matters. I do not want to deal 
with him. We have been following a correct 
foreign policy.all along; and our foreign pol-
icy has also stood the test of time. We stand 
on honour; we shall never sacrifice our 
honour, our integrity, our sovereignty, our 
independence for any gain whatsoever, 
from anywhere. Come what may, we shall 
stand on our own ground; we have been 
following this policy right from the beginning, 
even today I and we shall continue to follow 
this foreign policy in the future also, what-
ever Mr. Somu may feel or say. 

We shall continue to stand erect on our 
legs, with our head held high. We shall never 
compromise our independence and sover-
eignty for any gain whatsoever, military or 
economic. We are not upset by this news; at 
least, I am not. Somebody said that we are 
upset. I am not upset. I am also not surprised 
b&cause of this development, bacausw we 
know very well that the American world view 
is entirely different from our world view; and 
the American perception of South Asia re-

gion is also different from our perception. So, 
there is no reason why we should be com-
pletely upset or taken by surprise, by this 
kind of a development. The USA wants to 
treat us on equal footing with Pakistan. 
Nothing new. They have been trying to do it 
all the time. USA took a st~nd against us on 
the Kashmir issue. On the Goa issue, and on 
the Bangladesh issue. On every subject 
which concerns our national interests vitally, 
all along USA has been found to be against 
our interests. Therefore, I do not think that 
we should be shocked or taken by surprise. 

According to USA, India does not fit-into 
their overall foreign policy framework or stra-
tegic framework. According to USA, it is 
Pakistan which is more important in south 
Asia, than India. That is their view, their 
perception; it is not so today, it is going on. 
And, therefore, in pursuance of that policy if 
the Senate Sub-Committee adopts a certain 
resolution, I am not surprised. They want 
somebody in this region to play their cards, 
play their game, to be a pawn in their chess-
board, to be their client-State. Pakistan has 
offered itself to be so. Naturally, they will 
welcome Pakistan, and try to save Pakistan 
by all means. India has refused to be so. 
Therefore, they are a little unfriendly towards 
us, or are not friendly towards us. They 
susped us. This has been going on all the 
time. 

I would ~ke to tell you a small incident: In 
1971 Indira Ji went to America Fortunately, 
I was also there at that time, as a member of 
the Indian delegation to it'a U.N. Indira Ji 
went to America to plead with President 
Nixon that he should exercise his influence 
with Pakistan, so that their atrocities in East 
Pakistan can be stopped, and we may be 
relieved of the trouble of receiving refugees. 
That was the only purpose. When she dis-
cussed with Mr. Ni)'on, Mr. Nixon was not 
responsive at all. And then, Finally, Indiraji 
put a straight question to Mr. Nixon. I have 
learnt these things from Indiraji herself. She 
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put a question: "Mr. President Why are you 
always in favour of Pakistan as against In-
dia? Why do you always support Pakistan 
against India?- Sharp came the reply, "They 
listen to us, you do nof'. And that explains the 
entire poIic:,y of America towards this region. 
""ey listen to us and you do not·' America 
will always support everybody who always 
listens to them, anywhere in the world. I you 
show any amount of independence. H you 
have any sen-respect and sense of honour, 
if you do not bow down to them, if you do not 
listen to them,--well, President Nixon very 
clearly gave the message to our Prime Min-
ister. Our Prime Minister came back. He did 
not stop there. President Nixon wanted to 
teach a lesson to Shrimati Indira Gandhi. He 
sent the Seventh Fleet. He perhaps did nqt 
know of what stuff Indira Gandhi was made 
of; he perhaps did not know what inherent 
strength these Indian people had, this coun-
try had, and the Seventh Fleet which came 
towards Chittagong had to go I)ad( with a 
flattened nosel This is a part of history. After 
aillthis, can we hope anything good from 
America? We should try. I wHI come to that. 
Not that we should not try. But I am not • surprised, I am not shoc:ked. 

The conservatives in the U.S.A. are 
against this Reagan-Gorbachev meeting, to 
sign the INF treaty. I have particularly taken 
note of the timing of this resolution of the 
Senate Sub-Committee and the way it has 
been passed. in a hush hush mannar, this is 
very significant. I would like the hone Minister 
to tr.row some light on this subject ..... . 

PROF. N.G. RANGA: That is ri£ht. 

SHRI alPIN PAL DAS: About the tim-
ing, of passing this rosolution and the way in 
which it has been passed, in a very quiet 
manner, hush hush manner. Is it only to 
counter the decision of the House of Repre-
sentatives? They could have waited for 
some days more. they could have done it 

SouIhAlia 

earlier. Why have they done it just on the eve 
of the m .. ting btI_n ~,.sident Reagan 
and Gorbachev? 

PROF. N.G. ~NGA: That is the point; 
coming eledions. 

SHRI BIPIN PAl DAS: There is some-
thing in it. I have not been able to come to any 
conclusion. Perhaps by passing this ,esolu-
tbn the hawks in America, the conservatives 
in America want to put a pressure on Gor-
bachev and Reagan, either not to sign the 
Trdaty or aven if the TreatY is signed, when 
he goes to the House, to the Senate for 
ratification they say, -Accept this, our resolu-
tion. than we shaD ratify, otherwise not. - Or 
some such tactics must be there. I do not 
know. I am not as kriowladgeabfe as my 
friend Prof. Swell is. I would requast the hone 
Minister to throw some light on this matter 
about the timing and the manner in which it 
has been done. That they will do it, it was 
know, at some point of time. Some section of 
American leaders are against us, they are 
conservative. they are pro-Pakistan. All are 
known facts. Nothing new. But I am thinking 
about seriously-l am counselling- about 
the timing and the way it has been done. And 
I hope the MinisterwiU throw lOme light on it. 
But, has it been done to prevent that trial of 
Arshed Parvez? Because, if Arshad Parvez 
is dOnvicted, if the charges against him are 
proved to be correct, the state of Pakistan 
wiD not be free from the blame. Zia-ul-Haq 
will not escape. That is the concern of the 
friends of Zia-ul-Haq in America. They are 
very much concerned. Let Mr. Parvez go to 
hall. They do not bother, but Zia-ul-Haq must 
be saved. thair ally and friend Pakistan must 
be saved. That is thair concem. Is it because 
of this thay are trying to put some pressure 
tactics just on the eva of Arshad Parvaz's 
trial. Can it also be delated? 

As.1 said Sir, I have no illusions about 
the American attitude towards us vis-a-vis 
Pakistan, but the timing and the way it has 
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been done mak8s me think about II. What 
may be the reasons? .What may be the 
motivations? I think this timing is very very 
significant from the point of viaw ~ the devel-
opment on the nuclear disarmament field .. 

Sir, I would like to ask the Minister one 
question. In view of the fact that Pakistan has 
bacorneovertly and covertly aligned to USA. 
may not be in a formal military way. not a 
member of CENTO any more, there things 
are dead. nevertheless Pakistan has be-
col11Jt a military ally of USA I in view of th. 
can we permit Pakistan to remain in the non-
aligned camp? Can w~? Should we not 
raise this question in the non-aligned meet-
ing,s? 

PROF. N.G.RANGA : Mr. Jaipal Reddy 
has raised this point. SHRI BIPIN PAl. DAS. 
In view of the arms relations between USA 
and Pakistan, Pakistan ceased to be in true 
sense la' non aligned country I in my view. 
Whether we should raise it or not, I think we 
should aeate enough public opinion a cli-
mate in the non-aligned world about this 
matter, exposing Pakistan's role in this re-
gion or in the gul region. 

Sir, I wiD end by saying that our policy is, 
wh .... there is friendship, strengthen and 
consolidate it further; where there is no 
friendship, try to build the bridges of friend-
ship; and where there is host~lity, try to neu-
tralise it. This has been consistent with our 
peaceful policy CX)ns~ent wlh that policy, 
we wiD certainly Ike to make friendsh~ with 
Amarica. but not at their dictation or on their 
terms. When we think of friendship with 
America, I think of friendship with the Ameri-
can people. Therefore, I would Ik. this 
Government to publicly tell tbe American 
peopIe-the administration may be against us 
but all the people are not against us- that We 
want ~ndship wlh you, but not on your 
terms or at your dictation. Sir, friendship is a 
two-way traffIC. II cannot run only in one 
diractbn. I they wart our friendship. they 
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should ~ show their1rifndlhpID III a1lhB 
moment or if they desire to have friendship 
towards us then they have to scuttle this 
resolution of the Senate Sub-Committee. 
This is theonty way they can prove to us and 
to the world that the American people really 
want friendship with Indians and this mes-
sage must go form this House and also from 
the Government. 

PROF. N. G. RANGA (Guntur): As can 
be seen now from the trend of the debate, 
even the Americans should be convinced 
that all of us are unanimous in condemning 
this stanij that they have taken. in condemn-
ing their way of approach to India, and in 
condemning the manner in which they have 
tried to weaken our Prime Minister as well as 
our Government. But at the same time, I 
would like to lay stress on two or three things 
which we ourselves have to do. 

It is easy for us all, as things are now, 
under the stress of this crisis, for aU political 
parties to say, yes, we are al united. But I8t 
us not fOIJl8l the manner inwhich an atm0s-
phere is being built up in our country that we 
will not have this Prime Minister, we are 
going to down Rajiv Gandhi's leadership. 
How do we _pad the Americans to be 
ignorant about it? They are going to organise 
huge conclaves at the nationaIleval spand-
ing.crores m rupees. bringingpaopla from aR 
over India with their dlfarant flags and make 
a demonstration hera attha BotI Club-God 
onfy knowsfrorn whant - in order to downlhe 
leadership of the preMnt.Govemment. Are 
the Am.ans. going 10 be bind? Are we 
united in this manner? Are .. going • 
gather? we are gDing in two dlfaranl ways-
the Rightists on one side and the .... on 
the other side. And what is 8th CentN the 
Congress. Theretora, they want to desIJott 
the centre, weaken ~ cantle. Is that the 
WBIJ that we damonsb ... our· unity bWcn 
the Americane. ? This is what_ .. doing. 
let us think about .. 



507 Disc. reo 
Deliberations in US 

DECEMBER 8, 1987 Congress on 5.08 . 

[Prof. N.G. Ranga] 
All of us are talking about self-reliance. 

We are not going to make any appeal to the 
International Monetary Fund, World Bank 
and all other international financial organisa-
tions. We have to stand on ourfeet. But at the 
same time, we will not allow the Government 
to think of raising funds through taxation. We 
are opposed to the rise in prices and inflatron 
and all the rest of it. When these friends were 
in power, were they able to prevent these 
things? Will they be able to prevent these 
things even now if by chance they were to 
come back again? How are you going to 
achieve seH-reliance? My dear friend, Mr. 
Dandavate, without self-reliance you would 
not be able to fight the Americans. 

PROF. MADHU DANDAVATE: I want 
seH-reliance but the Government wants 
'reliance'. 

PROF. N.G. RANGA: You could not 
achieve even a bit of self-reliance at that 
time. I do not want to go into your perform-
ances or lack of performances. But the point 
is, let us think about it, about ourselves. Are 
we going to be united as a result of the crisis 
that is staring us in the faces? It stares at the 
face of the Communists; it stares at the face 
of the Janata and it stares at the face of the 
Congress. We have to think about it. 

Some General is going to America. 
am not in favour of it. I donot want military 
experts to go to America and then tell those 
people, expose to them where are we weak 
in regard to this technological new offensive, 
for they would know how weak we are, 
where we are weak and in what manner. And 
they can possibly pass on that information to 
Pakistan and others who are opposed to us, 
help them to make up form their side and 
give us a big blow in the tummy. I would 
rather suggest that our experts should go to 
such other countries which are willing to give 
same help in a piecemeal fashion. H it has 
been possible for Pakistan to gain this capa-
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bility not form on8 country but from many 
countries, not direc&ly but indirectly, not 
openly out secretly, should it not be possible 
would it no~ be possible for us also 10 gain 
that kind of information? Let the Americans 
be told that we have achieved our ""fclear 
capability through seN-reliance, not by steal-
ing , not by lying, not by cheating other 
people and throwing dust in their faces and 
not begging somehow or other in a heinous 
manner. We have achieved it because Indi-
raji had faith in our scientists. Indira Ji gave 
every possible encouragement, support and 
strength to our scientists and helped them to 
go ahead. It was only when they were ready 
with the capability that she appealed to the 
country to stand by her by demonstrating 
that capability. Let the Americans under-
stand and realise, let our experts, our diplo-
mats and our statesman inform the Ameri-
can leaders at tbe top on both sides that we 
can also develop all these things about 
which we are seeking their support, their 
help, their assistance, their cooperation. If 
they are not willing to do so, we would be 
able to develop it. Let us go ahead. One of 
our friends had the courage to say that it is 
time for us to think of the ultimate. It is time 
for us to think and prepare and get the 
necessary strength in all those directions in 
which we have been asking, we have been 
negotiating with Americans for new knowl-
edge, new sacrats. Is America alone in this 
world? Why is it that Reagan was obliged to 
meet Gorbachov? 

For months they have been saying that 
they are not going 0 have any summit. Why 
have they had the summit? Just before he 
was going to have it, he was answering his 
American friends and American enemies 
also; Oh, all these are war-mongers. I am 
going to achieve peace and I am going to 
assure the whole world that it would live in 
spite of the existence of the knowledge as 
well as the capability of nuclear power, the 
nuclear dastrudiv8 power- He had said all 
that. So, let them be told that we are capable 



509 Disc. reo AGRAHAYANA 17,1909 (SAKA) Congress on 510 
SoulhAsia Deliberations in US 

of developing it. Let us go ahead with all the 
strength that is at our disposal, with all the 
funds also that we can possibly muster, and 
strengthen our scientists. help them to gain, 
if not as much knowledge and capability as 
America has or Russia has, at least as much 
knowledge and capability as would give us 
the necessary strength, assurance and 
confidence to deal with Am9rican allies, 
American satellites, American agents. h is 
pitiful of these leader of Pakistan- I feel 
ashamed that they had been with us for 
some time-to go about saying ;"Yes, we are 
clients of America. It is in the interest of 
America that we should be strengthened" 
we should be safeguarded, we should be 
buih up in such a manner that we can deal 
with India. Sir, let the Americans also realise 
one thing. We have demonstrated our capa-
bility so many years ago and all this time we 
have held our hands. That is not the case 
with P~istan and pakistani mind. H we are 
united here, they" are also united against us. 
Please remember that, it is wrong for us to 
allow ourselves to be deluded that there are 
popular Opposition forces in Pakistan 
against Shri Zia-UI-Haq and all the rest of 
them. What did Miss Bhutto say the other 
day? Have we not read what she has said? 
She is at the head of a party. Some section 
of our press is eulogising her, building her 
up, as if she is going to be an alternative to 
the present dictatorship. They are all united 
against us. And what sort of people are they? 
Have they shown even half the sense of 
responsibility that we have demonstrated? 
Is it not a fact that every time they took the 
initiative in attacking us? So, one bomb it, 
their hand ;s enough to strike terror right up 
to Ratlam and oonvarting the whole of this 
into dust. They are the people who are likely 
to throw it first in an irresponsible manner. 
Who would be responsible for it. Let the 
Americans bQ told that they would be re-
sponsible for humanity as a whole, toi the 
whole of the world. Therefore, it is in their 
own interest they car. for their skins. moral 
as weD .. material. 

17.00 hr •• 

Some of our friends ware saying now 
that Afghanistan question is going to be 
solved, America would have to depend upon 
Pakistan alone. It is not only because of 
Afghanistan but it is also because of GuH 
States, also because of American's desire, 
intentions and plans and games to control 
the whole of Indian Ocean form Diego Gar-
cia to the Reg Sea. Now, they want to build 
up Pakistan under those circumstances, 
''1hat is the policy that we have to pursue in 
regard to China? China was their enemy. 
Now, she is her friend, But China was sen-
sible enough to allow Pakistan to rush into 
her embrace for taking -over all the area 
which she had grabbed from us. Should we 
not think in terms of reaching an agreement, 
of some under standing with China? let us 
take a lesson from Russia. Russia has not 
been content with only trying to reach an 
agreement with China too. H it is necessary 
for Russia to make friends with China, there 
is greater necessity for us to reach an agree-
ment with China. China may not bea>me our 
friend, but let not China continue to be our 
enemy. Let not China at least continue to 
bolster up Pakistan. Has not China helped 
Pakistan in regard to the manufacture of 
atom bomb and all the rest of it? So, in all 
these directions, my dear friends we have 
got to think far ahead in a oourageous 
manner. Let us also realise that We are 800 
millions, for purposes of pitting one popula-
tion against another, it suits some of our 
people to say that we have reached 800 
million. Thank God, we have not yet reached 
800 million. What is it that we can do? We 
have got to face them, we have got to sub-
sidise their food, we have got to subsidise 
fertHisars which are needed by our 'kisans' 
we have got to fight and carry on the 'GartH 
hatao' p~ramme. Let my friends form the 
opposition make up thair mind in the sincere 
and patriotic manner not to go on with the 
kind of play that they want to display hera in 
our country. However, much you may try. 
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yOtJ must be quite sure about it that Con-
gress is going to be in the centre of politics 
here in our country, Congress is going to be 
the central political force and around that 
political force and through that political force 
you have got to strengthen our country and 
see that peep Ie are safe, not only form 
America but also form Pakistan, not only 
form atom bomb but also form the kind of 
political atom bombs that our friends are 
trying to develop in our country in such a 
short sighted manner. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA lW AR SINGH): Sir, may I first 
of all thank the hon.Members-Shri Jaipal 
Reddy, Shri Dinesh Singh, Shri. Bhagwat 

, Jha Azad, Shri Saifuddin Choudhury, Shri 
K.K.Tiwari Shri Indrajit Gupta, Prof. G.G. 
Swell, Shri Goswami, Shri B.R,Bhagat, Shri 
Sherwani, Shri Somu, Shri Bipin Pal Dac;, 
Prof. Ranga- for their interventions Now, I 
have also listened with great care and with 
very great respect to the various observa-
tions, criticisms and suggestions made by 
the hone Members. 

I am deeply sensitive to their feelings on 
this question. And that is why the Govern-
ment decided to make a suo moto state-
ment. We had to keep the House informed in 
this regard. The statement that I made yes-
terday in the House was drafted with great 
care and it says what it says in clear and 
unambiguous terms and these will not have 
gone unnoticed to those to whom they were 
addressed. As implied,by all hone Members, 
we have to approach this grave matter in a 
calm, (:Qol, balanced, mature, measured 
manner as we have done yesterday and this 
afternoon, bearing in mind our vital national 
interests and our long-term relations with the 
United States. 

SHRI AMAL DATTA (Diamond Mar-
bourl: What are those Iona-term interests? 

You please define what are those long-term 
interests. 

SHRI. K. NATWAR SINGH: I will just 
definethem. The long-term interests are that 
this country's foreign policy is that we shQuld 
have good relations with the two Super 
Powers and other countries and if you read 
the statement of Pandit Jawaharlal Nehru 
when he was discussing Pakistan's military 
aid by the United States, in every single 
statement he expressed his view that India 
desired friendly and good relations with the 
United States, regardless of the fact that 
they were in this particular respect militating 
against the interests of this country; and this 
applies to both the Supsr Powers. 

1706 hrs. 

MR. DUPUTY SPEAKER in the Chair. 

SHRI AMAL DAnA: How do you say 
they are long-term interests? 

( Interruptions) 

SHRI K. NATWAR SINGH: H you think 
that it is not in our long terms interests to 
have friendly relations with America, I don't 
agree with you. Even the Peoples' Republic 
of China wants good relations with the 
United States and the Soviet Union. 

Now, Sir, the time table for this particu-
lar matter which is before the Congress, I 
would like to place before the House be-
cause there may be a minor change in this 
time table, not because of any particular 
reason although while they are discussing 
this later in the day, a very historic event will 
take place in Washington D.C. President 
Reagan. not so long ago. had referred to the 
Soviet Union as an evil empire. Today he is 
playing host to Mr. Gorbachov in Washing-
ton. That is what I mean by long-term inter ... 
ests of great nations. 
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SHRI CHANDRA PRATAP NARAIN 
SINGH (Padrama) In politics there are no 
long terms interests. 

SHRI G.G.SWELL: This is a long-term 
interest for all of us. 

( Interruptions). 

SHRI K. NATWAR SINGH: I am aware 
of the fact that there are no permanent 
friends and no permanent enemies, only 
permanent interests. 

PROF. MADHU DANDAVATE: Not 
vested interests' 

SHRI AMAL DA IT A: If interests are 
permanent, they must be vested interest! 

( Interruptions) 

MR. DEPUTY SPEAKER: Don't waste 
the time. 

SHRI K. NA TWAR SINGH : Dattaji, I 
can only give you facts, I cannot give you 
understanding 

SHRI AMAl DATTA: Thank you very 
much, provided you have it yourseH. I do not 
act for the Government of India; you do. You 
should have clear understanding. 

( Interruptions) 

SHRI K.NATWAR SINGH: I don't think 
you will ever be active in the Government of 
India at any time, there is no danger of that. 

SHRI AMAL DATTA: Your estimate of 
yourseH is not shared by us. 

SHAI K. NATWAR SINGH: N 0 I don't 
under-estimate or oV9restimate, I am a real-
ist. 

Over the next week or so the full proc .. 

ess will unfold itself. First the Senate will vote 
on these recommendations, and these rec-
ommendations are contained in the continu-
ing resolution, which is to be adopted by the 
Congress, and this overall Resolution deal 
with aid allocations to aU the countries the 
world over. And the portion relating to India 
and Pakistan forms a part of that oontinuing 
resolution. Now this resolution will be de-
bated in the next day or two in the full Senate. 
Then there will be voting because there are 
two drafts, as the han. Member has said-one 

. by the House of Representatives. one by the 
Senate. These two drafts, as I said earlier, 
relate to the whole package of the United 
States aid for the Fiscal Year, 1988. Then 
the Selected members of the two Houses will 
sit down to arrive at a common draft. And at 
that time, changes can be made. And that 
com man draft is then sent to the President 
and this has to happen before the 16th of 
December. 

Now, we have been strengthened by 
the unanimity displayed in this ~iouse and in 
the other House on this matter that we are all 
on the same wave-length, we are deter-
mined as one people, as one great nation to 
send our united voice across to the United 
States Congress to see that even now at this 
late hour, they can amend and win the good-
will and friendship of 800 miHion people. H 
these changes are not made, then the blame 
will not lie on us. but it will lie elsewhere 

Sir, there are three options. In the objec-
tionable portions, the most conjectionable is 
the introdudion of a linkage, for the first time 
between the peaceful nuclear programme of 
India and the weapons directed military 
nuclear programme of Pakistan . That is 
totally unacceptable and if you read my 
statement, it has been stated in clear terms, 
in well chosen words, but without any 
ambiguity whatsoever. On the NPT. there 
can be no compromise and there will be no 
compromise. Let everybody know about it; 
this House knows about it; this country 
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knows about it; and let our friends in the US 
Congress also know about it. Now, if these 
objectionable passages with regard to the 
linkage, if they are removed, then the whole 
thing is acceptable to us. But suppose only 
minor changes are made high-tech is re-
moved, conditionality with regard to aid, and 
then the picture is slightly better. Now, if no 
changes are made, then as I said, in my 
statement, that if enacted, this would have 
adverse implications for our bilateral rela-
tions with the United States. These are, Sir, 
serious words, not lightly uttered, but after 
due consideration. 

I would like hone Members to refer to 
one or two other parts of my statement in 
which we have laid down and said a healthy 
relationship between two sovereign democ-
racies has to be built on mutual interest, trust 
and confidence. Devoid of these elements, 
our relationship with the U.S. cannot pros-
per, cannot retain its present level much less 
prosper. 

So, we are hoping the efforts that we are 
making, as I said, in the statement, the Prime 
Minister spoke to the United States Ambas-
sador here. It was done because we wanted 
the message to be deHvered immediately to 
President Reagan. The Ambassador saw 
me. I left him in no doubt, about the feelings, 
unanimous feelings of Parliament and the 
people of India, on this particular matter. On 
December 6, Sunday, the Ambassador per-
sonally delivered a letter to me, in my office. 
With your permission, Mr. Deputy-Speaker, 
I would like to read out some portions of this 
letter because this is the authentic response 
of the. United States Government to the 
objections that we have raised on the reso-
lution that has been adopted in the Senate 
Committee. 

The Ambassador said: 

"Last Friday evening I met at length with 

Prime Minister Gandhi and yesterday, 
December 5. I met with you at your 
residence. Both of you expressed to me 
your deep concern over the current 
discussions in the United States Con-
gress'regarding the U.S. assistance 
programme for Pakistan as they might 
affect Indo-U.S. relations. It was with 
the Prime Minister in Washington on 
October 20, and I know and was witness 
to the warmth, cordiality and the dew-
mination of the U.S. Administration to 
continue improving relations with India. 
The current Public discussions in con-
gress has not yet produced the defini-
tive legislation. I would like to assure 
you and the Indian Government that my 
authorities in Washington have been 
alerted by us and by your representa-
tive to your deep felt concerns. In reply, 
I have been asked by my authorities to 
convey to you the following views:-

(1) The President of the United 
States and his Administration 
are aware of your position and 
y"0ur serious concerns. 

(2) Our policy remains to continue 
improving our bilateral rela-
tionship. There can be no turn-
ing back from this policy. 

(3) We continue to support India's 
efforts towards seft .. reliance 
and are oommitted to expand-
ing co-operation in a number 
of fields such as high technol-
ogy and trade. 

(4) I have seen this to be my mis-
sion here during the last two 
years a.lJ colT'rnitted to the 
continuatiCl •• Of this course. 

"I would like to assure you that the 
executive branch will work with the 
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Congress to achieve changes in the 
proposed legislation to ensure that this 
policy is implemented. 

With warm personal regards. 

I remain, 

John Gunther Dean." 

SHRI DINESH GOSWAMI: In this re-
ply, the main point of parity of India and 
Pakistan on the nuclear point seems to be 
completely ignored, the aid to India. 

SHRIK.NAlWARSINGH: This is what 
I said. That is the package. 

SHRI G.G.SWELL'I have to say about 
what you have read out. I don't like to know 
whether we are doing anything good. He 
could convey the contents. But to read out a 
letter form a mere Ambassador in this 
House, is I do not know whether we are doing 
anything right. 

. SHRI K. NATWAR SINGH: I do not see 
anything objectionable because the matter 
is grave and serious and it is conveyed to us 
by instructions of his Government and not for 
my private use. 

SHAr G.G.SWE' L: Americans don't do 
that. The British wou d not do it. 

SHRI K. NA TW AR SINGH: If the Ameri-
cans do not do that, it is their problem, not 
ours: It is not a confidential document. It has 
been conveyed to us. 

PROF. MADHU DANDAVATE: His 
contention is the House of Commons would 
not have allowed it. 

SHRI SHYAM LAL YADAV(Varanasi): 
What is the harm in it? It should be known to 
the people. It is almost laid on the Table. 

SHAI K.NATWAR SINGH: Mr. 
Goswami, you raised a very important point. 
As I said earlier, if the necessary changes 
with regard to the linkages are not made, and 
I think we should be prepared for the worst 
scenario that they may not be made. If that 
happens, I have said in my statement that 
while we do not want to prejudge the final 
outcome, we shall take the necessary steps 
and action when we know the final outcome. 
I do not think it will be alright and proper for 
me to prejudge or to say, but you can be rest 
assured that Government is fully aware of 
this fact that minor changes with regard to 
high technology and foreign aid might be 
made but some linkage might be kept an~ 
this is where our very grave objections arise 
to link India's peaceful nuclear programme 
which is being done for the past several 
decades with the clandestine military pro-
gramme of Pakistan. This is where the diffi-
culty is. And this difficulty is not now. As I 
have said before in the House, we have to 
look at our relations with the United States in 
an integrated way. There are two aspect -
There is the negative and there is the posi-
tive. And the negative aspect is this; for the 
last 30 years or more, the United States in 
their wisdom have elected to give military 
and financial aid to Pak,stan wh\ch has \ad to 
this particular situation I which has led to their 
going ahead with their nuclear programme, 
because no restraint has been put on them. 
It is only recently that Mr. Pervaz and others 
were caught stealing, that there was some 
realisation that may be that Pakistan was 
this is going a bit too far. This negative 
aspect has now cast a shadow on our rela-
tions with the United States - not form today 
but for the last 30 years and more. Our 
endeavour has been that in other areas to 
carry on with the positive aspects. But this I 
basic conclusion if on this nuclear pro-
gramme this linkage continues, then our ties 
will, I regret to say, be adversely affected. 

Now. I would like to refer to some of the 
points that hone Members have made. Mr 



519· Disc: Te. DECEMBER 8, 1987 Congress on 520 
Deliberations in US 

[She K. Natwar Singh] 
Jaipal Reddy. you were good enough to say 
that. .. (/ntenvptions) I would like to say that 
this is not a partisan issue. You said that if the 
legislation was formalised, then you would 
consider it an unfriendly act. I do not want to 
use that language. But I think you are ex-
pressing the views of a very large number of 
people in this country and in this House. 
Also, you said that India cannot be faulted for 
trying to improve the relations with the 
United States. That is what diplomacy is all 
about. We will continue to do so. We don't 
want to harbour any ill-will for a great coun-
try. And if some great countries like the 
Soviet Union and the People Republic of 
China want to improve relations with them, 
why should not we also? we have good 
relations for a number of years. There are 
many positive aspects of our relations with 
this U.S.A. 

Shri Dinesh Singhji has said something. 
I am grateful to him. He said that this was a 

SHRI S.JAIPAL REDDY (Mahbub-
nagar): Mr. Minister, I referred to the 
unusual optimism exhibited by the Prime 
Minister on his return form the recent visit to 
the United States and the way the whole 
thing has been falsified. Would the Minister 
please explain? 

SHRI K.NATWAR SINGH: No. Sir ... 
There has been such unanimity in this 
House on the essential basic, serious. grave 
issue. I do not want to be side-tracked of this. 
You know what I mean. What I am trying to 
say is that trns unanimity is strengthening the 
hands of the Government because the 
message goes to Washington form here that 
both the Houses of Indian Parliament, with-
out dissenting voice, have conveyed their 
deep concern and disapproval of what is 
going on in the United States Congress and 
their outrage ... (inte"uptions) . This is what 
is important that the message should go 

South Asia 

clear as a bell.. (Interruptions) Shri Dinesh 
Singh-Ji in his speech has said that this was 
an unfortunate proposal. He has said that 
this should be a set back to our relations. He 
has been Foreign Minister. He has chosen 
his words carefully and wisely. We have 
taken note of them. He has said that thi, is a 
part of the global strategy of the United 
States and that is the fact with which we have 
to deal with and that is what we have been 
trying to, for a number of years. 

Shri Bhagwat Jha Azad has also said 
that this was rather a vel) good example of 
how to destroy a good relationship if this 
thing was passed Alas! Unfortunately I 
agree with him. 

Mr. Saifuddin Chowdhary and Prof. 
K.K.Tewary expressed similar sentiments. 
They were only giving vent to their deeply felt 
feelings which we all share. 

Shri Indrajit Gupta said that he was on 
the same wave length with the Government. 
I am delighted to have this weighty parlia-
mentary support ,from so distinguished and 
senior a colleague here. He said "Hope 
springs eternally in the South Block- I hope 
it will continue to do so. I entirely agree with 
him that the voice of Parliament cannot be 
ignored. I think. the message that will go 
form this Parliament will have this necessary 
effect, and if it does not, then we will pick it up 
form there; that. I can assure him. He said 
that there was some feeUng of complacency. 
There is no complacency. Diplomacy is a 
continuous process. Like a circle it never 
ends. and only the immature and the non-
adult would indulge in an exercise of compla-
cency when the stakes are so high. 

I wOlJld like to thank Prof. Swell for his 
intervention. He has a lot of experience in 
foreign affairs. His main point, and I think he 
made it very well. was about the linkage to 
which we have taken objection and he analy-
sed what this linkage meant. He also re-
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ferred to the Afghanistan problem and the 
timing of this which has been raised by a 
number of people. We have also been 0b-
serving as to why this particular time was 
chosen. I do not want to give any explanation 
because I am not responsible for the time-
table of the legislative business of the United 
States Congress. But if you look at the past, 
you will find that the legislative time -table or 
proceedings were rather unpredictable and 
1he pendul'Jm swings from one extreme to 
the other when it is least expected. So. this 
matter apparently came up very suddenly. 
You can look at their relationship with China, 
with the Soviet Union. etc., etc. tI'Mre have 
been various continuing legislations in the 
past. But about the timing. ·whether there 
was any effort to try and influence. Mr. Gor-
~achev by saying, -Here we are; we are 
giving this package of 4.02 billion dollar aid 
to Pakistan; we are also having linkage with 
India and Pakistan·ifthatwastheeffort-'am 
not, for a moment, saying that that was the 
purpose ; this has been suggested and we 
have also been examining it- alii can say is 
that I would want to credit the policy makers 
at Capitol Hill , the White House and the 
State Department with greater foresight and 
greater wisdom ... 

SHRI G.G.SWELL: I did not make that 
point. 

SHAI K. NAlWAR SINGH: Somebody 
else had made it'Shri Dinesh Goswami has 
said that there was a rare unanimity in the 
House, and he was entirely right. He wanted 
to know what our response was going to be 
and I made it quite clear what it would be 
when we know what the final outcome is. 

There was some reference made to the 
visit of the Chief of Army Staff to the United 
Stales. I am not aware of it. but I shall 
certainly convey the feelings ••. 

SHRJ INDRAJITGUPTA: Kindly keep it 
in mind. 

SHRI K. NATWAR SINGH: We, cer-
tainly. will. Ido not want to make any commit-
ment on behalf of the Government without 
approval. But I do assure the House1hat it 
will be borne in mind if the final outcome is 
not satisfactory. 

Shri B.R. Shagat said that there was a 
crisis in the Indo-US.S. friendship. I hope it is 
not a crisis. I hope this can be resolved to our 
mutual satisfaction and to our mutual bene-
fit. 

I would, finally. refer to the interventions 
by Shri Shervani and Shri Somu. Shri Sher-
vani was good enough to say that we were 
doing our job not too badly and he also spoke 
about the situation in Afghanistan which is 
well known to the House. I am afraid I do not 
share the views of Mr. Somu when he says 
that it has been a failure of India's foreign 
policy. 

Shri Bipin Pal Das who himseH was a 
Minister in the Ministry of External Affairs, 
wanted to know if there was anything about 
the timing of the Resolution. I have already 
said that we have looked at it. We sincerely 
hope that this was not the purpose. What-
ever the purpose was, its effect has been 
adverse on our relationship. That is the most 
important part; that is the serious part. 

Finally, I would refer to Professor 
Ranga Sir, I am very grateful to that you lent 
your voice to this debate, to the unanimity 
that has been witness3d in the House. With 
your great experience and wisdom. we all 
listened to you with very great respect and 
with very great care. 

Now, I would like to conclude not in a 
pessimistic note. not in an optimistic note but 
in a realistic note that India desires friendly 
and mutually beneficial relations with the 
United States of America. But we wiD not 
allow pressure from any direction to affect 
the fundamentals of our foreign policy. 
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DISCUSSION RE: CLOSURE OF A 
NUMBER OF INDUSTRIAL UNITS 

[English] 

SHRI AMAL DATTA (Diamond Har-
bour): Sir, in practically all the sessions of 
this Parliament, we have been discussing 
this issue of sick and closed industries. Now 
we have discussed these issues thinking 
that it is an important issue in the eye of the 
Government also. And we tried to influence 
the Government's way of handling this very 
vital and important issue, vital and important 
for most of the States having industries of 
one kind or another. 

Now, Su, unfortunately, it seems that 
the effect has been tOlally negative rather 
than positIve. While the Government has 
started with a policy of tackling industrial 
sickness in the early seventies, and had 
gone on with that policy till the advE'nt of this 
Government, but from the very beginning of 
this Government, they have been trying to 
initiate a different type of policy, namely, that 
let these sick industries be left to their fate. 
When the Prime Minister first started to say 
things of this nature that if the industries 
have gone sick, we cannot do anything 
about that-we, at that time took it as an 
expression of his inexperience in govern-
mental affairs and did not give much weight 
to that kind of statement. We thought that 
these are off the cuff remarks having no 
great weight in the affairs of the Government 
and now the Government will have to sit 
down and formulate a policy to tackle indus-
trial sickness. But unfortunate!y, as days 
have gone by, the Ministers who were sup-
porters of the earlier policy have veered 
round to the other side, the side of the so-
called 'Iberalist in industry and trade. so-
.called supporters of free enterprise and 
competition. We see the sorry spectacle of 

people who were great upholders of public 
enterprise at one time, like Mr. Vasant Sathe 
had gone to the other extreme and initiated 
a new policy of liberalism, of privatisation, of 
euthanasia for sick industries. If they cannot 
survive, let them die. That seems to be the 
beginning of turning of Government policy. 
Unfortunately, our present Industries Min~s­
ter Mr. Vengal Rao who till last year had been 
very adamantly supporting our cause in 
favour of sick industries has now been sing-
ing a different tune. Personally to me he has 
said in respect of one industry-Associated 
Babcock ltd.-which closed down 1112 years 
ago and because of whose closure 8000 
people-SOOO people in West Bengal and 
3000 people in Karnataka-have lost their 
employment, in no uncertain terms, with 
great amount of certainty. that he will see 
that this industry is reopened within a very 
short time. 

THE MINISTER OF INDUSTRY (SHRI 
J VENGAl RAO): Even now there is no 
change of attitude. 

SHRI AMAl DATTA: Well, there is no 
chan~e of attitude, I am very glad to hear it; 
let it be recorded in the books of this House 
and we shall be able to quote it in future. 

Unfortunately, I think that Shri Vengala 
Rao also has changed the attitude. I don't 
know what is his recent pronouncement in 
respect of ABL; at least there is no sign of 
that industry being on the way to re-opening-
that much I can say. But he has made a 
statement regarding Bengal Potteries where 
he did say that denotification of Bengal Pot-
teries could be avoided as a result of which 
the trade unions had to approach the High 
Court at Calcutta and get a stay order from 
the Court. 

This is something which has to be noted 
as a mark of the Government's policy 
change in effect. Before that, the Prime 
Minister started off and on saying that we 
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cannot carry the burden of sick industries, 
they have to close down. Then, Shri Vasant 
Sathe came into the field and started the 
process of debate. It was taken up funnily 
enough I find by the ex-President Giani Zail 
Singh and then some of the formulators of 
Government's economic policy like Shri L.K. 
Jha, who has always been a liberalist in his 
approach, and by the Member of the Plan-
ning Commission, Dr. Raja Chelliah who has 
also recently pronounced in the same man-
ner. 

You see that the Government's attitude 
has hardened. It has gone on to the other 
side; not only it has gone on to the other side-
this Government started with the philosophy 
of free enterprise, competition and -things 
like that whicn was not the philosophy of 
earlier Congress Governments-but there is 
a considerable Americanisation of the eco-
nomic policy, inspite of all that has been said 
before in this House on both the sides re-
garding American political policies. 

SHRI J. VENGAl RAO: Just now we 
opposed the American policy, we criticized 
them. Again you are eulogizing the Ameri-
can policy! 

SHRt AMAL DATTA: That is what is 
surprising to us that while on the political 
field, at least in pronouncements, you op-
pose the American policies, but in the eco-
nomic field you follow the dictates of the IMF 
and World Bank which are American agents 
for their policy formulation. 

, don't know what good will come of this 
debate. We have been debating, but nobody 
has bgen taking any notice. As I said, they 
have been all the time veering to the right 
and have been following the dictates of the 
IMFlWorld Bank conglomerates that there 
must be more competition, more free enter-
prises and sick industries cannot be he\ped 
to re-open. 

What in fact has been happening, ac-
cording to statistics, is that the number of 
sick industries have been going. There are 
three categories, Large, Medium and Small 
units. From 1980 to 1985 Decembe~ I have 
got the statistics; I don't have any further 
statistics beyond that. It seems that in the 
case of large industries, the number of in-
dustries which are sick have gone up from 
nearly 400 to nearly SSO-more than 500k rise 
in course of six years. in respect of medium 
scale industries it is from 1000 approxi-
mately to 1200. In respect of small industries 
the rise is phenomenonal that is, from 
23,000 to 1,18,000. Tha\ is the order of rise 
in the industrial sickness. 

In the case of bank and financial institu-
tions credit I will give only the total figure. 
From Rs. 1800 cro~es of bank credit being 
blocked up by large, medium and small 
industries in December, 1980 the figure has 
gone up to Rs. 4300 crores-a rise of two and 
a half times. Of course, out of this the large 
Industries are responsible for blocking of 60 
per cent of the bank and financial institutions 
credit. Their number is only 3,000. They are 
very small in number as compared to 
1,18,000 small industries which have 
blocked 1,000 crores of finance. 

Another point I would like to mention at 
this stage is that there is a some kind of an 
attitude of the Govemment and most of the 
Members of this House think that sickness 
prevails only or mainly in the Eastern region 
and particularly in my State, West Bengal. 
That does not happen to be true. At least it 
does not happen to be true any more. 

SHRI J. VENGAl RAO: You are num-
ber two. Number one is Maharashtra. 

SHRI AMAL DATTA: I will give you a 
different kind of statistics. There are various 
ways of expressing these figures. One can 
go by the number d un\\s and a\so t11 \he 
amount of bank and financial institutions 
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[She Amal Datta] 
credit and also by the number of people 
thrown out of employment. For last one 
which is most important no statistics are 
available whatsoever. The Government is 
so negligent that they care less to know how 
many people have been thrown out of em-
ployment because they do not maintain the 
statistics as to what number of people who 
have turned unemployed because of the 
closure of the industrial units. 

DR. DATTA SAMANT (Bombay South 
Central): About 50 lakhs. 

SHRI AMAL DATTA: But Government 
has no figures. Figures are available in re-
sped of blocking of bank and financial insti-
tutions credit. From that it seems that Mahar-
ashtra alone is responsible for the largest 
amount of blocking of bank credit in both 
large scale and small scale sector. The 
Minister may kindly verify this. Maharashtra 
and Gujarat together are responsible for 
about half the blocking of funds. Although 
the number of industries which are closed is 
large in West Bengal, namely t 18,000 small 
industries in West Bengal are closed as 
against only 8,500 in Maharashtra yet the 
small industries in Maharashtra have 
blocked bank and financial credit to the tune 
of As. 187 crores as compared to 18,000 
small industries in West Bengal blocking 
only As. 142 crores. That means the small 
industries in West Bengal which are closed 
down are small whereas in Maharashtra 
they seem to be large in size. The Govern-
ment have no statistics on which we can 
really base a debate of this nature. It doesn't 
think that this subject is important because 
the ultimate attitude is that we will let the 
concerns die out. So, what is the use.of even 
collecting data and statistics. 

When analysing the process of indus-
trial sickness, I find that there ;s a good deal 
of simHarity between an industrial sickness 
and a great man. An industry becomes sick 

in three ways: It is bom sick or it becomes 
sick or I;ickness is thrust upon industry. That 
is the similarity I am referring to. How indus-
try is born sick? Because the Government 
delays in giving it sanctions. The govem-
mental financial institutions or banks delay in 
giving it finance or give it in trickles in such a 
fashion that by the time it is commissioned, 
it is sick. A study made by the Reserve Bank 
quite sometime ago-I think, it was in 1983-
shows that 60 per cant of the industries got 
sick in this fashion. They were born sick 
because by the time they were commis-
sioned, so much time had elapsed; the 
gestation period had become so long that 
the debt burden simply could not be repaid. 
As days went on, it became larger and 
larger. Ultimately they had to close down. 
Then, the study was made but nothing has 
come out of that study. There is no expedi-
tion in the scrutiny of such cases and release 
of funds by the banks and the financial 
institutions. The same story is repeated; the 
study and its conclusions notwithstanding. 
Again this is a symptom of the Government's 
malaise. its callousness and its neglect of 
this vital sector. 

Apart from Rs. 4,000 crores of the gov-
ernmental financial institutions and banks, in 
all these industries, the amount of capital 
which has been blocked up is Rs. 20,000 
crores because it is not only the banks and 
financial institutions but the money which 
was originally there. Today the value of the 
real property, machinery, etc., together 
amounts to As. 20,000 crores. It is not a 
small amount by any means. It has been 
made idJ, because they are closed. Nothing 
is being produced. Even if you look at it 
purely from a monetary point of view, you 
should see that the industries open and 
produce according to their capacity. 

I have said that industries are born sick 
and they become sick. How do they become 
sick? Because there is bad management. 
bad planning or there are bad Government 
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decisions by which their ma{ket is taken 
away, their raw material sources are taken 
away. This has, in fact, happened. I just give 
you an example to "'ustrate my point. Bengal 
Potteries, for which the Minister did not want 
to extend the notification, on that date, be-
came sick because the Government took a 
decision t~ insulators which constituted 
50% of the produce of that factory, will be 
reserved for small industries. At that time, 
Bengal Potteries were dependent for 50 per 
cent of its revenue on the electrical insula-
tors and telephone insulators. So, small 
industries were indiscriminately encouraged 
and promoted to produce insulators when it 
was not necessary for them in that particular 
sphere at all. The governmental institutions 
were the main buyers. The electricity under-
takings and the telephones department, 
they all belong to the Government. They 
were instructed -to mnfine their purchase of 
insulators to small industries. They obeyed 
the Government's instructions as far as 
possible and as a result, Bengal Potteries 
became sick. After it became sick, the Gov-
ernment took over for a period of five years. 
It took them two years to commission it and 
for three years it made profits. The Minister 
may not know it because it has been dis-
cussed many times before Mr. Vengal Rao 
became the Industry Minister. Afterthe initial 
five years elapsed, in the last three year of 
which 1he..Bengal Potteries had generated 
its surplus, they started extending the period 
of notification, the period of Government's 
management by three or six months. The 
management which was controlled by the 
Industrial Rehabilitation Corporation of India 
was not given any loan by any bank by way 
of working capital and the jndustry could not 
therefore produce even 10 per cent of its 
capacity and it became ill and ultimately it 
had to .close down. Practically, it remains 
closed since 1981-82, which was the last 
year of the initial five year notification period. 
We had several meetings with the Govern-
ment. We urged them to provide working 
capital for these industries but they have 

never done so. Th,y have deliberately kept 
it ill and this is an example of illness thrusted 
upon an industry. The Government policy of 
reservation of insulators for small scale in-
dustries was formulated forgetting the large 
industries which were already in the field and 
what will happen to the workers? Secondly, 
when it was able to stand on its own feet. the 
working capital was denied by a simple pol-
icy of not giving another lease for five years, 
a simple policy to extend its life for three 
months or six months and no bank can give . 
credit for that period of time. In any case you 
could have provided finance Which you did 
not. So. one after another, industries have 
been made sick by the Go"ernment's policy. 
It might have been by the management also. 
There have been oth8f cases ·Iike Bengal 
Potteries. I am ooncerned mainly with West 
Bengal and I can give out examples only on 
that. Industries like Nationa'" T anriaries be-
came sick because of the management. 
Government took over the management 
Government, through the agency of STC 
acquired 81 per cent of its shares and STC 
did not take up the management. How can 
we reconcile this kind of adion? You take up 
the management, you .:quire 81 per cent of 
the shares and you refuse to manage"it as a 
result of which National Tanneries which 
was sick to start with became more sick. . 
Some refractory units were taken overwhen 
Burn Standards was formed by nationalisa-
tion of the Burn Standards Company. ThE"se 
refractory units should have been amalga-
mated with other companies having such 
units. It was not done. It need not have bst 
its market-the Indian Iron and Steel Com-
pany. Steel went to one Ministry and the 
refractory units whidt was supplying the 
same steel went to another Ministry . Thatwo 
Ministries were not on taking terms as a 
result of which the workers suffered and the 
industry closed down. Now. the consultant 
said at one pOint of time, in the late 19708, 
that injection of some finance by way of 
modernisation will make them viable. What 
was the range of finance? It was something 
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[She Amal Datta] 
like fIVe lacs or six lacs by)Nay of investment. 
That was also not taken up by the Govem-
ment. On the other hand. from 1983 the 
Govemment had been constantly trying to 
close it down. They have given closure no-
tice for three times. They have not been able 
to close it because they have gone to the 
High Court and the High Court have stayed 
this ctosure. Their attitude is that they would 
pay the wages by way of charity and they 
would not see that the industry stood on its 
own feet. 

In the case of Bengal Potteries, there is 
Tata Consultants report that a sum of Rs. 12 
crores will be required to make it viable. The 
Government is spending Rs. 6 crores per 
year by way of wage payment, but the sama 
Government will not pay As. 12 crores by 
way of investment to make it viable. What is 
the implication? The Government does not 
want this Industry to regain health because 
the Government is interested that there 
should be no competitor for its favourites. 
The licence has been given to a BirJa indus-
try now to start a factory to produce crockery 
in U.P. Wonderful. It is inthe Prime Minister's 
constituency. They are making all industrias 
sick everywhere else in the country and 
putting up industries only in Amethi, so that 
they can survive. If there is competition, they 
cannot survive. 

Now, the Government has formulated a 
policy which earlier we thought were only 
infantile pronouncements of a pilot. who had 
suddenly become the Prime Minister of In-
dia. He knew nothing about the economy. 
This has now become the Government's 
sacrosanct policy that the sick industries 
must be made to die. In view of this. The 
Industries Minister must change his attitude 
or he must resign. 

With these words, I conclude. 

[ Translation] 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Deputy Speaker, Sir, just now when I was 
listening to my friend, Shri Amal Datta, I 
recollected the days when I was a Senior 
Executive in the Bird and co. in late 1960s. 
The Union of the company was in the hands 
of his party. I used to sit in the Chartered 
Bank Building those days, and I saw what 
they did there but I would not relate it here. H 
that company become sick, it wa!5 only due 
to the their party which controlled the Union. 
The owner, the Manager and the Executive 
were in no way to blame for making the 
industry sick. The Union used to gharao the 
Manager and Executive and demanded 
overtime allowance with out doing any work. 
When I was a Senior Executive in that 
Company. I used to tell them that I am a 
middle-class man and they shall not get 
anything by gheraoing me. I told them that I 
am an educated person and I can find 
employment elsewhere but if they behaved 
in this manner with other executives the 
company will clos, down. My words came 
true and that company closed down. 'A time 
was there when Bird and Company was a 
very big company. The Company cIo~ 
down due to the militant attitude of the C.P.M 
. union. The ExecutitJe of the Company were 
told by the union that the Company would 
soon belong to them. Besides, the execu-
tives were getting less than the workers who 
forcefully used to draw Rs. 2000 to Rs. 2,500 
P.M. by way of over time allowance. The 
Executive used to get Rs. 1500 on 1)'. I mean 
to say that it is the Union Which made the 
industry sick. Today you are also repenting 
and we are also repenting. 

(English ) 

SHRI AMAL DATTA: How much tiki 
they usa to steal. 
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DR. G.S. RAJHANS: Not a pie. You give 
me one example. (/nte"uptions) 

[ Trans/ation] 

Just listen to me, please. I know it. There 
is no doubt that the entrepreneurs in this 
country have made a number of industries 
sick by indulging in swindling. Just listen to 
me, please. (Interruptions). I had said in this 
House a year ago (Interruptions) please 
listen to me. Let me speak. 

A year ago I had said that there is no 
better business for the capitalists in the 
country than taking loans from the financial 
institutions, fill their coffers and then say that, 
the company has become sick. I have nar-
rated this story earlier also and I am once 
again repeating it. A marriage was to take 
place between two rich families. The 
bridegroom's side was told that the bride's 
household was raided by the Income Tax 
department 5 or 6 times. Not only this, they 
had 5·6 sick industries to their credit. This 
meant that the bride's family was very rich._ln 
this connedion, I would like to state that the 
industries are made to sustain heavy losses 
from the beginning. The capitalists deliber-
ately make it sick in order to fill their coffers. 
H the Government keeps a strict watch on it, 
no industry can become sick. These indus-
tries become sick because there is nexus 
between Government officers and industri-
alist and they make the industry sick. Now 
the time has come that when we should think 
in a very dispassionate way and decide as to 
what policies are to be adopted for various 
industries. Those who were entrusted the 
work of running the public sector with hope 
that they will run it properly, have defamed 
us. The Executives of the Public Sector have 
swindled lot of money and turned these 
industries sick. A raid was conduded on the 
house of the Managing Director, Cement 
Corporation of India and a sum of Rs. 50 
lakhs was seized from there. Consequently, 
he was suspended. What was the use of 

suspending him when he was on the verge of 
retirement? A number of Cement Factories 
were closed down as a result thereof. You 
will have to draw a line some where. Who-
ever is guilty, the industrialist, the executive 
or the militant trade union, he should be 
punished.-Why should the public suffer? It is 
the people who have to pay the price. I the 
price of cement increases, it is we who have 
to bear it whereas those who swindle money 
they go soot free. The Dalmia Industry has 
closed down in Bihar. Conseque~, 30,i)OO 
workers have been rendered jobless. Today 
the owners of the industry publish big news-
papers. They say that the Govemment 
ought to have done this and that. Nobody 
said a word for these workers. 30,000 work-
ers were made to suffer. In this connection. 
I would like to repeat that we should dispas-
sionately think as to what should be our 
policy about these sick industries.. Why 
sh9uld we blame the Govemment time and 
again. The Govemment is doing ~n its own 
whatever is possible but at the same time it 
is our duty to extend Co-opelation to the 
Government and create strong public opin-
ion against these capitalists and boycott 
them socially. We should not allow them to 
live in peace, because, it is we who have to 
pay the price ultimately. 

18.00 hr •• 

The biggest Cement Factory of Asia 
was located at Sawai Madhopur. 50,000 
workers worked in that factory, but for the 
last three years the fadory is sick. The State 
Bank ot India provided huge amounts of 
funds to the factory. Did the Government 
aver try to find out as to how much was given 
by the S81 to the factory and why this unit 
became sick? I would like that a realistic 
policy should be framed for these units and 
at least 10 to 20 people should be awarded 
severa punishment and it should be given 
utmost publicity so that it serves as a deter-
rant and nobody dares to turn any industry 
sick. in future. 
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SHRI B.B. RAMAIAH (Eluru): Mr. Dep-
uty Speaker Sir, we have already heard a lot 
from the two previous speakers about our 
industrial sickness. As per the information 
available, by the end of 1983. about 80,000 
units have been considered to be sick with 
an outstanding amount of about Rs. 3000 
crores. In 1984, the number of sick units had 
gone upto 93,000 and the arrears had in-
creased to Rs~ 3600 erores. By 1985. the 
sick units numbered 1,19,000 with Rs. 4270 
crores of arrears. In 1986, the number ex-
ceeded 1,30,000 with the arrears amounting 
to more than Rs. 4700 crores. At this rate, 
today, the amount of arrears must be more 
than Rs. 5000 erores. But this is not the only 
thing. The amount of total money blocked 
otherwise, should be more than Rs. 20,000 
erores as explained by some of our friends. 

Whatever had happened, it is now time 
for us to review the whole position and see 
how much we can minimise the sickness and 
improve/revive the sick units in the best way 
possible. Government have taken effective 
steps through the Reserve Bank of India and 
they formed what is called the Board of 
Industrial and Financial Reconstrudion. 
This is supposed to ba an organisation to go 
into the effects of the sickness on variOLAS 
industries and the reasons for the sickness 
and to devise ways as to how these indus-
tries should be reorganised. 

One of the basic things needed ~ rem-
edy the situation is to have effective techni-
cal expertise. More and more technical 
expertise is important to see, study and 
understand the problems so as to tackle 
them effectively. ,There are two or three ways 
of doing it. The most important thing is to 
bring in improved technology, efficient 
management and modem methods of ap-
proach to ensure revival and better organ-
isation of the sick units. 

I feel that sickness is Mt limjted to one 
particular sector. As we could see, smarl 
scale, medium scale and large scale indus-
tries are affected by sickness. Diverse in-
dustries like textiles, paper, pl~~ics, and so 
on experience sickness. ~ Basically, we 
should try to understand as to how sicltness 
occurs: As mentioned earlier, sickness may 
occur mainly due to management ineffi-
ciency or lack of technological requirements. 
Therefore, a constant review on modernisa-
tion aspect is very important. Today, the 
present day technologies are changing so 
fast and many technological improvements 
occur within a 'short span of time. Unlaps 
people are alert, they will not be able to catch 
up with the latest technological improve-
ments and if they do not catch up, they are 
bound to get into this sort of problems. But 
this modernisation process requires proper 
resources. The present system of taxation 
probably mmas in the way of the concemed 
units to raise the requires resources "for 
modernisation. The amount available to 
them due to depreciation, etc. may not be 
sufficient for them to update their equipment 
and modernise their units. This matter has to 
be considered again in the Ministry of Indus-
try and the Ministry of Finance, along with all 
the other related aspects. 

As Shri Amal Datta put it, one of the 
main reasons is the delay in sandioning the 
schemes. Delay leads to cost escalation. 
With regard to issuing a letter of intent or an 
industrial licence, whatever exercise that is 
done in the Department of Industry is again 
needlessly repeated in the financial institu-
tions also. This unnecessarily causes a lot of 
delay and these delays .in tum lead to cost 
aecalation. In the last Budget also, the duty 
on capital goods has gone up by about 85 
per cent. Due to this heavy duty, the capital 
goods industry is still not in a position to 
compete with other industries in other pans 
of the world. We m~st have a very effective 
monitoring system. We need protection for 
those items which can be made in India. 
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When you permit somebody to import goods 
from outside, you have to sautinise thor-
oughly. For those items. there is absolutely 
no question of competition. You have no 
protection for those Indian industries. You 
are unnecessarily increasing the burden on 
the new industries which are coming up lin 
this country. The goods manufactured here 
will be very expensive and the consumers 
wi.11 have to pay through their nose or they 
have ultimately to face the crisis in marketing 
those goods. 

Regarding the types of problems which 
we are facing, I want to mention two things. 

Firstly even the banks that are financing 
the industries are not having enough exper-
tise to monitor these industries. It is not only 
the duty of the banks to look into the interest 
rates. leading and borrowing. They should 
also have technological expertise when they 
advance moneys to the industries. There 
should be constant monitoring in regard to all 
thasa things. The nominated people in the 
Boards should monitor every now and then 
and tell what is happeninq in that industry 
whether that industry has become 
absolutely sick. H they could take proper 
intarsst and proper action at each and every 
stage probably they could be able to solve 
the problems. I would also mention here that 
there are problems, like packing, monitoring, 
which are being experienced by some indus-
tries. Proper monitoring is not being done, 
packing is not property done and such 
things. 

SHRI J. VENGAL RAO : Mr. Ramaiah is 
a very experienced man. he knows about the 
management and also labour. 

SHRI B.B.AAMAIAH: I am only telling 
what type of problems we are likely to face 
and to that extent how we should try to 
minimise the sickness. It has happened not 
only in our country but also in many other 
countries. So we should try to minimise the 

sickness and bring the industries into 
operation. That ;s why, I said this expertise;s 
required. If something is not upto the mark, 
the one who has got the capability, he should 
be able to make these things and revive 
them as early as possible, instead of delay-
ing it. The delay is always there. That is why 
I am saying the financial institutions and the 
banks should also take sufficient interest in 
these things. This is there in other countries. 
They take sufficient interest. 

SHRI J.VENGAL RAD: H he thinks that 
if the Industry Minister resigns his problems 
will be solved, then I have no objection. You 
tell me. 

SHRI B.B.RAMAIAH; No, no. I said it 
would be at any level. It is not only pertaining 
to the Industry Minister. The policy should be 
that at every level there should be a monitor-
ing. They should help in such a manner thai 
the industry concerned should not suffer. II 
should not fall sick. 

Regarding the system of industrial or-
ganisation, I would say that we should have 
large scale and small scale industries. We all 
appreciate that. H you do not have this, the 
cost of production will go up. Taka for 
example steel Industry. You cannotputupa 
small industry for steel. It should be a large 
scale industry . Take another example, fertil-
izers. If you set up an Ammonia plant in the 
small scale sector, it would be very expen-
sive. The cost of production will be more and 
the finished produd will be expensive. W. 
should identify the small scale industries and 
encourage tham to develop. The steel indus-
try not only procluces nails, nuts, bolts but 
also so many other things, but they are 
produced on a small scala. So we should 
provide raw material to these industries at a 
cheaper price so that thesa small scale in-
dustries can survive and can able to thrive in 
this country. By doing this, it can provide 
goods at a reasonable price to the custom-
ers. 
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I would also Uk8 to suggest anotherwIf 

01 improving these industries. A large IC8Ie 
1UPPD'18hou1d bP given to the smd scaI. 
Ind........ •• the aulDmobIIa industry Or 
..wing mechi,. industry. There ara thou-
aands of other parts which are being manu-
'&lured br the small scale industries. We 
should be able to support the tachnobgy 
r~~iredforthe modernisation along withthe 
growth ofthosa industries. Otherwise, thas. 

I industries may not have marketing facilities 
or the technology developmant which they 
require. They wiD require these things form 
the large scale industries. That is why I am 
saying there should be a coordination be-
tween these two industries.. If there is a 
coordination then only they can survive and 
can also reduce the s.ickness. to a substan-
tial extent So whatever maximum we can 
do W8 should do. These ara the two items 
which require more facilities- say for ex-
ample excise. If any industry which has 
become idle, will put the Government or the 
country to a loss. It may also create unem-
ployment problem. E·:qn if a small product is 
produced by an industry, first you charge 
excise duty. then salas tax and lastly the 
Income Tax. But in these matters, Govem-
ment should take a greater interest, in the 
larger interests of the country. Industrial 
production is of great heir. What we need is 
.mpbyment potential, as also market 
availability I reasonable price structure and 
the growth of the industry. Along with these, 
• uniform system of organization should be 
developed fly the Finance. Industry and 
I abnur Ministries wherever th8'/ are r. 
quirad, to the extent possble. 

There are some more points. but I do 
not ... to go very deeply into them. Now 
about the policies of the Govemment. W. 
have discussed it1oday. and also a few days 
bac*- viz. the paper ind&atfY is suffering. Wa 
knew· ... that we were going to face short-
age of the rawmalerial requhd .... Maybe 
the depII1menIIof Agricullure. For .. and 

other departments have to .. thllt _ 
achlev. the desired growth. 

The same is the position in the plastic 
Industry. W. know our projected require-
ments. StiR we are unable to plant to the 
extent required. Unless we do it, the ""an 
acaIe industries will suffer. Capital worth 
thousands of CIOres, invested by banks, is 
unable to produce anything. It is locked up 
because of shortage of raw materials. 
Probably, various things have to be clone. 

SHRI J.VENGAL RAO: What about 
power shortage? 

SHRI B.B.RAMAIAH: There is power 
shortage also. which I should mention. One 
more point is about generators which are not 
manufactured of the level required in our 
country. So, such generators should liber-
ally be allowed to be imported at less or rat. 
of duty. You should allow the production to 
an extent greater than the existing capacity 
of the industry. You should reduce the rat. of 
duty, so that more power c2'~ be generated, 
and the il ,dustries can produce more goods, 
and sickness reduced to the maximum 
extent possele. 

There is one unit to which I would like to 
refef. That unit is near our area in East 
Godavari, viz. National Tobacco, which has 
been closed down. Thousands of people 
have beoome unemployed. I hope the Minis-
!er wi. take some interest and do something • 

SHRI J.VENGAL RAO: National 
Tabacco is not under our Ministry; it is with 
the Minister cj Commerce. 

SHRI B.B.RAMAIAH; Whichever Minis-
try is concemed I would like Government to 
take steps: it may be the Ministry of Com-
merce or Industry or Finance, I only wanted 
to mention lOme of the things happening 10 
that you CII1 ,like slaps to meal the require-
menta of the people. 
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SHRI Y.S. MAHAJAH (Jalgaon): Sir I 
am glad to have this opportunity of participat-
ing In this in:tportant debate on sickness in 
Industry. 

The number of big units which were sick 
in· December 1984 was 491; in December 
1985 the number was 637 and in June 1986, 
It was 889. This means that the incidence of 
sickness has been increasing oyarthe last 3 
or 4 years. 

( Interruptions) 

The number of medium units which 
wera sick in June 1986 was 1213 and such 
units in the small scale sector were 1,28,687. 
Ifwaconsiderthis in terms of bank credit, i.e. 
the amount of capital locked up in these 
different types of industries, we find that the 
total amount of bank advances outstanding 
against sick units increased from Rs. 3638 
croras in 1984 to Rs. 4665 crorss in June 
1986. So. from that point of view also, i.e. of 
bank credit, sickness has been on the in-
crease. 

As regards small scale industries, the 
number of units sick were 1,28,687 in June 
1986, out of a total of 1 ,30,606. So, which .. 
ever sector you look at - small-scale, me-
dium or large sector - the number of units 
sick has been increasing over 3 or 4 years. 

Last time when there was a discussion 
on this subject, the Minister-in-charge said 
1hat in respect of the number of small-scale 
units with borrowed accounts in the bank, 
the percentaQe of sick units of this kind 
remained more or less the same. It is not 
quite correct. The percentage of small scale 
Industries which were sick. Qf this variety. 
was 6.S in 1984; and in 1986 it was 7.3. So. 
there also, the percentage has been in-
era.ing. This is a mattar for serious consid-
erIIIon because in India 70 par cent of popu-
IatIDn depends on agriculture, and the bur-
den on land ha been increasing ewer the 

. ' 

years because 01 the increasing population. 
Because of increased unemployment. _ 
have to find outlets for milions of men Md 
women in the industrial field. There is no Imit 
to the development of industry. It can be 
increased infinitely where_ on the lend 
there are definite Umitations. on the runbel' 
of people we can ernpby for~ agricullure. 
Therefore, it is the only way W8 can provide 
means of livelihood to the millions of people 
in our country. But unfortunately. as industri-
alisation has gone on in this count~ during 
the last three to four Y881'S, for instance, the 
rate of growth has been 8.3 per cent. It is not 
unsatisfactory. but it could have been much 
higher if we had paid more attention to the 
incipient sickness of industries in different 
fields. The Government has been aware (j 
this fact, of this ailment. and the Reserve 
Bank has also been co~ideringthis subject 
They had an inquiry committee some Y'" 
ago, and it reported that the fadors which 
are responsible for sickness were fnt, .., 
said, wrong management practices. They 
said 51 par cent of the sickness was due to 
this fador. That is, the major factor .. 
wrong management. Secondly matkallng 
problems; third was Iocational problema, 
fourthly faulty products and fifth was the lack 
of capital. May I say that all thasa can be 
summarised into one head. that is. bad 
management, may I say, managemeIC 
which believes in cheating the shareholders 
and the public? 

I have in my own district the instance of 
a textile mills, and Dr. Datta Samant knows 
about it. The textile mill which was taken over 
by the management, from the earlier man-
agement when the total debt of the cornp8IIJ 
was As. 80 lakhs. The new managam_ 
was very shrewd .. They increased the __ 
penditure more than it was proper, and .. 
increased debt was so much that the unI 
became sick. • remains sick and I have be-. 
pressing upon the Government,to inquR 
into the viability of the ml and take • over, .' 
necessary. The Government cI ~ 
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tra ~as passed a resolution saying that they 
are prepared to nationalise the mill. They 
had enquired into the assets, to se8 if it was 
viable. Why is it that it is not being takan 
over? Why is permission not being given to 
the Maharashtra Government to nationalise 
the mill. Two thousand five hundred workers 
have been rendered jobless. and for three 
years they have been suffering from unem-
ployment. It is a serious problem which is 
likely to create a law and order problem in my 
district of Jalgaon. which I represent. I hope 
the. hone Minister of Industries will look into 
this matter and see that this mill is taken 
over. After all, the Maharashtra Government 
is prepared to take the responsibility for it 
and why should the Central Government 
come in the way? 

SHRI J. VENGAL RAO: -Textile mills 
are not under the Industries Department. 

MR. DEPUTY-SPEAKER: He means. 
industrial units. 

SHRI J. VENGAL RAO: Dr. Datta 
Samant knows vary well about it. 

SHRI llIAMPAN THOMAS (Mav-
elikara): ThiJ is an important issue which 
has to be discussed. If it is not possible for 
you the other Minister should also be here, to 
answer us. 

(Interruptions) 

DR. DATTA SAMANT (Bombay South 
Central): The Textile Minister should also be 
here. 

SHRI AMAL DATTA (Diamond Har-

bour): Since the Minister Is concerned with 
sick industries, and alao because the lnan..: 
ciaI institutions are involved, the Finance 
Minister should also be here. W. cannot 
have the discussion of this nature withouttha 
Finance Minister. 

SHAI J. VENGAL RAO: I am net quar-
relling with Mr. Amal Datta. Just only for 
information, I am informing. 

SHRI THAMPAN THOMAS: You have 
a collective responsibility in the Cabinet. You 
should reply 

DR. DA ITA SAMANT: This discussion 
is about sickness in industrial units. 

SHRI Y.S. MAHAJAN: I am taldng 
about sickness in industrial units. not nece. 
sarily of industries which may be under the 
Industries Department. I know that the hon. 
Minister for Industries is very enthusiastic 
and willing to help sick units or industries in 
general. 

I will give you another instance where 
the Finance Ministry has oome in the way. 
Thete is one most sophisticated industry in 
the whole of Asia. It is located in my constitu-
ency. It is suffering from low capacity utilisa-
tion and losses because it is not able to get 
"~w materials. Some han. Members from the 
-"her side has pointed out this factor also. As 
the raw materiars are available only from 
outside, I have been pressing the Govern-
ment to see that enough imports are al-
lowed. Sir. it is quite clear from the record 
that if we allow imports of raw materials, then 
it is cheaper than allowing the finished prod-
ucts. Evan then, 8verytime we ask, they give 
six months or one year'. suppl .. and the 
factory works at twenty percentcapacly.net 
suffer ~ I think Sir .. the Ynillrles 
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concerned will have to take a very sympa-
thetic view of all these sick units and S88 that 
they are revived. In case an industry is 
viable, but sick, then there should be a 
rehabilitation package according to the 
latest law. H it is not viable, my suggestion is 
that the industry should be liquidated imme-
diatlly so that the new management takes 
the whole capital complex at a low price and 
is able to run it in a profitable manner and the 
workers also get the jobs. H the industry is 
sick, it remains sick for years and by the time 
something happens to it, the workers are 
ruined completely and they have to run to 
different places or to suffer permanently 
from unemployment. If the liquidation pro-
ceedings are expedited or quickened, then 
the whole capital could be written off. In 
Economics, the proverb is 'bygones are 
bygones'. There is no use in keeping the 
whole capital structure intact on paper. 

I would like to make an other point. Our 
small scale industry, medium and large in-
dustries have grown up on the strength of 
public capital. Our industrialists have very 
little stake in the industries which they run. 
There were a number of studies which have 
pointed out that big industries have a stake 
whether it is 1 1/2 per cent, 2 per cent or 3 per 
cent in the industry in which they run. That is, 
they run the industry with the capital col-
lected from the people or mostly from the 
Govemment. Take the case of small scale 
industries. for which you have all sympathy. 
You,will find they are all mostly small scale 
capitalists. The man who invest one lakh. 
borrows Rs. nine lakhs or fifteen lakhs from 
the Government institutions, spends it im-
properly, makes the industry sick and then 
goes to another industry. This is what is 
happening. I would therefore request the 
hone Minister to consider how far sickness is 
due to the fad that industrialists have very 
little stake in the industries they run. whether 
it is small scale or medium or large scale. 

Then Sir, finally' would , •• to say that 

the Govemment has been seriously consid-
ering different steps to deal with this pr0b-
lem. We have a Reconstruction Corporation. 
We have passed a Bill last year - Industries 
Special Provisiol't Act, under which Boards 
are to be established, which will study the 
matter and prepare rehabilitatiolt packages. 
They took one and a half years to establish 
the Central Board. Everybody knows from 
experience that Governments ways are so 
dilatory that the workers ... thrown out of 
employment, the' capitalist makes money 
and nothing happens. People shout, but 
nothing happens. So, my point is that the 
Government give up the dilatory method, be 
quick about it either in liquidating the fima or 
revamping it,letthe monitoring system be_ 
efficient as possible to deal with this pr0b-
lem. Otherwise, it would continue. 

Sir, there is one misunderstanding. The 
Minister in charge, who spoke last tim., 
made a very surprising statement that sick-
ness follows industrialisation. Sickness 
need not necessarily be a concomitant of 
industrialisation. Sickness is the result of our 
inefficiency, our lack of productivity, our bad 
planning and to say that all these factors 
ina-ease with industrialisation is a wrong 
proposition. We should \dis~usa our mind 
of such wrong ideas. H the Govemment also 
does it, I am sure it will be rendering a great 
service. 

SHRI THAMPAN THOMAS (Mav-
elikara): T oday's papers carried the news 
that 1,47.740 industries are sick in this coun-
try, according to the Government. The last 
year's figure was 1,19,000. When this Gov-
ernment came to power in 1985 the flgU18 
was 93,000. So at this speed, who can 
compete with you? Why is this happening? 
Is there any thought given to these things? 

r do remember that along with Mr. an-
drajit Gupta. we went to meettha hone PItIM 
Minister in 1985 when the s...".,.. CGII1 
.. passingthe ....... on8lticle311 ... 
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In that judgement there was an obselvation 
that the workers are taking this country to 
,..,m. Therefore, there should be power 
with the authorities to 'dismiss the people 
without hearing. All the Central Trade 
Unions went in a delegation to meet the 
Prime Minister. He told us that·no worker in 
this country is working. That was the answe.r 
given by him. He said .that Tata is working, 
the companies are ¥!Orking but the workers 
are not working. Today I just put this ques-
tion across the tables. What is the real rea-
son of sickness of industries in this country? 
The management experts who have studied 
tms problem, have said that the total contri .. 
bution of the workers in making industries 
sick is 2 per cent whereas because 01 the 
management it is 56 per cent and the rest is 
because of the governmental policy. There 
are statements made by people who have 
studied this problem. It is said that rank 
dishonesty, inefficiency and negligence are 
the. major causes of widespreald industrial 
sickness prevailing in tha country.t present. 
This is said by Mr. N. Waghul, Chairman and 
Managing Diredor of the Industrial Credit 
and Investment Corporation of India Ltd. 
These are not the words of any trade union 
leader. There ;s another observation that 
industrial sickness ;s happening because of 
family feuds. I am not going into details. The 
position has been analysed and it is seen 
that a total sum of As. 4665 crores of the 
Government has been blocked. A sum of Rs. 
3000 and odd crores is spent by a few 
industrial houses of this country. Though the 
number of small scale industries may be 
more in terms of sickness, money locked 
there IS not much •. The reality is that big 
houses, whom we call industrialists in this 
country, have taken the money from the 
Reserve Bank and swindled it in their own 
way. Look at Modinagar. How many people 
!If_ now without employment? About 30,000 
textile workers are thrown in the streets there 
and nothing is taking place. Whereas Modi is 
running .a luxury hotel. ·He is salling the 

propirty on a straight dMI. He is making 
money out of the money which he _·from 
the Reserve Bank anet purchased this pr0p-
erty sometime ago. In the same way in 
Dalmia Nagar, for thctlast six years, 30,000 
workars ara on the streets. There are rePorts 
that workers and th.ir families are on the 
varga of starvation and there is nothing for 
them to axist on. But till now, nothing has 
happened. Dalmia Nagar ramains closed. 
So, like that, throughOut the country how 
many big industrial houses are indulgad in 
thesa things and are making the indust" 
sick and why does the Government not step 
in to overcome the situation? Has the Gov-

, ernment been earnest in any manner in this 
regard? The previous speaker has pointed 
out that after passing the law, only now some 
agency has been appointed for the purpose 
of making a study. Out of these 1,40,000 
units. what they have taken up for case study 
is 350 units. There too they have no records 
available with them how to make them vi-
able ... 

( Interruptions) 

SHRI J. VENGAL RAO: The small-
scale industries will not come under BFIR. 

SHRr THAMPAN THOMAS: This is a 
study made by the BFIR. What they have 
said is that only a few cases ara referred to 
them and that they are not having sufficient 
records with them to make any effective 
recommendations .... 

(Interruptions) 

SHAIJ .. VENGAlRAO: More than 100 
cases were referred and they were exam-
ined. 

. SHRt THAMPAN THOMAS: Out of 
1,40,0001 

SHAIJ. VENBALRAO: _0lIl01889. 
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SHRllHAMP AN THOMAs: And noth- terms, that is the problem. You thil* thai. II 
ing has come out so far: What I am submit- their own money, it is their own .... II 
ting is that there is nothing affedively done in their own property. Once I had the occasion 
these things to overcame the situation. when the formar rlnance Minister called the 
Looking at the ovaran position,.mY submis- trade union leaders of this country for • 
&ion is that the Government should change discussion. One of the veteran trade union 
the pol~. Now, how to change the policy? leaders had asked the Government to have 
You look at how they generate their money. an assessment of how many industrialists 
This is public money,_ people's money, tax- have invested thair own money in an indus-
payers' money which they take on loan and try. It is the public nK?"ey which they are 
they trade with that. They invest the money investing. That public money should be 
for other purposes, make the unit sick and publicly accounted for to the Government. If 
then 'run away. Therefore, there should be a they are not doing that, you have to taka over 
law to take over the industry immediately. their factories .•.. 
That is my submission .... 

( Interruptions) 

SHRI J. VENGAL RAO: My submission 
to you, Sir, is that ours is a democratic 
country. This is not China or Russia. In 
China, if' a unit incurs loss for three years, 
they close that unit. But we cannot do that. 

SHRI THAMPAN THOMAS: Sir, that is 
a wrong impression. 

SHRIINORAJIT GUPTA (Basarhat): It 
;s the democratic right of the workers to be 
unemployed and to starve. But that right 
does not exist in those countries. Right to be 
unemployed and to starve is a democratic 
right. 

SHRI J. VENGAL RAO: What I am 
saying is that we have got all freedoms here. 

SHRI THAMPAN THOMAS: Sir. de--
mocracy and this thing have no correlation. 
The hone Minister is mistaken. This is the 
monay of th 3 public. h is our money. not the 
industrialists· money. It is the people's 
money which they take from the banks •... 
(Intenuptions). There is no provision in your 
law to make it a condition that when they taka 
the money and if they are not running the 
industry. you will take it over... (lnferrup-
tbns). You have never thought in those 

( InterruPtions) 

SHRI J. VENGAl RAO: On this point I 
entirely agree with the hone Member. There 
is no difference of opinion between me and 
him. 

SHRI THAMPAN THOMAS: Good. 
Then what is to be done is they should have 

. an effective .w to take over the factolY, see 
that it is run and the workers are given the 
job, and the things are utHised for this c0un-
try. 

Sir. you have to col\jratulate the work-
ers in this country. In these conditions also 
they ha'le made industrial production eleven 
per cent in excess. The sickness is only 
because of two par cent. Those who are 
administering the countrl were telling thai 
the workers are a scapegoat and because of 
them the country is not progressing. Realy 
there is no one to seethe real contribution of 
the workers. Even in the difficul circum-
stances, getting a wage lass than is neell 
sary tor living, and living below the poverty 
line, those people have worked ~thiscoun­
try. They have never had a respadforttwn. 
They have raspect for the industrialists who 
are swindling the country's money. ....., 
have always supported them. And """they 
say that they have no means to take OYW 
these units. Therefore. I they ........ tD 
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[Sh. Thampan Thomas] 
overcome this position, the only method is to 
I88k a stringent rod and send these people 
to the jail if they are violating the law and 
swindling the money of the pubJic. Take over 
the factory. run it. I say what I have been told 
by the experts on this subject. They say t 
employees' ownership is the remedy for this 
in India. It is not said by any trade union 
leader, it is said by the managemantaxperts. 
They say, in America 11 million works wete 
generated by the cooperative societies. 

SHRI J. VENGAL RAO: H you want to 
manage any industry. I will certainly hand it 
over to you. 

(Interruptions) 

SHRI THAMPAN THOMAS: You have 
to, Sir. In America - it is not a Communist 
country - the workers' cooperative society 
in the year 1987 has generated 11000 mil-
lion jobs. You 2n experiment it. So, vrith the 
wrong notion you are approaching saying 
that it is somebody else's property and you 
have no right to enter it and nothing is hap-
pening. And this is a Government which is 
not working. Therefore. it is happening like 
thal So. Sir. it is only because of your wrong 
policies that is happening and also because 
of wrong understanding of the problem and 
if you are strong enough to take measures 
for that, then this sickness will not happen. 
That is what I want to say. 

SHRI J. VENGAL RAO: Mr. Thomas. 
we want the cooperation of the manage-
ment. Unless we have their cooperation. we 
cannot do anything. 

MR. DEPUTY-SPEAKER: Kumari 
Mamata Banerjee, Please be b.-ief. 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, we want more time for this. 

MIt DEPUlY·SPEAKER: The Minis-

ter wants to reply today. 

KUMAR I MAMATA BANERJEE: The 
Minister can reply tomorrow, Sir. not today. 
(Interruptions). Yes, Sir, he will reply tomor-
row, not today. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Mr. Minis-
ter. they want to finish the debate today. 
Tomorrow you will reply. 

Now, Kumari Mamata Banerjee may 
speak. 

[ Trans/ation] 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mr. Deputy Speaker. Sir, first of 
alii would like to congratulate the hone Min-
ister of Parliamentary Affairs for holding a 
discussion on a very important matter like 
this. We. the Members of Parliament come 
from different parts of the country. All of us 
irrespective of our party affiliations are 
seized of this matter. As a matter of fad the 
Government launched a number of pro-
grammes with a view to reviving the sick 
industries and modernising them. The Pre-
vention of Sick Industries Ad was passed 
earlier. Then the Board for Industrial Re-
construction (B.F.I.R.) was set up in 1985. 
B.F.I.R. has started functioning since May, 
1987 as a result of follow up adion. 

It is a mattar of great concern for all of us 
that the number of sick industries is fast 
increasing in the country. This is not my 
report. The hone Minister has himself admit-
ted this thing in reply to a question on 
16.11.87 in the Rajya Sabha that the number 
of sick industries in the country in 1983 was 
18,110. 

(Interruptions) 
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[English] • (/nt9l11Jptions) 

MR.DEPUTY-8PEAKER: Don't men-
tion, Madam, about Rajya Sabha or any-
thing."¥Qu generally say it because you 
cannot quote the proceedings of Rajya 
Sabha. 

SHRI AMAL DATTA: I don't mind her 
quoting. but you should have allowed Tham-
pan Thomas to quote. 

KUMARIMAMATABANERJEE: Okay. 
If you are afraid, I will not quote. Okay. 

SHRI AMAL DATTA: I am ,only dtawing 
the attention of the Chair. 

[ Translation] 

KUMARI MAMATA BANERJEE: Since 
aD of us are concerned about this issue, I 
quoted these figures in the House. If you 
don' want I shall"not quota. I wanted to say 
that theN is r.o difference between the Lok 
Sabha and Rajya Sabha. 

Some time back a study about the sick 
industries was conducted in our country. 
The study reveaied that there ara about one 
lakh sick industries in the country in which 
the Govemment has invested about Rs. 
20,000 crores. Th .. e are no two opinw,ns 
that Maharashtra tops the list of States 
having sick industries and Wast Bengal 
occupies second place in this regard. But 
this is a very important issue. I heard Shri 
Amal Datta very attentively. H. did not say 
much about reviving the sick industries or 
providing spacial package to them. It w. 
more of a political speech. I do not want to 
talk political things here. But whHe opposing 
him, I must say that .... 

*. Expunged as 0Idered by the Chair. 
• Not recorded. 

[English] 

Don't disturb me. I have not disturbed 
you. You are a talkative man. You keep 
quiet. (/ntenvptions). Now please allow ma 
to speak. 

SHRIAMAL DATTA: How does-shetak 
like that? •• 

KUMARIMAMATABANERJEE: I,.. 
an objection, Sir. It should be expunged. 
What he is talking should be expunged. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Whatever 
they say will not go on record. Both of you are 
accusing each othAr. It win not go on record. 

( Interrul1ions)* 

MR. DEPUTY-SPEAKER: Don'wame 
yourtima. 

KUMARI MAMATA BANERJEE: 
Where am .1 wasting my time? Theyar. 
disturbing me. 1 want protection from you. 

MR. DEPUTY -SPEAKER: I am protect-
ing you. But you address the Chair. 

[ Ttanslation] 

KUMARI MAMATA BANERJEE: Sir, I 
would request you to pay a IiltIa attention 
towards Be,. Potteries about which I am 
going-to SIll a few woa:cts. The GovemmeN 
pays As. 6 crot'8S towards wages. I the 
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(/ntetrUJ1ions)* [Kumari Mamta Banerjee] 
Government can release As. 12 crores, the 
Bengal Potteries can be revived. Bengal 
Potteries is the biggest issue in my State. 
Shri Amal Datta said something about the 
Prime Minister, but we do not know whether 
is correct or not. 

( IntemJ/1ions) 

[English) 

SHRI AMAL DAnA: You cannot 
understand what I said. 

KUMARI MAMATA BANERJEE: 
know, what you have said. 

[ Translation] 

SHRIGIRDHARILAL VYAS: Whatever 
Shri Amal Datta has ~id while speaking 
under Rule 193 about the Prime Minister 
should be expunged ••.• 

(Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: Why are you 
telling Okt' 'hat? Why are you doing unneces-
sary thin,,? Don't bring it here. Don't bring 
personal th;ng here. 

SHRI ANIL BASU: It should not go on 
MR. DEPUTY-SPEAKER: Let her record. 

speak. Why are you interrupting? 

(Interruptions) 

[ Translation] 

KUMARI MAMATA BANERJEE: Shri 
Amal Datta said that the "rime Minister 
asked Shri Sirla to open an industry in 
Amethi and that is why Bengal Potteries 
reached such a state of affairs. We do not 
know whether he said it IN not but it ;s true 
that Kolay Biscuit Company has been 
dosed. Having closed Kolay Biscuit Com-
pany ••.... Even a big Biscuit company was 
estabiished .•... 

(/nterruptions) ..... . 

[English] 

SHRr AMAL DA IT A: What;s this she is 
talking? 

SHRI ANIL BASU (Arambagh): Sir. 
what is she talking? 

•• Expenged as ordered by the Chair. 
• Not recorded. 

MR.DEPUlY-SPEAKER: Don't bring 
a11 these things. 

(/ntenuptllJns) 

SHRIAMALDAlTA: We have to suffer 
from this kind of speech. Whatever she said 
should be expunged. 

KUMARI MAMATA BANERJEE: No. It 
should not b8 expunged. 

1 Translation] 

Sir, I want that Bengal Potteries should 
be revived. ACQ)rding to the study recently 
condudad neither the workers nor the 
management are responsible for it. AcaJrd-
ing to a survey conducted by the ReseN8 
Bank of India only 2% workers and 52% 
mismanagement is responsible for making 
the industry sick. 

I wanted to say something about Bengal 
Potteries but these people interrupted. The 
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Bengal Potteries. Shri Durga Cotton MiHs, 
now denotified. Hindustan Fertilizers Corpo-
ration in Haldia, ABL and Steel & AII~ 
Products Ltd. ancl certain other indust~ 
are there in Bengal. Their are certain finan-
cial institutions also which are not property 
functioning. I would like to suggest that the 
Ch@irmen of financial institutions. who are 
not working well. should be asked to im 
prove. Entrepreneurs, who want to set up 
projects there, are not being given permis-
sion. Board for Industrial Reconstrudion 
should therefore be strengthened. "';'he sick 
industries in Bengal can be revived in case 
some special package is grant .. for the 
purpose. 

Sir, thousands workers in Bengal are on 
roads. West Bengal Govemment has set up 
only a board and they say ..... . 

( Interruptions) 

[English] 

take up the matter here. 

(Interruptions) 

**What is our State Government doing? 
The companies nationalised by the Centre, 
State Govemment have ....... Just one 
month back LMI in Hoogly** Kolay & Biscuit 
Company •.•. 

[English) 

MR. DEPUlY -SPEAKER: I WI'I go 
through the proceedings. Madam, you can-
not make reflection on the State Govern-
ment. 

KUMARI MAMATA BANERJEE: Of 
course, it is related to my State. 

MR. DEPUTY-SPEAKER: There is 
Assembly there. Let the Member speak 
there. Why are you saying? The State Gov-
ernment representatives there, repr_nt 
their State. Don' reflect on the Stat. GcW-

Central Govemment is responsible to ernment. 
open all these industries. 

[ Translation] 

I want to speak about that, we people ... 

(Interruptions) 

[EnglislJ] 

You say something about your State. I 
know that I am speaking. I know what I have 
tospsak 

( intenuptions) 

r Translation] 

Oxygen is needed for the State. H an 
ellclld Govemment does not work. you can 

.. Expenged as ordered by the CIu*. 

KU~IMAMATABANERJEE:~ 

is your judgement?** 

MR. DEPUTY-SPEAKER: Don'make 
reflection on the State Gowmmenr, gener-
ally I am telling you. Even Maharashtra, even 
Andhra Pradesh, even Madhya Pradesh, do 
not reflect on this. , am telling. 

KUMARI MAMATA BANERJEE: 'am 
saying something about StaI. ~ 
policy. 

[ Translation] 

KUMAR' MAMATA BANERJEE: ". 
Stat.Govemm.ntcansellthe_ ..... 
have baan "ionaIised, to the private ..... 
prenaurs in thiaway. II tharetont, want to .., 
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[Kumari Mamata Banerjee) 
that the industries which have.peen taken 
over by thi State Government.. LMI, Kolay 
Biscuit.... have been ... Shri Durga Cotton 
Mills. 

( Interruptions) 

[English] 

KUMARI MAMATA BANERJEE: That 
is why, I would like to raise it. 

MR. DEPUTY-SPEAKER: I will exam-
ine and expunge whatever allegation is 
made against the Chief Minister. I would not 
allow it. H it is allegation, I would not allow it. 

KUMARI MAMATA BANERJEE: It is 
not an allegation. I am saying something 
about Government policy. 

[ Translation] 

The Govt. should look into the problems 
of sick industries, not only in West Bengal 
but in all the States. The management is not 
punished in spite of the fact that the'S' indulge 
in corruption. The workers have to suff er a lot 
when the industries are closed. The Govern-
nmnt should look into it. They should be 
given rehabilitation allowance after the in-
·dustries are closed down and they should be 
absorbed as and when a new industry is set 
up by the Government, the Government is 
not interested in the policy of taking over. but .. 
it should certainly think of modernising these 
sick industries. H you do not modernise them 
in the beginning then ..... 

[English) 

MR. DEPUTY SPEAKER: Wind up. 
You have taken 15 minutes. 

KUMARI MAMATA BANERJEE: You 
have disturbed me for 10 minutes.' am sony 
to .., IhII. Yell did nat allow m. to speak. 

(Interruptions) It is for record I want to quota. 
I am very much claar. Not like you. 

[ Translation] 

All of us have patiently listened to Shrl 
I, 

.,Amal Datta. It is really a matter of shame that 
he has not mentioned anything either about 
West Bengal or about the rehabilitation of 
workers there. That is why, I have been 
forced to say something on the subject. 
Instrudions should be issued to West Ben-
gal Government to accept the formula fol-
lowed in Gujarat. Besides the State Govern-
ment should also be instructed to follow the 
present industrial policy of the Central Gov-
ernment. This would enable in reviving all 
the sick industries. 

When Shri N.D. Tiwari, was the Minister 
of Industry, he had said in a Consultative 
Committee meeting that a meeting with 
West Bengal MPs would be oonvened to 
discuss the measures for reviving the sick 
industries in the State. But, the meeting was 
never convened. I, therefore, request you to 
call such a meeting at the earliest. 

Now, , want to say a few words about 
Bangal Potteries, the Government should 
pay special attention to it. If there is further 
~elay in the matter the Bengal Potteries will 
close down. 12 crores should therefore be 
sandioned for Bangal Potteries so that the 
workers are benefited. 

With these words, I conclude. 

[Eng/ish] 

SHRI N.V.N. SOMU (Madras North): 
Mr. Deputy-Speaker, Sir, I thank you very 
much for having given me this opportunity. 
This Government should not only find out the 
reasons for the c~ure of units but ... 
avoid inordinate delays and It should find GIll 
the reason. as quickly as posable. 
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Sir, most of the units have been closed 
for years together. I want to mention spe-
cially about one unit. In Madras North, there 
is an industrial area called Ambattur. There 
is one unit called the India Forge. This 
Company has been closed for mora than 3 
years. Nearly, 20 workers died of starvation 
so far .•. 

SHRI INDRAJIT GUPTA~ Where? Is it 
in Coimbatore? 

SHRI N. V.N. SOMU: It is in Ambattur. 
The Company's name is India Forge. For the 
past three-and-a-haH years, it remains 
closed. Nearly 20 workers have so far died of 
starvation. I wrote to the hone Minister Shri 
Arunachalam. He was kind enough to reply 
me twice that appropriate action would be 
t~en. But the unit is not yet open. The 
Management is hiding behind the loopholes 
of law. Not only that. It is said that the 
management is, indirectly continuing the 
production elsewhere. I wrote to Late Shri 
Anjaiah, the present Labour Minister Shri 
Sangma and also to the Government of 
Tamilnadu but no action is coming forth yet. 
I request the Government to intervene more 
effectively. If such a big Government \s not 
able to bring down the management, who 
else can do it? Workers are. waiting so pa-
tiently for years together. It is high time that 
the Unit is opened immediately. At least let 
the starving workers who are alive, be saved 
by the immediate and good gesture of the 
Government. 

As far as the Government Units are 
concerned, wage agreements are forced 
upon them. If the Government wants to stick 
to 10 per cent, ceiling, the workers are 
compelled to accept it. The Public Sector 
Managements say that it is the decision of 
the Cabinet that only 10 per cent increase in 
the IIgreement is made possible; you must 
8CCepI it. Due to this m_ure. workers are 
fl"Ultrllted very much. Even • they accept it. 

they accept with much partial satisfaction 
and with much agony only. Approval is not 
coming from the Government even Ihen. In 
Madras, there is another Company called 
the Richardson & Cruddas which has signed 
a memorandum of understanding two years 
ago. Only, there is 10 per cent increase. 
Even after the workers agreed for a cut in 
1.75 per cent, it is still pending. , would, 
therefore, request the hone Minister to inter-
vene and see that the memorandum of 
understanding sees the light of the day. 

19 hrs. 

Regarding Stationery Depots, I would 
like to say a few words. We are talking about 
the Government units and iN:lustrial units. 
The Stationery Depots are to be closed from 
31st December. Nearly, 1000 employees 
are working in such depots in Delhi, Bom-
bay t Calcutta and Madras. These Depots 
are supplying stationery to the Central Gov-
ernment Departments. Now, it seems that 
the Central Government proposes to close 
all these depts ancl the departments them-
selves are asked to purchase the stationary. 
, do not see any good reason in this meas-
ufe. By this measure, nearly 1000 employ-
ees will be affected. Even if they get job 
opportunities, they will be absorbed through-
out India wherever job opportunities arise. 
This will definitely put them to great hardship 
and trouble and th~y will be affected very 
badly. Instead of opening new units, the 
Government is closing the existing depots 
and othel units. Those people who are work-
ing in the stationery depots are now left in the 
lurch by the decision of the Government. 
Today is 8th December. Still 23 days are 
more. I request both the Ministers to use 
their good offices with the concerned Minis-
ter not to close the depots and thereby save 
the thousand workers who are now very 
much worried about their future and estab-
lishment. I request the han. Minister ~ in-
dustry 10 Intervene effectively Md , ...... 
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their grievances. 11.01 hr •• 

MR. DEPUTY -SPEAKER: The House The Lok Sabha then adjoumed til Eletlflfl 
stands adjourned to reassemble tomorrow of the Clock on WBdnesday, December 9, 
at 11.00 a.m. 1987lAgrahayana 18, 1909 (Sales). 

Printed .. s. ,..,.. & Sons 




